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29, 1900 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. SPEAKER in the Chair]

MEMBER: SWORN

SHRIMATI INDIRA NEHRU GAN-
DHI (Chikmagalur)

(Interruptions)*+

MR. SPEAKER: Do not record.

OBITUARY REFERENCES

MR. SPEAKER: Hon. Members, as
we meet today after an interval of
more than two and a half months, it
is my sad duty to inform the House
of the passing away of six of our
friends, Shri Pattiam Gopalan, Shri
N. P. Damodaran, Shri Shambhu Nath
Shukla. Shri Deorao S. Patil, Shrimati
T. Vedakumari and Dr. Jivraj Mehta.

Shri Pattiam Gopalan was a Member
of the Fourth Lok Sabha during the
Years 1967-70 representing Tellicherry
constituency of Kerala State. Earlier,
he had been a Member of the Kerala
Legislative Assembly during the years
1965—67. He was again elected to
Kerala Legislative Assembly in 1977
and was a member of that House till hig
death. A trade-unionist, Shri Pattiam

2
Gopalan took keen interest in the pro-
blems of the working classes gnd serv-
ed as Secretary of the Peirce Leslie
Workers’ Union, Tellicherry. He pas-
sed away at Thottata near Cannanore
on 27th September, 1978 at the young
age of 42.

SHRI N. P. Damodaran was a Mem-
ber of the First Lok Sabha during the
years 1952—57 representing Tellicherry
constituency of Kerala State. A jour-
nalist and socia] worker, Shri Damo-
daran was associated with several
social, cultural ang youth organisations
in his home State. A freedom fighter
he took active part in the freedom
movement and was imprisoned for two
years in 1942. He was keenly interest-
ed in art and culture and led a troupe
of artistes from Kerala to Sri Lanka.
Throughout his life he evinced great
interest in the field of basic and adult
education and development of rural
areas. He passed away at New Delhi
on 11 October, 1978 at the age of 65.

Shri Shambhu Nath Shukla was a
Member of the Constituent Assembly
and the Provisional Parliament during
the years 1949—52 representing erst-
while State of Vindhya Fradesh and
was later a Member of the Fourth Lok
Sabha during the years 1967—70 re-
presenting Rewa  constituency of
Madhya Pradesh. He was a Member
of Vindya Pradesh Legislative Assem-
bly and Madhya Pradesh Legislative
Assembly during the years 1952—67. In
his long political career he served his
State in various capacities and held
several important offices with distinc-
tion. He served as Chief Minister in
the erstwhile State of Vindhya Pradesh
and subsequently held several port-
folios as a Minister in the Madhya
Pradesh Government.

**Not recordegd
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A renowned journalist, he wag the
editor and founder of several maga-
zines and newspapers. He was an
eminent scholar of Hindi and a keen
educationist who was responsible for
starting several degree colleges. He
also served as Vice-Chancellor of
Rewa University. A veteran frvedom
fighter and a Gandhian, he was known
for his scholarly pursuits. He played
an important role in the formation ind
emotional integration of the State of
Madhya Pradesh, Shri Shukla passed
away at Bhopal on 21 October, 1978
at the age of 75.

Shri Deorao S. Patil was a Member
of the Third and Fourth Lok Sabha
during the years 1962—70, represent-
ing Yeotmal constituency of Maha-
rashtra. He was later elected to Rajya
Sabba in 1974 and was a member of
that House at the time of his death.
Earlier, he had been a Member of the
Madhya Pradesh Legislative Assembly
Bombay Legislative Assembly gand
Maharashtra Legislative Assembtly dur-
ing the year 1952—862.

An agriculturist, he was keenly in-
terested in the uplift of the rural mas-
ses and w-as associated with several
organisations like Farmers’ Parliamen-
tary Forum, Maharashtra State Advi-
sory Committee on Panchayati Raj,
Maharashtra State Forest and Rural
Development Committee and Land Re-
forms and Agricultural Labour Com-
mittee of the Planning Commission. A
social worker, Shri Patil was associat-
ed with several social and educational
institutions and devoted his energies
to the betterment of the weaker sec-
tions of the society. As a parliament-
arian, he took keen interest in issues
pertaining to the uplift of the down-
trodden and strongly advocated the
removal of untouchability. He passed
away at Nagpur on 22nd October, 1978
at the age of 63.

Shrimati T. Vedakumari was a3
Member of the Second Lok Sabha dur-
ing the years 1957—62, representing
Eluru constituency of Andhra Pradesh.
A social worker, she was keenly in=
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terested in the welfare of women and
served as Secretary of the West Goda-
vari Branch of All India Woman's Con.
ference. She worked ceaselessly gor
the uplift of women and set up an in-
stitution for giving free coaching to
women and imparting skill in tailoring
and typewriting etc. A recognised
artiste in Karnatak music, she broad-
cast programmes regularly over the
AIR. She passed away at New Delhi
on 31st October, 1978 at the young age
of 47,

Dr. Jivraj Mehta was a Member of
the Constituent Assembly during thz
years 1948-49 and of the Fifth Lok
Sabha during the years 1971—77, re-
presenting the Amreli constituency of
Gujarat. Earlier he had been a Mem-
ber of Bombay Legislative Assembly
and Gujarat Vidhan Sabha during the
period 1949—63.

He played a prominent role in the
Quit India Movement, He suffered im-
prisonment in 1932-33 and again Juring
1942—44.

A major portion of his life was de-
voted to medical profession in whick
he attained great eminence. He was
President of the Indian Medical As-
sociation and AIl India Medical Con-
ference in 1930 and again in 1945. In
1947, when India attained Indepen-
dence, he served as Director-General,
Health Services and Secretary to the
Ministry of Health in the Central Gov-
ernment during 1947-48.

He was Dewan of Baroda in the
erstwhile Baroda State during 1948-48.

He was a member of the Governing
Body, Council of Scientific and Indus-
trial Research during 1958—62 and also
of the Governing Body, All India Insti-
tute of Medical Sciences New Delhi
during 1957—863.

He helped in the establishment of a
University in Baroda and the Intitute
of Management at Ahmedabad.

He entered the parliamentary field
in 1948 when he became a Member of
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the Constituent Assembly. This was
followed by his election to Bombay
Legislative Assembly in 1949 gnd he
became a Minister in the Government
of Bombay and held the portfolins of
Public Works and Finance, Industry
and Prohibition during the period
1949—60. Later, he became the first
Chief Minister of Gujarat after the
bifurcation of the bi-lingua] Bombay
State and held that position «uring
1960—63. In 1963 he was appointed
High Commissioner for India in the
United Kingdomm and Ambassador to
the Irish Republic. and he served in
that capacity during 1963—66.

He passed away at Bombay on Tth
November, 1978 after a prolonged ill-
ness at the age of 91. In his death the
country has lost an eminent leader, a
distinguised physician and administra-
tor and a dedicated patriot.

We deeply mourn the loss of these
friends and I am sure the House will
Jjoin me in conveying our condolences
to the bereaved families,

The House may stand in silence for
a short while to express its sorrow.

The Members then stood in silence for
short while.

ORAL ANSWERS TO QUESTIONS

Financial Assistance to Agencies for
Adult Education

-I.
*1. SHRI EDUARDO FALEIRO:
SHRI O. V. ALAGESAN:

Wil] the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the number of applications
received from voluntary agencies
seeking financial assistance to pro-
mote Adult Education under the
Rs. 200 crore scheme launched re-
cently by Government;

KARTIKA 29, 1900 (SAKA)
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(b) which are the agencies that
have submitted such applications;.
and

(c) the guidelines formulated by
Government for disbursement of funds
under this project?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) 346 gpplicalions have been receiv-
ed from 1st April, 1978 to 30ih Octo-
ber, 1978.

(b) List attached. [Placed in Lib-
rary,  See No. LT-2774/78]

fc) The guidelines are giver in the
Scheme of Assistance to Voluntary
Agencies working in the field of Adult
Education, copies of which are available
in Parliament House Library,

SHRI EDUARDO FALEIRO: As per
the guidelines which have been sub-
miited by the Government in the
“Scheme of Assistance to Voluntary
Agencies working in the field of Adult
Education.” the first point is that com-
munal organisations are out of the
Scheme. Yet, I am just bringing to the
notice of the Government that this is
not going to deter the communal orga-
nisation. I have particularly in mind,
and I have definite information that
RSS js already trying to take advantage
of very well-established and very res-
pectable organisations such as the
Sarvodaya Movement to infiltrate
into them. The RSS will do the work
of Sarvodaya movement and money
will be collected by Sarvodaya Orga-
nisation.

MR. SPEAKER: [ will not allow the
speech. Please put the question,

SHRI EDUARDO FALEIRO: My
question is this. What steps or what
measures will the Government take,
angd in particular, will the Government
assure this House that it will anpoint
a Parliamentary Committee to see that
funds of this large Scheme do not go
to communal organisations like the
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RSS not only girectly, but even in-
directly, in the name of respectable
organisations like the Sarvodaya
Movement?

DR. PRATAP CHANDRA CHUN-
DER: The guidelines have been provi-
ded and according to them, the State
Government are to recommend the ap-
plications of different organisations.
Only then we give grants to these or-
ganisations. Government hag no pro-
posal to set up such parliamentary
committees.

SHRI EDUARDO FALEIRO: 1
will insist on the Parliamentary Com-
mittee and then I proceed to my second
supplementary. My second -upplemen-
tary is. even if the communal organi-
sations are out, there are other orga-
nisationg which are not actively and
openly communal, but which propa-
gate and preach to the small children
a type of philosophy, and understanding
of Indian culture which is completely
lopsided and which has nothing to do
with the concept of composite culiure
enshrined in the Constitution. For
instance. according to the Sichu Man-
dirs neither Pandit Nehru nor Mau-
lana Azad participated in the freedom
movement. Will the Government see
that these front organisations like the
Sishu Mandirs, this type of organisa-
tions of the RSS, also do not get gr¥
asgistance? And will the Minister, in
particular, cease to give 1espectability
to them by presiding over their func-
tions, These organisations have a lot
of money? There is a lot of black
money to Support RSS, but what they
require is respectability. Will the
Minister cease to give respectability to
them?

DR. PRATAP CHANDRA CHUNDER-
The guidelines point out the conditions
which should be fulfilled for the pur-
pose of getting Government grants
But as Adult Education is to he a
national movement, if any organisation
comes furward to work in this field
without any Government grants, the
Governn ent cannot stop that organisa-
tion in this very noble task.

SHRI. O. V. ALAGESAN: Mr.
Speaker, Sir, I am sorry. I have 1o
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protest to you at the way in which
your Secretariat plays ducks and
drakes with our questions. I do not
know whether you have got a cell to
tamper with our guestions

MR. SPEAKER: Mr. Alagesan, if
there has been any tampering, You
must bring it to my notice.

~

SHRI. O. V. ALAGESAN: I am
bringing it to your notice.

One of my question was: “What are
the amounts that are proposed to be
spent pn the above programime in var:
ious States” That has been very con-
veniently omitted, I do not knaow why.
Why should your Secretarizt omit my
question? It is a harmless question.

MR. SPEAKER: 1 shall look into it.
Please come to your question.

SHRI ©O. V. ALAGESAN: You
are asking me to come to my question.
but you have already deprived me of
it by omitting one of my guestions.

This is a very ambitious scheme.
You want to educate or L:ing under
the scheme about 100 million pecple by
1983-84, and you want to create 4.000
centres. This scheme depends heavily
for its success on voluntary agencies,
I find that in an educated and literate
State like Kerala, there is only cne
society that has applied. Again, in
another very highly...

MR. SPEAKER: You gare a senior
Member. Will you kindly put the
question?

SHRI O. V. ALAGESAN: 1 &m
pointing out to you that in West Bengal
only one sociely has come forward.
So, since this scheme depends very
heavily on voluntary agencies, will
Government see to it that really honest
voluntary agencies, which are working
in the field of adult education and
which have np political or comnraunal
string or slogan, are chosen in a very
broad-based manner? You have allo-
tteq Rs. 200 crores, and it is the con-
cern of this House that it should be
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spent broperly. that it should not he
wasted. Ultimately it will go up to
Rs. 800 crores. So, I want to know the
amounts set apart for the  wvaurious
States to prosecute the scheme.

DR, PRATAP CHANDRA CHUN-
DER: For the last part of the question
1 will require notice, As I have already
pointed out, applications gre forwarded
by the State Governments. I have
taken the matler particularly with
West Bengal. They have not yet for-
warded the applications. If the appli-
calions are forwarded. cerfainiy they
will be considered.

MR. SPEAKER: So far as the Stales
are concerned, you may kindly lay a
statement on the Table of the House.

st TR AR WYIW ;. HIAAG
AT A F wOy IAT F Fasrar
15 71570 ¥ wrags-ga Ao § 34
¥ 346 AL T Hrige-OF WS
¥ oz E st ifssramam §,
39 ®I HEWW 285 21 H SqrAAT
Trzar 2 fw faw "=qi 5 wrdew
7@ fex ¥ #r swArqd A ®
FiF-T3TIA F7 AY AL E, 3T A «vd
ol gEqr AT A3 § A W7 H dar
F w7 f3amr gaq Fr w7947 F37

To TAM X TA : AT
AMIZ-AEFA & AIAIC IRATEA ¥
TFAAT Fara AN qgAr . wr
mAnz 5w % fac fewfor st
2 Ux FREl Iq FT @ FT ®YAT
2t & zEfwg g W A O
faendr @z wmdAR< &7 3 wE
g

SHR] K. P. UNNIKISHNAN: May
1 know from the hon. Minister how
many centres are proposed to be open-
ed by the RSS, to how many centres
the grants have been dibursed, and the
amounts, and alsp whether he has en-
sured that these centres will not be
misused for spreading communal poi-
son?
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DR. PRATAP CHANDRA CHUN-
DER: No centre has been allotted to
RSS by the Government. There is a
proper monitoring agency with thie help
of the State Government and -we will
see that communal organisations do
not utilise these agencies for this pur-
pose. ’

SHRI K. P. UNNIKRISHNAN: He
has not answered my guestion. 1
asked him how many centires they
have applied for and how much muney
has Leen given.

DR, PRATAP CHANDRA CHUN-
DER: I do not remember off-hand. They
said that they would he opening
about 7000 centres. But when the new
scheme had come specifying that we are
not going to give any  Government
money to any all-India cultural organi-
sation and we made it clear to them
afterwards, they have not wpplieg for
any grani from us.

SHRI K. P. UNNIKRISHNAN: He
has nol answered my questicn. I am
entitled to an  answer Has he
answered my question?

MR. SPEAKER: He hag answered.
Your question was as to how many
cenires have been opened by RSS and
how much money has been allotted.
After they were told that no cultural
organisation will be given Government
money, the RSg has not applied for
anything and no money has been given,

SHRI C. M. STEPHEN: Abtout this
question first he said that there were
applications and., afterwards he said
there w-ere np. applications. It ig a
very mischievious answer. . .(Interrup-
tions).

MR. sPEAKER: 1 am not allowing.
Shri Raj Narain.

51 T TR0 T GEIT
gq ara #1 wee won fx Oy faer
FT qFIAT T FT AETTHT [ 1997
| B TF T[T A A & AR
@O arg ag ¢ fv wfsor o=
¥ wer sy § @fer gasr ¥
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WA B FIw " FeqE wrar € 7
& gt syAeT Sreev g fFosw
FEIT X 1@ oty w1 agray 3| 9
TNT A9y femrr F qNT, A 9% I
g W qrer fF 2w qrEEm #)
Dfag wadr fram A s
sie T FTowrndl § FTE SArE
g AR I F ST aFNyR FT qoear
CECOREE IR - i A £
To oA ¥X & : HFME
WA A& gy Fgar Wl g
ATFI FT AT Flamy g, ag & 7 w0
EH AT WE T TE & W@rET
@afs doei 1 S wAW2S
femr wrar & I #Y &= =g
# R A I ¥ IF Fy qa7 = QAT |
HAL TGN 9 IE%T fedem 7 aarar
Y, d ST SR wW WO |
SHRI RAJ NARAIN: On a puint of
order, Sir.

MR. SPEAKER: No point of order.

Nt X AN . @ o
AR T AT §F a@ & &H1E A
FL TFT | AU AT Faw Tg

t ... C

MR. SPEAKER: He said. all these
papers are laid on the Table of the
House and they are available,

st O AOAN ;. HAT S FT

WMIAR & Iy Sfwa =i &4
ag wAnfaaeed g f& @ ¥
T #X 9§ A9y, gawrag § 57 3%
feara = #fifoe 11 '

The Minister should come prepared.
Otherwise, he should leave the Minis-
try. This is not the way to answer the
question.

g TW T @ § W AT w7
qeT q@iT F @ & ... (vrAwE)
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Agricultural University in Himachal
Pradesh

#2. SHRI DURGA CHAND; Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a; Whether Government have
taken a final decision on the setting
up of an Agricultural University in
Himachal Pradesh at Palampur;

(by if so, what are the details
thereof;

(c) when the University is propos-
ed to be set up at Palampur;

(d) what will be the salient fea-
tures of the proposed University: and

(e) what arrangements are being
made to encourage the State talents
in the proposed University?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a; to (e). A state-
ment is placed on the Table of the
Sabha.

Statement

Yes, Sir. The Himacha)l Pradesh
Government has established a separate
Agricultural University with the con-
currence of the University Grants Com-
mission and the Indian Council of Agri-
cultural Research.

The Himachal Pradesh Krishi Vishva
Vidyalaya has been established with
its main campus at Palampur and the
second campus at Khaltoo (Solan) for
providing research, education and train-
ing support for the development of
Agriculture  including Horticulture,
Forestry, Animal Husbandry and sllied
fields in the State of Himachal Pradesh.
The University would have state-wise
responsibility for agricultural research
and would operate on the principle of
integration of teaching, research and
extension education.
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The University has already been es-
tablished. It was inaugurated by the
President of India at Palampur on
November 1, 1978.

The main gbjectives of the University
are given below:—

(1) making provision for imparting
education in different branches of
study, particularly agriculture, gagri-
cultural engineering. horticulture,
veterinary and animal science, fish-
ery, forestry, home-science, food
science and any other allied brarches
of learning and scholarship which
the University may find necessary to
include;

(2) furthering the advancement of
learning and prosecution of research,
particularly in agriculture, and otber
allied sciences;

(3) undertaking the extension of
such scienceg specially to the rural
people of the State; and

(4) such other purposes as the
University may from time to time
determine. Integration of teaching,
research and extension: internal eva-
luation course-credit-trimester sys-
tem of education, unified administra-
tion and operational autonomy are
other salient features of the Uni-
versity.

The Universily has been established
for imparting agricultural education to
the talented students. As it has been
established by the Himachal Pradesh
Governmenf, it would primarily cater
to the needs of Himachal Pradesh.

st gt e ) i freaferaraa
gardr w@z ¥ qiamyT # enfea gan
2 ga & fao a1 grea wFT FATE
&Y ara § fw= & qefY weren & ag sraAT
argaTg (vEww) . .

SHR] K. LAKKAPPA: On a point
of order....(Interruptions)**

MR. SPEAKER: Don't record.
(Interruptions) **

sigiwx : fgamee wim &
areagT # AT ouewes gfvefedt
T ug =Y T ¥ 3E% foU zE T
fraar wve e feor &, zw
gfrafsdy w1 sy & fau, ¥ ow
FA ¥ fa frar woe e faar
T g ! (s

Nt g fay aen o @R
Fer 2 frzw afqafer <y sedifes
§——UF oTEAgT ¥ § T EA @
(=) FZ 1 39 AT F T A
faw g 1| TEAIT F G AT
T gedTdr fava g AR Ew
(Frm) 7 mifedewt A1 % &
FFCEIT AT | ET ST T IATEA T
FaT-Aan @9 g fawwr Tw fewmr
W2 TaTie g F4 7 5w frmr
ArEo Hto To HTTo aTTed HIAT |

stgfaw: & zamm wwx
st =g f& sw s ¥ fag
tn fawfeamg #1 ana & fag
feaar dar fgaras 22w F1 wene
fFmr g ? sz o fwfaz aard
SHRI SURJIT SINGH BARNALA:
The total amount has not been allotted
by the Central Government. It hag to

be supplied by the State Government
and also to be shared by the ICAR....

SHRI VIJAYKUMAR N. PATIL: I
want to know from the Minister whe-
ther, in the light of the fact that an
Agricultural University has  already
been established on the American pat-
tern with the intention that it should
be self-sufficient in agricultural re-
search, and as the Pantnagar Univer-
sity has demanded ...

MR. SPEAKER: That does not arise
from the question.

SHRI VIJAYKUMAR N, PATI: I
want to know from where the finances
will come—from the State Government
or the Central Government, What is
the pattern the Government has pro-
posed for the University to be set up.

**Not recorded.
2962 LS—3.
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SHRI SURJIT SINGH BARNALA:
It has to be supplied by the State Gov-
ernment ang alsp the ICAR. From both
these agencies, financial assistahce has
to go to the University.

st T waR g : 7 3 fv sa
wa A F AN ARATE fF FA-Ae
g gial 7 iy favafasms @@
TG @M T 3?7 FAR G W
aga foes ETFr g :
" MR. SPEAKER: That does not arise.

We are only on the two Universities in
Himachal Pradesh.

Damageg Rice in FCI Godowns in
Andhra Pradesh

*3. SHRI K. SURYANARAYANA:
SHRI G. M. BANATWALLA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether it is a fact that huge
quantity of rice which has -been
lying in the Food Corporation of
India godowns at various places in
the coastal districts of Andhrg Pra-
desh has become unfit for human
consumption;

(b) whether it is alsg a fact that
F.C1. have reminded Government
.of Andhra Pradesh several times to
lift the stocks of rice in order to
make room for the incoming Kharif
Paddy; and

(c) if so, the quantity damaged
-and the action taken by the State
Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
.AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). No,
Sir.

(¢) Does not arise.

SHRI K. SURYANARAYANA:
Whenever we raise questions like this,
in the beginning they will say that no-
thing has happened, but after two or
three years they will give the details,
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including the loss--whether it is 1 per
cent or 5 per cent. My information
is that, according to the press reports
widely published in Andhra Pradesh
and various other places throughout
the country, fifty crore tons of rice
were stored at the FCI godwns, and
the Food Corporation of India has
written off nearly two-and-a-half
crore tons. So I want a specific ans-
wer whether this is really & fact or
whether he has to get further informa-
tion,

SHRI BHANU PRATAP SINGH;:
The total stocks in Andhra Pradesh
during the year 1977-78 were 1046
lakh tonnes out of which the total
quantity that was damaged
was 3887 tonnes. Even out of these
3887 tonnes, 3315 tonnes were dama-
ged during the cyclone. Taking into
consideration the large quantity that
was stocked, this damage cannot be
considered to be large, especially tak-
ing into ¢onsideration the fact that
most of it was due to the cyclone.

SHRI K. SURYANARAYANA: IN
the answer he has said, ‘No, Sir.” and
‘Does not arise’.

MR. SPEAKER: He means that
there has been no heavy damage; it
is the usual damage.

SHRI K. SURYANARAYANA:
‘Usual damage’ means what? It is be-
cause of lack of storage capacity and
inefficiency of the Food Corporation.
Why is Government not considering
keeping the paddy and rice with the
agriculturists themselves after giving
them some loans? For your information
I may say, Sir, that the agriculturists
are not given any loans for this pur-
pose....

MR. SFEAKER: Please ask your
second question.
SHRI XK. SURYANARAYANA:

The Food Corporation of India have
no capacity for proper storage. Huge
quantities are lying with the agricultu-
rists. The Reserve Bank is not giving
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loans to the farmers, The Government
is only encouraging....

MR. SPEAKER: That is not the
question here.

SHRI K. SURYANARAYANA:
That is also inwolved in this.

MR. SPEAKER: You are trying to
involve it,

SHRI K. SURYANARAYANA:
They have no capacity for proper
storage. Instead of keeping in damag-
ed godowns, will Government consi-
der giving loans to the agriculturists
and al'ow the farmers to keep the pad-
dy themselves. Unlesg I go to the Food
Corporation or any trader, I cannot
get any loan, Will Governmenrt allow
storage by  farmers themselves in
their godowns and give them loans
for this purpose?

SHRI B§IANU PRATAP SINGH;
There is ample storage space available
with us, and if the State Government
will require iur help, we will help
them in procuring any amount of
paddy or rice.

SHRI G. M. BANATWALLA :
Shocking reports appeared in the news
papers. After the appearance of these
reports about damage to stocks of
rice, have Government taken steps to
institute any inquiry into the veracity
of these reports? Or, have the Govern-
ment merely relied upon the routine
information from the officers?

SHR] BHANU PRATAP SINGH: We
Need not verify because we know
that there has not been damage to the
extent it was reported in the press.
The fact is that, soon after the cycl-
One, there were reports that there

¥ Were heavy damages, but we have
Sallvaged most of them. Only a small
Portion has been rendered unfit for
Uman consumption,
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oft fecelt s @ "l wEew
T 3gig f& a1 g9 A9
g g # Wl wERw § W
ST wgalg fw s aa d Jraw
¥ gfafeaa g W <@r ganar AT
TF BT W AF@a qgEr g afe
gar gar frawr 7 faaqar satatd
FqT AET AFAREHTE ?

stam wam fag : 3@ 7
AFGA £ wig gEw ®  wigF
®QH TEA AT

st IuR ;. § eqcg ATHAT F1gaAl
g Pt smad qgrgmrad 91 IER
Hig 92W &1 GIFIT g A G &>l
#ar fwar, #@rag wow SEF gO1
g7 W4T Wig WAW ¥ WG & Tg
foreraa og=r A fx S7 <eEe o
ITR1Y e ag @A gwT AL E !
afs qg<v 4% a1 IF 9T @9 ;=T
FIETE A1 7

st WA s few . @i wEw
T 1 Ag Faa1 ¢ 5 afs v
araw # ZT wrgl % § gsleg
ATAA 2T HE wEA TFF WIE FIT
FOFTH TEIAI§ SO TR RIAATE |

ot I@AF . T HLT EATH AGN

gr |  gara R St AW g
HY | AN 91| AU 1A Tg
g1 tF iy Y T T ATTH
gz fugraa fwet f& =17e @@
arg AgY §, g9 TEHT AGl SSIUT
ar WA S8 X &N 4 F1geTe
Fr 7

st Wi war feg 0 gAY FrE
fasraa 2 are A& A @
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Higher Procurement Prices for Paddy
and Coarse Graing

-+
*4. SHRI K. MALLANNA:

SHRI S. S. SOMANI:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether it is a fact that majo-
rity of the Southern anq Eastern
States have strongly pleaded for
higher procurement prices for paddy
and coarse grain;

(b) if so, whether any discussion
in this regard has taken place with

the Chief Ministers of Southern
States; and

(c) if so, the details regarding the
decisions taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). Yes,
Sir.

(c) After taking into consideration
the recommendations of the Agricultu-
ral Prices Commission and the views
of the State Chief Ministers/Food

Ministers, the Government of India
took the following decisions:
(1) The procurement price for

paddy for the marketing season
1978-79 has been fixed at Rs. 85/-
per quintal for the coarse variety
and the procurement prices for
other varieties of paddy are to be
derived from the price of the coarse
variety on the basis of traditional
differentials in the various States.

(2) The procurement price of coa-
rse grains for the marketing season
1978-79 has been fixed at Rs. 85/-
per quintal.
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The procurement prices, as fixed
above, are higher thap the procure=-
ment prices in 1977-78 which were
Rs. 77/- per quintal for paddy and
Rs. 74/- for coarse grains,

SHRI K, MALLANNA: I am very
sorry the Ministry has not properly
answered my questions.

My first question is;

“Whether it is a fact that majo-

rity of the Southern and Eastern
States have strongly pleaded for
higher procurement prices for pad-
dy and coarse grains?”

This has not been answered, You
can go through the answer. Then
the second question is:

“If so. whether any discussion in
this regard has taken place with the
Chief Ministers of Southern States?”

That has also not been answered.

MR. SPEAKER: He has said ‘Yes' to
both (a) and (b).

SHRI K. MALLANNA: In view of
the fact that the prices of the inputs
for agricultural production, that is,
labour, agricultural implements, fer-
tilisers, water rates are increasing and
the prices of foodgrains day by day
are even decreasing in some States--
particularly, in the Southern States it
has gone below the fixed rates-. and
so far as the prices of raw foodgrains
and the finished materials are concer-
ned, there is a lot of difference and
the monopoly trade is making so
much profits. ...

MR. SPEAKER: You are giving in-
formation, Please ask yor question.

SHRI K. MALLANNA: The agricul-
tural Prices Commission is another
bogus organisation and it is a mouth-
piece of the monopoly trade. It has
taken entirely a negative attitude.

MR. SPEAKER: Please come to the
question.
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§YRI K, MALLANNA: In view of
the bumper crop and the moisture per-

centage in the paddy, it has fixed a
lower price,

May 1 know from the hon. Minister
whether the government is thinking
of fixing a reasonable price for paddy
or whether the government is going
to nationalise or take over the public
distribution system in the country?

SHRI BHANU PRATAP SINGH:
There is no proposal under considera-
tion of the Government to take over
the entire foodgrains trade or nationa-
lise ijt.

As far as the prices are concerned,
I may state that the price of paddy is
Rs. 8 more than the last year’s price
per quintal and this increase has been
given in view nf the increase in the
prices of inputs etc.

SHRI K. MALLANNA: In view of
the fact that the prices of paddy have
decreased and so far as the subsidy as
is concerned, wheat is given more
subsidy as also the coarse grains
whereas so far as rice is concerned,
only a 4 paise subsidy is given, may
I know from the Minister whether he
is going to enhance this subidy for
paddy?

SHRI BHANU PRATAP SINGH:
The fact that the procurement price
of paddy has been increased and there
will be no increase in the issue price
of rice, will show that there is an ele-
ment of subsidy in the distribution of
rice.

We have also decided to increase
the issue price of wheat, so that the
element of subsidy that is distributed
in wheat is reduced and the same in
rigce ig increased,

sit Q. qw. WA : & G 7@
¥ ag wrar wrgar § 6 s o
T Srefasw wfes & O F FrE
sffrfg oy ¥ =ff; W N —wwl
w1 wr§ afafafa =4F ¢, a1 w7 g@ "
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# 3aq o) fa=i< fame foay mar & 7
& ag ot snaar g g fs wreaar
T FIE A1g8 FqAT 5T E, 7T TG AY
85 ¥93 17 a7 fod 73 §, I8 ¥ =W
FIE 989 § |1 wea7 g | fred g1
1 ' F71 fewia @ war 91 ) =7
fewda ga ar7 i w3 @ wr g 7
T AFT & faare & 8 5 %97 & 24W
Fraasii & fag drgaifes & 7

=it 7w s foy : i 93-
fas wavws ¥ femrAi & wfafafa & =0
dqF geEq §

Qx WA BT FAE 7

st ¥y sara fag 0 Sto e
fag 1

STET AF FTEE W% TTHAT FT /AT g,
# Fgar Frgan g I+ ag 9ga afwaa
a1 2w ¥ 1 9 Wl IS WA §, AR
WWIIT T F AT AFLLFI LY | FIEw
W% AT Fgl ga F1 g WL F)
STET &

SHRI P. RAJAGOPAL NAIDU:
How many members are in the Agri-
cultural Prices Commission? How
many farmers are there except Shri
Randhir Singh? I want to know whe-
ther the Minister considers the issue
price of paddy as remunerative?

SHRI BHANU PRATAP SINGH:
There is only one representative of
farmers. As for its being remunera-
tive, this is the view of the Govern-
ment that Rs. 85/- per quintal is a re-
munerative price.

g wre fag - Fm A W@y
Tz ¥ mgaremf fr vy
F Y TgE [HLT FY §, THE GTEA A
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q< wrafadt & wieqi # 78T &< § WK
FITAT THAHIS 99 G IH| HEE &
ferg «&i w1 N g ¢

ot o v fag 0 K xm fawa ¥
waq fafra g, sdife << sg=ear
e § USH EFTUAFT FH ERTE |
FAT FWId TeEl QO Eeqr @
FTUTAT & | Tg & wywdTT wEEdi §
fagqgs o wigm § {5 afg 3 9€0 #1
% fyaq fomma (o@ w7 99T, a1
FH Iad A1 H wAr T4 |

SHRI BALWANT SIGNH RAM-
OOWALIA: Sir, according to reports,
it is alieged that though the price of
paddy was increased by Rs. 8/- by the
Government, more than seventy per
cent of it was purchased by the
F. C. 1. But the paddy in the mandis
at Punjab and Haryana were purcha-
sed at Rs. 80/- only,

Does the Minister know that the in-
nocent peasantry has undergone a loss
of Rs. 10 crores due to the discretio-
nary powers of the Purchasing Ins-
pectors and the quality Inspectors of
the F. C. I. Will the Government con-
duct an inquiry into it?

SHRI BHANU PRATAP SINGH:
We will conduct an inquiry on receipt
of a specific complaint.

Reorientation of Vocational
Education

+
*5, SHRI RAGAVALU MOHANA-
RANGAM:

DR. RAMJI SINGH:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have stu-
died the notable steps reported to
have been taken by -Tamil - Nadu
towards reorienting vocational edu-
cation s0 as to make it more mean-

dngful:
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(b) if so, the salient features there-
of and the prospects of all India
application of the strategy; and

(c) the quantum of assistance pro-
posed to be given by the Centre to
Tamil Nadu for the success of the
efforts for streamlining wvocational

education?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER). (a) to (c). A statement is laid
on the Table of the Sabha,

Statement

(a) and (b). The Government of
India is aware that the State Govern-
ment of Tamil Nadu have taken ap-
preciable  steps for introduction of
vocational! education at the higher se-
condary stage. From the current ac-
ademic session both academic and vo-
cational spectrums have been provided
at the Higher Secondary Stage. The
Committee on Vocational Education,
appointed by the Statc Government in
1976, has identified 52 vocational sub-
jects covering occupational areas of
Agriculture, Home Science, Commerce
and Business, Engineering and Tech-
nology, Health and others. The syl-
labi for these courses has been prepar-
ed by the Experts Committees. Some
of the guide-books for teachers have
been prepared and others are under
preparation. The State Government
has taken stepg to seek the collabora-
tion of various employing agencies for
on-the-job training as well as utilisa-
tion of part-time services of experts
for instruction. District level com-
mittees have been establisheq to over-
see the implementation of the scheme.
Under the vocational gpectrum a sti-
dent has to study one subject common
with academic spectrum, one or two
subjects relating to the vocation and
one vocational subject and two lan-
Buages. The two languages and one
subject common with academic stream
has been made compulsory to enable
the students to shift to academic
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spectrum with some Bridge Courses,
if they so desire. Out of 913 higher
secondary schools, vocational courses
have been introduced in 709 schools
and 22,639 students have joined the
vocational spectrum during the current
year.

The National Review Committee on
Higher Secondary Education with spe-
cial reference to Vocationalisation has
recommended three different models in
offering of electives—(1) those schools
which offer only General Education
Spectrum; (ii) those schools which offer
only Vocationaliseq Education
Spectrum; and (iii) those which offer
both. The Tamil Nadu has chosen the
third model, As far as other States
are concerned, they are free ty adapt
the scheme of vocationalisation, keep-
ing in view the recommendations of
the Adiseshiah Committee and the
Working Group on Vocationalisation.

(c) Under the centrally sponsored
scheme of wvocationalization of higher
secondary education, a grant-in-aig of
Rs. 82,500/- was released to the State
Government of Tamil Nadu during
1977-78 for conduct of vocational sur-
vevs in six district. No further re-
quest from the State for grant-in-aid
under this scheme has been received.

SHRI RAGAVALU MOHANARAN-
GAM. Mr . Speaker, Sir, the reply
given by the hon. Minister is that Gov-
ernment is aware that Government of
Tamilnadu have introduced vocation-
al system of education,

. I want to know the names of the
other States. We have introduced vo-
cational education, especially, after the
survey by the National Review Com-
mittee. They have introduced three
models. The scheme of education is in
regard to General Education; the se-
cond is the vocational education. An-
other is for both. I want to know the
nameg of the other States that have
introduced the vocational system of
education.

DR. PRATAP CHANDRA CHUN-
DER: I would respectfully submit that
this question does not flow from this.
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PROF. P. G. MAVALANKAR: 1
find that answer is only with regard
to (a) and (b) parts of the question.
Part (c) is completely left out from
the statement laid on the Table,

The reply relates to Parts (a) and (b)
only, Part (c) is completely left out.

I would' like you to see how this has
happerned. ' ’ '

DR. PRATAP CHANDRA CHUN-
DER: There is answer to part (c) of
the question also.

Sir, as regards the supplementary
question although it does not direct-
ly arise from the main question yet
I will try to give some idea. We
have made some progress in Karna-
taka. There has been preparation of
syllabi and during the academic year
1977-78, 13 institutions were selected
for introduction of vocational educa-
tion. The total number of students
is 1,040, and 52 vocational courses
have been undertaken. Similarly,
in Gujarat they have undertaken a
very fine scheme and developmental
expenditure is being taken on the
budget of various departments for
whom the man-power is needed.
Maharashtra has introduced 19 voca-
tional courseg and selected 34 institu-
tions, They are conducting surveys in
some of the districts. Similarly, in
1976-77 West Bengal introduceq voca-
tional courses in 19 institutiong loca-
ted in 16 districts. In Delhi 17
schools have opted.

SHRI RAGAVALU MOHANARAN-
GAM. I want to know from the Mini-
ster how much amount they are going
to spend for survey in remaining dis-
tricty of Madras in the year 1978-79?

DR. PRATAP CHANDRA CHUN-
DER: Sir, I had personally visited
Madras and had discussions with
haon’ble Education Minister there.
Tamil Nadu is doing very fine work in
this respect. If they gend us schemes
for further survey we will consider
themy ag favourably ag possible.
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that socially useful productive work
jn Clauses 1-12 have been introduced
to emphasise the principle that edu-
cational institutions should be work
centres, It is meant for everybody,
but when we come to upper stage
there is distinction between academic
and vocational streams. Instead of
the earlier 10 plug 2 plus 3 now they
will be called elementary, secondary
and higher secondary for a total of 12
years. This was decided by the con-
ference of Education Ministers,

DR. KARAN SINGH: Sir, vocatio-
nalisation of education is a very im-
portant factor. To make it more
meaningful and to prevent the drift
that at present characterises our edu-
cational system, the hon’ble Minister
has commended the initiative taken by
the Tamil Nadu Government. I would
like to know what steps he is teking
ag Union Education Minister to see
that this vocationalisation becomes an
integral part of the gemeral education
system in this country because as &
result of the ambiguous attitudes ex-
pressed on the present gystem there
ig utter confusion and chaos with re-
gerd to 10 plus 2 plus 3, whether it
is going to be modified or not.
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Those who have school-going child-
ren are never certain as to what ex-
actly is going to happen in the next
year. So, will the hon. Minister as-
sure the House what is going to hap-
pen in the next year?

MR. SPEAKER: This is a much wid-
er question. It does not arise.

DR. KARAN SINGH: Will the hon.
Minister let the House know as to when
the new educational policy js going
to be announced and whether voca-
tionalisation is going tgo be an impor-
tant factor of that policy or not?

MR. SPEAKER: Well, I don't think
it arises. No. It does not arise, Now,
Mr. Tyagi.
w1 W qET QO WEgE Aged
U qAT ot 7€ I g A § fF 7 A
ferar azfa 71 g7dzw g1 a3r sravaw
& M AT ST 7 W 35 ara &1 &7 fear
UK C LI (8L I

MR. SPEAKER: That again does
not arise, Order, please,
st WY\ ST |@wi o gqrg A farer
FY QT4SH FT @ € I&F! O] F7 qF
g1 At 1% ag fadve &% aF 7 feay
SraT—ae & STRAT e g )
MR. SPEAKER. The question is a
imited one,
sft o s @ g IFE
% FBT & | IR TF FRET ot aArs
g

MR. SPEAKER: No please. I go to
the next Question--Question No. 6.

Cauvery Issue

*g. SHRI KUMARI ANANTHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;

(a) the reasong for the deadlock in
the recent Cauvery talks betweea
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the Chief Ministers of Tamil Naduy,
Karnataka and Kerala;

(b) whether Tamil Nadu has put
forward any fresh proposal on sharing
of Cauvery waters; and

(c¢) if so, the nature of the propo-
sal?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c). A statement is laid on the Table
of the House.

Statement

(a) to (¢). An understanding had
been reached among the States of
Karnataka, Kerala and Tamil Nadu in
August 1976 after a long spell of in-
tense deliberations gt technical and
political levels. The recent Cauvery
talks were conducted with a view to
having this August 1976 understand-
ing ratified by the States sg that it
could be implemented without further
delay. As the talks proceeded, it was
seen that there was no common ground
based on which g satisfactory settle-
ment could be reached. Tamil Nadu
objected to the understanding on the
ground that it was reacheq at a time
when there was no popular Govern-
ment in the State. Tamil Nadu also
wanted that its ayacut should be pro-
tected adequately by ensuring certain
releases from Mettur and not by
effecting deflnite savings from its own
existing uses.

*SHRI KUMARI ANANTHAN: Mr.
Speaker, I regret to say that the hon.
Minister’s answer to the question
whether the Tamil Nadu Government
hag submitted any alternative pro-
posals about sharing of Cauvery waters
is very unsatisfactory. No details
about the alternative scheme of the
Tamil Nadu Government have also
been given by the hon. Minister.

——— —
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SHRI SURJIT SINGH BARNALA:
The Government of Tamil Nadu has
submitted certain facts. It is not a
scheme as such. It is not a new
scheme, but some new facts have been
mentioned by the Tamil Nadu Gov-
ernment. And these were given in
the form of a Paper submitted to the
various concerned States and also to
the Central] Government.

*SHRI KUMARI ANANTHAN: Mr.
Speaker, Sir, in Tamil ‘Cauvery’ means
snreading of ‘greenery’. I am afraid
that, without the waters of Cauvery,
only desert area will be spreading. I
am afraid that Tamil Nadu would be-
come an arid zone. I would like to
know whether the Government of
India have formulated any time-bound
plan for settling the Cauvery water
cdispute.

SHRI SURJIT SINGH BARNALA:
Mr. Speaker, Sir....

MR. SPEAKER: It is a suggestion
for action.

SHRI SURJIT SINGH BARNALA:
It is correct that the Cauvery water
is needed for irrigating the arid lands:
but the Arid land is there not only in
Tamil Nadu but it is there in Kar-
nataka and also to some extent in
Kerala. (Interruptions).

tMR. SPEAKER: He has understood
it.

SHRI A. BALA PAJANOR: The hon.
Member said that solal will become
palai I think, that, he has not under-
stood, People are very much enamoured
of our national languages. And we
are very proud that my sweet Tamil
is being used in the Question Hour. 1
am thankful to you, Sir, for permitting
some of our Members for putting
Questions in Tamil. So, I am grateful
to you. As a patriot, T must thank
you for that. But, I am also afraid
that the hon. Minister has not under-
stood the expression of it and so he
is not able to answer it.

*The question was put in Tamil,
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MR. SPEAKER: I may tell you, as
an exception I have permitted it, be-
cause some of them have this difficulty.
Under the rules....

SHRI A. BALA PAJANOR: You
must amend the rules, Sir.

MR. SPEAKER: Because some of
them do not follow, therefore, I have
made an exception.

SHRI A. BALA PAJANOR: In my
party six of them cannot understand.

MR. SPEAKER: I will try to do it.
There was no gquestion to be answered.
He has only made certain suggestions,

Now, Shri Poojary.
SHRI KUMARI ANANTHAN:**
MR. SPEAKER; Do not record.

SHRI JANARDHANA POOJARY:
All the concerned three States in their
efforts for arriving at a settlement have
said that there is a stalemate. Are the
Central Government going to insist
keeping the 1976 agreement as the basis
for settlement and if it fails, will the
Government appoint a tribunal and
declare these national waters as a
national asset?

SHRI SURJIT SINGH BARNALA:
In August, 1976, an understanding was
reached—it was not an agreement—
and my effort was that all the States
should agree to that understanding
and it should come into the form of an
agreement. That is what I was try-
ing for. I held three meetings for
that purpose, but unfortunately, an
understanding could not be finalised
to be converted into an agreement.
So far, there is no agreement which
can be executed right now.

SHRI JANARDHANA POOJARY:
Are you going to appoint a tribunal?

SHRI SURJIT SINGH BARNALA:
We are trying to reach an agreement
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between them: we are not going to
appoint any tribunal for this purpose.

DR. HENRY AUSTIN: May I know
ifrom the hon. Minister, how long will
the Government wait for settling these
riparian disputes? As is known, in
Kerala, for instance, there was an
agreement in 1976 and the Chief
Minister and the team that accompani-
ed him insisted on keeping up that
agreement. But since then, nothing
has been done. As vou know, even in
Tamil Nadu and Karnataka, the food
position is marginal and in view of the
extensive arid lands available there,
this problem should have been solved
earlier. There were devastating floods
recently; most of the rivers have been
in spate in Kerala and Tamil Nadu
and these States have suffered serious
aamages. May I know, what steps the
Government are taking to come to an
early settlement of these disputes and
with regard to Kerala and the position
that we have taken at the Conference
of the three States?

SHRI SURJIT SINGH BARNALA:
There have been only two agreements
carlier regarding Cauvery, one in 1892
and the other in 1924. The 1924
agreement also expired after 50 years,
i.e. in February, 1974 and since then
efforts have been made for all these
States to reach an understanding and
agreement, so that proper utilisation
of water by all the States could be
done. v

Dams jp Dameodar, Kangsabati gnd
Mayurakshi
+
*7. SHRI JYOTIRMOY BOSU:

SHRI KRISHNA CHANDRA
HALDER:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state
whether Government are considering
the demand for constructing at least
four more dams in Damodar and two

**Not recorded
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dams in Kangsabati and Mayurakshi
in view of the recent floods in West
Bengal?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): Fourdams have
been built by the D.V.C. and investi-
gation for a dam at Balpahari has been
taken up. Construction of a dam on the
upper Kangsabati has also been propos-
ed and the project report is under

technical scrutiny of the Central
Government.
SHRI JYOTIRMOY BOSU: Sir, is

the hon. Minister aware of the fact
and if so, what action has he taken
that the author of the ldea of Damodar
Valley Project, Mr. M. L. Woorduin
had visualised eight dams at Tilaiya,
Konar, Maithon, Panchet, Bokaro
Balpahari, Bermo and Aiyar and out
of which only the first four dams have
becn constructed? The total capacity
ci the proposed eight dams could have
taken care of one million cusecs of flood
water. Under the circumstances, does
the Government propose to build the
rest four dams or leave that part of
the country into the hands of nature
and flood havoce?

SHRI SURJIT SINGH BARNALA:
Originally, for the Damodar Valley
Project, eight dams were thought of
and it was envisaged that eight dams
should be  constructed, but due to
paucity of funds and concerned States
not{ agreeing to that, only four dams
have been constructed. As I mention-
ed in my answer to the Question, right
now, investigation for a dam at Bal-
pahari is going on. No work is being
done on any of the other 3 dams.

SHRI JYOTIRMOY BOSU: I said
Mr. Woorduin had insisted on 8 dams.
But now they have built 4, and 1 is
under survey. What about the other 3?
He has not answered that part. If he
answers, I will be satisfied.

SHRI SURJIT SINGH BARNALA:
I said it was not done earlier because
3 lack of funds, and also because of
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lack of will on the part of the con-
cerned States.

SHRI JYOTIRMOY BOSU: Is it
also not a fact that the great engineer
Mr. Woorduin had foreseen the dangers
of such a half-hearted implementation
ot the original scheme? Is it also not
a fact that he had warned that if a
flood larger than the flood for which
protection is provided, did occur, the
damage and loss of life would be far:
greater? If so, what action has been
taken on the same?

SHRI SURJIT SINGH BARNALA:
In 1943, there had been a big flood in
that area, and it was after that, that
this DVC project was envisaged and
it was actually brought into practice.
He had visualized earlier that in 100
vears, there might be a flood of 1
million cusecs. This year, the total
inflow into these dams has been to the
tune of something more than 8 lakh
cusecs. It was a big flood this time.
But these 4 dams also were worth a
good deal, and they were able to con-
serve some of the inflows, and thus
avoid a flood in the lower reaches.

SHRI CHITTA BASU: The hon.
Minister has been pleased to mention
that the 8 dams which were originally
envisaged, could not be constructed
because of lack of funds. May I know
from the hon. Minister whether
Government have now decided to re-
lease more funds for flood control
measures? If so, in view of the
Government's intention to release
more funds for flood control measures,
will Government reconsider the ques-
tion of constructing the remaining 4
dams, and save West Bengal from the
onslaught of floods? (Interruptions).

PROF. P. G. MAVALANKAR: The
clock has stopped!

MR. SPEAKER: No, no. There is
1 minute more. I have got the watch
here,

SHRI CHITTA BASU: Will the
Minister take up the matter with the
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concerned States, so that they may
also be agreeable to the construction
of the remaining 4 dams?

SHRI SURJIT SINGH BARNALA:
1t is an inter-State river. So. the
constraint of funds was not the only
reason. The dispute between the
‘States, i.e. their not having agreed to
having more dams was also one of the
reasons why gall the 8 dams could not
be constructed.

MR. SPEAKER: Mr, Samar Guha.
Mr. Chitta Basu, your question does

not really arise from the main gques-
tion.

(Interruptions) **

MR. SPEAKER: Don’'t record. Now,
Mr. samar Guha.

PROF. SAMAR GUHA: Is it a fact
that Dr. Meghnad Saha, at the time of
the construction of this DVC project
not only once but repeatedly wrote to
the Government—in the form of
memoranda and of articles—and made
a representation to Jawaharlal Nehru
at that time that if this type of faulty
scheme was introduced—on the basis
of which the DVC project had been
made—it will create havoc, flood and
devastation, instead of creating re-
servoirs and others? Hag the Govern-
ment gone through the report of
Meghnad Saba, and on the basis of
that is the Government going to make
a review?

MR. SPEAKER: What ie this ques-
“tion? Anyway, once a question is put,
it has to be answered. Omce I allow a
question, it has to be answered,

(Interruptions)
You cannot go on making a speech.

PROF. SAMAR GUHA: Whether the
‘Government ig going to constitute a
‘high power committee to go into ‘the
construction of these dams so as to
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avoid future
Bengal.

flood havoc in West

SHRI SURJIT SINGH BARNALA:
The only thing is that instead of 8
dams, 4 dams were constructed. The
Government is aware of the Report
of the Meghnad Saha Committee also
tecause he was a member of that
Committee when all this was envisag-
ed. As I earlier mentioned, in the
beginning, 8 dams were envisaged and
4 were constructed.

MR. SPEAKER: Whether there is a

proposal before the High Power Com-
mission?

SHRI SURJIT SINGH BARNALA:
There is no such proposal.

WRITTEN ANSWERS TO QUESTIONS

Reorientation of Education System

*g. SHRI R. KOLANTHAIVELU:
SHRI A. BALA PAJANOR:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that the
last word has not been said about
reorienting educational system to
national needs;

(b) if so, whether Government
have spelt out, the final format of
the reoriented scheme; and

(c) the time frame by which the
new scheme will be implemented?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). Based on the re-
commendations of the Kothari
Commission, the Government of India

‘**Not recorded.
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enunciated the National Policy on
Fducation, 1968. This Policy provided
for a review every flve years of the
progress made so that guide-lines
could be formulated for future develop-
ment. The present Government on
assumption of charge wundertook a
review with a view to revising the
Folicy. However, pending the review
which implied consultation with the
State Governments and various edu-
cational authorities, the Government
announced its intentions to proceed
with urgent programmes of reform
which included spread of literacy
among the people and reform of con-
tents of eclucation at all stages. In
accordance with these objectives, a
time.bound plan for spreading educa-
tion among the illiterate adults of our
country and universalisation of
elementary education for the children
of the age.-group 6—14 has been for-
mulated.  Action has also been taken
to revise the contents of education at
all stages of education. Meanwhile,
consullations have taken place with
various educational authorities and the
State Governments and Government
have atttempted a draft National
Policy on Education which is now
receiving its final touches. Govern-
ment hope to place this draft Policy
LLefors Parliament soon.

Central Govt. Secondary Schools

*9). SHRI RUDOLBH RODRIGUES:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether there is any scheme
for the rapid expansion in the num-
ber of Central Government Secon-

dary Schools;

(b) if so, the details thereof; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULURE (SHRIMATI
RENUKA DEVI BARAKATAKI): (a)
to (c). The Kendriya Vidalaya
Sangathan (Central Schools Organisa-
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tion), an autonomous organisation set
up by the Government of India in the
Ministry of Education, sets up
Kendriya Vidyalayas for the benefit
of transferable Central Government
employees. As of today the Sangathan
is authorised to set up only 12 Ken-
driya Vidalayas during a year, besides
Kendriya Vidyalayas fully financed by
Public Sector Undertakings. The
present number of Kendriya Vidya-
layas throughout the country is 265.
There is a proposal to increase the
number of Kendriya Vidyalayas to be
set up from 1979-80 onwards.

Other Ministries including Defence
and Railways also set up Secondary
Schools for the exclusive benefit of
their employees.

Damage due to Floods

“+10. SHRI SHIV SAMPATI RAM:
SHRI PRADYUMNA BAL.

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

{a) the extent of damage to crogs,
livestock and human lives caused in
each State guring the recent floods;

(b) the monetary and other assis-
tance sought from the Centre by each
State and the extent of assistance
provided by the Centre to each State;

and

(c) whether the assistance so far
provided to each State is considered
sufficient and if not, the further
assistance proposed to be provided
to each State?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The extent of
damage to crops, livestock and human
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lives caused due to the recent floods, as
reported by the State Govts. on the
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basis of their preliminary assessment,
is indicated below:

State

Crop:ed area Livestock  Human lives
affected lost inst.
{Lakh heets)

1. Andhra Pradesh

2. Assam

3. Bihar

4. Gujarai

5. Haryasa

6. Himachal Pradesh

Jammu & Kashmir .
8. Kerala
9. Madhya Pradesh

~J

10. Orissa

11. Punjab

12. Rajasthan .
13. Uttar Pradesh
ry. West Beugnl
15. Delhi

(b) On receipt of requests from the
State Governments for Central
assistance for meeting the additional
expenditure necessitated by floods,
Central Teams were deputed to the

1.92 1,465 n2
0.19 5 2
9.46 466 o
2.56 51 'S
4.87 2,67 2
.87 766 L=
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tance. On the basis of the recommen-
cations of the Central Teams and the
High Level Committee on Relief, the
following quantum of advance Plan
assistance and foodgrains, as grant,

affected States to make an assessment for distribution as gratuitous relief
cf the situation and the requirements has been allocated to the affected
of the States for advance Plan assis- States:
State Advance Plan  Focdgrains MT:
assistance Wheat Rice
(Rs. crores)
1 2 3 4
1. Bihar . 44.92 40,000 —_
2. Harvana 15.30 2,500 —
9. Himachal Pradesh 6.a9 2,000 -
4. Jammu & Kashmir 0.26 217 —_
5. Punjab 6:75 8,000 —
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1 2 3 4
6." Rajasthan . 9.58 7,000 —
7. Uttar Pradesh 54.22 50,000 —_
8. Woest Bengal 88.93 50,000 45.0C0-
500 rmasoor
dal
q. Deihi A provision of 2,000 —

Rs. 3.00 cro-
res has  been
made bv  the
Min. of Home
Affairs | for

meeting  the

sitnaticn caveed
l“_\‘ fleeds,

The question of providing advance
Plan assistance/foodgrains to the re-
maining flood affected States is under
consideration.

(c) Prior to 1-4-1974, the Ceniral
Government used to give relief grants
to the States affected by natural
calamities in addition to the margin

money which wag available to the
State Governments. On the accep-
tance of recommendations of the

Sixth Finance Commission by the
Government, the margin money avail-
able to the Siate Governments was
increased and Central grant for
relief was replaced by advance
Plan assistance to be determined on
the basis of recommendations of the
Central Teams and a High Level
Committee under the Chairmanship
of the Member, Planning Commission.
Thus relief operations are entirely
now within the purview of the State
Governments., However, from 1977
onwards, the Central Government in
addition to advance Plan assistance
bas been giving foodgrains free of cost
for relief operations to the State Gov-
ernments, Since advance Plan assist-
ance and free foodgrains are made
available to the State Governments on
the recommendations of the Central
Teams who make an on-the-spot assess-
ment after detailed discussions with the
Officers of the State Governments and
keeping in view the overall finanefal
position and organisational capability

of the States, the quantum of Central
assistance can generally be presumed
{o be reasonably adequate. The
position is kept continuously under
review and care is taken to ensure that
the affected population in no State
goes without adequate relief and re-
habilitation.

Suicide py Govt. Schoo] Teacher in
Delhi

*11. SHRI M. RAM GOPAL
REDDY: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether a teacher of Govern-
ment School in Delhi committed
suicide during October, 1978;

(b) if so, whether Government have
ascertained the circumstances that
compelled him to end his life; and

(¢) it so, what action Government
have taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA-
TAKI): (a) to (¢). According to the in=
formation made gvailable by the Delhi
Administration, a teacher of the Gov-
ernment School in Delhi committed
suicide during September, 1978. He did
not leave behind any suicide note nor
tould he make any dying declaration.
Therefore, the precise cause for the
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suicide obviously cannot be established
beyond doubt. However, investiga-
tion of the case by the police authori-
ties has revealed that the teacher was
suffering from some mental disease for
the last eight months and was getting
treatment at the All India Institute of
Medical Sciences, New Delhi. The wife
of the deceased stated during the in-
vestigation that her husband, on re-
ceipt of his transfer order to a rural
school at village Singhu. looked
weary and worried. On 27th Septem-
rer, 1978 at about 9.15 A.M.. she noticed
something burning in the room of
upper floor and then discovered that
her husband had set himself on fire.
The deceased succumbed to burn
injuries on the same day.

No action is considered necessary
in the matter because transfer of a
Government  servant including a
teacher during the course of his service
career could not be an occasion for
committing suicide. It was open to
the deceased to file a representation
for review of his transfer order on
medical grounds as has been done in
similar circumstances by a good num-
ber of teachers.

Repairs of ancient Buddhist Temples

*12. SHRIMATI PARVATI DEVI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that recent
floods had caused severe damages to
the “Gomphas and Maths” in Ladakh
(Jammu and Kashmir State);

(b) whether Government propose
to help undertake repairg of these
ancient Buddhist temples; and

(c) if so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) No, 8ir. However some damage
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has been caused to some of the Gom-
phag by the unprecedented rains.

(b) and (c). Yes. The Survey is
undertaking measures for the preser-
vation of Gomphas which are proposed
to be protected as monument of na-
tional importance. The measures in-
clude items like changing rotten
wooden members, stabilising damaged
walls, making the roof of monuments
watertight.

Financial Assistance for Oriental
Manuscript Library Trivandrum

*13. SHRI GEORGE MATHEW: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the Union Government
have received a proposa] from the
Kerala Government for financial assist.
ance to the tune of Rs. 13-25 lakhs
for the construction of buildingg for
the Oriental Manuscript Library at
Trivandrum; and

(b) since there has been no response
from the Ministry of Education after
27th April 1973, when will the assist-
ance be granted?

THE MINISTER OF AGRICULTURE
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) and (b). A proposal for financial
assistance to the tune of Rs. 13.25 lakhs
—Rs. 10.25 lakhsg for the construction
of the building of the Oriental Manu-
script Library of the University of
Kerala and Rs. 3 lakhs for a Micro-
film Unit was received from the Gov-
ernment of Kerala in August, 1977.
The proposal was referred to the UGC
as the Commission is the authority
established by Government for assist-
ing Universities. The UGC on the
recommendations of the Visiting Coms-
mittee appointed by them has approv-
ed non-recurring assistance to the
Library of Rs. 50,000 for equipment
and Rs. 1 lakh for Surveys and air-
conditioning. A grant of Rs. 50,000
hag so far been released.
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Effect of Floods om Agricultural
Production

*14. SHRI M, V. CHANDRA-
SHEKHARA MURTHY:

SHRI SAMAR MUKHERJEE:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether due to recent floods
much of land has become unfit for
agricultural produce for some years
in various States;

(b) whether this loss of agricultural
crops has affected our food position,
and if so, to what extent and what
sleps are being taken to meet the
situation and also help the affected
States; and

(¢) whether Government haye ap-
pointed a committee to see the effects
of floods and how to help and prevent
the floodg in the country ang if so,
the details thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) : (a) According
to the reports received sp far from
the States, due to recent 9doods, about
02,35 lakhs hectares of cropped area
have been adversely affected. Twenty
thousand acres have been sand-cast
in West Bengal. The precise area in
cther States that may have been ren.
dered unfit for agriculture can only
e known after the full assessment of
the floog damage is available.

(b) The loss of agricultural crops
has aflected the food position only in
the flood affected areas whereas for
the country as a whole, the overall foog
production and supply  situation is
quite good. The exact impact of this
loss on the food position in the affect-
ed areas cannol be  readily assessed.
However, because of the comfortable
buffer stock of foodgrains, sizable as-
sistance has been given to the State
Governments by way of gratuitous re-
lief to flood victims and also for
Lperating the Food for Work Program-
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me. In the flood affected States, Rabi
operations are being intensified to
recoup part of the flood damage.

(c) A Working Group consisting of
ihe concerned departments at the
Centre and the States has been set up
io prepare an outline of integrated
project and plan of action for control-
iing and mitigating the effects of floods
in the Indo-Gangatic Basin. The ap-
proach of the Working Group is to in-
tegrate priority schemes of engineer-
ing work downstream with the schemes
of watershed management including
afforestation and soil conservation in
the catchments of the flood-prone
rivers and tributaries on a selective
basis so that there is noticeable mitiga-
{ion of flood disaster within a period of
5--7 years. The Working Group has
becn working in close association with
the State Governments. The Working
Group would finalise :ts report shortly.

Paritly in Procurement prices for
Paddy and Wheat

*15. SHRI K. MAYATHEVAR:
SHRI VENUGOPAL GOUNDER:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to

state:

(a) whether Government are aware
of the growing force of opinion of
various State Governments for parity
in the procurement prices for paddy
and wheat;

(b) the reasons why the prices for
paddy continue to be pegged dowu to
lower level despite the costs of pro-
duction being more or less the same
for both the foodgrains; and

(¢) the steps proposed by Govern-
ment to bring about parity?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH) : (a) Governmcnt
are aware of the views of sonie States
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that there should be parity in the pro-
curement prices of paddy and wheat.

(b) and (c). The cost of production
for both, paddy and wheat, varies from
State to State and within a State irom
region to region, and even from culti-
wvator to cultivator. The procurement
prices are fixed, every year, after con-
sidering the recommendatious of the
Agricultural Prices Commission and the
views of the State Governments. The
procurement price of paddy which was
Rs. 56/- per quintal in 1969-70 has
gradually increased to be Rs. 85/- per
quintal in 1978.79 (i.e. an increase of
about 52 per cent) as against the pro-
curement price of wheat which has in-
creased by 48 per cent only from
Rs. 76/- in 1968-70 to Rs. 112.50 in
1978-79.

Reporied floods in West Bengal due
to unprecedented release of water by
D. V. C. Dams

*16. SHRI SAUGATA ROY: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleasel to state:

(a) whether his attention has been
drawp to newspaper reports to the
effect that a large part of the floods
in West Bengal were caused by un-
precedented release of water by the
D.V.C. dams without timelv warning:

(b) if so, whether the truth of these
reports has been investigated; and

(¢) what steps the Government is
contemplating 1o prevent such ﬂo;]r::‘
caused by the releasc of D.V.C. waters!

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). Yes, Sir.

D.V.C. dams have been built with
flood control as one of their objec-
tives. Taese dam; have been instru-
mental in moderating the incoming
floods for the purposes of flood con-
trol. This year the incoming floods
were moderated very considerably by
judicious operation of the D.V.C. re-
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servoirs. The operation of the reser-
voirs is being carried out by the D.V.C.
authorities in accordance with the di-
rections of the Reservoir Regulation
Committee having representatives of
tac Central Government and Bihar
and West Bengal Governments there-
on. West Bengal Government was
supplied information periodically re-
garding the operation of the D.V.C.
reservoirs., In absence of D.V.C. re-
servoirs the damage could have been
several fold. The reports, therefore,
appear to draw incorrect conclusion.

The extensive damage this vear is
largely due to unprecedented heavy
widespread rainfall below the D.V.C.
and other areas.

(c) Available storage capacity of
Panchet and Maithon reservoirs is pro-
posed to be increased in accordance
with the understanding recently reach-
ed between the Governments of West
Bengal and Bihar. Action, has already
been initiated for land acquisition.
This would help in additional flood
moderation thereby reducing flood
damages further.

Incentiveg for New Sugar Factories

*17. SHRI K. A. RAJAN: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased tg state:

(a) whether Government are con-
sidering p revised scheme of incentiveg
for the new sugar factories; ang

(b) if so, the details thereof?

THE M'NISTER OF STATE 1IN
THE MINISTRY OF AGRICCUCLTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH) : (a) Yes, Sir.

(b) An inter-Ministerial Group con-
sisting of representatives of the Min-
istry of Finance, Department of Food,
Planning Commission, Bureau of In-
dustrial Costs ang Prices, Industrial
Development Bank of India, Industrial
Finance Corporation of India has been
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constituted to review and revise the
scheme for grant of incentives to new
sugar factories and expansion projects
establised at high costs in the light of
changed conditions. The report of the
Group is expected soon.

faeett famafaaem & &=ia st
& @At w1 Aq g
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Hat (Tlo TA@wE TR ;) (¥) faeeAr
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FAAIT TE BF =gl B

(&) seiAdr IzF
Illiteracy in Rura] Areas

“19. SHRIMATI AHILYA P, RANC-
NEKAR: Will the Alinister ! EDU-
CATION. SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether altention of Govern-
‘ment has been drown to the survey
carried out by Birla Institute of Scien-
tific Research which revealed that in
most of the villageg in the so-called
advanced States like Punjab, Maha-
rashtra and West Bengal the rate of
illiteracy ranges from 69 per cent in
West Bengal to 48 per cent in Punjab,
even after 30 years of independence;

(b) if so, the reaction of the Gov-
ernment thereto; and
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(c) what is the percentage of Plan
allocation left for education out of the
total budget expenditure?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{DR. PRATAP CHANDRA CHUN-
DER) : (a) No, Sir.

(b) Does not arise,

(c) For the Sixth Plan 197883,
the percentage of allocation for Edu-
cation to the total public sector out-
lay of the Plan is 2.88.

fet & war w SeFEw W ¥ fag
W W wgEa
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Physical Survey of Unauthorised
Colonies in Delhi

1. SHRI S. G. MURUGAIYAN: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

Ea) whether physical survey and
alsg economic survey of unauthorised
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colonies in Laxmi Nagar, Shakarpur
and Pandav Nagar has been complet-
ed;

(b) it so, whether iay-out plan of
these colonies is under preparation
and when it will be ready;

(c) whether it ig a fact that hew
construction in Laxmi Nagar in plot
104-D of M. Block has started block-
ing linking roads etc.; and

(d) if so, the details?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) : (a) Yes, Sir.

(b) Yes, Sir, the Delhi Development
Authority hag reported that these
would be completeq ipn six months.

(c) and (d). No, Sir. Now new con-
struction has been raiseq op this plot.

Unauthorised Structures in Delhi

2. SHRI R. V. SWAMINATHAN :

SHRI RAMACHANDRAN KA-
DANNAPPALLI :

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that the
Union Government had taken a deci-
sion that unauthorised structures
which came up in Delhi after March,
1877 will be pulled down:

(b) if so, whether wunauthorised
structures were allowed by the Gov-
ernment i, the Lajpat Nagar area

near Kashmir Bhavan in Amar
Colony; and

(¢) whether inspite of representa-
tions made to the authorities concern-
ed the unauthorised shops have not
been pulled dowp, by the Government?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) : (a) The Government has
taken a decision to regularise the resi-
dential structures which came up in
Delhi upto 30th June, 1977. The exten-
sion ypto 30-6-77 does not apply to
Commercial structures for which the
dale remains 16-2-77, as per Govern-
ment's orders of the same date.

(b) No, Sir.

(¢) No unauthorised shop was found
to have been constructed in Amar
Colony near Kashmir Bhavap after the
material date.

Nationalisation of Sugar Industry

3. SHR] AMAR SINGH RATHAWA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether there is any fresh pro-
posa] under the coasideration of Gov-
ernment to nationalise Sugar Industry
in the country to safeguard interests of
farmers; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b).
There is no fresh proposal under the
consideration of the Government to
nationalise sugar industry. However,
in order to ensure that sugar facto-
ries start crushing operations ip time
and make prompt payment of cane
dues to the farmers an Ordinance pro-
viding for the takeover of Manage-
ment of such erring sugar factories
has been promulgated. It has not been
felt by the Government that Natio-
nalisation of the sugar industry with-
out reference to the performance of
individual units, is either necessary
or is a necessary commitment to en-
sure that the farmers' interests are
protected.
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Appointments gnd Confirmations of
S.Cs./8.Ts. in Regional Statiomery
Depots

8. SHRI A. MURUGESAN : Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether the orders issued by
Department of Personnel with regard
to appointments and confirmations in
the case of Scheduled Casteg and
Tribeg Employees are not being imple-
mented in Regional Stationery De-
pots in India, especially ia Madras De-
pot and Rosters not maintained;

(b) if g0, why, and the details

thereof Depot-wise; and

(c) if implemented the cadre-wise
and Depot-wise details from the Jate
of issue of these orders?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (¢). The informa-
tion is being collected and will be lzid
on the Table of the Sabha.

Constructional help by HUDCO

9. SHRI D. AMAT : Will the Minis-
ter of WORKS AND HOUSING AND
SUPPLY AND REHABILITATION be
pleased to state:

(a) whether HUDCO (Housing and
Urban Development Corporation) is
helping those who have plots in ap-
proved colonies for construction;

(b) if so, the nature of help provid-
ed by HUDCO; and

(c) the number of persons who re-
ceived help from this Organisation
during the year 19787

THE MINTSTER OF WORKS AND
TOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir. HUDCO does
not provide loans to individuals.

(b) and (c¢). Do not arise.
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Foodgrains damaged in various States
due to Floods

10. SHRI JANARDHANA POO-
JARY: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state the quantity of food-
grains damaged in the various States,
State-wise, due to the recent floods in
the country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
TRRIGATION (SHRI BHANU PRA-
TAP SINGH) : The State-wise quan-
tity of foodgrains affected due to re-
cent floods in the country is given be-
low :

(Figures in tonnes)

1. West Bengal 1.00,801
2. Bihar 196
3. Haryana 162
4. Uttar Pradesh 368

Total 1,01,627

The salvaging of affected stocks is in
progress and the actual quantity da-
maged or rendered unfit for human
consumption, will be known when the

salvaging of all the affected stocks is
completed.

Residential Pilot for Land'ess

11. SHR] BHAGAT RAM : Will the
Minister of WORKS AND HOUSING
AND SUFPLY AND REHABILITA-
TION be pleased to state:

(a) the total number of residential
plots allotted to the landless before,
during and after emergency;

(b) the total number of people who
got actual possession of these plots;

(¢) what is the total number of
people who did not have their own
residential sites in each State; and

(d) what is the programme for
these homeless?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HARILITATION (SHR] SIKANDAR
BAKHT) : (a) The total number of
house-sites  (including un-developed
sites) allotteq to the rural landless
before, during and after emergency is
as under :—

Before emergency : 32,42,406
During emergency : 38,52,257
i v Aﬁer emergency: 3,609,205

(b) 50,28,278 rural landless got phy-
sical possession of the housesites al-
lotted to them.

(¢) 41.50.792 eligible landless femi-
lies have not yet been allotted house-
sites in rural areas.

(d) The scheme for provision of
house-sites, free of cost, to the rural
landless workers is in the State Sec-
tor. The draft Five Year Plap for
1978—83 has made a provision of
Rs. 500 crores for giving financial as-
sistance for acquisition of plots and
construction of houses in rural areas
under the scheme.

School Facilities in Pitampura and
Shalimar Bagh, Delhi

12.. SHR PRADYUMNA BAL: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) the number of primary, middle
and higher secondary schools provid-
ed in the (i) Pitampura Residential
Scheme and (ii) Shalimar Bagh Resi-
dential Scheme of the Delhi Develop-
ment Authority; and

(b) what are the proposals under
considaration for providing school
facilities in Pitampura and Shalimar
Residential Schemes in Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA-
TAKI) : (n) According to the infor-

NOVEMBER 20, 1978 \ Written Answers 64

mation furnished by the Delhi Muni-
cipal Corporation, who are primarily
concerned with the primary education
in Delhi, no primary school has so far
been started in Pitampura Residen-
tial Sceme. A new primary school in
Shalimar Bagh Residential Scheme
has, however, been started by them
from October 1978.

The Delhi Administration have
stated that 28 sites for Hr. Sec. Schools
in Pitampura and 12 sites for Hr. Sec.
Schools in Shalimar Bagh residential
schemes has been provided. A Gov-
ernment Co-educational School has
also been opened in Pitampura during
1978-79.

(b) The Delhi Administration have
made a request to D.D.A. for allot-
ment of Hr. Sec. School sites in other
parts of Pitampura Residential Scheme
and Shalimar Residential Scheme.
New Government Schools will be open-
ed after sites are made available by
the D.D.A. according ty the actual
necds of the colonies,

Money for Flood Relief and Flood
Control

13. SHRI KISHORE LAL: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased o state:

(a) how much money has been
made available to various State Gov-
ernments for flood relief and how
much for flood control;

(b) whether Central Government
have ensured that the money sSuppos-
ed to be spent for flood control in the
current year would be utilised;

(¢) whether Government of India
ha\fe proposal for desilting the rivers
which are every year in spate; and
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. (d) if so, how much money the
Government ptropose t0 spend and in
which areas?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The formula-
tion and implementation of flood con-
trol schemes is carried out by the
State Governments and the flood con.-
trol sector is financed through State
Plan funds. However, the Government
c¢f India provides assistance to various
States in the form of block loans and
grants for the States’ plan proposals.
The fotal expenditure incurred in the
flood control sector by various State
Governments and the Union Territo-
ries from 1954 to March, 1978 is
Rs. 633 crores. The expenditure on
reiief from the 1st Five Year Plan to
the end of the 4th Five Year Plan pro-
vided as Central assistance through
loans and grants totals to Rs. 1194.45
crores. During the 5th Plan. no Cen-
tra] grant was normally muade avail-
able to meet the expenditure arising
vut of natural calamities except the
maragin money,  totalling to Rs. 50.71
crores allocated to the States annually.
Additional expenditure requirements
were provided as advance pian assis-
tance.

The provision under the flood control
cector for 1078-79 is Rs. 126 crores for
the whole country.

(b) the responsibility for implemen.-
tation of [lood control schemes res's
with the State Governments, During
plan discussions. the  Stale Govern-
menis furnish details regarding the
expenditure incurred on flood control
sthemes and the position is reviewed
accordingly.

(c) and (d) Desilting of rivers as a
measure of flood control is not con-
sidered feasible and economically justi-
flable. However, for the limited pur-
Poses of preventing bank erosion and
for channel improvements, dredging
Operations have been taken up on the

Brahmaputra on an experimental
basis,
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Hlegal Parking of Public Vehicles in
Vithalbhai Patel House, New pethi

14. SHRI R. P. DAS:
SHRI BHAGAT RAM:

SHRI DINEN BHATTA-
CHARYA:

Wiil the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the fact that
a number of two-wheeler scooters and
motor-cycles are parked illegally
within the corridors of Vithalbhai
Patel House, New Delhi and make
horrible sound in the night and thus
create unbearable nuisance to the
residents which adversely tortures the
heart patients and patients of hyper-
tension; and

(b) if so, what action has been taken
against these activities?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

{(b) The matter was discussed in
the House Committee Rajya Sabha on
7th August, 1978 who desired that pro-
rer alternative  parking place should
be provided for these vehicles. Draw-
ings and estimate for construction of
Scooter/Cycle parking shed are under
preparation.

Misuse of Pots reserved for School
Bailding in New Delhi

15. SHRI S. R. DAMANI: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to refer to the reply
given to Unstarred Question No, 2067
dated 31st July, 1978 regarding misuse
of the plots reserved for School Build-
ing in Shantiniketan Society of the
Government Servants  Co-operative
House Building Society Ltd, New
Delhi and state:

(a) whether the information called
for has since been collected; if so,
whether it would now be laid on the
Table;
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(b) whether D.D.A. is allotting a
plot of land for school building to
Salesian Sisters Society in Northern
India in Vasant Vihar in preference
to the plot already earmarked for
school;

(c) if so, the reasons therefor;

(d) whether the Management of the
Society has protested against this
allotment in Vasant Vihar; and

(e) the difficulties which lie in the
way of D.D.A. allotting the Shanti.
niketan plot in question and what
action the D.D.A. propose to take in
the matter?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) and (c) It was decided to allot a
plot of land to the Society in Vasant
Vihar where sufficient school sites are
available. The DDA  had initially
contemplated allotting a plot of land
measuring 2.5 acres for Nursery-cum-
Primary School in Shanti Niketan to
the Salesian  Sisters Society of Nor-
thern India. Because of several for.
malities involved, allotment could not
lse made. In Shanti Niketan, this plot
of land is the only site available for
opening of a Primary School and hence
it has been reserved for M.C.D. Since
the case for allotment of land to the
Salesian Sisters Society in Northern
India had been pending since long, it
was decided to allot a plot of land to
the Society in Vasant Vihar.

(d) The Management of the Society
had been asked for their views regard-
:ng allotment of the plot in Vasant
Vihar.

(e) Since it is the only Primary
School site in Shanti Niketan, it has
to be reserved for the M.C.D. who re-
tain the prior right to the plot. The
M.CD. is again being asked to exer-
cise their option for taking over this
plot.
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Electrification of Rehabilitation Camp
in Maharashtra

16. SHRI RAJE VISHESHVAR RAO:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the Government are
intending to supply electricity to all
the Rchabilitation camps in Maha-
rashtra on a War footing;

(b) it so, how long would it take
to complete the electrification of all
camps in the State of Maharashtra;
and

(c) whether Government feel that
it is the only way to keep the refugees
in their camps?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) There are no rehabilta-
tion camps in Maharashtra and as
such the question of supply of electri-
city to all camps does not arise.

(b) and (¢). Do not arise.
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Melghat Tiger Reserve

18. SHR] AHMAD M. PATEL: Will
the Minister of AGRICULTURE AND
TRRIGATION be pleased to state:

(a) whether Government of Maha-
rashtra have sent any scheme for
the development of Melghat Tiger Re-
serve in Amravati District;

(b) if so, the details thereof;

(¢} the action taken by the Gov-
ernment thereon; and

(d) the steps taken to rehabilitate
the families which are residing there?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (c). No,
Sir. However, Project Tiger, a Cen-
tral Sector Scheme is already being im.
plemented in Melghat Tiger Reserve
in Amravatj District since 1973-74. On
the basis of Annual Plan of operation
for the year 1978-79 received from the
State Government, a sum of Rs. 16.00
iakhs has been approved, out of which
an amount of Rs. 14.00  lakhs will be
released fo the State Government dur-
mng the current financial year and
Rs. 2.00 lakhs will he met by the State
GGovernment from the unspent bhalance.

(d) As per the guidelineg of the Pro-
ject no  pgrazing of villaze cattle is
permitted in the core area of the Re-
serves. In order to overcome this
probiem, six villages adjoining the
core ' ~ca of Melghat Tiger Reserve are
pronosed to he shifted. While shift-
ing the villages due attention is paid
thit iney gel proper alternative suitable
cuitivabre lands and other required
amenities and  facilities. A sum of
Rs. 3.00 lukhs has been provided dur-
ing the rurrent financial year for this
purpose
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Oemolition of Structures puilt on tne
plot allotted to Jain Happy School,
Bhagat Singh Marg, New Delhi

19. SHRI DALPAT SINGH PAR-
ASTE: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION, be pleased 1o

state:

(a) the steps so far taken in getting
the built-up structures vacated and
demolished from the area allotted to
Jain Happy School, Bhagat Singh
Marg, New Delhi; and

(b) when the Jain Happy School is
likely to be informed of the proposed
allotment?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Depreciated
value of the existing structures
has been worked out. But they
are at present occupied. Allot-
ment of the site depends on the vaca-
tion of the existing structures, vaca-
tion takes time, it is, therefore, not
possible to indicate the time by which
the allotment will be made and pos
session given,

Asian Games 1982

200 SiIR1 R, K, MHALGI: Will the
Minister  of  EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
¢d 1o refer tn the reply given to
Storred Question No. 10 on the  24ih
Julv, 1978 regarding Kabaddi and
sfate:

(a) what efforts the Government of
India or the concerned institutions
have made so far to have the Asian
Games 1982 he held in India; and
with what results; and

(b) whether they have chalked out
any phased programme for the efforts
to include ‘Kabaddi’ as a ‘Demonstra-
tion Game’ in Asian Games 1882; if
so, the details thereof and the pro-
gress made so far?



73 Written Answers KARTIKA 29, 1800 (SAKA) Written Answers 74

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) and (b). The question of India
playing host to the 1982 Asiap Games
is still under consideration of the
Government and in case it is finally
decided to stage these Games in India.
necessary steps will, it is hoped, %e
taken by the Indian Olympic Associa-
tion to obtain approval of the Asian
Games Fedceration for the inclusion of
Kabaddi as a “Demonstration Game”
in the 1982 Games,
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DDA Flats sold in Katwaria Sarai and
Mayapuri New Delhi

23. SHRI T. S. NEGI: Will the
Minister of WORKS AND HOUSING
AND SUPFPLY AND REHABILITA-
TION be pleased to slate:

(a) the number of MIG flats sold
by DDA in December 76/January 77
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in Katwaria Sarai and Mayapuri res-
pectively and the number of appli-
cations received and the preference
shown separately for each of the two
colonies; and

(b) the number of flats surrender-
ed after the draw in each of the twe
colonies?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) : (a) There was no draw for
MIG flats in Katwaria Sarai in Decem-
ber 76/January 1977. However, 50 flats
were alloited to the public by draw of
lots in September 1976. In addition, 11
flat; were kept reserved for evictees
and 3 for DDA's stafl. 1800 applications
were reccived for allotment of flats in
Katwaria Sarai. Against 294 flats in
Mayapuri, 375 had opted for this
scheme and allotment to 258 persons
was made by draw of lots on 4th
January 1977. The remaining flats
were earmarked for reserved cate-
gories,

Since applications for Kalwaria
Sarai and Mayapuri were invited
separately, no inter se¢ preference was
to be shown by those who applied for
flats in these colonies,

(b) Katwaria Sarai: 8

Mayapuri: 105

House Tax from D.D.A. built Colonies

24, SHRI RAM VILAS PASWAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that the
allottees of various DDA colonies
have been asked to pay house tax,
though the areas have not been
taken over by the Delhi Municipal
Corporation and none of civic faci-
lities like scavenging, supply of
water, horticulture etc. is provided
by the Corporation;

(b) whether it is also a fact that
facilities kcing provided by DDA



77 Written Answers

have already been charged for in the
disposal cost of these flats and these
flats are to be maintained by DDA
for a certain period as per the break-
up given against their disposal cost;
and

(c) if so, the steps proposed to be
taken to relieve the allottees of these
colonies of this taxation?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) : (a) Yes, Sir, as all built
up properties attract taxation by the
MCD, irrespective of the fact whether
the services have been provided by
the MCD or not.

(b) Some amount is added in the
cost, for day-to-day maintenance of
the flats, till they are handed over to
the MCD.

However, the DDA has recently
decided to include the cost of main-
tenance services in the disposal cost
on a percentage basis.

(c) Does not arise in view of the
position explained in (a) above,

Working Group on Art and Culture

25. SHRI MADHAVRAO SCINDIA:
Will the Minister of EDUCATION,
SOCIAL. WELFARE AND CULTURE
be pleased to state:

(a) whether a Working Group
constituted to advise Government
for development of Art and Culture
have recommended for provision of
inputs for its development during
the 6th Plan period;

(b) if so, kinds of inputs recom-
mended therein; and

(¢) steps proposed to be taken to
provide it?

THE MINISTER OF EDUCATION,
SOCJIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) to (¢). The Working Group on Art
and Culture set up by the Department
of Culture to advise on the approach
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and priorities for the Sixth Five Year )
Plan has suggested that in view of
the importance of cultural develop~ "
ment in the process of national pro~"
gress, the Plan allocations for cultural
development in the Sixth Plan should
commensurate with the programmes
of wvarious organisations and that
funds for the purpose should not be
confined to the provisions made speci-
fically for culture, but should also be
reflected in other related sectoral
allocations,

A tentative allocation of rupees fifty
crores for the Sixth Plan period has
been indicated by the Planning Com-
mission as against the amount of
rupees thirty seven crores provided
for Art and Culture in the Fifth Plan.
As a follow-up of the recommenda-
tions of the Working Group on Art
and Culture, four Functional Groups
have been set up for creating a link-
age between the Department of Cul-
ture on the one hand and the Depart-
ments dealing with tribal development,
rura] development, communications
and tourism on the other.

Prime Minister’s Letter on
Afforestation

26, SHRI NATVARLAL B. PAR-
MAR: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the Prime Minister had
addrezsed a letter to State Chiet
Ministers urging them to work out
concrete programmes for afforesta-
tion and over-all measures to protect
the country's ecological endowment;

(b) if so, the details thereof;

(¢) whether any steps have been
taken to allot more funds to the
States on this subject; and

(d) steps suggested to make the
annual Vanmahotsava programmes
meaningful and more effective in-
volving participation of the ordinary
man?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Yes,
Sir.

(b) A letter has been addressed to
all the States containing the following
points :

(1} Any proposal involving de-
forestation of 10 ha. and above
should give due consideration to the
consequent loss  of production of
forest raw materials from dwindling
resources, to the depletion or dis-
appearance of wildlife habitats. as
well as to long term eflects nn the
environmen* and especially on the
stability of catchments erosion, sil-
tation. etc. A full discussion oOn
these items should form part of any
project proposal.

(2) All possible alternatives with
costs should be fully discussed in
the project reports to enable objec-
tive assessment and decision in the
inferest of realising optimum bene-
fits from the land and water re-
sourcep without entailing sacrifice
of large and in certain cases, unique
forest areas of great biological signi-
ficance in critical catchments which
may arise as a result of say., sub-
mergence under the reservoirs, set-
{ing up of agricultural farms, settle-
ment of persons evicted from pro-
ject areas, etc,

(3) When an alternative involving
diversion of forest areas smaller in
extent and value is possible, even at
a higher initial cost, a proper cost-
benefit analysis should be made
after taking into consideration the
direct and indirect benefits from
the forests and wildlife habitats and
projects even with higher total
costs should normally be approved.

(4) If any {forest area is to be
deforested, due to any project al-
ready under 'way or to be newly
taken up, suitahle areas should be
identiffied and acquired else-where
to conpensate for the loss ‘and all
necessary funds provided in the

project to undertake reforestation or
plantation, keeping in ming the fact
that good productive 1lands are
equally necessary to meet the needs
of wood for domestic and industrial
uses, In addition, social forestry
programmes should be intensified on
community anq other lands, as well
as Ior rehabilitating degraded forest
areas if any. in the areas where
diversion of forest lands may take
place.

(5 The State should particularly
examine if any rare ecotypes having
uncommoOn communilies or species
and forming irreplaceable gene pools
are to be deforested as a result of
the project. Every attempt should
be made t{o find alternatives to
preserve such ecotypes. In cases of
doubt the Forest Research Institute
and, if necessary, the Botanical
Survey of India and the Zoological
Survey of India. should bLe involved
pefore the detailed planning for a
project staris,

(6) With regard to settlement of
persons displaced from project areas
it is equally necessary to see whe-
ther thev could be settled elsewhere
by acquiring available lands without
making furthér inroads into forest-
ed areas,

(7 All  cases of deforestation
should be considered against the
premise that adequate land in any
State should be kept under forests
for meeting the requirement of in-
dustrial wood, local timbher and
fuelwood.

(8) Every national park and sane-
tuary or area inhabited by threaten-
ed species should have an adequate
and well-managed surround. At-
tempts should be made to see that
no project interferes with such
parks, sanctuaries, areas and sur-
rounds.

(9 Wherever big projects involv=
ing large areas are involved, the
Chief Conservator of Forests should
invariably be consulted and the
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Inspector General of Forests always
kept informed, In cases where the
Chief Conservator of Forests con-
siders the deforestation inadvisable
he may bring the matter to the notice
of the Inspector General of Forests
so that, in case it is feit that the
intervention of the Central Govern-
ment is needed, it should be possible
{for the Inspector General of Forests
1o draw the atiention of the Ministry
of Agriculture towards the dimen-
sinns of the proposed damage. There-
after the matier can be {aken up and
pursued with the State Governments,

(¢) Steps have been taken to allot
more funds 1o the States under Cen-
trally Sponsored Schemes such -as
Social Forestry including mixed plan-
tation in panchayat lands and waste-
lands and reforestation of degraded
forest. During 5th  Plan the outlay
under the above two schemes was
2506.6% lakhs. Besides that under the
Integrated Soil & Water Conservation
in the Himalayan Region an outlay of
Rs_ 286 lakhs was earmarked. Attempts
have been made to increase the allot-
ment under the Centrally sponsored
schemes particularly under Social Fore-
stry and the Integrated Soil & Water
Conservation in Himalayan Region
during the medium term Plan (1978—
83). The Working Group on Forests
have suggested in their Final Report
for an allocation of Rs. 11,400 lakhs
under Social Forestry and Rs. 2,000
lakhs under the schemes ‘Integrated
Soil & Water Conservation in Hima-
layan Region'. Besides these Centrally
sponsored schemes, the States have
also schemes under State Sectors to
allorest more areas,

(d) The main cause of failure used
to be lack of protection, Hence State
Governments are now encouraging
people to plant trees in their private
lands/compounds so that these could
be looked after more effectively, Be-
sides, some States have allowed the
individual the right of ownership over
the plants planted by them along
road-sides or in community lands to
!Iensuré"better survival.
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Pakistan to return Indian Wheat Seed

28, SHRI OM PRAKASH TYAGI:
Will the Minister of AGRICULTURR
AND IRRIGATION be pleased to state:

(a) whether Pakistan has decided
to return the Indian wheat seed on
the ground that it is sub-standard;
and

(b) the reaction of Government to
this allegation of Pakistan?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). The National Seeds Corpora-
tion had supplied 5270 tonnes of certi-
fied wheat seed to Pakistan. A part
of this consignment was found to be
unacceptable by that country opn ac-
count of its being considered sub-
standards by that country. As a re-
sult thereof they have returned about
1000 tonnes of the seed. The balance
has been found acceptable. It was
decided to accept the seed found un-
acceptable to Pakistan.

Decrease in Sugarcane Price in Bihar

29. SHRI A. K. ROY: Will the Min-
ister of AGRICULTURE AND IRRI-
GATION be pleased to state:

(a) whether the price of sugarcane
has been decreased from the last
vear rwte of Rs. 12.5 per quintal to
Rs. 10 per quintal this year in Bihar
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by ‘the Central Government and it
so, the reasons thereof;

(b) whether the step has adverse-
ly affected the cane cultivation in-
creasing the crises of sugar indus-
try; and

(c) whether the Government pro-
pPose to reconsider the step and res-
tore the rate of the last year?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) No, Sir. The rate
of Rs. 12.5 per quintal refergs to the
State advised price which was operat-
ing last year in Bihar, whereas the
statutory minimum cane price fixed by
the Government last year was Rs.8.50
per quintal for a recovery of 8.5 per
cent. This price has, in fact, been in-
creased this year to Rs. 10.00 per quin-
tal for a recovery of 8.5 per cent. Over
and above this, 50 per cent of the ex-
cess realization is also payable by the
factories under clause 5(a) of the
Sugarcane (Control) Order to the
grower,

(b) and (c). The present cane price
level has been evolved to ensure that
while the cultivator would be getting
a reasonable price for his cane, it will
also be within the capacity of the
sugarcane mills to pay off the cane
due immediately. This measure by it-
self should not adversely affect either
the cane cultivation or the sugar in-
dustry. On the contrary it should
bring about a better balance between
the supply and demand for sugarcane.

Sutlej-Yamuna Link in Punjab:

30. SHRI MUKHTIAR SINGH
MALIK:

DR. SAROJINI MAHISHI:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether it is a fact that Gov-
ernment of India gave an award ip
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the year 1976 about the distribu-
tion of Ravi-Beas surplus water and
as per that award Haryana got 3.5
MA.F as its share though Haryana is
entitled to a larger share;

(b) whether it is also a fact that
accordingly, Government of Haryana
is trying hard to the construction
of Sutlej-Yamuna link in Punjab
area;

(¢) whether Government of Pun-
jab is finding one excuse or the
other to delay the construction of
Sutlej-Yamuna link in Punjab por-
tion;

(d) whether Government of Hary-
ans has approached the Central
Government tg press the Government
of Punjab for construction of Sutlej-
Yamuna link in Punjab area; and

(e) if so, whether any role has
since been played by Central Gov-
c¢rrsment for the solution of this dis-
rute and if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (S§4RI
SURJIT SINGH BARNALA): (a) The
two successor States. namely Punjab
and Haryana could pot mutually ar-
rive at an agreement regarding shar-
ing of the surplus waters becoming
available as a result of the Beas Pro-
ject. Hence the Central Government
gave decision regarding the same
under the provisions of the Punjab
Reorganisation Act, 1966 in March,
1976. Haryana has been allocated 3.5
million acre feet based on the avail-
ability of data covering the period
1921 to 1946.

(b) to (e). Haryana has formulated
a Project Report envisaging Sutlej-
Yamuna Link passing through Punjab
territory and has approached the Cen-
tral Government for assistance for ob-
taining concurrence of the Punjab
Government. Punjab represented
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against the decision of the Central
Government given in March, 1876 and
pressed for an increased allocation to
Punjab. Haryana on the other hand
requested that the issue may not be
reopened. Meetings have been held
at official levels as well as Ministers’
level to bring out an understanding.
Efforts are presently being made to
resolve the differences with the assist-
ance of the Prime Minister,

Foodgrains supplied under Food for
Work Scheme

31. SHRI AINTHU SAHOO: Will
the Minister of AGRICULTURE AND
IRRIGATION bLe pleased to state:

(a) the estimated requirements for
1978-79 of wheat and rice submitted
by different States to the Central Gov-
ernment on “Food for work” schemes

and the quantity released to different
States upto-date; and

(b) whether there was any delay
in releasing the stock and the average
time it takes to release the stock of
foodgrains by the Central Govern~
ment to the State Governménts?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Regarding wheat,
a statement is attached. The devision
to supply rice upto 50 per cent of the
total foodgrains made available under
the programme has been taken only
recently. No definite requirements for

rice have, therefore, been received so
far.

(b) Releases of foodgrains under
the scheme are made on the basis of
the utilisation reports received from
the State Governments. Indents from
State Governments are processed
promptly and no cases of any delays
take place as such unless the essential
information, e.g., reports on utilisation
of foodgrains released by Government
of India earlier etc, are wanting.
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Statement

Quantities of foodgrains allocated and releused

(As on 10-11-1978)

Quar-l-iilics Quantities nF food-

o grains released
State foodgrains during the year
allocated
during
1978-79
(Metric  (Metrie
tonnes) tonne.)
Wheat/mil =
1977-78 197879
1. Andhra Pradesh 55,000 26,000
2. Assam .
3. Bihar . . ; 2,00,000 1,25,000
4. Gujarat 50,000 15,000
5. Harvana 14,000 2000
6. Himachal Prade<h 5,000
5. Karnataka 50,000 1,000 15,000
8. Kerala . 50,000 10,000
g. Madhya Pradesh . 1,25,000 56,000
10. Maharashtra 71,000 450 -
11. Orissa . 2,00,000 1,90 ¢t o
12. Punjab . 63,000 16,000
13. Ralasthan 1,28,000 45,000
14. Tripura . . . 10,000 4,000
15. Uttar Pradesh . . - . 1,11,000 400 45,000
16. West Bengal . 2,0£,000 1,00,000
17. Mizoram . . . 1,200 1,200
13,36.2¢0 1HRO mace i
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Conditions for Ceniral Aid under
Food for Work Scheme

33. SHRI K. A. RAJU:
SHRI A. MURUGESAN:

Will  the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
state:

(a) the conditions under which
assistance under ‘'Food for Work’
programme is given to the States; and

(b) the plans and programmes for
intensifying such assistance on a
larger scale?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Under the Food for
Work Programme the foodgrains are
supplied to the State Governments for
payment of wages in part or {full to
the labour engaged on productive
works which result in creation of dur-
able community assets in the rural
areas and strengthen the rural infra-
structure. The State Governments
have to show additionality over and
above its budget provision equivalent
to the total value of foodgrains receiv-
ed computed at Rs. 105 per quintal for
wheat and Rs. 115 and Rs. 130 per
quintal for coarse and fine varieties of
Tice respectively. A variety of works
can be taken up under the scheme
such as major, medium and minor ir-
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rigation works; flood protection, drain-
age and anti-water-logging works; soil
and water conservation and afforesta-
tion works including social forestry
on Government and Community lands;
maintenance and construction of roads;
construction of intermediate and
main drains and field channels; school
buildings and community centres etc.
in the rural greas.

(b) The scope of the scheme has
been enlarged so as to cover the on-
going plans and on-plan works, new
items of capital works and works re-
lating to flood control ete. The State
Governments can also entrust the exe=-
cution of works to the voluntury agen-
cies of repute and standing. Rice has
also been introduced into the scheme
and State Governments are eligible to
receive a quantity upto 50 per cent of
the total foodgrains made available
under the programme in the form of
rice. )

Adyvice to State Governments to Desist
from Raising Sugarcane Prices

34. SHRI VIJAY KUMAR N. PATIL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether it is a fact that the
Ministry has advised the State Gov=
ernments to desist from raising in
an ad hoc manner the sugarcane
prices in 1978-79;

(b) if so, details of the communi=-
cation issued to the State Governments
in this regard;

(¢) what is the reaction of the
State Governments State-wise, to the
communication issued by him; and

(d) what steps are being taken/
envisaged to protect the interest of
cane-growers particularly ensuring
them remunerative prices for sugar-
cane?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir.
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(b) The Central Government have
—‘T‘:ﬁ E"& ot in their communication to
jef Ministers that consequent on
vn]ﬁ“ rmoval of controls the Govern-
ii'i'nint of India had also simultaneously
Varnounced a liberal increase in the
sta‘tutory cane price payable for the
" Seasort 1978.79 from Rs. 8.50 to Rs. 10
'per quintal linked to a recovery of
“8.5 per cent.” For an average reco-
very of 10 per cent for the industry
-..8s & whole this will ensure an average
price of about Rs. 11.75 per quintal.
+»-1m addition, there : is also statutory
.sharing of 50 per cent of excess reali-
.,1sations. In the qpinion of Central
Government this price level is both
remunerative and reasonable to all
-concerned. It was pointed out that as
prices of sugar will have to be regu-
lated by normal laws of supply and
-~»demand, and in the wake of high level
. of production the sugar factories could
1not ‘be expected to pay a cane price
unrelated to recovery; that it would
also be a self defeating exercise in the
1-long TuR to disturb the delicate bal-
ance tHrough ad-hoc higher levels of
cane price,

.{c) Replies have been received from
the Chief Ministers of Maharashira,
Karnataka znd Madhya Pradesh; no
replies have yet been received fmm
s0hibf Ministers of other States, Chief
-Midister of - 'Mabarashtra hag ' stated
Nihak ‘Yhe 'matter is-under bxemination.
S hief Ministér of Karnataka hag while
pointing out the preblem created by
- foRpeRatives p,aym,g rather high pri-
-8, bas, by and .Jarge agreed that to
the maximum extent, possible we

should allow the market forces to ope-
7%4ta.? The -Chief Minister of ‘Madhya
Pradesh hag assured  that they will
ké¥- in thind ‘tHe factors tentioned in
\q% ktter“ o La

10 (&P ithe &oiamans Min:garcane
BHHH Migar [ecoHomi Gat - present (it is
‘tdnsidered that the!'present -level:iof
minimum cane price paid is refnume-

jve and reasonable. To further pro-
the inItei'&t of faifers {n Yégard

és
&2, &Q‘mw ‘Supdr
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mulgated on 9-11-78 enabling the
Central Government to take over the
management of any factories who
leave arrears beyond stipulated leval

Result of Decontrol of Sugar

35. SHRI C. N. VISVANATHAN:
SHRI RAM SEWAK HAZARI:
SHRIMATI PARVATHI

KRISHNAN:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the policy of decontrol
of sugar has achieved the purpose of
a fair price to the cultivator, and a
reasonable price to the consumer;

(b) whether it is a fact that sugar
industry is incurring losses despite
decontrol measures; and

(c) the steps proposed by Gov-
ernment to ensure uninterrupted pro-
duction of sugar and reasonable satis-
faction of needs of cultivator and
consumer?

THE MINISTER OF STATE IN THE

" MINISTRY OF AGRICULTURE AND

JRRIGATION (SfHRI BHANU PRA-
.TAP. SINGH): (a) After the decon-
trol of sugar, the prices of sugar are
ruling at subdued level. To ensure
“a fair price to the cultivator for his

‘produce the statutory minimum price

of sugarcane has been raised from Rs.
8.50 to Rs. 10 per quintal for the cur-
rent 1978-79 sugar season.

.. r. (b) As over 27 lakh tonnes of stocks,
out of the production of 65 lakh ton-
nes in 1977-78 sugar season, are still

to be dispgsed off by the industry, it

is 'too seon to;ceme to any final con-
.elusion .on: the profitability or other-
|- Wise to.the sugar industry as a result
.of ' the.. 1977-78 . sugar season's opera-
w! (2 RE R PRI I I

O o) 'eristiré the uninterrupted pro-
’d‘&cﬂbn of 'sugar dnd safeguard the in-
'Yerests' of ' tHe ctltivators hnd the con-
Suthérs, 'éﬂ’ '"Ordinarice %hs been pro-
“Hillputed! Fs ifor" tHe takeover

I
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«of the management of sugar factories
which do not start crushing operations
in time and/or which fail to make
prompt payment of sugar cane dues
4o the farmers,

Impact of Green Revolution gn Rice
Growing Areas

36. SHRI K. T. KOSALRAM: Will
‘the Minister of AGRICULTURE AND
TRRIGATION be pleased to state:

(a) whether the impact of “Green
revolution” has been felt more in the
wheat growing areas then in the
rice growing areas; and

(b) if so, steps being considered by
the Government to get a “Quantum
Jump” in the yield potential of rice
in the country?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). (a)
and (b). The technological break
through in the adoption of high yield-
ing varieties of rice, wheat, jowar,
bajra and maize in India has come to
be known as *“Green Revolution™.
The production of wheat in the coun-
iry in 1964-65 at 12,26 million tonnes
was considered to be the best in any
year before the introduction of high
yielding varieties in Indian Agricul-
ture. With the introduction of these
varieties in 1966-67, the production of
wheat inereased rapidly and reached
a level of 31.33 million tonnes in
1977-78, The production of rice also
increased from 3931 million tonnes
in 1964-65 to 52.68 million tonnes in
1977-78, But the increase in the pro-
duction of rice has not been as pro-
nounced as in the case of wheat.
However, steps are heing taken by
the Government to push up the pro-
duction of rice in the country, These
steps include cultivation of high
vielding varieties of rice over larger
areag coupled with the development
of irrigation facilities and increased
wonsumption of chemical fertilisers,
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In addition, special programmes
like (i) Minikit Programme of Rice
which helps farmers select guitable
varieties for different situations;
(ii) Community  Nurseries  Pro-
gramme of Rice which helps formers
to advance the sowing time and thus
increase the  productivity; (iii)
Demonstrations with Improved Agri-
cultural Implements to encourage
line sowing of paddy in direct seeded
areas of Assam, Bihar, West Bengal,
Orissa, Madhya Pradesh anq Eastern
UP.,; (iv)  Fertilizer = Promotion
Campaign in selected Districts to en-
courage adequate and balanced use
of fertilisers; (v) Farmers’ Training
and Education for the quick transfer
of improveqd rice production techno-
logy, etc, have ben undertaken.
Besides, research efforts have inten-
sified to evolve varieties which are
not only high-yielding, but also
resistant to pests and diseases, with
betler grain quality and suitable for
cultivalion in different agroclimatic
situation.
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Illegal inclusion/exoclusion of -the
Members of Delhi 8chool Teachers
Cooperative House Building Society

38, SHRI MAHI LAL: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to refer to the reply
given to Unstarred Question  No.
9425 on the 8th May, 1978 regarding
Bye-laws of the Delhi School Teach-
ers Cooperative House Building
Society Delhi and state:

(a) whether the present Managing
Committee of the Delhi School Tea-
chers Cooperative House Building
Society, declared elected has, in
violation of the cooperative law and
Rules, included those  non-teachers
in the sco-called list of approved
niembers who were illegally enrol-
led before the Resolution amending
Bye-law 5 (i) (a) for enrolment of non-
teachers was passed by the General

Body of the Society, and registered
by the Registrar of Cooperatives
Delhi;

(by whether they have, after lapse
of many years, now excluded those
non-teachers from the above list who
were legally enrolled after the passing
and registration of the aforesaid
amendment; and

(¢) if so, the steps taken so far
or proposed to be taken immediately
to get the above gross irregularities
removed?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR1 SIKANDAR
BAKHT): (a) to (c). The member-
ship issue and related matters of this
society are the subject matter of a
writ petition in the Delhi High Court.
The matter is, therefore, subjudice,

Land to Tribals

39. SHRI GANGADFHAR APPA
BURANDE:
Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state.

(a) the total amount of land allot-

ted so far to tribalg for cultivation,
State-wise; and
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(b) the number of persong benefit-
ted, State-wige?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) : (a) and
(b). Land allotted to tribals for cul-
tivalion consists of ceiling surplus
lands ang waste lands at the disposal
of State Governments. According to
the latest information available with
the Government of India, a total area
of 2,24.532 acres has been allotted to
Tribals out of the ceiling-surplus lands
vested in State Governments. The
State-wise figures are given in the
appended statement. Waste land aliot-
ment takes place from time to time
and information in this regard is not
coilecteq by the Government of India.

Statement
State/UL Terrivery  Total land  No. of

allotied perscny

towribals  allowed

fin aerest Lo

under re-

vised ceilire

laws
1 2 3
s -

Andhra Pradesh 33.950 21,835
Assam 30,239 17.448
Bihar 15.169 14.871
Gujarat Nil Nil
Haryana Nil Nil
Himachal Pradesh 43 63
Jammu & Kashmir Nil Nil
Karnataka N.AS N.A.
Kerala 3,793 4.545
Madhya Pradesh 33,8c8 10,118
Maharashtra F40.134 " 14.040
Manipur Nil¥ Nil
Orissa 40,743 27,699

Punjab Nil Nil

— T e et e e
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1 2 )
Rajasthan 14.512 4,047
Tamil Nadu 3 4
Tripura 15 13
Utiar Pradesh N.A. N.A.
West Bengal N.A, 12,401
Dadra & Nagar Havel: NUAL N.A,
Delhi Nil Nil
Pondicherry Nil Nil

2.24.352 1,209,408
Nore :—In respect of Kamataka and

U. P. the area given tn Scheduled Tribes is
not available fseparately. In Karnataka an
rxt=nt of 19,968 acvrs has bern allotted to
3.934 p=rsons brlonging to Scheduled Castes/
Scheduled Tribes. In Uttar Pradesh an
area of 1,173,278 acres has bsen allotted to
1.14,112 persons belonging to the Scheduled
Tastes/Scheduled Tribes.

Student Unrest

40. SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHRI D. AMAT:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that there
has been a sharp rise in student un-
rest in the country after lifting of
Emergency; and

(b) if so, what is the number of
incidents during the last 10 months

and steps taken to meet the situa-
tion?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER) : (a) There has been an in-
crease in the number of incidents of
unrest among students since March,
1977 mainly due to the pent up grie-
vences uf the period of emergency
~+entilating themselves,
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(b) According to information avail-
able, there were gbout 7,600 incidents
during the last ten months. State
Governments and Unijon Territory
Administrations have been requested
to set up appropriate forums at the
State, District and institutional levels
to look into the legitimate grievances
of students and redress them, They
have also been requested to give ade-
quate attention to the implementation
of schemes intended for the welfare
of students, wadmission procedures,
prompt recruitment of teavners, im-
provenent of teacher-student rela-
tions, formulation of extra curricular
programmes, etc, Co-operation of
leaders of political parties has been
sought to keep the campuses of edu-
cational institutions free from politi-
cal activities. The matter was also
discussed at the Conference of Chief
Ministers held in September, 1978 at
which they agreed that student pro-
blems should be handled with res-
traint and understanding and that

their genuine grievances should be
redressed as far as possible.
Implementation of Lang Reform

through Village Committee

41, SHRI M. N. GOVINDAN
NAIR:

SHRI P. K. KODIYAN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether a member of the Plan-
ning Commission has made a sugges-
tion that the implementation of the
land ceiling measures should be en-
trusted to the village committee; and

(b) if so, Government's
thereto?

reaction

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Government is not aware of any
such suggestion.

(b) Does not arise.
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Narmads Award

42. SHRI HITENDRA DESAL:
SHRI AHMED M. PATEL:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the concerned States
have accepted the award of the
Narmada River Tribunal; and

(b) when will the work of the
project start?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Narmada Water Dispute Tribunal
submitted its Report to the Central
Government on 16-8-1978, Accord-
ing to the provisions of the Inter-
State Water Disputes Act 1956, if,
upon consideration of the decision of
the Tribunal, the Central Government
or any State Government is of
opinion that anything therein contain-
ed requires explanation or that guid-
ance is needed upon any point not
originally referred to the 'Tribunal,
the Central Government or the State
‘~vernment, ag the case may be,
may, within three months from the
date of the decision, again refer the
matter to the Tribunal for further
consideration, and on such reference,
the Tribunal may forward to the
Central Government a further report
giving such explanation or guidance
as it deems fit and in such a case, the
decision of the Tribunal shall be
deemed to be modified accordingly.
The Act further provides that the
Central Government shall publish
the decision of the Tribunal in the
Official Gazette and the decision shall
be final and binding on the parties to
the dispute and shal] be given effect
to by them. Accordingly, the Central
Government and the State Govern-
ments of Gujarat, Madhya Pradesh,
Maharashtra and Rajasthan have made
references to the Tribunal on
15-11-1978  seeking  clarifications/
guidance. The further report from
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the Tribunal giving such explanation
or guidance ig awaited.

(b) The projects formulated/
finalised by the State Governments in
the light of the Tribunal’'s decision
have not so far been received, The
question of their inclusion in the
developmental plans of the States
will be considered after receipt of the
projects from the States keeping in
view the likely available resources
etc,

Memorandum from the United Central
Refugees Council, West Bengal

43. SHRI CHITTA BASU: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether Government received.
a memorandum from the United Cen-
tral Refugees Council, West Bengal in
regard to the problems of rehabilita-
tion in August, 1978;

(b) if so, the principal demands
raised in the memorandum; and

(c) the reaction of the Government
thereto?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT). (a) Yes, Sir,

(b) The principal demands raised
in the Memorandum submitted by
the United Central Refugees Council,
West Bengal are:

(i) appointment of a Committee
with Members of Parliament, re-
presentatives of the Central Gov-
ernment and Government of West
Bengal to take an appraisa] of the
rehabilitation of displaced persons
in West Bengal;

(ii) creation of a full-fledged
Ministry of Rehabilitation;

(iii) demandq of West Bengal Gov-
ernment for Rs. 500 crores for re-
habilitation of refugees tp ba grant-
ed;

(iv) conferment of right and title:
on free-hold basis to lands allotted:
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to refugees;

(v) remission of all tvpe of loans
and contributory loans;

(vi) regularisation of squatters
colonieg upto 1977,

(vii) declaration of all non-camp
refugees eligible for rehabilitation
assistance;

(viii) increase the grant for the
development of colonies;

(ix) sanction Panchanna and
Herobhanga 1l scheme and mainten-
ance of P. L. Homes by the Central
Government.

(¢) The reactions of the Govern-
ment are as follows:—

There is no need for 3 Committee
at this stage., as the problems
of refugees in West Bengal are al-
ready appraised and studied. The
magnitude of the problem posed by
the displaceg persons in West Ben-
gal was assessed as early as in 1952
through a Fact Finding Committee”
‘Committee of Ministers for the re-
habilitation of displaced persons
followed by an examination of the
residuary problems of rehabilitation
in 1960-61 (bv the Branch Secreta-
‘riat Calcutta), in 1967—74 (by the
‘Committee of Review), in 1975-76
‘(by the Working Group). The re-
commendations of the Working
Group given in 1976 are still under
implementation by the Government
of West Bengal,

There is already a separate
department of Rehabilitation; the
present arrangements; are adequate.

The request of the West Bengal
Government for assistance of Rs. 500
crores was made to the Seventh
Finance Commission,

The proposals regarding con-
ferment of right and title, on free
hold basis in regard to urban
lands, is under consideration and
it has been conferred already in
regard to rtural lands,

' The question of remission of ‘type’

loans in toto was agreed to in 1977
-and that of *“non-type loans” or
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contributory loans could not be
agreed to because the beneficiaries
of these loans were economically
better off and had the repaying
capacity,

Admiristrative approval has been
accorded to regularisation of 17§

squatiers’ colonies set up after
1950,

The question of ineligible non-
camp displaced persons in West
Bengal at this stage cannot be re-
opened.

Development of Government
sponsored colonies has been taken
up as a Plan scheme under the
Ministry of Works and Housing
and funds are being provided in
consultation with the West Bengal
Government and the Planning
Commission,

There is no programme for deve-
lopment at Panchanna gramme yet,
Regarding Herobhanga scheme, a
view has been taken that the State
Government may examine this
separately as a part of their Sun-
derbans Development Scheme,

The responsibility of running the
P.L. Homes will devolve on the
State Governments as the Sixth
Finance Commission has made its
recommendations on this aspect.

Construction of Houseg in Resettlement
Colonies hit by Floods in Delhi

44. SHRI P. K. KODIYAN: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether any steps have been
taken to construct houses in resettle-
ment colonies of Delhi which were
badly hit by the recent floods;

(b) if so, the details thereof; and

(¢) the estimated cost for construe-
tion of houses in these colonies?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT (a) to (c). Information is
being collected and will be placed on
the Table of the Sabha.
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Gulf betweepn Home Language amd
' School Language

46. SHRI ISHWAR CHAUDHRY:
SHRI S. R. REDDY:
SHRI SARAT KAR:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are of the
opinion that the use of an ‘artificial
standard’ in Indian schools has not
only stigmatised the spoken language,
but has created a gulf between the
home language and the school langu-
age and this gulf, in turn, has resulted
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in low self-image and low achieve-
ment through the entire education
system;

(b) if so, whether Government pro-
pose to bring change in this system;
and

(c) if so, the details regarding the
programme of Government in this
regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) to (c¢). There is some gulf
between language used in the schools
and the language spoken at home.
This is a natural phenomenon every
where. The reformed system of edu-
cation attempts to improve and refine
the vocabulary of the child. Some-
times, words coined by the academic
bodies are found too heavy by school
teachers and students. The difficulty
of language, especially of technical
terms, has sometimes resulted in low
achievement by the students.

The system responds to this defect
by trying to orient the teachers to
handle such situations. This is a con-
tinuous process, To some extent this
gulf can be bridged if at lcast at the
primary level the process of curricu-
lum development and preparation of
instruction materia) js decentralised to
provide at least for a certain inter-play
between the academic vocabulary snd
" the language of the environment.
NCERT is contemplating certain cur-
ricular reform in this direction.

U.GC. Guidelines regarding two/
three year Degree Course

47 SHRI RAJKESHAR SINGH:
SHRI SARAT KAR:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the University Grants
Commisgion has circulated some
guidelines to all the Universities, re-
garding two year or three year Degree
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course and admission in the Post-
Graduate course; and

(b) if so, particulars thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) The Guidelines circulateq by
the Commission visualise that during
the period of transition to the new
pattern of education, there may be
different patterns at the first degree
level. Taking into account the exist-
ing variations in duration and struc-
ture of courses in different States and
Universities, jt is expected that some
universities may have a three-year
first degree course while others may
have a two-year pass degree course,
during the transitory period. @ How-
ever, it has been suggested that no-
student should be admitteq to a post-
graduate course, unless he has done a
three-year degree course. Universi-
ties which offer a two-year pass
course should make provision for a

one-year bridge course to prepare
students for entry to post-graduate
courses,
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Assistance by World Bank for expand-
ing Food Storage

49. SHRI P. S. RAMALINGAM:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the assistance proposed to be
given by World Bank and other in-
ternational organisations for expand-
ing food storage in this country;

(b) the particulars of assistance;

(c) the extent to which preparatory
or matching efforts have been made
to avafl of the assistance; and

(d) delays, if any, in availing of
assistancé indicating reasons therefor
pid remedial steps?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) ad (b). An
agreement has been signed with the
International Development Associa-
tion for the construction of 3.575
million tonneg storage capacity, at a
cost of $215.5 million and the IDA
would provide assistance of $107 mil-
licn, 4.25 lakh tonnes capacity is pro-
posed to be constructeq at a cost of
about Rs. 12 crores with the assistance
from European Economic Community
and the EEC contribution would cover
about 50 per cent of the cost.

The Australian Government has
offered to provide assistance to the
tune of about Rs. 5.8 crores in the
form of prefab steel structures for the
construction of 1.5 lakh tonnes storage
capacity. This ig under consideration.
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(c) and (d). Preparatory steps such
as acquisition of land, inviting of ten-
ders, Award of works etc, are in pro-
gress in respect of IDA agssisteq pro-
grammes. Construction works are also
in progress in respect of EEC assisted
works. The Australian Government
offer is under consideration,

Report of Pane] to review
Sugar Policy

50. SHRI D. N. TIWARY: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Sub-Committee of
the Cabinet appointed to review sugar
policy after the decontrol of sugar has
submitted its report; and

(b) if so, Government's reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). The
Sugar Policy after decontrol was re-
viewed by the Committee, For the
present there will be no change from
the full decontrol conditions of August
1978 'and it wag decided that guitable
legislation should be undertaken for
taking over of management of sugar
factorieg which either do not start
crushing by 15th November, 1978, or,
keep cane arrears un-paid beyond a
level of 10 per cent of the price pay-
able for cane purchased in 1977-78.
Accordingly, the Sugar Undertakings
(Taking over of Management) Ordi-
nance, 1978 was promulgated on 9th
November, 1978,

Subsidy on Paddy

51. SHRI K. PRADHANT:
SHRI SARAT KAR:
SHRI A. R, BADRI NARAIN:
SHRI RAMACHANDRAN
KADANNAPPALLI:

Will the Minister of AGRICULTURE
r A{?QE IRRIGATION be pleased to
B :

. (q) whether he held a meeting with
tatives' from the Northern

L ida Lungr
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and Western States and with a num-
ber of Chief Ministers who argued for
a subsidy on paddy; and

(b) if so, the details regarding the
suggestions and the decisions taken
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU
PRATApP SINGH): (a) and (b). In
the process of determining the kharif
prices discussions were held with the
Chief Ministers/Food Ministers/Agri-
culture Ministers of Paddy producing
States. While all of them wanted the
issue price of rice, from Central Pool,
to remain unchanged, the suggestions
given with regard to the procurement
price of paddy were as under:

Rs. per Qt.

Jtitar Pradesh {ty.00
Punjab , . go.(:u!
Haryana . . g1.o0
Orissa .
Karnataka . . 95.00
Andhra Pradesh . 120.00
Tamil Nadu . " 137.00
Kecrala i . 120.00
Madhya Pradesh | . 100.C0
Gujarat -
Maharashtra 129.00
Assam . 112.50
West Beneal
Himacha! I''adcsh }- 82.00
Jamuu & KahmirJ

After taking into consideration the
suggestions made by the representa-
tives of these State Governmerts and
the recommendations made by Agricul-
tural Prices Commission, it was decid-
ed by the Government of India that the
procurement prices for paddv for the
marketing season 1978-79 be fixed at
Rs, 85/- per qtl. (as against Rs. 77/-
per qtl. in 1977-78 season) for the
coarse variety and the procurement
prices for other varieties of paddy may
be derived from the price of the coarse
variety on the basis of traditional
differentialg in the various States,



115 Written Answers

Return of Refugees to Dandakaranya
from West Bengal

52. PROF. SAMAR GUHA: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether the refugees who mov-
ed out of Dandakaranya area to go to
West Bengal have gone back to their
former sites of rehabilitation;

(b) if so, facts thereabout and
details about the steps takep by the
Government for resettlement of the
wefugees who returned to Danda-
karanya and the number of refugees
from Dandakaranya area who are still
living in West Bengal: and

(c) Government's policy about the
refugees who refused to return to
Dandakaranya from West Bengal?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). 14,388 families
of displaced persons (10,329 from get-
tler villages and 4,059 familieg await-
ing resettiement in karmi shibirs)
deserted from varioug rehabilitation
sites and karmi shibirs in Dandakara-
nya. Of these, 10,260 families (8,666
from settler villages and 1,594 families
from karmi shibirs) have returned
til] 31st October, 1978. The remaining
4128 families have not yet returned
and may be in West Bengal.

2. The returnee settler families have
been sanctioned renewed financial as-
sistance for purchase of bullocks, agri-
cultural inputs, etc, as follows:

(i) A loan of Rs. 500%- per family
for purchase of seeds, fertilisers,
agricultural implements, ete.

(ii) A loan of Rs, 900/- per family
for purchase of a pair of bullocks or
supply of bullocks from the cattle
held by the Project Adminigtration;

(1il) 2 quintalg of rice per family
costing pot more than Rs, 350/- per
family as a grant.
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(iv) 15 days’ dole costing not
more than Rs. 60/- per family as a
grant,

(v) a grant not exceeding Rs. 25/-
per family for construction of a
kitthen hut in cases where the set-
tlers have not yet been provided
houses.

The families wWwho deserted from
karmi shibiry have like-wise been
permitted to rejoin their respective
karmi shibirs and get relief assistance,
These familieg will be gettled in their
turn.

3. As most of the families returned
late, the post-kharif cultivation dmve
was launched, resulting in an agrea of
16,498 acres of land being brought
under crops like Til, Pulses and other
kharif crops. Similarly, a works pro-
gramme has also been organised to
provide work to the settlers.

(¢) Government can afford assis-
tance to the deserters if they return
to the Project area. The State Gov-
ernment of West Bengal will no doubt
be dealing with the remaining deser-
ters in that State with a view to per-
suade them to return to the Project
area.

Grant of Housing Loans by Delhd
Administration

53. SHRI KACHARULAL HEMRAJ
JAIN: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the number of applicants sanc-
tioned house building loan by the
Delhi Administration during the year
1978-79 so far upto 30-10-78 and the
amount involved therein;

(b) the total number of applications
pending for house building loans with
the Delhi Administration and when
these applications are likely to be dis-

posed of; and

(¢) who is responsible for the
in disposal of these applications
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the nature of steps taken or proposed
to be taken to dispose of these appli-
cations quickly?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) During 1978-79 (upio
30-10-78) Delhj Administration has
sanctioned house building loan to 642
applicants involving an amount of
Rs. 84.30 lakhs,

(b) and (c¢) The number of pending
applications with Delhi Admiinstra-
tion is 581. In addition to paucity of
funds/allocation for various housing,
non-fulfilment of certain formalities
by the applicanis results in delay of
sanctioning the loan. Delhi Adminis-
tration have initiateq action for obtain-
ing additional funds for clearing the
backlog.

fagrz & Jagre faarem &t cave
Lo
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Guidelines for the Urban Land
(Ceillng & Regulation) Act, 1976

55. SHRI P. M. SAYEED:
SHRI A. R. BADRI NARAIN:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION be pleased to the
reply given to Starred Question No.
270 on 13th March, 1978 regarding New
Guidelines on Urban Land Ceiling Act,
1976 and state:

(a) whether it is a fact that Union
Government has finalised the guide-
lines to the Urban Land (Ceiling &
Regulation) Act, 1976;

(b) if so, what are the details of
the guidelines prepared;

(c) whether the actual surplus land
so far available hag been assured; and

(d) if so, the details of the same?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b) The Central
Government issues guidelines to the
State Governments clarifying the
intent and purport of the provisions oi
the Act from time to time. A summary
of the important guidelines js annex-
ed.

(c) As reported by the State Gov-
ernments, the total extent of lang in
excess of the ceiling limit held by per-
song is estimated at 95,000 hectares out
of which a substantia] extent ig likely
to be exempteg for agricultural, in-
dustrial, commercial purposeg ete,

(d) The extent of excess vacan:
land acquired and vested with the
State Governments so far, is as fol-
lows: —

Gujarat: 23.14 hectares

. Karnataka: 14.1 hectares -
. Maharashtra: 171.02 hectares

. Uttar Pradesh: 65.80 hectares

. Cantonment areas: 4.50 hectares

o b

ST
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Summary of important guidelines
under the Urban Land Ceiling Act
issued to the State Governments,

(1) Section 2(g) of the Act pres-
cribes the maximum extent of land
appurtenant admissible to a building
as 500 sq. metres. In the case of resi-
dential buildings, an additional extent
of 500 sq. mts. of contiguous land is
admissible. It has been decided that
even in the case of dwelling units
which are under construction on the
appointed day (28-1-1976), the addi-
tional extent of contiguous land should
be allowed.

In the case of non-residential and
residential multi-storeyed buildings, as
the land appurtenant measuring 500 sq.
mts. will not be adequate, it has been
decided that the land appurtenant as
admissible under the building regula-
tions for the convenient enjoyment of
the building may be allowed by grant-
ing exemption under section 20.

(2) It has been decided that if
vacant land or property is held jointly,
each co-owner can hold vacant land
upto the ceiling limit and that the co-
owners should not be jointly treated
as a “person”.

(3) It has been decided that the peri-
phery of an urban agglomeration in
one State should not extend into the
boundary of another State.

It has been decided that the entire
Thana Urban agglomeration including
its periphery should be treated as
Category ‘D’ notwithstanding the fact
that a portion of that urban agglomera-
tion falls within the peripheral area
of the Greater Bombay Urban agglo-
meration.

(4) Land on which construction had
commenced after 28-1-1976 but before
17-2-76 in accordance with the ap-
proved building plans will not be
treated as vacant land. Such a buildi-
ing will be entitled to land appurte-
nant as per the Act,
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(5) A servant quarter or out-house
situated in the compound of the main
building will be treated as a separate
dwelling unit and will be entitled to
contiguous land not exceeding 500 sq.
mts. but no separate land appurtenant
is admissible. If the building contains
one or more servant guarters each and
every servant quarter will not be en-
titled to separate additional contiguous
jand than that aJdowed for the main
huilding.

(6) In order to encourage group-
housing, it has been decided that in
the case of Delhi, the vacant land
held by a person for grouphousing
should be exempted under section 20
so that the land can be utilised for
grouphousing in accordance with the
Master Plan or Zonal plan of Delhi.

(7) If housing co-operative societies
have entered into agreements for
purchase of land from private persons
before the commencment of the Act,
such agreements can be registered
cfter obtaining exemption under
section 20 of the Act provided that each
member of the society does not hold
vacant land more than the ceiling
limit.

(8) It has been decided that even if
land acquisition proceedings have been
jnitiated under the Land Acquisition
Act, the proceedings under the Urban
Land (Ceiling and Regulation) Act,
1976 may also be initiated with respect
to the same land with a view to vest-
ing the excess vacant land in the
Government, Thereafter the land
equa) to the ceiling limit retainable by
its owner should be acquired by con-
tinuing the proceedings under the land
Acquisition Act.

There is no objection to the acquisi-
tion under the Land Acquisition Act of
land in an urban agglomeration to
which the Urban Land (Ceiling and
Regulation) Act, 1976 applies. Much
depends on how urgenily the land is
needed. If the requirement is urgent
and cannot wait till the land vests with
the Government under the Urban Land
(Ceiling and Regulation) Act, 1976,
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there is no objection to use the Land
Act. However, the cost aspect should
pe given due consideration before ac-
quisition under the Land Acquisition
Act ig resorted to.

(9) State Governments in public in-
terest may exempt lands which are
entered in the land records before
28-1-1976 as being used mainly for
agriculture and are being actually so
used even if they are specified in the
Master Plan for a purpose other than
agriculture  subject to the condition
that the land is not transferred or the
uve is not changed.

(10) There is no objection to a
charitable institution selling the land
for the purpose of utiiising the pro-
ceeds to promote the objects of the
trust after obtaining exemption under
section 20 from the State Government.

(11) Persons holding vacant land in
excess of the ceiling limit including
land for an indusiry come under the
purview of the Act. A person wanting
to retain the vacant land in excess of
the ceiling limit for an industry should
apply to the State Government for ex-
emption. Exemption will be granted
taking into account the present and
future requirements of the industry.
Vacant land upto 1/2 acre in Category
‘A’ urban agglomerations and 1 acre
in other urban agglomerations can be
exempted as a matter of course. The
exemption is subject to the condition
that the exempted land will be put to
use within the prescribed period and
that it will not be transferred other
than for the purpose of obtaining a
loan from a financial institution by
mortgage.

(12) Exemption may be granted to
the vacant land jn excess of the ceil-
ing limit held by a coloniser so that
the land after development may be
transferred to the individual customers
as per agreements executed with them.

(13) The State Governments may
grant exemption to vacant land in
excess of the ceiling limit for the pur-

pose of construction of godowns for
the Food Corporation of India for a
temporary period covering the period
of contract with the Food Corporation
of India which may be extended by
one year.

(14) Exemptions may be given to
excess vacant land in public interest
on a consideration of the lay-out plan
of the area, its environment, its aesthe-
tic quality or its substantially built up
character provided that it is not trans-
ferred or put fo any other use.

(15) Exemptions may be given to
1and earmarked for commercial use
obtained from government or semi-
government agencies subject to the
condition that the land js not trans-
ferred (provided that the land has been
obtained for commercial use or con-
verted to commercial use not more
than five years before the commence-
ment of the Act).

(16) Persons may hold vacant land
in excess of the ceiling limit for con-
struction of dwelling units for the
weaker sections of society after ob-
taining permission under section 21
subject to the following conditions:

(i) not less than 50 per cent of
the total number of dwelling units
constructed should have a plinth
area not exceeding 40 sq. mts. The
balance can have a plinth area bet-
ween 41 sq. mets. and 80 sq. mts.

(ii) the construction of the dwel-
ling units should be completed with-
in five years from the date of per-
mission by the competent authority.

(iii) the dwelling units shall be
sold by outright sale or hire-pur-
chase or shall be let out on rent to
the weaker sections of society.

Where the dwelling unit is sold by
outright sale, the sale price should
not exceed the sum consisting of the
actual cost of construction of the
dwelling unit and the amount he would
be entitled under the Aet to the land
occupied by such dwelling unit and
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the land appurtenent, if the vacant land
is deemed to have been acquired by
the State Government together with a
sum calculated at the rate of fifteen
per cent on such cost of construction
and such amount.

Where any dwelling unit is sold on
hire-purchase such person shall be en-
titled in addition to the sale price,
interest calculated at the rate of ten
per cent per annum on the unpaid
portion of the sale price.

Where any dwelling unit is let out,
the rent shall be worked out so that
the person will get a return not ex-
ceeding ten per cent per annum on the
sale price of the dwelling unit.

(iv) Between the date of permis-
sion and date of completion of the
dwelling units, no transfer of land
is permissible.

(17) There is no objection to de-
molish an existing building in an area
to redevelop the area together with
the excess land, after obtaining ex-
emption under section 20, provided that
the redevelopment is in accordance
with the Master Plan or zonal plan of
the area concerned.

(18) Instructions have been given
to the competent authorities to deal
with notices regarding transfer of
vacant land within the ceiling limit
experitiously and that if the transfer
is not by way of sale, within three days
so that the registration relating to such
documents is not delayed.

Similarly, regarding built up pro-
perty situated in urban or urbanisable
land, pe-missions should be given by
the competent authorities in cases
other than for sale within three days.

(19) There should not be any delay
in sanctioning building plans for build-
ings on vacant lands within the ceiling
¥mit. For this purpose, an affidavit
and an indemnity bond Bave been pres-
cribed.
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Building plans on vacant land in
excess of the ceiling limit may also
be approved provided that the con-
struction is restricted to the extent of
land the person can hold upto the
ceiling limit after obtaining an afidavit
and an indemnity bond. Construction
on the excess vacant land may be
undertaken only after the exemption
is granted.

There is no objection to additions
and alterations being carried out to
an exisling building provided that the
plinth area of the building in the
ground floor is not altered or whereby
such alteration, the extent of vacant
land in the plot in which the building
is situated is not affected.

Taking over Rao Tula Ram College,
New Delhi

56. SHRI R. P. MANDAL: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether some students of Rao
Tularam College, New Delhi staged a
dharna outside the Vice-Chancellor’s
office on 19th October, 1978;

(b) whether they demanded take
over of the College by the Delhi Uni-
versity and also demanded affiliation
of the College to Delhi University
Union;

(c) whether the Staft association of
the College also demanded take over;

(d) whether it is a fact that the
staff of the College has not got their
pay for the last three months and the
College is not functioning for one
month; and

(e) whether Government contem-
plate intervening in the matter; if not,
why?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
LER): (a) Yes, Sir,
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(b) One of the demands of the stu-
dents was for taking over of the
college by the Delhi University.

(c) Yes, Sir.
(d) Yes, Sir.

(e) Take over of this college by the
Delhi University has been under con-
sideration for some time. The matter
was discussed by the University Grants
Commission at its meeting held on
14th November, 1978 and it was decid-
ed that the matter be further discusseq
by the Commission with the Delhi Uni-
versity.

Review Committee on Indian Institute
of Advanced Study, Simla

57. PROF, P. G. MAVALANKAR:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that the
effairs and activities of the Indian
Institute of Advanced Study, Simla,
are not quite satisfactory for the past
soame years and that they are increas-
ingly coming under critical assessment
and attacks in the academic world;

(b) if so, broad details and main
reasons thereto;

(c) whether a three-member re-
view committee was appointed by the
Government in the year 1977 to go
into the affairs of IIAS, Simla;

(d) if so, names of the said Com-
mittee members and their method of
review;

‘(e) whether they have submitted
& report to the Government;

(f) if so, their main findings and

recommendations; and

(g) when, will the said recommen-
dations be implemented by the Gov-
¢rnment?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Yes, Sir. There
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has been criticism against the manner
in which the Institute has been func-
tioning, its procedures for selection of
academic personnel and its overall
administration, Doubts were also ex-
pressed about the quality of the acade-
mic work at the Institute and the
impact it has made on the academic
community.

(c) Yes, Sir.
(d) The Commitiee consisted of:

(i) Prof. A. K. Das Gupta, Hony.
Professor, Jawaharlal Nehru Univer-
sity, New Delhi.

(ii) Dr. H. D. Sankalia, Post
Graduate and Research Institute,
Deccan College, Punc and

(iii) Shri T. N. Chaturvedi, Chief
Commissioner, Union  Territory of
Chandigarh, Chandigarh.

Besides collecting and analysing the
factual data relating to various aspects
of the functioning of the Institute, the
Committee also invited comments,
views and suggestions from the acade-
mic staff who were associated with the
Institute since its inception. The Com-
mittee visited the Institute and held
discussions with the academic staff
and the Director.

(e) Yes, Sir.

(f) The Committee had expressed
the view that there was no justifica-
tion for the continuance of the Institute
in its present form and that if the
Institute has to continue, its character
should be changed and the objectives
revised.

(g) The report is under considera-
tion of the Government.

Award of Ph.D. Degree by Agra
University

58. SHRI SHAMBHU NATH CHA-
TURVEDI: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
TULTURE be pleased to refer to the
reply given to Unstarred Question No.
1807 on March 6, 1978 and Unstarred
Question No. 48 on July 17, 1978 regard-
ing publication in Research journals of
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the Agra University of basically wrong
and fallacious solution to mathemati-
cal problems and award of a prize
and even a Ph. D. degree in the basis
thereof and state:

(a) whether the University Grants
Commission’s Panel on mathematics
has since given its report on the re-
ference made to it;

(b) if so, what is its finding cn each
of these caseg cited therein:

(c) whether any action has been
taken either by the U.G.C. or the Uni-
versity to undo uhe mischief done by
this pollution of knowledge and to
prevent its recurrence; if so what;

(d) whether it is also a fact that
one of the authors of these research
papers was the recipient of a fellow-
ships of U.G.C.; and

(ey when he did this research and
fpublist.ed his paper?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (e). The matter was con-
sidered by the Conveners of the Science
Panels of the University Grants Com-
mission on Se,.:.mber 13, 1978. They
felt that it will be difficult for the
UGC to interfere with the decisions of
Universities on acceptance of Ph. D.
thesis or  publication of research
resultg in journals. It has been left to
individual subject panels to suggest
list of journals which maintain good
standards through recourse to refree
evaluation of papers received for
publication, so that a publication in
such a journal would be considered as
of good quality.

On the specific points mentioned in
Dr. J. P. Agarwal's letter, at the
instance of the Vice-Chancellor, Agra
University, Dr. H. S. Sharma who was
thie Supervisar. had written #o the
Commission on September 9, 1978 to
explain the position. According to
Dr. Sharma_the thesis was submitted
by Shri P. N. Singh in January, 1973,
and the article was printed later in the
June, 1973 volume of the Journal
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“Mathematics Education” publiie‘l
in 1974 in Bibar. The question of
mentioning this article in the thesis
submitted earlier did not therefore
arise. It was an omission on the part
of the printers of the Journal in not
correctly mentioning the authorship
of the articlee. The Agra University
is not concerned with the publication
of the Journal. nor were the proofs or
reprints of the article received from
the publishers. Dr. Sharma has further
stated that any scholar finding mis-
takes in the published article should
have written to the Journal (The
Mathematics Education) so that the
author could also send a rejoinder and
the whole matter generate academic
1nterest.

The Ph. D, work in question was not
undertaken by Shr: P. N. Singh with a
feliowship awarded by the University
Grants Commission.

Housing loans by World Bank

59, SHRI P. KANNAN: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) the assistance given by World
Bank for housing in this country;

(b) the conditions of assistance;

(c) the extent to which assistance
kas been availed of;

(d) whether there are any cases, in
which such assistance has not been
availed of for lack of preparatory or
matching efforts; and

(e) if so, the detafls and the steps
taken to ensure that assistance does
not go abegging?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No assistance has been
received from World Bank for housing.

(by to (e). Do not arise.
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lrtamlnnofnrolrglltl’rmAm
Programme

60. DR. BAPU KALDATE: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether a number of States
&nd M:mbers of Parliament have re-
preserited to the Government for the
expancion of Drought Prone-Area
Programme on the grounds that some
of the arecas left out of this Central
Scheme are equally bad and that there
is a need for inclusion of such areas
under this programme;

(b) if so, the decision of Govern-
ment in this regard;

(c) whether Dr. Minhas Committee
had recommendeq consideration of ex-
tension of area under this programme
during the 6th plan; and

(d) if so, what action has been
taken for the expansion of the pro-
gramme to the chronically drought
affected areas which have been left
out by the previous regime if the
present programme is tgo continue dur-
ing the 6th Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE &
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) Yes, Sir.

(b) No proposal for inclusion of new
areas under Drought Prone Areas
Programme is under consideration at
present.

(¢) No, Sir.

{dY In view of (c) above, the ques-
tion does not arise.
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implementation of Land
Reform Programme

Speedy

63. SHRI S. R. REDDY:

SHRI AMAR SINH V.
RATHAWA.:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether recently decision has
been taken at the Chief Ministera
Conference to ensure speedy action
in implementing land reforms- and

(b) if so, the details thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The recent
Conference of Chief Ministers held on
the 23rd and the 24th of September,
1978 did not discuss or take any deci-
sion on implementation of land reforms.

(b) Dves not arise.
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Provision of Drinking Water in
Vishwash Nagar, Shahadara, Dedhi

64. SHRI HALIMUDDIN AHMED:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government are aware
oi the fact +thay the npcople ot
Vishwash Nagar Block No. 31, 32, 33
of Shahadara, Delhi-32 have nut yet
been provided drinking water and as
a result thereof taecy bring water
trom one mile away and those wlio
are not able to bring water are
suffering from dread diseases and
iiness;

(b) if so, whether the Government
are proposing to provide drinking
water in the area on war fouling;
and

(c) if so, when?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) There are no Munici-
pal water mains in these blocks of
Vishwash Nagar colony as the area is
unauthorised and the residents have
not come forward to pay the develop-
ment charges for laying the  water
mains. The residents are at present
taking water from six metered public
water hydrants installed at their cost
in these blocks. There are no reports
of spread of any such water borne
diseases from the said area.

(b) and (c). An estimate amounting
to Rs. 87,785 for providing water com-
riections in the area was sanctioned by
the competent authority in the year,
1974. The work could not be taken up
as the residents did not come forward
{o pay the cost of work. Water supply
can be provided to the residents after
they pay for the work according to
current cost estimate.
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Inquiry into Jawaharlal Nehru Uni-
versity Affairs

66. SHRI C. K. CHANDRAPPAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that the
Prime Minister ag the Chancellor ot
Jawaharlal University had conducted
an enquiry into the various aspects
of that University;

(b) whether it is a fact that this

report is not being made available;
angd

(c) if so, the reasons and details
tnereof?
[}

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PARTAP CHANDRA CHUN-
DER): (a) to (¢). The Prime Minister
has conducted a preliminary enquiry
into complaints against Jawaharlal
Nehru University. His Report is meant
only for departmental use.
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qrafaFAr 1 FrH1 2 |

fagy ot & fag wwmt & famio
& Tal w5 fadtm wgon

68. st ¥ft siwx wgw : =y
oo sl wrarw ot gfer v grafw
AT g IATX FT FAT F 41 F

(F) =7 737 N WU
T T & giooml, arfaarfedt s g

NOVEMEER 20, 1978

Written Answers 136

wrrarfagi & fag wardi & ol 2g
" wias sgram F fag wvardaes faar
g, ®wx

(&) afzah Ai 38 v g F1a5 &
Fragg?

frafn sitt saw a9 qfa wx
grate sat (st faww @@) -
(%) i, =&f

(@) aw & 747 35971 )

Period of retention of Government
accommodation by retired Govern-
ment Officers

69. SHRI K. LAKKAFPPA: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) the maximum period upto
which a retired Government officer
can retain Government bungalow;

(b) name and designation of offi-
cerg who continue to retain Govern-
ment accommodation even at the ex-
Piry of 6 months period in New
Delhi:

(c) the circumstances under which
they were allowed to do so: aud

(d) whether he is aware lhat some
c¢f these retired officers own their
own houses in Ncw Delhi from which
they are getting high rents as com-
pared to comparatively low rent paid
by them for Govirnment accummo-
da'ion occupied Ly them?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) An officer is entitled to
retain Government accommodation,
after retirement from Govt. service,
normally, for a period of two months
from the date of retirement, on pay-
ment of licence fee at normal rate.
Thereafter, the Director of th

of
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may allow him to retain the accommo-
dation, in special circumstances, for a
period not exceeding six months, on
payment of twice the standard licence
fee under FR. 45A or twice the pooled
standard licence fee under FR.45A,
whichever is higher.

(b) A statemeunt giving the informa-
tion is laid on the Tahie of the House
[Placed in Library. See No. LT-2775/
78]

(c) No officer has been formally
allowed to retain the Government
accommodation 6 months beyond the
concessional period admissible under
the rules. The officers concerned are
retaining the Government accommo-
dation unauthorisedly and eviction
proceedings under the Public Premises
(Eviction of Unauthorised Occupants)

Act 1971 have been initiated against
them,
(d) There is only one such officer.

His allotment stands cancelled and
eviction proceedings have been initiat-
ed against him.

Contract labour in handling opera-
tions of F.CIL

70. DR. P. V. PERIASAMY: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Covernment have re-
duced the extent of engaging contract
labour in handling operations of
Tood Corporation of India;

(b) if so, the savings eftected; and

(¢) the number of labour cooperd-
tives that have come forward in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) The Food Corporation of
India have abolished the contract
labour system in 99 depots.

;b) There have been no savings.
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(c) The handling and transport
work has been entrusted to labour co-
operatives at 9 depots.

Procurement Price of Wheat

71. SHRI D. D. DESAI: Will the
Minister of AGRICULTURE AND
IRRIGATION he pleaszd to state:

(a) whether wheat procurement
price for the coming rabi season is to
be announced before the sowing starts;

(b) if so, whether the new procure-
ment price will take intg account the
extensive damage caused to wheat
fields by recent floods and increased
cultivation costs because of it; and

(¢) whether parity is being main-
tained between procurement prices ot
wheat, rice and other grains and the
general price level?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE &
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) The Agricultural Prices
Commission is expected to submit its
report{ on price and procurement
policy for wheat for the coming rabi
season (1979-80) in the near futute.
Thereafter, the Government will
announce the procurement price after
taking into consideration, the recom-
mendations of the Agricultural Prices
Commission and the views of the State
Governments.

(b) While recommending the price,
the Commission takeg into considera-
tion the data on cost of production of
individual crops, production prospects
and the likely trend of open market
prices and also a reasonable margin to
the producer.

(c) Although the Commission does
not adopt a mechanical parity app-
roach, it does keep in view inter glia
the inter crop price relationships as
they emerge from time to time'iw the
context of supply-demand situation of
different crops, '
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Wit T Aifa & faeg maw

72. Wt wAvaT faw
ot At fay :

Fay 3fe Wit fewnd wat ag s
L SR

(F) &1 @I QW gw & H
aifgs Hfr s Aifgs & faeg TW
& frardi, Samdfaai w1 ITwTET Wi
F FE MO ATHFITFT WST €

(@) ®=1 w=F U5 F@EIU &
g8 wfagi & 8% faeg Ty fau

$

() = Fro=T g™ & WY AT
g7 figaw amra feo s1q &7 fadm
fear =1, =t

(w) afz g, a1 F@r wxEIT AT
B ATHFTY § WIT TH q9° H AW
FT ®Y FrANE w74 £7 famr g 7

gfe wix fewf waew & sy
W (Nt wm e Fag) ;o (F) &
(). St & g1, faaor M7 d5&7
¥ 16 wwed, 1978 & ®y¥ faager 31
1 2 S Aifs F ofa wfaf
fafra & & 1 fafaw o & fagmw
351 &5 F faeg Mo wiq gu  Safw
fafrdeo & gags & @1 v FT TR
for & 1 3w, afvs =g, o A7
T gew ¥ wey wiawi & fafgan &
TR T g H far g Alcaqg &
TOF 919 F7A 1 Joord (%77 § Afw
fafraeror & w2 ¥ f¥ @1¥ T 0
FrT AW 7 A A qE wfaaw
feafa & g, 9 ox s wv
fawd woET w1 A ¥ frgawr I
‘AW wy g 8w gEr qr, ®Y @
& 3¢ 8% muwmG wAw * § v
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fafvgawr & sy (1) & Foai
% afz & sy foxd aw wiw &M
¥ am & (g sfaa 71 93¢ 9.4) &=t
wfms & w1 W (2) @z 3w
WY F &3 TG (AT S § av, vyl
qAT W OWW § 578 F F1W g
wT W & & qwi & (wy sfwa
7o 4T FHI N9 FIAT qA s gy o
afes Jurfe foedr ad 4 & @
JeqTH WY IuF qlunurary €.
wafus guw Suwswar & fafea gam
I F 7o ¥ qua fauze g g
M7 o7 § fawr et qfa & o
T gt dai F mwd & « A {ww
W | THE wEIay, A%a17 3N
qat ¥ /mi F1 sfsw e g AT
AT FE T AW UF G qaT F3

W R

TAIqu ! wla

73. Sl W G A :
st qlgy feei :

srgfa W\x feeng o g s
1 g w41 {7

(%) 2w ¥ FwITmor w1 oF@aAT
i & 5T ww ax facd safa g€
g

(@) =y a=<sw &1 gafE
wEaSRE § W3 SaF a¥ ¥ dm
9T a5 a¥qfa 71 & 51 §. ¢

(7) w8 % = ¥F, =F-aT
feaey o= woufa oY @i gf §; W<

(w) 7y s\ A fesas Ew
¥ g Y a2 R w € AT
e wr ¥ Wi ofz g, & moTwd
sty vy 7



141 Written Answers

sfy ate faaf wat (Y g ot Fag
aeAmE) : (F) asqaF F 1007 I9qr
ATTT0 T FW F WITA ACTET AT
¥ RET HO0AT qUAHT F 7 T ArAe-
fafat 11 97 gias a3 fzm s war
g€ | ITT 9F3fig graAr & =4t
qHTAT IT4T aF (1951 & 1974
%) af 2 & T8 T ST 22
1T ¥ FT 7 39 T fHAr wmm
qr 1 wrm & fF 1974 % 1978 aF F7
qdd % Tras 977 12 A7 TFOT AA
g 650 3 ag-Imw fFmoamor
MW F AVO9T FT AF47 39 ¥ @4
A& T A ueg iafaw ot
F1 %% TR a©OE F1 0% |

(4) T9-Tmwr %7 3af7 ATTAw T
A w1 oRd * AT agia ayeqfa
IIAT AT & | FAANT KT w3 F F
far syuac fiarr wivzs szan
qrowrs 3o "ArafaT g4t w0 3fEa
&7 7 figtor fom s1ar £ 9 7 g
farfay 7100 gigarai & wHada
far wry g aar afr 37 =qmrw w0 @
IR T{-1ETI FT A3 TAr7 9 fqmrw
CEARE T B E (- (I E X C e i
fawrai % friao & 747 £ 3% sqmm
sqfETqi # {24 397 F7 FFEr, gHTAT
qFEr A4r wA FA Q13 & f@y
qfqF [T 217 F FAIRT, AT IF T
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#F #1707 wimfHE &1 & FO AT Sar
¢ | Teg o oFweaEl & Jafas
fagaw & sizds s & f97 wara
fFg s & € 1

(w) 1975-76 F1 THIE i
qTer @ A9 w91 & A A-arfagr
Frat ¥ fo7 wqv@ 7 ¥ T=-9fw &1
st wimfaa gifs g8, soar wqwa
A feor oy & —

Tq i #r grfa
(8ot gwerv)
1973=74 245, 2
1974-75 389.4
1975-76 100.1

(9) maw giw safeadi #1 €4,
7%, B, B2 fafar, srfe w2rs ®%
SAET A GFETs & 6T aeda @ 9T
o araTfoe w1faT F1a% ¥ Aaita oF
FRIg T qromT q& T3 a7 faar
far @ & 1 T FISIC TW AAT E —
(1) d=ura wfw, argErfas vfs, aife
% fafqa aa<mw (2) I8 §W
# qAdALTI FTHT HIT (3) a¥ 197
77 ¥ g wrmfes aifest sraww
% Aara few wo & &@ ¥ wafea @
T T WO | AT 1976-77 ¥
QIFATar? wrdew Ay faay oy § -—

(ved =@l #)
FIFAT FT ATH 1976=77 1977—-78 1978=79
(f:rzr-ﬁaﬂ x§ wrfar) (fmqaa’? wt i) (sraew)

1w qfe qarat wfw mfz o3 83.16 297.59  490.00
fafiga a=-Traor . .

2. I9E T FAT F AT AT TUT 80.12 440.00 1100.00
Ta-afeeat aaTT .

3f§mm%mﬁaar&amam 8.00 250.00
e H (=)

2062 LS7,
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74. Wt XX gAX WAT : w;;O
e wit faak w41 ag aarw
g7 40 fx .

(%) fav wsqi & gra & %1 313
® FITU LA FT wAT T3 30 A
QrAr¥ A7 7¥qrT feafq #7478

(F) #1 %3 aFi T AT
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g
qura ¥ NN fast & fag sgme

75. Wt A6y fag wg afean:
11 Ffa dx Taad 747 ag 3117 #r
FAT 741 f7 -

(%) ¥ FTHITF GAF AT AN
oz faxi ¥ fAz @gda 37 71 T4
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() faas wrgds fag o §;
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snew fawyerd faagi & sy fov &
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(q-) FI7T 55 AL A HE7 N2 & 34
a7 7 ZA 7 =fErgi & qrl gaaw
2
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(%) #x (). #7ea 93W GHIT
3 oidd, 1975 ¥ W@ &I & AET
TS A qiGIsWT & SIW g
i<t fagga & 9% fegrar & F1 ww
faar a1 | &7 g7 A8 ATRET USET
T qraIS|Gr @1 91 | ST
w7 7 Jfwa fray fx =fs agrasnw
FIAT ARG F1 WA HGT IS
Fre afedismr ¥ afawarg & qeq w3wr
Fqdl F1 rgurs @ddr mawEwarsi
FT eA(A @A F &g fxar w4y 4r,
AT AEq AZW FATL FT qiegiomT
Fafaq s o7, fad asens @
fazga & wsewza &1 afiaegar &Y
wE &, &1 gw it grar wrfgw | W
FTETT 177 Feq NI TAHTT HT HIAL
1975 # gaasr< qfaa s< fear
qr |

World Bank Assistances for Flood
Protection Programme

77. SHRI VASANT SATHE: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state;

(a) whether the World Bank has
promised to consider on high priority
basis Indian plea for assistance for a
massive flood protection programme;

(b) the details of projects formu-
lated for seeking World Bank Assist-
ance and schedule worked out for
negotiation of the projects with the
World Bank; and

(c) whether any special cell is
created in the Agriculture Ministry
to expedite formulation and clearance
of the proposals?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (c).
Government have set up a Working
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Group to prepare a plan of action with
a multi-disciplinary approach to flood
control and formulate schemes which
could be implemented within the
shortest possible period. Their report
is awaited. After Government takes
a view on the recommendation of this
Working Group, Government may con-
sider approaching World Bank for
assistance for implementation of flood
contro] schemes, if necessary.

Demolition of illegal censtructions in
Delhi

78. SHRIMATI PARVATHI
KRISHNAN: Wil] the Minister of
WORKS AND HOUSING AND
SUPPLY AND REHABILITATION be
pleased to state:

(a) whether it ig a fact that the
Government has decided to continue
demolition of illegal constructions in
Delhi; | 1)

(b) if so, whether Government have
prepared any list of such illegal
constructions;

(c) if so, the detailg thereof and the
morms which have been laid to deter-
mine the illegal construction;

(d) whether gufficient prior notice
has been given before administering
such evictions and demolitions; and

(e) it so, the detailg thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) and (c). These are booked in
the records of the D.D.A., M.C.D. and
other field agencies. The constructions
which are done in contravention of
the Municipal laws and Bye-laws and
the DeThi Development Act and/or are
put up unauthorisedly on public land
are considered illegal
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Written Answers 148

(d) and (e). The M.C.D. and N.D.M.C,
have reported that notices under
sections 343 and 344 of the D.M.C. Act
and under sections 195 and 220 of the
Punjab Municipal Act respectively are
served before demolition of any un-
authorised construction. The Delhi
Development Authority has reported
that notices under the Delhi Develop-
ment Act are issued before removing
unathorised construction on  private
land falling within their development
areas. For unauthorised constructions
on Government land, action under the
Public Premises (Eviction of Unautho-
rised Occupants) Act is taken by the
Delhi Development Authority where
such constructions are old, but no
notices are served in case the un-
authorised construction on Govern-
ment land is fresh.

g ¥ gaurfaa Teai & wenwi wt
i WX IR qUATs

79. Y fw wea fag : #7 wiw
w1 faard wat 72 TF A FOr FO
f&:

(%) 71 Ziw ¥ W AT & WAL-
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(&) afz g, ar I W, fa,
femrae zw, Uoeqid, afesw MM
A< feedtt sragaF 197 faad agmw
Y Ayar 1 7w &Y AL

(x) fafws wsdi 1 9F 9%
fradY AT ¥ AW F s &
a€ YT IuF gy way wQ &g Ak
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(w) afe G wgram werw i
¢, o ag fpmt Tt o &y ok @7
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wfe o fawf wat (st geow
fog woren) (%) SE

(=) s (7). =g & warfaa
USTT A1 T FR A FHT AT 791
UET dfaT 359 wqlrg wlafa 77 fawr-
fzafi a2 53t F1 95 farr 7 &
fag fR.asw aga & &9 § wg@ra F ok
T qrinwi w1 fqetafas am@r #1
wr&zs faar war ar . —

KSER | i SICE
(fzdew) (dede)

fagi< 40,000 —
giearom 2,500 —
fearas wzw i 9,000 —
w77 T 217 —
9T 8,000 —
TG 7,000 ——
I AN 50,000 —
afrsw U= 50,000 45,000
500 A AQX
fasstt 2,000 —

() T2 F%@ &FEIT & WA
Fer §femwow g

Repeal of/Amentdment to Urban Land
(Ceiling & Regulation) Act

80. SHRI MANORANJAN BHAK-
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pieased to state:

(a) whether Government have
decided to repeal or amend the Urban
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Land (Ceiling and Regulation) Act,
1976 to facilitate construction activity;
and

(b) if so, facts thereof and when
the decision ig likely to be effected in
this regard?

THE MINISTER OF WORKS AND
1IOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) Does not arise.

uig fovenr @

81. = WqHw :
At Aww fog g

F11 fover, awor weamor Wi depta
il el Sl diban SE RO E 0

(F) 71 93 &1 fofers &@
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(w) afz

FTor g7

w3, ar Swd W&

forerr, R weqmw WX dexfa
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<y fig fTE 1w 2 wEgey
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(@) & (7). =¥ T &
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FG ¥ TET L TW W W
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Non-crushing of Sugarcane by Sugar
Mills in Private Sector

83. SHRI M. KALYANASUNDA-
RAM:
SHRI OM PRAKASH TYAGI:
Will the Minister of AGRICULTURE
& IRRIGATION be pleased to state:

(a) whether it is a fact that most
of the sugar mills in the private sector
have not started crushing sugarcane
as yet even though the new sugar
season started on October 1978;

(b) whether it is a fact that the
sugar manufacturerg are waiting for
more concessions and incentives from
the Government; and

(c) if so, what are the details and
Government’'s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGAT]JON (SHRI BHANU IPFRATAP
SINGH): (a) to (c). As on 15-11-78. 82
sugar factories (including 18 in the
Private Sector) have started crushing,
as against the 80 factories (including
15 in the Private Sector) during the
last season. No specific facts have been
brought to the notice of the Govern-
ment to suggest that the rest of the
factories are waiting for more conces-
sions pefore starting crushing. How-
ever, as the Government js anxious to
ensure early start of crushing of sugar-
cane, the Sugar Undertakings, Taking
over of Management) Ordinance, 1078
has been promulgated on 9th Novem-
ber, 1978 which provides for the tem-
porary taking over of Sugar Under-
takings which fail to start crushing by
15th November, 1978 without sufficient
reasons.

qaream WX Tora ¥ feaifor afea

84. WY WAt gwIT WYY :
F1 famter W qra@ qar g vk
qate w1 ag FarE & 39 &9

f&

(%) 1971 & wiwas qq
F A afew oifeeyw & gornw
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W qaad X sy T faenfedi & (7) foas afeai &1 @i
¥ forr stferdi et wioda o O {0 ORI w

arfaaqi & aud sy+ 97 faqar @w
S&rT # T E; wiw far may &7

fratm o wram aar qfw ak qafe WA (st fawac e )

(%) %7 a7 71T w1 A9 1971 ¥ urfgzars & S5 egfaadi
a0, fawa faa w1 Aear forg
exfaadi F1 aArs 7T A-
qEqT fr#ar gg17
F1 owE ¥
1 2 3 4
1 TIAFq\F 45,719 14,111
2 AT 9,512 3,553
T 55,231 17,664
(g) 9].?1. | Inter-Natjonal Year of the Child

FA 122,95 @M@ &K AW
97 qFTa ¥ 1574 qf 7 & QAqTH
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85. DR. VASANT KUMAR PANDIT:
Will the Ministar of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleaseq to state:

Ta) whether it is a fact that the
Inter-National Year of the Child—
IYT 1979 is to be celebrated through-
out the country;

(b) if so, what specific schemes,
plans and implementation programme
have been planned by the Department
to cover the destitute children, the
handicapped and the women in the
above schemes;

(¢) whether any scheme has been
evolved for participation in the Gov-
ernment plan by independent social
welfare  organisations, voluntary
Agencies, the village Panchayats and
other organisations; and
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(d) what targets have been fixed
by the Government for each State in
the country to make the International
Year of the Child 1979 a tull success?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARA-
KATAKI):. (a) Yes, Sir,

ib) The National Plan of Action for
the observance of the International
Year of the Child has been drawn up.
It includes, among others, programmes
for the welfare of destitute children.
the handicapped and women:—

The programmes are:—

(i} Destitute Children: The pro-
grammts for the welfare of desti-
tute children include provision of
institutional services like «rpha-
nages and non-institutional services
like foster care. Other program-
mes envisaged are enactmen: of
Children’s Acts in the States w/hich
do not have them, uniform exten-
sion and coverage of the Children
Act services all over the country
so that no child is sent to priscn
for any offence. The institutional
services as contemplatad in the
Children Acts are also to be ex-
pandeq and developed on the besis
of certain minimum standards.
Voluntary welfare agencies wauld
be encouraged to play their role
in the implementation of the
Children Act services more act-
ively.

(li) Handicapped children: The
programmes envisageq for the
welfare of the handicapped child-
ren include provision of pre and
primary school education along
with normal children in regular
schools; preventive programmes,
heaith check-up to detect handi-
caps at an early age; integrated
eduecation and vocatiopal training
in regular schools; training of
health workers; and studies on the
reouirements of bamdicapped
<children,
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(iii) Women: The programmes
for the welfare of women include
training in child care and nutrition
functional literacy classes, n.ahila
mandals and opening of n.ore

creches for children of working
women.
(c) Cooperation of social welfare

organjsations, voluniary agencies, the
village panchayats and other organisa-
tions is imperative and has been
sought for the implementation of vari-
ous programmes envisaged in the
National plan of Action, especially in
the fields of child health, immuniza-
tion. nutrition. environmental sanila-
tion and drinking waler supply, pre-
school education for weaker sections,
elementary education, mobile schools,
community education, etc. The Plan
also provides operational guidelines on
the role that may be played by volun-
tary social welfare organisations.

(d) No targets for achievement at
State level have been fixed.

Level of Water in Rhagirathi

86. SHRI DINEN BHATTA-
CHARYA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Government are aware
that most of the riverg in West Bengal
specially  Bhagirathi (Ganga) are
silted due to non-availability of pro-
fuse water in the rivers and lack of
necessary 40 thousands cusec water
for Bhagirathi which is one of the
causes for recent incidents of inunda-
tion in West Bengal; and

(b) if so, what Government are
thinking to meet the demand to pro-
vide for 40 thousands cusec water in
Bhagirathi even after thig national
disaster?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The sitting
in the lower reaches of Bhagirathi
(Ganga) is due to natural causes.
However with the construction
of Farakka Barrage, additional
water is being let into the
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Bhagirathi river to maintain the river
regime. The additional water made
available, is according to the agree-
ment reached between India and Ban-
gladesh. The recent wide-spread in-
undation in West Bengal is an account
of unprecedented heavy wide-spread
rain fall.

(b) Does not arise.
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g O&T 7% Seara
aff £

Regularisation of Unauthorised
Colonies in Delhi

88. SHRI BEGA RAM CHAUHAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleazed to state:

(a) the number and names of un-
authorised colonies proposed to be

regularised during the current finan-
cial year;

tb) the rate at which development
fee will be charged from the house-
owners;

(¢) whether East Moti Bagh, Sarai

Rohilla, Padamnagar, Bagh Kadekhan
will also be regularised; and

(d) if so, when and the steps taken
by Government in this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Delhi Development
Authority proposes to regularise 50
unauthorised colonies during the cur-
rent financial year, the li.t of which
is enclosed. The Municipal Corporation
of Delhi proposes to regularise 50 of
the 275 unauthorised colonies. The
names of these colonies have not been
finalised and got approved from the
Standing Committee of the Municipal
Corporation of Delhi.

(b) No final decision has been taken.

(c) and (d). Padam Nagar and Bagh
Kare Khan already stand regularised
under the Corporation’s re-develop-
ment scheme of Sarai Rohilla Area as
a Slum Improvement Scheme. The
East Moti Bagh will be regularised
after the question of ownership of land
in this area is decided.
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LIST OF 50 COLONIES CONTEMP-
LATED TO BE REGULARISED DUR-
ING 1978-79 BY D.D.A,

Name of the Colony
Sl No.
1, Hari Nagar ‘G’ Block.
2. Shiv Nagar.
3. Virender Nagar.
. Shiv Nagar Extens:on.
. Hari Nagar ‘A’ Block.
. Hari Nagar ‘B’ Block.
. Hari Nagar ‘B and E' Block.
. Hari Nagar 'M' Block.
Harj Nagar ‘M and S’ Block.
10. Hari Nagar ‘C’ Block.
11. Hari Nagar Clock Tower.
12. Lajwanti Garden,
13. Janakpark and Exlension.
14. Hari Nagar ‘J' Block.
15. Krishana Park on «~ajafgorh
Road.
16. Krishna Puri
Road.
17. Shanker Puri on Najafgarh
Road.
18. Fateh Nagar Extension on Jail
Road.
19. Lajwanti Garden Ex!n.
20. Gupta Colony.
21. Sawap Park Extension.
22. Rani Bagh.
23. Hind Nagar.
24. Rishi Nagar.
25. Mehendra Park.
8. Raja Park, Shakurbasti.
27. Sant Nagar Shakurbasti,
28. Rani Bagh, Shakurbasti.
29 Shokurbasti.
30. Bharat Nagar near Friends
Colony.
31. Gobind Puri near Kalkaji.
32. Arjun Nagar,
33. Krishan Nagar.
34. Gautam Nagar.

r

© o 9@ W

on Najafgarh
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35. Sanwal Nagar.

36. Sant Nagar.

37. Prakash Mohalla (Garhi)

38. Amrit Nagar Colony (Kotla
Mubarakpur).

39. Gobind Puri Extension,

40. Jogabaj Extension.

41. Ashok Nagar.

42. Gaffor Nagar.

43. Noor Nagar.

44, Dr. Zakir Hussaiq Colony.

45. Batla House, Jamia Millia,

46. Shyam Nagar.

47. Amrit Nagar and Extn. Village
Garhi.

48. Prem Nagar.

49. Kundan Nagar on Pa'parganj.

50. Jyoti Nagar and Extension

Literature for Adult Education
Programme

89. sHRI DHARM VIR VASISHT:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that subs-
tantial percentage of literature printed
for the National Adult Education
Programme wag in English; and not in
the locally spoken languages; if so,
reasons for the same;

(b) the nature and quantum of
literature printed by the Central
Ministry in various spoken languages
vis-a-vis English; ang

(c) the stress laid on gpecific moti-
vational aspects of the N.AEP.?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir. Most of the litera-
ture for National Adult Education
Programme has been prepared in re-
gional languages and in certain cases
even in locally spoken dialects,
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(b) The Ministry of Education has
produced materials mostly relating to
policy and planning and this has been
brought out in English and Hindi. The
promotional materials i.e. posters and
folders have been brought out, besides
English and Hindi, in 11 regional lan-
Euages,

(c) In order to look into the motiva-
tional aspects of N.A.E.P. a Committee
of the National Board of Adult Educa-
tion has been appointeq under the
Chairmanship of Prof. Ramlal Parikh.
This Committee has submitted azn in-
terim report. An effort is being made
to create an environment which would
motivate the instructors as well as the
learners. The mass media and the
various sections of the country’s lea-
dership have helped jn this. Besides,
the different aspects of motivation are
being kept in view in training pro-
grammes, in preparation of teaching
and Jearning materials, and in orga-
nisation of adult education activities.

Mass Transfer of Teachers in Delhi

90. SHRI PIUg TIRKEY: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether Delhi Administration
have received a number of represen-
tations against the mass transfer of
teachers in Delhi recently;

(b) the criteria adopted in transfer-
ring the teachers;

(c) whether the teacherg having a
service of three years or less in a
particular school have been transfer-
red whereas the teachers with service
more than 10 yearg in one particular
school have not been transferred;

(d) if so, the number of teachers
with less than 3 years service in a
particular school transferred and the
number of teachers with ten yearg or
more service in a particular school not
transferred; and

(e) the reasons therefor and how
this injustice is going to be rectified?
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THE MINISTER OF STATE [N THE
MINISTRY OF EDUCATION, sOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA-
KI): (a) Yes, Sir.

(b) According to the information
furnished by the Delhi Administraticn,
the main principles governing these
transfers are as under:—

(i) the teachers who have complet-
ed 3 years or more in rural schools
have been transferred and posted in
schools near about their place of
residence;

(ii) the teachers who have not so
far rendered service in rural schools
or have rendered service in rural
schools for a period less than 3
years, have been transferred and
posted in rural schools having re-
gard to the total period of their ser-
vice in urban schools.

However, male teachers aged 45
years or more and female teachers
aged 40 years or more and the teach-
ers who have been declared unfit for
rural service by the Medical Board
constituted by the Administration
have been spared from rural post-
ing.

(iii) the teachers who have been
going to distant schools for a period
of over three years or to schools
situated at inconvenient places from
the place of their residence have now
been given relief under the ‘Trans-
fer Policy’ by way of their postings
in their residential zones or conve-
nient places with the sole objective
of rationalisation of the postings
place having regard to the residence
of the teachers.

(¢) In view of the provision in the
Transfer Policy for rural posting on
the basis of total period of stay in ur-
ban schoéls, period of stay of a teacher
in a particular school for 3 years or
lesg is neither relevant nor a part of
the criterian laid down in the Trans-
fer Policy.

(d) In view of the reply to part (c),
question does not arise.
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(e) In view of the above reply to
part (c) question does not arise. How-
ever, a Review Committee under the
Chairmanship of Additional Director of
Education, Delhi Administration has
been constituted to consider and review
any posting or transfer on receipt of
a representation from any teacher ag-
grieved at the posting or transfer order,
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Allotment of B & C Type Quarters in
Delhi

92. SHRI GANANATH PRADHAN:
Will the Minister of WORKS AND
HOUSING AND SUFPLY AND REHA-
BILITATION be pleaced to state:

(a) the number of applications re-
ceived by Government during July
to October, 1978 for allotment of
genera] pool accommodation of types
‘B’ and ‘C’ in Delhi;

(b) the year-wise break-up of prie-
rity date applications received for
each of the categories;

(c) the total number of quarters of
types ‘B’ and ‘C’' (area-wise) likely
to be ready for allotment by the end
of 1980: and

(d) the expected date by which all
the applicants for types ‘B’ and ‘C
quarters will be given Government
accommodation?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The informa-
tion is not available at present as all
the applications received are in the
process of being sorted out.

(¢) 3,000 type ‘B’ and 5,500 type ‘C’
quarters are likely to be completed by
1980 in Timarpur, Hanuman Road,
DIZ area, Lodhi Road, Dev Nagar,
Aram Bagh, Badarpur-Mehrauli Road
and Mohamadpur village.

(d) No specific date can be indicated.
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Procurement of Paddy by F.C.L

93. SHRI NARENDRA SINH: Wwill
the Minister of AGRICULTURE AND
IRRIGATION hLe pleased to state:

(a) the total quantity of paddy
purchased by the Food Corporation of
India upto the end of October, 1978;

(b) whether it is a fact that the
purchase this year is much below the
target fixed: and

(¢) if not, facts thereof?

THE MINISTER OF STATE IN THE
MINISTY OF AGRICULTURE AND
IRRIGATION (SHRT BHANU PRATAP
SINGH): (a) 21.%4 lakh tonnes. Out
of this 12.70 lakh tonnes relate to 1977-
78 kharif and rabi crops and 9.24 lakh
tonnes to 1978 kharif crop.

(b) and (c). No target has been fix-
ed as paddy is purchased under price
support gperations. However, the pro-
curement of 9.24 lakh tonnes this year
upto the end of October is much higher
than the procurement of 2.28 lakh ton-
nes for the corresponding period last
year,
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Cost of Production of Raw Jute

97. SHRI L. L. KAPOOR. Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleaseq to sfate:

(a) whether the Directorate of
Economics ang Statistics have ascer-
tained the cost of production of raw
jute on basis of current yeas/prevail-
ing cost of agricultura] inputs and
other relevant factors and if not the
reasons therefor;

(b) the cost of production of raw
jute Statewise during the last three
years; and
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(c) whether Government are aware
of any criticism against the Director-
ate and the methodology adopted by
it for ascertaining the true cost of
raw-jute production: and if so, the
details thereof and the remedial steps
taken to rectify the shortcomings?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Data in regard to cost of production of
raw jut e including cost of agricultur-
al inputs in the current year are being
collected.

(b) The figureg of cost of produc-
tion of raw  jute for the States of
West Bengal, Assam, Bihar and Orissa
for the years 1974-75 to 1976-77 are
given in the enclosed statement. Field
data for the year 1977-78 is presently
being received from wvarious centres
while studies for 1978-79 are ip pro-
gress in the field.

(c) Yes, Sir, Criticism against the
methodology adopted for ascertaining
cost of different crops has been voiced
in different forums. The following
maip points have been made in the
Eighth Report of the Committee on
Public Ungdertakings.

(i) The cost estimates of the
Directorate is abnormally low as
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compared to the estimate of the Go-
vernment of West Bengal given in
the Report of the Committee on
Public Undertakings.

(ii) The Staff of 30 field-men,
four computors, four fielg supervi-
sors, one Assistant Statistician, One
Field Officer and one Officer-in-
charge working on cost studies, who
were involved in the collection of
data in West Bengal, is inadequate
for the study, and the remuneration
paid to Officer-in-charge of the
study is low; and

(iii) There is excessive delay in
bringing out cost of production esti-
mates,

A considerable part of variation be-
tween the cost of production estimat-
ed under the Comprehensive Scheme
and that given by the Government
West Bengal arises from difference in
concepts about the cost of cultivation.
The whole design of the cost of pro-
duction studies, sampling techniques,
staff needs and time schedule for data
collection and processing, were laid
down by a group of experts when the
scheme was started. However, in
view of the suggestions being put for-
ward, it is proposed to set up a new
Expert Committee to review the con-
cepts, methodology and other related
aspects of the scheme.

Statement

Cost of Produrlion of Jute in Assam, Bihar. Orissa and West Bengol
during 197475 to 1976-77.

{In Rs. per quintal)

State 1974-75  1975-76 1976-77
Assam 89-99 11064 Under analysis,
Bihar 100°71 116-24 Not covered,
Orissa . 77°13  101°14@ Not covered.
West Bengal ) 116 47 132:6%@ 138-37@
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Delhl Schools sheltering flood affect-
ed People

88. SHRI S. G. MURUGAIYAN:
Will the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE
be pleaseq to state:

(a) whether it is a fact that some
of the schools were utilized for pro-
viding shelter to people affected by
flood in Delhi;

(b) if so, their number;

(c) whether it is also a fact that
during this period schools remain
closed affecting studies of students;
and

(d) if so, the steps being taken to
complete the prescribed courses?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) Yes, Sir.

(b) (i) 53 Schools run by Delhi
Administration;

(iiy 36 schools run by Delhi
Municipal Corporation; and

(iii) 5 schools run by N.D.M.C.

(¢) Yes, Sir.

(d) Remedial/Extra classes will be
organised to make up the loss of stu-
dies.

Use of Delhi School Premises as Jails

99. SHRI S. G. MURUGAIYAN:.
Will the Minister of EDUCATION,
SOCIAL. WELFARE AND CULTURE
be pleased to state:

(a) whether the Delhi Administra-
tion has used school premises as jails
for a short period;

(b) it so, the details thereof; and

(¢) the reasons for doing so?
2962 RS—8

Written Answers 174 )

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEV] BARA-
KATAKI): (a) to (c). The requisite
information is being collected from
the Delhi Administration and will be
placed on the table of the Sabha as
early as possible.
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Repairing work in Hoshangabad Dis-
. trict

101. SHRI HUKAM CHAND KACH-
WAI: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to refer to the
reply given to Unstarred Question
No. 5305 on 3rd April, 1978 regarding
maintenance of temples of Gupta
period and state:

(a) names of contractors who un-
dertook repajr works and naturas
thereof on which an amount of
Rs. 2,263.65, Rs. 4,187.70 and Rs.
5,023.45 was incurred during the years
1975-76, 1976-77 and 1977-78 respec-
tively in Hoshangabad Madhya Pra-
desh, whether tenders were Vifed
for giving these contracts; if so, value
of each tender and games of tepdering
parties;

(b) whether any of the work was
done Departmentally if so, details
thereof;

"{c) whether material was purchaseg
by the Department if so, nature and
value of materia] purchaseq snd whe-
ther tenders were invited for supply
of material; and

(d) whether authorities haye shown
inflated figures gnd such a huge
amount has not been actually spent on
repairs of temples and monuments; if
so, whether Government would enquire
intg matter and if not, reasong there-
for?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER. (a) and (b). No repair works
through the agnecy of contractor were
undertaken during the year 1975-76,
1976-77 and 1977-78. In addition to an-
nual maintenance, the work relating
to the putting up of barbed-wire fenc-
ing around the archaeological area at
Hoshangabad was taken up during
1977-78 at a cost of Rs. 6,390.35. No
tender was invited and the work was
done departmentally.

(¢) Cement and barbed-wire requi-
red for the Hoshangabad work were
obtained from the departmental stores
at Sanchi. The following items were
purchased by inviting quotations:

M. S. angle iron Rs. 3,100/-
Sand .. Rs. 150/-
Stone Chips 10mm... Rs. 300/-

(d) In view of what is said above,
the question does not arise,
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Prohibition policy for Tribal sub-
plan areas

103. SHRI GIRIDHAR GOMANGO:
Will the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
p.eased to state:

(a) the prohibition policy adopted
by the Government of India for the
tribal Sub-plan areas of the country;

(b) the States which have go far
implemented the policy guidelines in
triba} areas;

(c) the liquor shopg closed down
by the States in tribal areas and loss
of revenue inhcurred and the number
of liquor shops remained for aboli-
tion in the areag State-wise; and

(d) Central assistance provided for
the loss?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The prohibition policy in
the tribal areas of the country is as
follows:-

(i) Discontiunance of vending of
country liquor in the tribal areas
whenever they still remain, with
effect from 1-4-1979, if not earlier.

(ii) in areas where prohibition is
not in’ force, the tribal people should
be allowed to prepare their own be-
verages for individual ang social
purposes, but not for comercial pur-
poses, whenever traditional practice
prevails,

(iiiy intensification of educational
efforts amongst the tribals against
the evil effects of drinking;

(iv) encouragement of  social
workers and voluntary organisa-
tions for undertaking the task of
education work for prohibition.

(b) The State Governments at its
tenth meeting of the Central Prohi-
bition Committee held on 27 Septem-
ber 1978 accepted the policy and resol-
ved to take measures to implement it.

(¢) A statement is enclosed.

(d) Government of India have de-
cided to compensate the States to the
extent of 50 per cent of the establish-
ed loss in exise revenue resulting
from introduction of prohibition com-
mencing from 1978-79, treating the
actual excise revenue of 1977-78 ag the
base. This offer covers the tribal
areas also.

Statement

5 No. State Total number of Extise Revenue
shops aboliched (Rs. in lakhs)
1 2 o ) _ '3 - 4
t  Andhra Pradesh Nil Nil
2 Assam , . . - 7 Shops Information not

received.
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1 2 3 4
g Bihar 407 shops ia districts  1975-76 47530
where tribal popu- 1976-77 366 57
lation is more than
50%:
4 Himachal Pradesh . . , . : 35 Shops. 1500
5 Karnataka . . . « There ir no tribal area.
K-rala . i . . . . A uniform policy
bhas been followed
throughout the State
witho it making
any distinction
between tribal and
not-tribal areas.
7 Madhya Pradesh . 502 liguor shops Rs. 45 crores.
have been closed
8 Maharashtra . g shops. Information not recei-
ved
g Ma:ghalaya « Information not rece-
ived.
10 Manipur . Nil Nil
11 Nagaland ’ . Nil Nil
12 Orissa 270 shops have been 90° 0V
abolished in tribal
areas since 1974-75.
13 Sikkim . There isno tribal area.
14 Rajasthaan The uibal area is under total prohibition .
15 Tripura . No liquor shops in tribal area.
16 Unar Pradesh . 2B liquor shops abol shed. Rs. 14,16,008
17 West Pengal No liquor shops abolished yet.
18 Harvana 1
19 Punjab . . There isno tribal area.
20 Jammu & Kashmir . J
21 Gujarat 1 :
The States are under total prohibition.
22 Tamil Nadu .

Badanallah Irrigation Project,
Koraput

104. SHRI GIRIDHAR GOMANGO:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) money spent for survey and
investigation of Badanallah Medium

irrigation of project in the Koraput
district of Orissa State upto 1978-79,
year-wise;

(b) for how many years the pro-
ject remained for clearance for exe-
cution with that State and at Centre;

(c) the reasons for the delay by
the State; and
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(d) steps taken by the State and
Centre for early execution of that
project as it comes under tribal sub-
plan area of that State?

THE MINISTER OF AGRICULT-
URE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The expenditure incurred year-
wise on survey and investigation of
Badanallah irrigation project upty 1978
79, as reported by the Government of
Orissa, is given below:

¥ e I nlinee
TITRIIEL
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Uipra Moreh gty g.om,080
Doine 1a74-75 . 44,000
1a75-7h 53,000
1g7h-37 Fonon
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(b) and (c). The project report of
Badanallah Irrigation Project a5 a ma-
jor project was received in Central
Water Commission from the Govern-
ment of Orissa in January 1974. The
comments of the Commission on the
project were forwarded tc State Gov-
ernment in July, 1974, November, 1974
and January, 1975. Subsequently the
State Government requested the Com-
mission in October, 1975 to treat this
project as a medium project. The
Commission, however, informed the
State Government that the project
could not be treated as a medium
scheme gince the CCA was more than
10,000 hectares as was given in their
Project report of 1974

In April, 1977 the Government of
Orissa submitted a modified proforma
report treating the project as a me-
dium scheme. This proforma report
Was examined in the Commission and
it was felt that, for the all practical
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purposes, the project should be con-
sidered as a major project since the
height of the dam is almost the same
as per the original report of January,
1974 under which the original CCA
was more than 10,000 hectares. Ac-
cordingly, the State Government were
requested by the Central Water Com-
mission in September, 1977 to comply
with all the requirements of a major
project, This is still awaited from the
State Government.

(d) The Badanallah scheme has been
included by the State in their tribal
Sub-Plan. The State Government
have indicated that the original site
selected for spillway has now been
changed and drilling for foundation
exploration ijs being done on the new
site. They have further intimated
that the detailed project report is
under preparation and is expected to
be ready for submission to Central
Water Commission by March, 1979.

Proposals for Irrigation Projects from
Orissa

105. SHRI GIRIDHAR GOMANGO:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the medium and major irri-
gation projectg taken up by Govern-
ment of Orissa for survey and investi-
gation, includeq for execution and
sent for clearance to Government of
India from 1977 to 1978, particularly
for the irrigation in tribal sub-plan
areas; and

(b) money earmarked by that State
and Centre for the years 1977-78 and

1978-79 for irrigation projects of tri-
bal areas?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) 12
major and 28 medium irrigation
schemes are at present under survey

. ad investigationg by the Government

of Orissa in the Tribal sub-plan area
of the State:

Bl RC P S
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The projects which are at present
under execution in the State for pro-
viding irrigation benefits to the tribal
areas are 3 major namely Upper Ko-
lab, Potteru, and Sunei, and 9 medium
namely Kalo, Khadhei, Nesa, Pila-
salki, Remal, Sarpgarh Talasara, Ban-
dhappippli and Kanjhari,

The Government of Orissa have sent
project reports of 3 major and 1 medi-
um schemeg benefiting tribal areas to
the Central Water Commission during
the year 1977 to 1878. Of these, the
medium scheme namely Kanjhari ir-
rigation project has since been appro-
ved by the Planning Commission and
is under execution in the State. One
of the major Schemes viz. Harbhangi
Project has been examined by Central
Water Commission and recommended
for consideration by the Technical
Advisory Committee of the Planning
Commission. The other two major
Projects are under examination by the
Central Water Commission.

(b) Irrigation is a State subject and
funds for execution of Irrigation pro-
jecte are provided by the State Gov-
ernments within the framework of
their overall developmental plans.
Central assistance to State Plans is
given in form of block loans and
grants which is not related to any in-
dividual sector of development or
project.

The outlay for major and medium
irrigation sector in the State of Orissa
under tribal sub-plan for the vyears
1977-78 and 1978-79 iy Rs. 5.34 crores
and Rs. 8.77 crores respectively.

Foodgrains with F.CIL.

106. SHRI M. RAM GOPAL RED-
DY: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
" to state:

{a) what is the quantum of food-
graing with the F.CI. at presert; and

(b) what is the quantity of food-
grains out of above which is damaged
and unfit for human consumption?

NOVEMBER 20, 1978
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THE MINISTER OF STATE IN
irrigation sector in the State of Orjssa
THE MINISTER OF AGRICULTURE
PRATAP SINGH: (a) and (b). Ag on
1st October 1978, the Food Corporation
of India was holding a quantity of
about 13.15 million tonnes of food-
grains. Out of this, a quantity of about
52 thousand tonnes of foodgrains was
rendered unfit for human consumption
due to unprecedented heavy rains
and floods ete.

Sugar Production and Disposal

107. SHRI M. RAM GOPAL RED-
DY: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) what is the estimateq produc-
tion of sugar during 1978-79;

(b) what ig the sfock of sugar
carrieq forward from pfévious year;

(c) what is the likely consumption

of sugar in the country in 1978-79;
and

(d) how the Government propose
to dispose of surplus sugar?

THE MINISTER OF STATE IN
THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) The first esti-
mate of sugar production during 1978-
79 sugar season is placed around 63
lakh tonnes.

(b) The stock of sugar with the fac-
tories carried forward from 1977-78
season production was 33.26 lakh ton-
nes.

(c) The consumption of sugar in the
country during 1978-79 sugar year is
estimated at gbout 52 lakh tonnes.

(d) The surplus sugar stocks avail-
able after meeting the requirement for
internal conswmption during 1978-79

- geason will be available for (i) meet-

ing the export commitment in full
under the International Sugar Agree-
ment, (ii) creation of special stocks
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under the International Sugar Agree-
ment, and (ili) ensuring adequate
carry-over at the end of the season.

Central Aid to Karnataka for Open-
ing Schools in Rural and Backward
Areas

108. SHRI JANARDHANA POOJA-
RY: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) the amount of Central aid given
to the Karnataka Government for
opening schools in the rural and
backward areas in the State during
the last two years; aand

(b) the number of high schools
and other schools opened in the State
with central aid during the same
period?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). No Central
assistance is given tp State Govern-
ments for opening of schools apart
from what is available under the State
sector of the Plan. Funds are released
for the State Plan as a whole, with-
out any earmarking for individual
programmes,

Rehabilitation Camp in Maharasatra

109. SHRI RAJE VISHVESHVAR
RAO: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) how many rehabilifation camps
are there in the whole of Maharash-
tra, district-wise; and

(b) what are the number of refu-
gees in each Camp?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) There are no rehabi-
‘litdtion campg in Maharashtra,

(b) There are no refugees camps in
Maharashtra.
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Amount earmarkeq for opening of
New School in Gujarat

111. SHRI AHMAD M. PATEL: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) the amount earmarked for
opening of new schools in Gujarat
State from the 5th Five Year Plan:

(b) the amount gpent by the State
Government on this particular pro-
ject;

(¢) the result achieved;

(d) whether any instructions were
given by the Centre to open more
schools in rural and backward areas;
and

(e) if so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Plan funds under the
State sector are available to the State
Governments as block grants for the
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Plan as whole, without any earmark-
ing for individual programmes.

(b) and (c). Information is await-
ed from the State Government,

(d) and (e). Presently, lack of
schooling facilities is more acute in
rural and backward areas. The gene-
ral policy of the Government is to plan
for schools, particularly in the context
of the programme of universalisation
of elementary education, in such a
way that the rural areas, especially
disadvantaged and distressed areas, get
priority.

Multi Sectoral Project in Maharashtra

112. SHRI R. K. MHALGIL: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to refer to replv
given to Unstarred Question No. 67 on
the 17th July, 1978 regarding Mult
Sectoral Project in Maharashtra and
to state:

(a) whether State Government of
Maharashtra have submitted the re-
port of their suggestions in regard to
Multi-Sectoral Project for Kalyan,
Thane and Bhiwandi sub-regions;

(b) if so, the action of the Central
Government thereon:

(c) if not, whether State Govern-
ment have been reminded; and

(d) if so, when and what is res-
ponse?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) to (d). The Government of
Maharashtra was reminded 1n July,
1978. The Central Appraisal Team
visited Bombay in October, 1978 and
requested the State Government to
finalise the proposals early. Another
reminder has been sent to the State
Government in November, 1878. Res-

ponse from the State Government is
awaited,
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Response from State Governments Re.
Recommendation of Bhole Commission
on N.D.S. Instructors

113. SHRI R. K. MHALGI: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) since when the Union Govern-
ment are in correspondence with the
Government of Maharashtra in re-
gard to benefits of revised pay scales
recommerided by Bhole Commissicn
io the National Discipline Scheme
Instructors who were absorbed by that
State,

(b) what is the nature of response
of the State Government;

(¢) what action Government ot
India have taken on the reply of
State Government; and

(d) if ng reply was received from
State Government whether they have
Leen informed of the delay?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Since July, 1978.

(b) to (d). The information called
for from the Government of Maha-
rashtra, has not yet been received. The
State Government has been remindel
in the matter.

Shifting of Central Government
Offices from New Delhi

114, SHRI DURGA CHAND: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to refer to the
reply given to Unstarred Question No.
1147 on the 24th July, 1978 regarding
shifting of the Central Government
Offices from New Delhi and state:

(a) whether the details of the offi-
ce accommodation and the number of
staff employeq in various Ministries/
Deptts. and their attached subordinate
offices located in Delhi/New Delhi
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have been received from the various
Ministries;

(b) if so, what are
thereof;

the details

(c) what decision has been taken

on shifting of Central Government
Offices; and

(d) the names of the ‘offices which
are proposed to be shifted ang the
places where these are tp be shirted?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAP
BAKHT): (a) No, Sir. Details are
still awaited from some Ministries
and Departments.

(b) to (d) Do not arise,

Regularisation of unauthorised Colo-
nies in Delhi

115. SHR] K. A. RAJAN: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleaseq to state:

\a) whether meetings of the imple-
mentation Committee, set up under
the Chairmanship of Lt. Governor ot
Delhi to review the progress of
regularisation of unauthorised colo-
nies were held in 1978;

(b) if so, number of meetings held;

(c¢) recommendations made in 1his
regard;

(d) whether any time limit has
been fixed to complete the procesg of
regularisation; and

(e) if so, the detailg thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) So far, three meetings have
been held.

(¢) The details are furnished in
the Statement enclosed.
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(d) and (¢). As far as possible, the
survey of all the colonies located in
the urban area may be completed by
31st December, 1978. Action regarding
regularisation of these colonjes is to
.be taken thereafter.

Statement

Recommendations made in the various
meetings

1. DD AMC.D: were required to
make rought estimates of houses to
be pulled down and families/persons
affected in providing roads etc.

2. DDAMCD: had to preparc
a paper for Executive Council on
fresh encroachment in the unauthori-
sed colonies.

3. D, D. A/M. C. D. were required
to prepare plans to rehabilitate per-
sons, whose houses shall have to be
demolished t; make space available
for civic amenities in the unauthorised
colonies.

4. M. C. D. will examine change in
compounding fees.

5. D. D. A/M. C. D. have to work
out the details of lands to be acquired
for community facilitieg and L and B
Department had to take action for
their acquisition under the provisions
of Land Acquisition Act, 1894 and Ur-
ban Lang (Ceiling and Regulation)
Act, 1976.

6. Betterment charge at flat rate
per sq. mt. shall be worked out by
the D. D. A. colony wise or for a
group of colonies in similar situation.

7. It was decided that monthly re-
ports would be submitted to the Lt.
Governor regarding the survey and
clearance of development plans by
the Technical Committee.

8. Sume flats were required to be
kept éarmarkeq by D. D. A. for al-
lotting tu those persons whose houses
were acquired for providing civic am-
«nities.
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9. Lt. Governor desired that time
schedule may be drawn up by the
D. D. A./M.C.D.

10. D.D.A./M.C.D. were requested
to review building bye laws for
unauthorised colonies to g more
realistic standard with respect to
the permissible covered area of the
plots.

ferarr qrzawwl & woara 1 gifEEd ax

ety &1 mifaw fsar s

116. S Iqr <17 e : a7 favar,
RN wFAW Wl wegla a7 77 2Ary
F1ETT FI440 fx

(%) #ar smadr sfagrs & f=7
wrafsa wewom & fostr orsowel ®
qgaTs F1 ogif=T F10F 577 merw
MERFE T AAF55 47 /7

(a) afz g a0 g= &17 7 #7
FIaagrFrwd & ?

feret, ware wEwior Gl Gupla gan
(310 wam@ wx ww): (%) A5
(&) : T g

F2rr 57 faTw =fafs 5 27 fageaT,
1978 &1 HqAT 254l 455 ¥ UF axeq
arfea frar ar fa=# az fasifrn 1 af
41 {3 7r3g argrT 9 &7 A7 G157
gra®i & 77 fAiw Aifg & wora
9 Fr LA F ar? ¥ wfes qgq
mfss %1 sy wrErl A
forsrr fawr & € qrwe ¥ wraaw
Fraardl #75 & g gy frar mar 31

foer feaf dtwarg

117. Wro Trwat fay : war fw wic:
fawrf a1 7g 3ar% €1 g %A _fw -

(%) fagre & a7 "wT wAEgT
foeti & star & famr<i a7 fave fewrg
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Frare frarfraa 53 & g4 7 FFATT
feafa sqr & q4r 37 G FIR &4 aF 77
gr QAT

(@) &7 FrFArAi Fi fpqrfraa
Feit ¥ faaed & F71 FIOO0E AT
avErc &1 Ada faard qrswrHi w7
srafagar 37 71 § ; M7

() @1 weEFT FAAE  H I
FYFATHT T7 FFAT TFHICH T9(F 9397 7

giw wic faar sat (= gL
fag wtamr) :(F) 717 (@) Fz9aw
Eq17 G0 AL TLA-TF A7 20, TRITATAT
TG 757 TCM-OF A7 T 78 T6G FZ7
afzqras & &1 faad gy A arraye
Faai &1 faar gfaaic garq #6 A
afzweaar &1 v ag7 7 &r fFweaaq
F faT gra & faar sir FIF7 & A7 IAF
193 2—3 3 &% 71 14 &1 WEAT § |

fFZre GvFTTH TEOSIAT TAT ALY
FLN-T0, AATATG T6T 7ZC AT FUD
qeT FgT &1 qfeqiaqr faiZ FET
R Hravr F qreT g1 IR0 E AT IAA!
A FT w1 @Y

2§ 1978-79 & QU A&AY w1 Fagfo

118. ®io AN fag : #ir faata
Miigmaar gfa wie gaafa 740
g AFTA F1 HA7 FG (%

(%) fadta 37 1978-79  3harq
aw ¥ frax fgradr asmdi w1 fafo
f&ar strqar aar fea srag 97 w17 34
q&a & wedi qar qidi F gAT gora

J&1a; 97 =13 frar s,

(&) ®m acerT #r far 2w &
qeX aqr G2 A7 w7, fored ‘orar a7
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FE AT GFAT & FIE AT AT FE
FrE

(%) Far a<Fr< Faa 40 afsaq
¥ fag asai &1 faafor 5 & f6g
F1¢ fRitq Jdr g4 7 747 58 WaTA
FATH FY AT 4Y aATCAT 5 W

(7) sewre & fads aafaagi &
fae wF1ET Fi 29<d, FE FT F94
A1 w94 w5 Gqoraq ¥ fear 4,
IY A Fa aF T FAT 7

farior otz gram aqr qfa =t
gaata qa1 (i fawze aw@) : (F)
wrara s F7 fagqg &1 faeig ad
1978 =79 & ZYq+ W & qSq FLHILU
ZI7T FFT Srq AT AFTATHT &7 F
A H FET GIFTLF qUF F1E gHAT
AgT g 1

fFeg mrarg qar 7az fagrg fana
AT HITT GIFITFTQF SIFA & &
74,071 9FT7 a4 & f9g g wrarg
Frst, age1<r Aravefedi wfe &1 %
aF 5803 FXg a7 Frufmw &

(@) wrars qar sa7 fagrg famg
# wifwq fagr war wfasio srara =0
B JAT TEF (59 F AF[7 FAI4 &
fag &1

(W) = FETTF TSW FIEFTA
71X &9 (57 @7 IAFAT F 97q9
foar & f& § wad wrars srasqi 1
g |7 7AMC arfs & & *7 fes sqrg a1
¥ fag g7 a0t & ofa@r<i & afewraar
*F OAArT A AFTA IATC AT D |

(%) ‘wraves’ & &3 § gearfaa
o1 Aifq ®) faferszay ¥ wrars FdFa
&1 gaarar g fomsr weq 20 @ FY
wafg & Wigz 7q I KT AFTAT F
FAY F T FAT § A Taew ¥ 7
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F FIOn wiafow sERi ST A &) W
FTAT § A4T AETTAFTAL § ¥ G F
HETH FATHT &

foz a0 ¥ = ghyardl vt sqaear

119. Sio TN fag : w1 frmio
"t wrate aqr gfw W) g7 4T
qg =aT+ B TuT 40 % f2er 707 +%
fesdt & siwi s, wfa zafda groafa
FT 5761 ) woegg Are fasdt v frgd
aworfs & w7 srAr @ A feee &
T A T s e &9 F 7Y
g5 T fRAWT wqwE 8 7

famiw WYz aar gfq wix
qrate "ar (s faw wem): o=+
mFEA FT AT TR & AAN AAT 425 97 7@
T wTOAT

Incentives for Sugar Industries

120. SHRI R. V. SWAMINATHAN:
SHRI P. M. SAYEED:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether some Chief Mimsters
have urged the Centra} Government
to review the scheme of adequate in-
centives for the Sugar Industry so as
to ensure that the decontro] decision
coes not render many sugar Mills
non-viable;

(b) if so, whether Umiop Govern-
ment has appointed a high powered
committee to consider the schemes cf
incentives for the sugar Industry;

(c) whether the decontrol decision
has not affected &ll the sugar mills
equally;

(d) if so, whether the adverse im-
pact of decontrol has been on a sec-
tion of the Mills; and
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(e) if go, whether incentive schemes
have been prepareq and implemen-
ted?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b) Yes,
Sir.

(c) to (e). With the removal of
all controls on prices, distribution and
movement of sugar with effect from
16th August, 1978, the industry has to
function under competitive condi-
tions. The impact of decontrol prima-
rily depends on the cost of production
of each unit and the sales realisation
it obtains. However, for new sugar
facteries and expansion projects set
up at high capital cost for which an
incentive scheme was in force from
December 1975 to make them viable
a new scheme is being formulated by
an inter-Ministerial group, in the
light of the changed conditions.

M. I. G, Flats sold by DDA in Saf-
darjung Enclave and Munirka, New
Delhi

121. SHR] RAM VILAS PASWAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased tg state:

{a» number of MIG flats sold by
DDA in Safdarjung Enclave and
Munirka in October, 77 and the num-
ber of applications received fcr these
flats; and

(b) whether any subsidy from
these flats was included in the cost
finally charged and if so, the amount
thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) 107 flats in Munirka
and 11 flats in Safdarjung were allot-
ted by draw held op 6-10-1977.

Applicationg were invited in March/
April, 1977. According to the then
existing policy priority was ty be ac-
corded to the applicants who were
ready to pay the cost in lump sum.
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However, this policy was changed in
July, 1977 when it was decided to al-
lot 50 per cent on hire-purchase basis
and 50 per cent on cash down basis
and these flats were to be allotted on
the basig of seniority of the applicants
in registration.

(b) Yes, Sir. The subsidy was
Rs. 500 for only one flat in Safdarjung.
It varies between Rs. 6400 and Rs. 7500
per flat in the case of flats allotted in
Munirka area.

Strategy to meet threat of Flood

122, SHRI MADHAVRAQO SCINDIA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Central Government
are considering to evolve short and
long-term flood strategy to meet tne
threat of floods and have asked the
scientists of the country to evolve
strategy in this regard;

(b) if so, details therein; and

(c) response from the scientists in
the field?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c) In order to evolve a coordinated,
integrated and scientific approach for
a long-term strategy on flood control,
the Government of India set up the
Pashtriya Barh Ayog in 1976 to study
in depth the problem of flood control,
taking into consideration the experi-
ence gained in the implementation of
flood control measures during the last
two decades and also the achievements
of technology within and outside the
country, The Commission consistg of
a Chairman, three Members who are
experts in flood control, one Member
(Economist and one Member (Agro-
nomist). The Ayag has obtained infor-
mation on various issueg through ans-
were to a questionnaries issued by
them which is currently under study
by the Members of the Ayog. The

KARTIKA 29, 1900 (SAKA)

Written Answers 198

Ayog is expected to submit its report
by the end of 1879.

To formulate a short-term strategy
regarding flood control, the Depart-
ment of Irrigation, on the advice of
the Planning Commission, constituted
a Working Group to recommend stra-
tegy, policies and programmes for
flood control during the 5 year period
from 1978 to 1983. This Working
Group comprises eminent engineers
connected with flooq control in the
country. The Working Group hag fina-
lised its report for an outlay Rs. 1200
crores during this 5§-year period
The report recommends expeditious
completion of ongoing schemes and
taking up of immediately required
new schemes and lays stress on ade-
quate maintenance, speedly finalisa-
tion of long range plans and flood
plans and flood plain regulation.

Another Working Group has also
been constituted to prepare a multi-
disciplinary action plan for flood con-
trol which could be implemented in
a period of 5 to 7 years. This Work-
ing Group comprises engineers, spe-
cialists in forestry, soil conservation,
administrators, meteorologists, etc.
The report of the Working Group is
expected shortly.

Ownership right to the Allotiees of
the shopg in Delhi

123. SHRI GOVINDA MUNDA. Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether it is a fact that the
Central Government have given the
ownership rights to the allottees of
the shops of those markets which
come under the jurisdiction of the
Directorate of Estates, Ministry of
Works and Housing;

(b) if so, why the allottees of the
shops of N.D.M.C. Markets have been
ignored in this right; and

(c) the reasons therefor?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND' RE-
HABILITATION (SHRI SIKANDAR

BAKHT): (a) It has been decided to

transfer to the eligible allottees own-
ership rights of the shops in the fol-
lowing four Rehabilitation markets in
Delhi/New Delhi:

1. Sarojini Nagar Market;
2. Kamla Market;

3. New Central Market (Shankar
Market);

4 Pleasure Garden Market (New
Lajpat Rai Market).

(b) and (¢) The matter regarding
transfer of ownershjp rights of shops
under the control of the New Delhi
Municipal Committee is being looked
into.

Aid from International Agency for
protection of Ecological Balance m
Himalayas

124. SHRIMATI PARVATI DEVI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether any help from the
international agencies like the Inter-
national Union for conservation of
Nature and Natural Resources, World
Wild-Life Fund, United Nations'
Development Programme etc. had
been received for the protection of the
ecological system of the Himalayas
and save the wild life; and

(b) if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) No
such help is being receiveq from any
International Agencies like the Inter-
national Union for Conservation of
Nature and Natural Resources, World
Wild-Life Fund, United Nations’ De-
velopment Programme etc. for the
protection of Himalayan ecological
system,

(b) Does not arise,

AN W ANIVAAJANAL MV, v PRI T )

Compensation sought by Himachal
Pradesh for introducing prohibition

125. SHRI DURGA CHAND: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased tp state:

(a) whether Himachal Gavernment
have sent any scheme to the Central
Government seeking compensation for
introducing prohibition in that State;

(b) if so, what are the details
thereof;

(c) what action Government have
taken thereon; and

(d) what are the names of the
districts in Himachal Pradesh where
prohibition has not been introduced
as per State Government's report and
the reasons therefor?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir.

(b) and (c¢). Do not arise.

(d) The State Government has in-
troduceq total prohibition in Kumar-
sain in sub-tehsil anq tehsil Chopal of
Simla District and Shillai tehsil of
Sirmur District. The State Govern-
ment has decided to introduce total
prohibition in a phased manner dur-
ing four years, in the State by increas-
ing the dry-days in a week year by
year. In 1978-79, 76 days have been
declared as dry days.

Compensation to States for Imple-
menting prohibition

126. SHRI DURGA CHAND: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state the amount given to
each State as compensation for imple-
menting prohibition?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): No compengation amounts have
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veen given to the States. The compen-
sation amounts payable start from
1978.-79 and are based on actual loss,
which is finally computable atfter the
receipt of actual exise jncomes during
1977-78.

A¥Z «W w wiw wfafa & ¥@@wA
! qua A foeet frafaoiem @
Jagmafa & wiawc

127. 5T X QEA : 397 @a, aws
wsatr WY qepla g4 a7 Favy w1 T
74 f=

(7) wrawr?r afvaz § e
freafaznimy 5 suigeafa &1 wrqE
nigFI<t F wegta fsw ArwAr 9%
fqix w76 F1 LR =Zar & OITWET
SR AT R A

() faemr feesfadisg & sy
AL w1 979 sfwfadi F I9EAT F
s wfas 13 ¥ wata fes wasi
TTTIAVE W Tw A FTH FT AfTET
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Fvarr, awror wearw oY dwpfa wan
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Froufigarsm #1 Fawjm Faq sifas
TTORINTA T F AT F7 4FAT 2 A
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frawt & weisr oY Frdard) a8 wrawas
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fazzreig & 39 F1awi &1 947 ainfaqi
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1 w730 6fag zisr fnuifa woee
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HIAT & AT KT E N T°F T
Tl & wrdl fraro/gaqe wiwfa &0
geaF fau1d § 7 Hawow arv sgar
TeTF 50 H w1 ary 5% gy A1fge |

(@) stfa®s =T )

Improvement in quality of Sugar-
cane.

129. SHRI A. K. ROY: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the average sugar content of
sugarcane produced in different
States of India, facts in details;
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(b) whether there is a distinct
~rariation in the qualities ag per the re-
gions and if so, factors responsible
for it;

(c) how does the Indian cane com-
pare with that produced in Java,
Malaya and Cuba; and

(d) whether the Government have
any comprehensive Plan tp improve
the cane variety in the country in
general and in Bihar and UP. in
particular and if so, details of it; and
if not reasons therefor?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) In
general sugar content in cone in Maha-
rashtra and Karnataka is higher as
compared to Coastal areas of Tamil
Nadu, Andhra Pradesh as well as
Uttar Pradesh, Bihar and Haryana.

The wvariation observed ip sugar
contents in cane varieties (on juice
Lasis) in several states in the country
is given in the statement enclosed.

(b) Yes, Sir. Distinct variation exi-
sts in the cane quality of different re-
gions. Expression of cane quality is
influenced by weather factors especial-
ly (i) differences in day and night
temperature and (ii) rain-fall at the
‘time of maturity. Factors like red-rot,
incidence of flood and pests also im-
pose limitations.

(¢) The native cane of Java is
richer in sugar content as compared
‘to Indian varieties but it cannot be
directly utilised for commercial ex-
ploitation due to its poor adaptability
over the vast and diverse conditions of
-canegrowing prevalent in our country.
“The Indian caneg known internation-
ally as “Co-canes” have much better
-adaptability and hence have been used
-as base material in cane breeding pro-
grammes in countries like South
Africa and Cuba.
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(d) Yes, Sir. The Indian Council of
Agricultural Research has a compre-
henrsive plan of improving cane varie-
ties in the country and specially
for Eastern U.P. and Bihar.
Improvement of cane varieties is a
continuing process. After the initial
succesg in evolving high yielding vari-
eties, the accent has been on the deve-
lopment of varieties adapted to speci-
fic growing conditions. In recent
years, research on the breeding of
varieties with short maturity period
which may yield more cane or sugar
per month per hectare than the pre-
valent long or medium duration vari-
ties have been intensified. The aim ot
such research is to make sugercane-
rice, sugarcane-wheat and other crop
rotations feasible on a larger scale.
With short maturity varieties, it may
be possible to take 3 sugarcane crops
in 2 years and thereby extend the
crushing period in factories. The
varietal jmprovement programme is
being carried out by the Sugarcane
Breeding Institute, Coimbatore in co-
operation with the Al] India Coordinat-
ed Research Project and State Re-
search Stations. Facilities for breeding
new varieties at Coimbatore have been
augmented. In order to supply ade-
quate quantities of true seed (fluff)
to sugarcane breeding centres ipn other
States a National Hybridizetion Gar-
den has been establishedq at Coimba-
tore. Breeding work is also in progress
at Mandya (Karnataka) and Pusa
(Bihar). Recently, Uttar Pradesh has
initiated a wvarietal improvement pro-
gramme at Seorahi (Deoria). In ad-
dition to the efforts of the State Re-
search Stations, the Coimbatore Su-
garcane Breeding Institute has also
Leen sending seedlings of new varie-
ties ag also some of its germ-plasm
collections for direct testiing at seve-
ral locations in the country. The va-
rietal improvement in U. P. (parti-
cularly Eastern U.P,) and Bihar will
receive further intensification with the
help of new techniques of +varietal
testing against red-rot and mass
screening of seedings in the early
stages under cooperative programme.
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Statement
Varities Pol. 9, in Klirities
Juice
o Karnataka
Uttar Pradesh
Co. 6806
{a) Central Zone
Co.S. 510 16.9
Co.S. 673 15.8 Co, 419
Co.8, 611 17.2
Co. 1148 15.7 B. 37172
Co. 1158 16.3
H..045
Co. 1336 16.6
B.o. 54 16.8 Co. 62175
B.o. 47 17.0
(L) Western Zune
Ha
Co. 1336 16.9 SESES
Co. J. 58
Co. 1148 14.9 o-J-5
Co. 6g1
Co. 1158 15.4 RS
Co, 1148 .
Co. 6325 15.7
Co. 1158
Co. 6812 16.3
Co. J. 67
B.o. 54 16.3
Co. 8. 675
(e} Eatern Zone
Autumn planting Co. S. 1158 .
Co, 1148 15.0 Co, 6812
Co. 1158 15.6 Co. 7717
B.o.17 18.2 Co. J. 64
Co. 395 14.5t018.5 Co. 1148
Co. S. 109 14.41016.4 Co. 7309
Spring t-lanting Co. S, 718
Co. 1157 12.1t016.2 Co. J. 58
I.o. 70 12.21015.5
Bihar
B.o. 72 13.010 15.%
B.o. 74
Maharashtra
B. 0. 76
Co. 740 18.66
B. 0. 34
Co. 775 19.29
B.o.88
Andhra Pradesh
Co. 978 . " . ) 17.40 B.o. 89 .
Uo, g97 17.98 Co. 6g11 . .

2962 LS—

16.68
17.30
13.93
16.19
18.16
14.37
11.76

18.76
12.44

15.58
16.44

16.93
13.38

17.66
16.32
17-99
17.40
1B.11

17.40
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Verities Pol 9, Fuice
Co.S.633 . . . . 17.44
Co 1139 . 18. 4
B.o. 17 .13y 16.68
B.o. 70 g 16.08

Tamil Nada (Coastal arca)

Co. 62198 . . . 12.4
Co. 6304 . 14.3
Co. C. 6go77 14.8
Co. C. 69194 . . ; 15.6

Central Grants to Saraswati Sanskrit
High School Begusaral (Bihar)

130. SHRI A. K. ROY: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state,

(a) whether representations re-
questing Central grant for Saraswati
Sanskrit High School, Begusarai,
Bihar are under consideration of the
Ministry; and

(b) whether it is a fact that a
genior officer of Education and Social
Welfare Ministry, Shri K. A. Pilley
visited the school on this account, if
so, what is his recommendationg and
steps taken on that?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) and (b). Representa-
tions have been received Trom the In-
stitute and considereq in the Ministry.
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Shri K. A. Pillai, Education Officer, had
visited this Institute and had expres-
sed his opinion that assistance to-
wards salary for two teachers, wooden
dlmirah and books, Hindi type-
writer, building construction may be
given. The opinion was considered by
the Grants Committee and it has
agreed to give Rs. 3,000/- as library
grant and 50 per cent of the expendi-
ture for the proposed building.

Import of Foodgraip 4

131, SHRI A. K. ROY: will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the quantum of import of food-
grains every year since 1871 and the
foreign exchange spent on them, facts
in details;

(b) whether it is a fact that now
there is enough food stock in the
F.C.I. godowns and the policy of food
import may be revised; and

(c) if so, steps taken on that?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) A statement giving
the requisite information is attached.

(b) and (c). In the context of the
record production of foodgraing in
1975-76 and easy food situation obtain-
ing in the country during that period,
commercial purchases of cereals from
abroad had been discontinued from
June, 1976 onwards. Since the posi-
tion of foodgrains stock continues to
be  comfortable, there has been
no change in this policy nor any
change is contemplated in the foresee-
able future,
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Statement
Uooeo e pueeing of forlpesins inbortel, their estimated C & F value and estimated expenditure in
Jtoreian exchan -e.
{Quaatity in ‘000 tonnes Value in Lakhs of Rupees)
Year Qty. of Estimated Estimated
foodgrainn C&F expendi-
imported value ture im
forciga
exchroge
1971—72 . 1856°5 106457 2739°1
1972—73 * . . . 637.2 59034 5707-7
1973 —74 - 4347'1 358101 3419°1
1974—75 . 5448-0 656728 56440°5
1975—76 . 7432:6 1044063  79745'5
1976 —77 . . . 4964:9 760545 55503" 1
1977—78 . . . . . 178-6 2533°1 69°4
]
Nooe = 1. Fortnaolisirsczived urier PL-490 arrangement from the USA, foreign exchange

exp:iditure wasincucrzd on accoant of freight on foreign flag vessels as also initial 5%
paym=nt whercever it was stipalated in the PL-480 Agreement(s).

In regard to aid fooigrains, there has been no foreign exchange expenditure except
freight to the extent foreign flag vesscls were engaged for transportation.

Tn= q1ntities im0zl in 1973-74 and 1974-75 include 9.08 lakh tonnes and
12-98 lakh tonnes r--.cp;:utiw_!l_v of wheat received from the USSR on loan basis. Im
respectof these supplies, foreign cxchange was incurred on account of foreign flag
vessels engaged to carry only FOB supplies.

Enquiry into the allegations against
Director I. S. M.

132. SHR] A. K. ROY: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state:

(a) whether it is a fact that the
Government had asked the Chairman,
Executive Board Indian School ot
mines, Dhanbad, to enquire into the
allegations against the Director ISM
and report by June, 1978;

(b) whether it is a fact that the
enquiry has not yet been done and
efforts are going to stall the enquiry;
and

-

(¢) whether it is a fact that t.h:
Chairman, Executive Board is going
to be replaced to spoil the enquiry
if so, the facts in details?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The Government
had advised to Executive Board of the
School to look into the allegations re-
ceived against the Director ISM,
Dhanbad. The Board appointed a Fact
Finding Comittee undeér the Chair-
manship of Shri I. G. Kumaramanga-
fam Chairman, Executive Board, with
two other members of the Board as
members. The Karamchari Sangh of
the School subsequently represented
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through Members of Parliament to in-
clude outsiders also in the Fact Find-
ing Committee. This was agreed to by
Chairman of the Committee, who in-
vited two of the members suggested by
the Karmachari Sangh to serve on the
Committee. One of them is yet to
convey his acceptance to serve on the
committee. As soon as his acceptance
is received, the Committee would start
its work.

17

(c¢) There is no proposal to replace
the: Chairman of the Executive
Board.

Axf % wfger gt dwm @&
¥ *F e H foae

, 133 Hiwat QA ¥IW o oFq7
fron, s weawr Wit sepfa HET
Ag IWME T 3O FOT fF

() =1 dsfz & g& @&
favd ¥ afaafaar & gfgm ais Eiw
F frmeas a9 F art ¥ &1 {we
LU A S

(@) S8« ‘mew @A @@ E;

"X

(7) &TFIT & gFT F @7 H
gmT ®7% ¥ e amm s@@dn F1

27

;ﬁr&t. Tmw wswwr Wit &egfa
N (¥o T EwTET ) (F)
W1 g, fewiw 7 wEwwT, 1978 & |

{{_a) faacw d&m 8

(%) 9@ o7 wfas T
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faww

(w) afgz & g% drad fava g
wfaarfaar 1978 ¥ =wfget g ain
¥ @w v wfaw wiwa wfgem g
9 ¥ mw o ¥ fofafas wna
g wifas §:—

(i) wat ghear @iz afam a0
9T { FIH F FTTW giFT EHFT
wiH # faew g1 war 911 zE F F
dim F1 FawR  fawg g oa@ oWl
Said " FARF W fa 9 F
HINH W OGWEZTIR W WIAISHI 377
fsa w15 a g 37 fag @ &
37T gW AW IR mAL F F1 0
fim 9% A 91 |

(ii) ufge & gfaw W & a7
g % F1 8 ¥ glamsww g
QAT a@iF qg AAOH AG7 w7 I
qI A7 IHGY BN & AJ FFF A
a9 91 @ 497

(iil) =5 ¥ famar & wq &
FIG  AH 41 (oM 80 THo &
wawa 4qr ) Wiwg A fafma .40 a1
Adt 5 aFs T mvrw 3T agfE
URTeE ®1 AR A 3T g4I F 3|
F1 7T qérgqEr foga 3€ o
zax 170 §9 famfeq & 9T &
B:d 9T AT |

(iv) & gidig .8 &) gww(
# maf® alr ov @wmeg 7 9@ "l
zad 29 MiT wfag 7 34 47 | wfaw
dw % € g & cgw g1 U famd
sewHr gioaar | fezefr A & @8R
% feu g8 wiux snwfe e cm
$ANE F! WTIEAr 47 |

witdia fam@ & 2 7147 &,
fer fevsam sfofwe fazd 33 4,
ARz ¥ wita ® fe¥ dxd wAT
®1 WEH T TREAN A OGEEH §
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arifig drq & Afge 7 e
O frew & T §Y W wOX 0T
£ 7 WA |

wim  fawmfesi & @mg
FEH TR A A F AT I
wag ¥ fafgear gfagr ot soseg =
Z AFT 1 BW ¥ AW FE F TGS
. Fr warey wig WAl & wg
v | afgs w7 gz 15 faard
FT HIIC ZT AT AT GIFG TH AT AT
4L qar @7 97 € gAT ¥ qgA
IFr 41

gfrar fofsdi & =fas
qreqrs wfgAr grar g9 & sfogsi w1
o xfaeds (&) F1 a7 547 fzar
A A1 AT I TFo H(Fo UHo
SfwAFi & qZAFT T FF F FA T
qzr fwgiz  aforasi ag % gfoasi
¥ fzfr gam a7 fa=rz a4 frar

29 F 7.9 ar7 17 afwasi
F1 A/INIEHA W1 790 77 g7 frar wr
qr |

T gfoers Zrqg 1397 wfwfa &

wIeg FI 9 |

Setting wup of Central Schools in

Ladakh

134. SHRIMATI PARVATI DEVI:
Will the Minisier of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government propose
to set up Central school, in Ladakh to
fulfl] the need of Central Government
employees and the Armed forces; if
s0, the details thereof;

(b) whether Government propose
to upgrade the Choglamsar Primary

‘School to the level of Central School;
-and

‘(e) if not, the reasons thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) At present there is no
proposal to establish a Kendriya Vi-
dyalaya in Ladakh.

(b) and (c). No, Sir,

The Kendriya Vidyalaya Sangathan
does not take-over any existing school
due to inherent difficulties in respect
of the existing staff, students and ma-
nagement of the previcus schools,

Smaller Houses for Ministers, Mem-
bers of Parliament and Senior Govt.
Officials

135. SHRI EDUARDO FALEIRO:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether a plan has been pre-
pared to provide smaller houses to
Ministers, Members of Parltament
and senior Government officials in
New Delhi; and

(b) if so, details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Plans for cons-
truction of smailler houses for Minis-
ters with about 3,000 sq. feet of living
space, have been prepared, Plans for
construction of smaller houses for
Members of Parliament and senior
Government officials are under pre-
paration,

Urban Congestion

136, SHRI EDUARDO FALEIRO:
Will the Minister of WORKS AND
HQUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government are aware
of large scale movement of people
from rural areas into towns and cities
throughout the country;

(b) if so, whether Government
have identified the causes of such
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migration which have led to such
endemic evils as urban congestion,
unemployment and slums;

(¢) whether Government have con-
sidered a planned effort toward urban
renewal and decongestion; and

(d) if so, details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d). Tbhe cause of
movement of people from rural areas
to cities is atiributed to lack of em-
ployment opportunities in the rural
areas. The Government are taking
steps for removing congestion and for
the planned urban renewal through
schemes formulated under Integrated
Urban Development Programme with
emphasis on provision of infrastruc-
ture in small and medium towns to
check the drift towards big cities.

Change in System of formal School
Education

137. SHRI K. MALLANNA: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be

pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to bring a change in the system
of formal school education to correct
the attitude of society towards techni-
cians; and

(b) if so, the details regarding the
plan of Government in this regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (ay and (b). The term techni-
cian is generally applied to all the
diploma holders from polytechnics and
has been accepted without reserva-
tions. The very fact that Government
of India have formulated a scheme for
wvocationalisation of education is to in-
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culcate in the students the correct
attitude towards work. The students
of vocational specturm are expected
to receive instruction in the school as
well as on the job in the fleld or on
the shop floor, The principal idea is
to bring education close to life and
to develop in them a sense of dignity
for work and confidence to earn their
living honourably with their own
efforts,

In addition to receiving the right
type of instruction in the institution,
it is the employment potential which
will have the deciding influence on
the attitude towards technicians, So
long as there are ample employment
opporiunities the society looks upon
the educational system as usual and
this gradually brings about a change
in the attitudes further. An addition-
al fuctor that helps in changing the
attitudes will be further educational
facilities to improve their careers
while in service. Keeping this in view
the Government have been consider-
ing schemes to provide advanced edu-
cation and training through seclected
institutions in terms of evening part-
time and sandwich courses.

Collapse of Unauthoriseg Structure in
Pahar Ganj, New Delhi

138, SHRI K. MALLANNA: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether it is a fact that some
labourers were buried under a four-
storeyed building on Raj Guru Road
in Paharganj, when it collapsed on
23rd October, 78;

(b) if so, whether the construction
or repair work going on in the build-
ing was unauthorised;

(c) whether there are a number of
other hotels and buildings which were
unauthorisedly built in last two years;
and

(d) if so, the details thereof?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d) The information
is being collected and will be laid on
the Table of the Sabha.

Grant for Shivaji University

139. SHR] HUKAM CHAND KACH-
WAI: Will the Minister of EDUCA-
TION, sOCIAL WELFARE AND CUL-
~TURE %e nleased to refer to the reply
given to Starred Question No, 672 on
the 1 "1 April, 1978 regurding grants
to Uriversities in M.P. aad state:

(a) the amount asked for as grant
by the Shivaji University and its year.
wise break-up from 1975 to 1978:

(b) whether the grant given by the
Government in different years is not
adequate;

(c) if so, whether Government pro-
pose to increase the grant in future:
and

td) the items on which the amount
to be given is spent?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER)
(a) to (d). The University Grants
Comamission does not sanction develop-
ment grants to any University on the
basis of its annual requiremenis. There
fore, the queslion of comparing the
annual demands made for the years
1975-76 to 1977-78 with the actual
grants sanctioned against them or in-
Creasing development granis on that
basis, does not arise,

According to the procedure followed
by the Commission, the total develop-
ment requirements of any particular
University for a 5-Year Plan period
are determined on the basis of the re-
Ccommendations of g Visiting Com-
mittee which scrutinises the program-

me proposed by the University con-
cerned. The development grants ap-
proved by the Commission for the Shi-
vaji University during the Fifth Plan
periog are ag follows:—

Item Estimated
Cost

1. Equipment 23,30,€0
2. Books 9,19,C00
3. PRuildings 20,00,000
4. Visitirg Prefescanliy £0,C00
5. Stfi: professor 7 1c,58.cco
Poaders 6
Teetmes 4
Otliers 6
€. Junic: Rescanch Fellow:hips
@Rs. 400d- - m. or Fellcw-
ships

The Commission also approved the
following proposals of the Shivaiji
University within the Vth Plan alloca-
tion.

1. Library Fxtension 5.00,000
2. Muscum 65,000

Technical Staff

Ficld Assistant 1

Ficld man 1
3. Post-graduate Course in Marathi

Professor 1

Reader 1

Lecturers 2

Equipment : 10,000

Books & Journals 75,000
4. Geography Deptt, 1,00,000
5. Staff Quarters 2,00,000
6. Zoology Deptt. (Extension) 50,60

7. Botanical Garden
8. English

50,000
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9. Dpariment of Education : | W Rs,
(i) Professor 1
(ii) Readers 2
{iii) Lecturers 3

{iv) Building “2,00,000
(v) Boaoks & Journals . . 50.000
(vi) Equipm-nts) ‘ 50,000

Grants are actually released by the
Commission against the approveq allo-
cation, depending upon the progress of
expenditure on various items and that
anticipated during a particular year.

Besgides the development grants
mentioned above, the Commission also
provides assistance to Universities for
Student amenities, publications and in
the form of unassigned grants accord-
ing to the norms prescribed by the
Commission.

Oilseeds Production

140. SHRI R. MOHANARANGAM:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to lay
a statement showing:

(a) the magnitude of oil seeds pro-
duction during the last three years
in each State;

‘(b) production anticipated during
the current year;

(c) the precise steps taken for im-
proving oil seeds production; and

(d) the anticipated impact of such
steps for effecting improvements in
its output?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
A statement showing State-wise esti-
mates of production of oilseeq (five
major oilseeds viz. groundnut, sesa-
mum_ rapeseed and mustard, linseed
and castor) for the three years 1975-
76 to 1977-T8 is enclosed.
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(b) The estimates of production of
different oflseeds (including rabi oi}-
seeds) for 1978-79 would become avail-
able sometime after the close of the
agricultural year, However, according
to preliminary reports concerning area
and weather and crop conditions, the
production of kharif oilseeds in the
current year is likely to be higher than
last year.

(¢) The State Governments have
been requested during the regional
meeiings and otherwise for giving a
high priority to development of oilseeds
production. An Intensive Qilseeds De-
velopment Programme has been taken
up involving (i) adoption of package
approach in selected districts of im-
portant oilseed growing States where
the production technology has been
well developed and potentialities for
rapid growth in production are good.
Particular emphasis is laid on the use
of improved varieties and ensuring op-
timum plant protection, application of
phosphatic fertilizers and control of
pests; (ii) extension of irrigated
groundnut area particularly in the
Southern States; (iii; extending the
area under non-traditional oilseeds like
sunflower and soyvabean by introduc-
ing cultivation in current fallows/mul-
tiple cropping systems. Intensive Qil-
seeds Development Programme is being
implemented in 29 districts in the
States of Andhra Pradesh, Gujarat,
Madhya Pradesh, Maharashtra, Karna-
taka, Tamil Nadu, Punjab, Uttar Pra-
desh, Rajasthan and Haryana. Under
this programme, central assistance is
being provided to meet the cost of
production of breeders and foundatiom
seeds and its distribution. Subsidies
are also being provided for crop de-
monstrations, plant protection equip-
ment and chemicals and for supply of
mini-kits to popularise use of new oil-
seed crops/varieties. Specific develop-
ment schemes for sunflower and soya-
bean are being implemented with pro-
visions for assistance for seed produc-
tion, demonstrations and distribution
of mini-kits. Minimum support prices
have been fixed for certain oilseeds.
Recently, the Government announced
consideratle step up in the minimum
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support prices of groundnut, soyabean and sunflower as under:

(Rs. per quntat)

Crop Minimum support price for marketingseason
1977-78 1978—79
Groundnut . . . . 160 175
Soyabean . . 145 175
Svnflower . . . . 165 175
(d) The targets of area proposed to (iti) Sunfower Dzvelopment | 4' 50
be achieved during 1978-79 under the
Centrally sponsored schemes for oil- (iv) Soyaean Development g° 56

seeds development are as follows:

(Lakh hectares)

{1)  Intensive Oilseeds Develop- 23" 55
ment Programme

(ti) Fxtension of Oilsceds to
New Irrigated Areas 372

As a result of the above, the pro-
duction of the above referred oilseeds
is proposed to be raised to the target-
ed level of 108 lakh tonnes in 1978-79
as against nearly 95 lakh tonnes in
1977-78.

i vimytes of weadection of ttal five magor oilseeds 1975-76, 1976-79 and 1977-78.

(Thousand tonnes)

Siate

. m cm m m e o .

Andhra Prad-sh
Assam

Bihar

Gujarat

Harvana

Himachal Pradesh
Jammu & Kashmir
Karnataka

Kerala

Madhya Pradesh
Maharashtra .’ .

Manipur . . ; ; . .

1975-76  1976-77  1077-78
2 3 4
11269°8 649-0 10833
70°6 68: 5 8o-7
1243 1042 101° 4
21792°7  2073°1  1q14'9
79°4 787 97-6
90 55 55
289 30°4 30'4
. 711'5 416:6 720°7
272 22'0 323
793°5 5132 5852
767°5 706" 0 6926
. . ) 1"y 21 2° 1
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Meghalaya . . . g6 4'3 46
Nagaland . . . . . o9 09 1'o
Orissa . 259" 7 2050 246 2
Punjab 26w 9 LIS 232° G
Rajasthan 3053 343" 3 4162
Tamil Nadu 1tl g Cubir o 1154° 7
Tripura > 33 34
Urtar Prade<h thne g1ed 1:69'8
Weet Bongal . 77°5 567 587
Unior Territorice 7' 0 44 44
ALL-INTMTA 0,910° 4 o 0. r.
More Purchasing Centres during Tt
Kharif Season (c) and (d). Available State-wise in-

141, SHRI KUMARI ANANTHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION
‘be pleased to state:

(a) whether the Food Corporation
of India is planning to set up more
purchasing centres during the Kharif
season in Andhra Pradesh;

(b) if so, how many centres will
be opened;

(e¢) whether Government have plans
to open more purchasing centres in
other States; and

(d) if so, in which States and the
number of centreg of purchase through
F.Cl17?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). Food Cor-
poration of India hag set up 44 pur-
chase centres in the first phase. 80
more centres are proposed to be set
up in the second phase. The total
aumber of purchase centres are pro-
sosed to be gradually increased to 200.

formation on purchase centres set up
is given below:—

State Nooof purihese centren
wilup
By Siare
Gaovn,
1. Purjah 114 400
2. Haryana . fiz g
3. Uttar Pradesh 100 100
4. Madhva Pradesh » — 6r
5. Rajasthan ® — 199
6. West Bengal® — 2,500
7. Tamil Nadu — 25
8. Himachal Pradesh — 16
9. Pondicherry — 1
10. North Eastern States
and Union Territories f— 25

(*FCI acting as the zole procurement
agency of State Government.)

State Governments have indicated
that they have no plans to set up more
purchase centres, Food Corporation of
India, however, propose to set up 51
centres in Assam and 2 more in Tamil
Nadu.



225 Writteén Answers
Demolition in Tughlagabad, Delhi

142, SHRI RUDOLPH RODRIGUES:

SHRI VIJAYKUMAR N.
PATIL:

SHRI G, Y. KRISHNAN:

SHRI JANARDHANA
POOJARY:

SHRI C. K. CHANDRAPPAN:

SHRI JANESHWAR MISHRA:

DR. RAMJI SINGH:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether proper and adequate
notice was served prior to the recent
demolitions in Tughlagabad, Delhi;

(b) the number of houses involved
in the demolition plan; and

(c) the scheme, if any, for resettle-
ment on alternative sites?

THE MINISTER OF WORKS AND
HOUSING AND SUPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Notlices under seclion
343 and 344 of the D.M.C. Act were
issued by the Municipal Corporaticn
of Delhi for demolition of buildings
put up in violation of the Municipal
laws and Bye-laws. However, no no-
tices were issued by the Delhi Deve-
lopment Authority for removal of en-
eroachments from Government land as
these were of a very recent origin.

(b) 186 houses and 96 boundary
walls were demolished by Delhi De-
velopment Authority and the Muni-
cipa! Corporation of Delhi took demo-
lition action in 332 cases,

(c) There is no such scheme,

Encroachment on Public Land in
D. 1, Z Area New Delhi

143. SHRI SHIV SAMPATI RAM:
SHRI DALPAT SINGH
PARASTE:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that ground
floor flat occupants in D.IZ. Area,
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Sector D, have encroacheq upon the
public land and put their' kitchen
gardens there;

(b) whether they have sought per-
mission of the authorities of occupy-
ing public land;

(e) if not, the steps taken or pro-
posed to be taken to get the public
land vacated; and

(d) whether it is proposed to hold
the welfare Association of the resi-
dents of the area responsible for such
encroachments?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
TTABILITATION (SHRI SIKANDAR
BAKHT)Y: ia) Yes, Sir, in some cases.

(h) No, Sir.

(¢, Action is bcing taken as provid-
ed in the Allotment Rules.

() Residentis’ Association cannot be
held responsible as the encroachments
are done by the allottees themselves
at their own responsibility,

Provision of Sewe; Facilities in
Pitampura Residential Scheme,.
Delhi

144, SHRI SHIV SAMPATI RAM:
SHRI DALPAT SINGH
PARASTE:
SHRI KACHARULAL HEM-
RAJ JAIN:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the progress so far made in
providing the sewer facilities to plot
holders in Pitampura Residential
Scheme who have built their houses
in R/P Block; and

(b) in case there is no such facility
so far, the reasons therefor and when
some arrangement for the sewerage
is likely to be made for them?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). All internal



“227 Written Ans.vers NOVEMEER 20, 1978 Written Answer: 228

sewer line work in block R (Poorvi)
has been completed. Tenders for pe-
ripherial sewer line work have been
received. The work is expected to be
completed in about a year after it is
awarded. To provide immediate relief
"to the residents, some arrangements
by pumping etc, are being made to
permit sewer connections to the indi-
vidual plot holders,

‘Provision of Drinking Water Facilities
.in Pitampura ang Shalimar Bagh
Residential Scheme, Dethi

145, SHRI SHIV SAMPATI RAM:
SHRI DALPAT SINGH
PARASTE:
SHRI KACHARULAL HEM.
RAJ JAIN:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the drinking water
facility has been provided in the
Pitampura Residential Scheme and
Shalimar Bagh Residantial Schemes
of the DDA;

(b) if so, when; and

(c¢) if not, the reasons for delay
and when this basic facility of drink-
ing water is likely to be provided
‘there?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT;: (a) No. Sir,

(b) Does not arise.
(¢) The position is as under:—

Shalimar Bagh Block A and B

All the peripherial as well as inter-
nal water mains in the entire original
plotted development area have been
lzid. The work of laying pipe lines
in the area where group housing po-
ckets have been subsequently convert-
ed into plotted area is in progress.

MCD has laid their main lines right
up to the overhead tank constructed

by DDA except a length of about 108
mts, which is to be laid across West-
ern Jamuna Canal. MCD is likely to
complete this work in about 4 months’

time,
Pitampur,

The work of laying water supply
lines, internal as well as peripherial,
in old acquired Pitampura H-5 part is
complete. The work in the area
where group housing pockets have
been subsequently converted into
plotied area is in progress. Temporary
waler supply is likely to he available
in early 1979,
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Vacation of Kaparthala House and
Travancore House of the
encroachers in Delhi

147, SHRI GEORGE MATHEW:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that after
repeated requests from the Kerala
Government over the past decade,
the Union Government has not vacated
the Travancore house and Kapurthala
House compounds in Delhi of en-
croachers and handed them back to
the State Government;

(b) when will the two plots be
handed back to the State Government;
and

(¢c) what are the steps taken for
speedy implementation?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT: (a) Yes. Sir.

(b} and (c). Unauthorised squatters
in Travancore House have been offer-
ed alternative accommeodation by the
D.D.A, in resettlement colonies and
asked 1o submit their applications.
Delhi Security Police is to vacate bar-
racks in the compound of Kapurthala
House only after its own building is
constructed.

Cocoa Cultivation in Kerala

148, SHRI GEORGE MATHEW:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Central Govern-
ment have received a letter dated 27th
February, 1978 from the Kerala Gov-
ernment for the development and cul-
tivation of cocoa;

(b) what are the specific proposals
and whether the Central Government
will take it up immediately as a Cen~
trally sponsored scheme;
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(c) whether the Union Government
are aware of the scope of the deve-
lopment of cocoa cultivation in India
and its potential as a future export-
able item; and

(d) will the Union Government re-
consider its letter dated 27th March,
1978 to the Kerala Government?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir,

(b) The scheme for the development
of Cocoa envisages cultivation of Cocoa
on 25,000 hectare as on intercrop in
coconut and arecanut gardens during
a period of seven vears from 1978-79
at an estimated cost of Rs. 71.332
lakhs, The Government of India has
no plans to take it up immediately as
a Centrally Sponsored Scheme.

(c) Yes, Sir.

(d) The Government of India is al-
ready assisting the State Government
for establishing an 8 ha cocoa seed
garden under the Centrally Sponsored
Scheme and sanctioned a sum of
Rs. 3.138 lakhs for three years from
1976-77. With regard to further assist-
ance since the pattern of Ceniral as-
sistance for various crop development
programmes, during the next Five
Year Plan is yet to be finalised, the
question of reconsidering the Union
Government's letter dated 27th March,
1978 to the Kerala Government does
not arise.

Writing off Short Term Loan Granted
to Cultivators

149, SHRI GEORGE MATHEW:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state :

(a) whether the Union Govern-
ment propose to reconsider the stand
taken by it, not to write off the short
term loan granted to cultivators for
the purchase and distribution of agri-
cultural inputs during the period of



231 Written Answers

natural calamities j§, September,

1977; and

(b) whether the Central Govern-
ment propose to accede to the State
Government’'s request since the
amount is as small ags Rs. 3 crores?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a¥
and (b No, Sir.

Implementation of the Land Ceiling
Act by the States

150. SHRI M. V. CHANDRASHE-
KHARA MURITY: Will the DM nister
of WORKS AND HOUSING AND
SUPPLY AND REHABILITATION be
Ppleased to state; -

(a) whether it is a fact that many
of the States have not so far imple-
mented the Land Ceiling Act;

(b) if so, what are the main rea-
sons for not taking any action;

(c) whether the Union Minister
‘had recently clarified certain objec-
tions raised by the State Governments;

(d) if so, what were the objections
and how they have been removed;

(e) what is the land obtained so
far by the State Governments under
this Act;

(f) what steps are being taken to
see that the act is implemented by
the States expeditiously; and

(g) the nameg of States whg have
not initiated any action so far?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
‘HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) Does not arise.

(¢) and (d). No objections were
raised by State Governments who,
however, from time to time, sought
<larifications on the provisions of the
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Act and these were clarified by issu-
ing guidelines to them. A summary of
the important guidelines is annexed.

(e) Gujarat:—23.14 hectares,
Karnataka:—14.15 hectareg
Maharashtra:—171.02 hectares
U.P..—65.80 hectares
Cantt. areas:—4.5 hectares

Total:—278.61 hectares.

(f) Implementation of the Act is
watched through four Regional
Committees for Urban Land Ceiling
which include representatives of
State Governments, Periodical returns
are also obtained from State Govern-
ments. -

(g) The Act does not apply to Jam-
mu & Kashmir, Kerala, Nagaland and
Sikkim. In Tamil Nadu, a State Act
viz.,, the T.N.UL. (C&R) Act, 1978
is in force. In the remaining States
and the Union Territories the Central
Act is in force and necessary actiom
under it is being taken.

Summary of important guidelines
under the Urban Land Ceiling Act
issued to the State Governmenis

(1) Section 2(g) of the Act pres-
cribes the maximum extent of land
appurtenant admissible to a building
as 500 sq. metres. In the case of re-
cidential buildings, an additional ex-
tent of 500 sgq. mts. of contiguous
land is admissible. It has been de-
cided that even in the case of dwel-
ling units which are under construc-
tion on the appointed day (28-1-1976)
the additional extent of contiguous
land should be allowed.

In the case of non-residential and
residential multi-storeyed buildings,
ag the land appurtenant measuring
500 sq. mis. will not be adequate, it
has been decided that the land appur-
tenant as admissible under the build-
ing regulations for the convenient en-
joyment of the building may be allow-
ed by granting exemption under sec-
tion 20,
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(2) It has been decided that if va-
cant land or property is held jointly,
each co-owner can hold vacant land
upto the ceiling limit and that the
co-owners should not be jointly treat-
ed as a “person”,

(3) It has been decided that the
periphery of an urban agglomeration
in one State should not extend into
the boundary of another State.

It has been decided that the en-
tire Thana Urban agglomeration in-
cluding its periphery should be treat-
ed as Category ‘D' notwithstanding
the fact that a portion of that urban
agglomeration falls within the periphe-
ral area of the Greater Bombay Ur-
ban agglomeration

(4) Land on which construction had
commenced after 28-1-76 but before
17-2-76 in accordance with the ap-
proved  building plans will not be
treated ag vacant land. Such a build-
ing will be entitled to land appurte-
nant as per the Act.

(5) A servant quarter or out-house
situated in the compound of the main
building will be treated as a sepa-
rate dwelling unit and will be entitled
to contiguous land not excecding 500
sq. mts. but no separate land appur-
tenant is admissible. If the buliding
contains one or more servant quarters
each and every servant quarter will
not be entitled to separate additional
contigucus land than that allowed for
the main building.

(6) In order to cncourage group-
housing, it has been decided that in
the case of Delhi, the vacant land
held by a person for group-housing
should be exempted under sectlion 20
so that the laid can be utilised for
grouphousing in accordance with the
Master Plan or Zonal Plan of Delhi.

(7) If housing co-operative socicties
have entered into agreements for
purchase of land from private per-
sons before the commencement of the
Act, such agreements can be register-
ed after obtaining exemption under
Section 20 of the Act provided that
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each member of the society does not
hold vacant land more than the ceil-
ing limit.

(8) It has been decided that even
if land acquisition proceedings have
been initiated under the Land Ac-
quisition Act, the proceedings under
the Urban Land (Ceiling and Regu-
lation) Act, 1976 may also be initi-
ated with respect to the same land
with a view to vesting the excess
vacant land in the Government.
Thereafter, the land equal to the
ceiling limit retainable by its owner
should be acquired by continuing the
proceedings under the land Acquisi-
tion Act.

There is no objection to the ac-
quisition under the Land Acqusiton
Act of land in an urban agglomera-
tion to which the Urban Land (Ceil-
ing and Regulation) Act, 1976 applies.
Much depends on how urgently the
lang is needed. If the requirement is
urgent and cannot wait till the land
vests with the Government under the
Urban Land (Ceiling and Regulation)
Act, 1976, there is no objection to
use the land Act. However, the cost
aspect should be given due considera-
tion before acquisition under the
Land Acquisition Act is resorted to.

(9) State Governments in public
interest may exempt lands which are
entered in the land records before
28-1-76 as being used mainly for agri-
culture and are being actually so
used even if they are specified in the
Master Plan for a purpose other than
agriculture subject to the condition
that the land is not transferred or
the use is not changed.

(10) There is no objection to a
charitable institution selling the land
for the purpose of utilising the pro-
ceeds to promote the cbjects of the
trust after obtaining exemption wun-
der section 20 from the State Gov-
ernment.

(11) Persons holding vacant land
in excess of the ceiling limit includ-
ing land for an industry come under
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the purview of the act, A person
wanting to retain the vacant land
in excess of the ceiling limit for
an industry should apply to the
State Government for exemption.
Exemption will be granted taking
into account the present and future
requirements of the industry. Vacant
land upto 1/2 acre in Category ‘A’
urbap agglomerations and 1 acre in
other urban agglomerations can be
exempted as a matter of course. The
exemption is subject to the condition
that the exempted land will be put
to use within the prescribed period
and that it will not be transferred
other than for the purpose of obtaining
a loan from a financial instituion by
mortgage.

(12) Exemptions may be granted
to the vacant land in excess of the
ceiling limit held by the coloniser sc
that the land after development
may be transferred to the individusl
customers as per agreements execut-
ed with them.

(13) The State Governments may
grant exemption to vacant land in ex-
cess of the ceiling limit for the pur-
pose of construction of godowns for
the Food Corporation of India {or
a temporary period covering the pe-
riod of contract with the Food Cor-
poration of India which may be ex-
tended by one year,

(14) Exemptions may be given to
excess vacant land in public in-
terest on a consideration of the lay-
out plan of the area, its environment,
its aesthetic quality or its substan-
tially built up character provided
that it is not transferred or put to
any other use.

(15) Exemptions may be given to
land earmarked for commercial use
obtained from government or semi-
government agencies subject to  the
condition that the land is not trans-
ferred (prcvided that the land  has
been obtained for commercial use cor
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converted to commercial use nct nwore
than five years before the commence-
ment of the Act).

(16) Persons may holq vacant land
in excess of the ceiling limit for
construction of dwelling units for the
weaker sections of society after ob-
taining permission under section 21
subject to the following conditions:

(i) not lesg ihan 50 per cent of
the tutal number cf cwelling units
constructed should have a plinth
area not exceeding 40 sq. mts. The
balance can have  plinth area be-
tween 41 sq. mts. and 80 sq. mts,

(ii) the construction of the dwel-
ling units should be cumpleted
within five years from the date of
permission by the competent autho-
Tity.

(iii) the dwelling units shall be
sold by outright sale or hire-pur-
chase or shall be let out on rent to
the weaker gections of society.

Where the dwelling unit is sold by
outright sale, the sale price should
not exceed the sum consisting of the
actual cost of construction of the
dwelling unit and the amount he
would be entitled under the Act to
the land occupied by such dwelling
unit and the land appurtenant, if the
vacant land is deemed to have been
acquired by the State Government to-
gether with a sum calculated at the
rate of fifteen per cent on such cost
of construction and such amount,

Where any dwelling unit is sold on
hire-purchase such person shall be
entitled in addition to the sale price,
interest calculated at the rate of
ten percent per annum on the unpaid
portion of the sale price.

‘Where any dwelling unit is let out,
the rent shall be worked out so that
the person will get a return not ex-
ceeding ten per cent per annum oOIb
the sale price of the dwelling unit.
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(iv) Between the date of permis-
sion and date of completion of the

dwelling units, no transfer of land
is permissible.

(17, There is no objection to demo-
lish an existing building in an area
to redevelop the srea together with
the excess land, after obtaining exemp-
tion under section 20, provided that
the redevelopment is in accordance
with the Master Plan or Zonal plan
of the area concerned.

(18) Instructions have been given
to the competent authorities to deal
with notices regarding transfer of va-
cant land within the ceiling limit ex-
peditiously and that if the transfer is
not by way of sale, within three days
c5 that the registration relating to
such documents is not delayed.

Similarly, regarding built up pro-
perty cituated in urban or urbanisable
land, permissions should be given by
the competent authorities in cases
other than for sale within three days.

(19) There shculd not be any de-
lay in sanctioning building plans for
buildings on vacant lands within the
ceiling limit. Fer this purpose, an
affidavit and an indemnity bond have
been prescribed.

Building plans on vacant land in
excess of the ceiling limit may als¢
be approved provided that the cons-
truction is restricted to the extent of
land the person can bhold upto the
ceiling limit after obtaining an affida-
vit and an indemnity bond, Consiruc-
tion on the excess vacant land may be
undertaken only sfter the exemption
is granted.

There is no objestion to  additions
and galteraticns being carried out to
an existing building provided that the
plinth area of the ouilding in  the
ground floor is not altered or wherely
such alteration, the cxtent of vacant
land in the plot in which the building
is situated is not affected.
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Indlan Institute of Advanceg study,
Simlg

151.  SHRI SUGATA ROY:
SHRI RAJ KESHAR SINGH:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether his attention has been
drawn to u report in ‘India Today’
Vol. III No. 20 to the sad state of
affairs in Indian Institute of Advanc-
ed Study, Simla;

(b) if so, whether Government are
investigating, the truth of these re-
ports; and

(c) what steps are being taken to
revamp the institute?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir

(b) and (c¢). The Government had
appointed a Committee to review the
functioning of the Indian Institute of
Advanced Study, Simla in September,
1977. The Commiitee had submitted
its report in which it had recommend-
ed that if the Institute has to con-
tinue, its character should be chang-
ed and the objectives revised. The
report is under consideration of the
Government.

New Items ‘D.M.S. Facing Slow
Death’

152. SHRI K, A. RAJAN:
SHRI P. K. KODIYAN:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Government’s atten-
tion has been drawn to the newsy item
which appeared in ‘Patriot’ dated
October 19, 1978 captioning “DMS
facing a slow death”;
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(b) if so, the details and Govern-
ment's reactions tp the allegations;
and

(c) whether any measures have
been taken by the Government to
put on track the management of
DMS?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) the allegations are incorrect.
The position is briefly indicated be-
low:

(i) After 2nd May, 1978, when
the price of D.M.S. milk was in-
creased, there has been some f{all in
the sale of milk by the D.M.S. How-
ever, fall in the sale of milk by
D.M.S, has almost been off set by
increased sale of milk by Mother
Dairy.

(ii) Consequent upon the diver-
sion of some of the token holders
to Mother Dairy, the sale at some
of the milk booths was reduced
and running of these booths was
not considered economical, Accord-
ingly, the supply of such depots has
been rnerged with the nearby de-
pots and these depots have been
closed.

(iii) There has been heavy re-
turn of unsold milk in DMS, The
report that D.M.S. is incurring a
loss of Rs. 1.80 lac per day on this
account is incorrect,

(iv) The price of toned milk has
been revised with the previous ap-
proval of the Government of India.

(v) It is not true that the D.M.S.
has reduced its purchase of milk.
On the contrary, D.M.S. is going to
purcliase larger quantity of raw
milk, With a view to encouraging
co-operativisation, D.M.S. hag de-
cided gradually to replace depart-
menial procurement by  procure-
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ment from the State Government
Agencies/Co-operatives

(c) The Government has recently
reconstituted the Management Com-
mittee of the Delhi Milk Scheme un-
der the Chairmanship of DR. V. Kuri-
an, Chairman of the National Dairy De-
velopment Board/Indian Dairy Cor-
poration. The new Management Com-
mittee of the D.M.S. is taking seve-
ral measures to improve the work-
ing of the D.M.S, It has recently ap-
proved a proposal for the extensive
renovation of the entire Central Dairy
complex of D.M.S. at an estimated
cost of Rs. 1 crore, This will improve
the efficiency of the Central Dairy.

Calamity in West Bengal for not
discharging of Water from
Barrages in timg

153. SHRIMATI AHILYA P. PAN-
GNEKAR: Will the Minister of AG-
RICULTURE AND IRRIGATION be
pleased to state:

(a) whether Government are aware
that due to not discharging. water
timely from barrages on the rivers
is one of the main causes of the re-
cent national calamity caused by
floods in West Bengal; and

(b) if so, the reaction of the Gov-
ernment thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). The inundation due to floods
during this year in West Bengal was
due to heavy widespread rainfall
with a maximum of over 400 mm.
during a twenty four-hour period and
consequent high flows in the rivers
and drainage congestion

The existing storage reservoirs in
the area, like those of the DV.C. have
been effective in moderating the peak
flows. On the other hand, barrages do
not have storage capacity to exercise
any appreciable effect on moderating
floods.
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Allotment of lany to College Societies
in Dhauly Kuan, New Delhi .

154. SHRI MUKHTIAR SINGH
MALIK:

SHRI RAGHUBIR SINGH
BIRK:
SHRI G, M. BANATWALLA:

SHRI SHYAM SUNDAR
GUPTA:

DR. SAROJINI MAHISHI:
SHRI PIUS TIRKEY:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION Le pleased to state:

(a) area of land originally allotted
to the college societies in Dhaula Kuan
area in New Delhi according to lease
agreement;

(b) has this allotment of land and
the purpose for which specific areas
were allotted been changed during
year of 1876-T7;

(c) whether it is also a fact that
Rs. 1,12 500/- which is due to the Rao
Tula Ram College Society has not
been refunded to the College Society
on account of this surreptitious change
in the allotment and use of the area
allotted by D.D.A. to the Society ori-
ginally; and

(d) if so, the reasons thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Allotment has been
made to the following college societies
in Dhaula Kuan area in New Delhi
and their area as per lease agree-
ment is alsp indicated against each.

1. Rao Tula Ram College Society—10
Acres,

2. Hastnapur College (Delhi Admn.)
—9.87 Acres,

. 3. Ram Lal Anand College—10.5 Ac-
es,

4. S. D, College—12.31 Acres.
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5. Venketaswara College—15.00 Ac-
res -

(b) Only the area allotted has been
changed in the case of Serial No, 1 %

(c¢) and (d). No, Sir. In fact Rao
Tula Ram College Society had paid
a sum of Rs. 1,42,50p0 as cost of land
measuring 14.5 acres originally allot-
ted to the College, Society, but sub-
sequently consequent upon reduction
in the area to 10.00 acres, a sum of
Rs. 22,500 was to be refunded. But
instead of refunding this amount, the
D.D.A, has adjusted the refundable
amount against the amount of ground
rent due from the society upto the
period ending 14th  January, 1978.
Even after adjustment of the refund-
able amount of Rs. 22,500 a sum of
Rs. 56.746 is still to be recovered
from the College Society towards the
ground rent upto 14th January, 1978

Sharing of ('auvery Waters

155. SHRI MUKHTIAR SINGH
MALIK:
SHRI G. M, BANATWALLA:
SHRI O. V. ALAGESAN:

DR. SAROJINI MAHISHI:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether any meeting of Chiet
Minister of Karnataka, Tamil Nadu
and Kerala States were held during
the month of October, 1978 to discuss
the dispute relating to sharing of
Cauvery Waters;

(b) if so, whether any progress was
made in the meeting to settle the

dispute; and

(c) whether any role was also
played by the Central Government
and if so, the details thereof?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir,
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(b) and (c). Three meetings were
convened by the Union Minister of
Agriculture and Irrigation in August,
September and October, 1978 with a
view to having the understanding re-
ached earlier by the States in August.
1976 ratified so that it could be
implemented without further delay.

As the talks proceeded, it was seen
that there was no common ground
based on which a satisfactory settle-
ment could be reached. Tamil Nadu
objected to the understanding on the
ground that it was reached at a time
when there was ng popular Govern-
ment in the State. Tamil Nadu also
wanted that its ayacut should be
protected adequately by ensuring cer-
tain releases from Mettur and not by
effecting  definite savings from its
own existing uses.

Conversion of Lease Holds into Free
Holds ir Delhi

156. SHRI R. L. P. VERMA: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased tg state:

(a) whether a decision has since
been taken to convert the lease hold
system in Delhi into free-hold; and

(b) if so, the details thereof, and
if not, the reasons for delay?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): No, Sir

(b) The decision will be taken after
considering all itg pros and cons, The
process takes time. Hence the delay.
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Plap for Contre] of Floeds

157. SHRI A. BALA PAJANOR:
SHRI C, N, VISVANATHAN:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the estimate of the damage
caused by floods in financial aid
physical terms during this year as
compared to last three years;

(b) the magnitude of the calamity

in the first four worst affected States;
and

(c) the reasons for failure to con-
trol nature's fury in spite of our
technological advances?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The estimate of the damage caused
by flonds in financial and physical
terms during 1975, 1976, 1977 and
1978 as reported so far by the States
is given in Statement.

(b) The Magnitude of the calamity
in the first four worst affected States
during this year as per reports re-
ceived so far from the State Govern-
ments is also given in Statement.

(c) Floods are a natural phenome-
non and even with the best of efforts,
it is mnot economically feasible to
provide complete protection to all
areas and to cater for all contingen-
cies. The flood problem is a com-
plex one involving technical adminis-
trative, environmental and socio-econo-
mic aspects, and there are interna-
tional implications in the case of
Himalayan rivers. It is not amenable
to any ready-made solutions as jt en-
tails a let of investigations and cel-
1ection of data, etc.., for preparing com-
prehensive and  integrated schemes,
which in turn require large outlays
and time for execution. Flood control
measures to the extent possible are
being carried out within the avail-
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able financial 'resources. The amount been afforded to 9.8 million ha. out
spent so far on flood control is Rs. 633 of an area of 25 million ha. which is
crores and reasonable protection has vulnerable to floods.

Statement

Statement of Flood Damage in the counitry from 1975 to 1978

SL Year Area Popula- Damage Damage Cattle Human Dimezge Remarks
N¢» affected  tion to Lo lost lives 1o
in lakh affccted crops  houses Nos. lost public
hectares in lakhs Area in utilitics
lakh Nos. N«s. in  Rs.
hectares lakhs
K 2 5 4 5 6 7 8 9 10
1. 1975 61-5 313'5  38'5 793704 17345 €85  1€6c0°0
2. 1976 178:9 gfo5°2 76+8 1745501 8oog7 1474 20151°9
3 1977 168-1 4458  78'9 1540357 292020 9848 3321178
4. 1978 . 15574 67125 9273 3823454 216504 2284 Latest figures rot
available

Statement of Flood Damage during 197€ in four Worst Affected  States.

State Up to date Figures as Reported by the States
1. Behar 22° 36 120° 00 936 223000 466 160 7513'0
2. Haryana . 7°05 1150 487 74831 2637 42 249°50
3. Uttar Pradesh, 73" 36 224°' 94 39-26 1197552 7399 743 Latest fig-
ures not
available
4. West Bengal 30° 00 152° 00 13°28 1904411 201345 813 611500

Note for Col. 5.—Areain which crop damage was 281 lakhs ha. in Rajasthan and 2.56 lakh ha. in
Gujarat.

MNote for Col. 6.—Number of houses damaged was 91,033 in Rajasthan.

Note for Col. 7.—Heads of cattle lost were 534 in H.P. and 491 in Rajasthan. Number of lives lost
was 266 in H.P, and 61 in Rajasthan.

Note for Col. g.—~Damage to public utilities was Rs. 463868 lakhsin H.P. and Rs, 113+ 18 lakhs
in Karnataka.

Paddy ang Wheat Production (b) the magnitude of productin

in the various States;
158. SHRI A, BALA PAJANOR: ! rious ;

Will the Minister of AGRICUL- (c¢) the cost of production of each
TURE AND IRRIGATION be pleased commodity, indicating probable fig-
to state: ures, if precise figures are not imme-
. diately available;
lsa) the production of paddy and Y wa
wheat in welation to total produc- (d) the reasons for di ity i
; . . r disparity in
tien of foodgrains during the current procurement prices of the two com-

Jyear; modities?
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (a) and (b). A
statement showing State-wise estimates
of production of rice, wheat and total
foodgrains during 1977-78 is enclosed.
This statement also gives the percent-
age of production of rice and wheat
in relation to total foodgrains, Infor-
mation for the year 1978-79 would
become available sometime towards the
close of the current agricultural year.

(c) According to available informa-
tion, provisional estimates of cost of
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production of paddy in 1976-77 varies
between Rs, 54.60 per quintal in Assam
to Rs. 8597 per quintal in Andhra
Pradesh. The latest available cost of
production estimate for wheat for 1977-
78 is Rs, 108.57 per quintal in Punjab.

(d; The procurement/minimum sup-
port prices are fixed by Government
for individual agricultural commodities
keeping in view the special considera-
tions relating to the concerned com-
modities as brought out in the recom-
mendations made by the A.P.C. and in
consultation with the State Govern-
ments,

Statement
{Thousand tonnes)
State/Union Territory Rice Wheat Total Percentage
Food- produc-
grains ticn
of rice
and whear
in relaticm
to  total
food-
grains
nro=
ducticn
1 2 3 4 5
Andhra Pradesh. . 5200 2 2174 f550 0 o
Assam . 22840 84°7 2424° 0 077
Bihar . 5518-6 2502° 5 48639 Bi-g
Gujarat 669 4 1220°Q qfita 4 48-8
Haryana . . . 964 0 2871°0 5362+ 5 715
Himachal Pradesh . 114° 1 260° 0 929° 3 40" 3
Jammu & Kashmir . . . . 45677 1565 104140 589
Karnataka . . 22807 242'9 71101 35°5
Kerala . . . 1269° 4 1204° 1 981
Madhva Pradesh i . 439050 295362  12115%g 6o 5
Maharashrra ., . 2344° 1 962'3  10456'0 316
Manipur . . . . . 300°0 32171 934
Mreghalava . . - . . 130°5 2+ 7 148 2 89-g
Nagaland . . . . . 71°5 .. 97" 4 734
Orma . " . . ) 4319°2 116:6 5372'4 826
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1 2 3 4 5

Punjab 2794'0  6639'0 106630 885
Rajasthan 2960 2608 4 7153" 4 39*8
Tamil Nadu 5901° 0 o7 8088- 7 73*0
Tripura 372°9 9'6 384°6 995
Uttar Pradesh 5141°8  g511°0 208267 70" 4
West Bengal . 7508'7 1051 2 Bag3'4 95°2
Union Territorics 305°8 130°2 514'5 847
ALL-INDIA . . . . «  52676'5 31327:8  125604°5 66-9

ng Scales of College Librarians and
D.PEs. in Punjab

159. SHRI BHAGAT RAM: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to refer to the reply given to Un-
starred Question No. 4026 on the 14th
August, 1978 regarding scales of Lib-
rarians and D.P.Es, in Colleges and
Universities and state:

(a) whether college Librarians and
D.P.Fs. fall under the purview ot
U.G.C. or Third Pay Commission with
regard to revision of pay scales;

(b} if they fall under the purview
of U.G.C. then why they have been
rccommended replacement scales for
corresponding categorieg of Central
Government employees recommend-
ed by Third Pay Commission;

(c) Third Pay Commission recom-
mendations in this regard;

(d) essentialities for which Sen
Committee was constituted to recom-
mend the pay scales of D.P.Es. and
implement those recommendations;

(e) whether his Ministry received
recomemndations made by the UGC.
in February, 1978 recommending the
pLy scales identical to that of col-
lege lecturers (merging grades of

m.d 300—600, 400—800 and 400—950);
als

(1) steps Government have faken to
implement those recommendations?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The pay scales of Libra-
rians and D.P.Es. in Universities and
Colleges are revised on the recom-
mendations of the University Grants
Commission and not on those of Third
Pay Commission.

(b) The revised pay scales recom-
mended by the U.G.C. for Librarians
and D.P.Es. were on the basis of
those recommended by the Third Pay
Commission for Central Government
employees.

(¢) The Third Pay Commission had
not recommended any revised scales
for Librarians and D.P.Es. in Univer-
sities and Colleges.

(d) The Third Pay Commission was
appointed by Government to consider
the revision of pay scales of Central
Government employees, As University
employees were not covered by the
Pay Commisison, the U.G.C, constitut-
ed the Sen Committee to consider
their revision of pay scales,

(e) At the Instance of the Govern-
ment, the U.G.C. reconsidered the ear-
lier decisions and recommended 1in
February, 1978 that Librarians with
Ph.D. or M.Phil. in subjects other
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than Library Science might be consi-
dered for placement in the Reader's
and Lecturer's scale and D.P.Es. with
Master's degree in Physical Education
in the Lecturers’ grade. Those who
did not possess these qualifications
would continue in the appropriate re-
vised scale recommended for them_

(f). The main demand made by
Librarians and D.P.Es, was for parity
in pay scales with teaching staff. As
this demand was not accepted by the
U.G.C., Government was of the view
that there was ng justification for
reopening the matter.

Conference of Irrigation Ministers to
Review Irrigation Programmes under
Impiamsentation

160. SHRI VIJAY KUMAR N.
PATIL: Will the Minister of AGRI-
CULTURE AND IBRIGATION be
Pleased to state;

(a) whether a conference of Irri-
gation Ministers of the State Gov-
ermment was held in New Delhi in
September, 1978 to review the irrd-
gation programme under implemen-
tation and identify the constraints
hampering speedy implementation of
Irrigatien schemes and suggest vari-
ous operational/administrative and
financial measures for speedy and
proper execution of irrigation pro-
jects not only for creation ot addi-
tional irrigational potential but for
its actual use for irrigation purposes
by simultaneous execution of C.AD.
plans;

(b) if so, details of important
pelicy decision taken in the confer-
ence; and

(c) the follow up action taken/
proposed to implement the decisions
and the nature of central set-up pro=-
posed to ensure proper coordination
and monitaring of the project?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHR!
SURJIT SINGH BARNALA): (a)
Yes, Sir A Conference of State
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Ministers in-charge of minor irriga-
tion and command area development
(CAD) was held in September 1978
to review the minor irrigation and
command area development program-
mes, to identify and discuss the prob-
lems and constraints presently faced
in the implementation of these prog-
rammes and to suggest specific mea-
sures for improving and accelerating

the implementation of these program-
mes,

(b) The important policy decisions
taken at the Conference are summar-
ised below:—

A. Minor Irrigation

1. The target of creating net ad-
ditioral irrigation potential of 9
million ha, from minor irrigation
schemes during the mid-term plan
(1978—83) will be within the realm
of achievement and alround con-
certed efforts should be made to
achieve this target.

2. Efforts should be made to achieve
maximum step-up in the flow of
institutional investment through
simplification and streamlining of
procedures, organising and sustain-
ing drives for improved recovery
position, organising local campaigns
for on-the-spot clearance of appli-
cations ete,

3. Efforts should be made to
fully realise and even exceed the
target of energisation of 20 lakh
pumpsets set for the mid-term
plan by making full use of the par-
ticipative programme of the Rural
Electrification Corporation (REC),
Agricultural Refinance and Deve-
lopment Corporation (ARDC) and
Commercial Banks recently intro-
duced, earmarking certain minimum
percentage of power generated from
new projects exclusively for agri-
culture purposes and achieving
greater coordination between the
financing and the implementing
agencies,
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4. The planning execution and
majntenance of minor irrigation
worlts should be improved by un-
dertaking specific measures in the
identified areas.

5. Emphasis  should be laid on
quick completion of minor irriga-
tion works, by undertaking a limit-
ed number of projects at a time—
maxinum use may be made for the
Food for Works Programme to com-
plete the on-going works.

6. (_.ommand area approach may
also ye applied to minor irrigation
workw to improve their utilisation.

7. The Minor Irrigation program-
me nway be oriented in favour ot
weaker sections of community by
encouraging group works and pub-
lic tubewells (in areas where there
is prepondrance of small farmers)
and by taking full advantage of the
facility of subsidy for small and
marginal farmers which has been
exteniled to all the areas.

8. The field organisations respon-
sible for minor irrigation works
should be strengthened, and ade-
quate machinery should be set up
at the State level for more vigorous
moniforing and coordination of the
programme,

B, Commnand
(CAD)

Area  Development

1. Concerted efforts should be
made to accelerate the command
area  development programme
which is vitally important for ex-
pedititus and efficient utilisation of
irrigalion potential and optimising
production benefits from irrigated
agricufture.

2. The pace of execution aof on-
farm development works should be
significantly  stepped up by
siremgtheming the field units and
streanilining the flow of institu-
tione! finance.

3. Maximum priority needs to be
given for construction of field chan-
nels to make available irrigation
water to the individua] fields and
with this objective in view, outlets
to serve blocks upto 40 ha. should
be provided at project cost as per
Planning Commission’'s directive,
and field channels upto each hold-
ing should be constructed by the
State Government at their costs.

4. Consolidation of holdings should
be given rpriority for scientific exe-
cution of On-Farm Development
(OFD) works and if this is not like-
ly to be feasible, at least a mini-
mum programme of realignment of
field boundaries should be taken

up.

5. While giving emphasis for exe-
cution of OFD works other items of
the CAD package like warabandi,
crop planning, agricultural exten-
sion, supply of inputs, supplemental
irrigation through ground water,
construction of roads and markets
ete. also need to be given urgent
attention

6. Modernisation of irrigation pro-
jectzs and construction of drainage
net work should be given priority
and adequate funds should be ear-
marked in the State Plan under the
Irrigation Sector for these works.

7. For handling the CAD prog-
rammme which is of complex nature,
it is vitally important that the
organisational infrastructure at the
project and the State level should
be adequately strengthened and
senior level officers may be placed
incharge of the programme.

(c) Follow up action on the deci-

siong taken at the Conference will be
actively monitored by minor irriga-
tion and CAD Divisions in the Uunion
Department of Agriculture by asking
for periodical reports which will be
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critically reviewed and through dis-
cussions, regular field visits, regional
meetings, etc.

Adult Education Programmey

161. SHRI VIJAY KUMAR N.
PATIL:

SIHRI VINAYAK PRASAD
YADAV:

£HRIMATI MRINAL GORE:

Will the Minister of EDUCATION,
SOCIAL. WELFARE AND CULTURE
be pleated to state:

(a) whether Government Lave

finalised g programme on adult edu-
cation during the current year:

(b) if so, details of programre con-
taining administrative set up, finun-
cial provision, number of persons 10
be parily employed and their rate
of remuneration with estimate of fin-
ancial outlay for the current year
and the next 3 years, year-wise and
State-wise;

(c) what is the number and names
of voluntary organisations which
kave offered to implement the pro-
gramme in various Stateg and the
greas proposed by these institutions
under the programme and finally
decided by the Ministry so far;

(d) whether some of the voluntary
rganisations who have offered to
participate in the programme in
various States on a large scale have
not been finally allowed to operate
and the reasons therefor; and

(e) whether any representation
against the participation by some
Agency has been received by Gov-
ernment, if so, details of the action/
decision taken?

THE MINISTER OF EDUCATION,
SOCIAI. WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
VER): (a) Yes, Sir.

(b) The details of the programme
are given in the Summary of the Re-
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port of the Working Group on Adult
Education for medium-term Plan 1978-
83, copies of which are available in
Parliament House Library,

(c) A list of Voluntary Agencies
which are on the Grants-in-aid list has
separately been furnished in reply to
Lok Sabha Starred Question No, 1
dated 20-11-1978.

(d) and (e). It has been decided that
organisations of the following types
may not be provided financial assist-
ance under the Scheme of Assistance
to Voluntary Agencies working in the
field of Adult Education:

—politicall parties and the various
mass organisations of women,
youth, workers and peasants;

—All-India cultural, religious and
youth organisations; and

—federations/associations of tea-
chers, students, trade and in-
clustry.

The political parties and the other or-
ganisations of these categories are
expected to contribute in ereaticn of
awareness among the people towards
this mass programme and in motivat-
ing the instructors and the learners.
Organisations of the above-referred
calegories who made requests for fin-
ancial assistance have Leen informer
on these lines.

Financial aid to Floog and CUyclone
Affecteq States

162. SHRI C. N. VISVANATHAN:
Wwill the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the quantum of asgistance,
financial gnd physical, given by Gov-
ernment to the States affected by
floods and cyclone during the last
three yearg including current year;

governing such

(b) the principles

v, assistance; and

-
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(¢) whether Government propose

to make up the losses incurred by
these States by increased subven-
tions so that their regular plan efforts
are not hampered by diversion of
resources for relief measures?
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The quan-
tum of advance Plan assistance/
foodgrains allocated to the States
affected by floods and cyclone during
the last three years, including the
current year; is indicated below:

1976-77 1977-78 19%8-59 (10 datc)
State Calamity
Advance Adv. Foodgrains Adv. Foodgrains
Plan Plan MT) Plan (MT) n
assistan- assistan- Wheat Rice  assistan- Wheat Rice
ce ce ce
(Rs. (Rs. (Rs.
crores)  crores) crores)
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh . Cyclore 3°53 56°52 11,000 16,757 11046 so,000 £c,cc
2. Asram Floods 2° 53 4'98 10,000 .,
3. Bihar Floods 10° g5 44 92;! 40.(1"0'
4. Gujarat Floods 4'25 10°43 - e -
5. Haryana Floods 11° 00 15' 30 _ 2.5C0 -
6. Himachal Pradesh  Floods 2°70 5.0 . G:'cg [ y.co a
72.J. & K, . Floods .- . . a+26 217 .
8. Kerala Cyclone 3+ 64 1,250 1,250 - .
g. Manipur Floods 0445
10, Orissa Floods . 852 .
11, 'Pnr-jéb Floods . . 6-75 [ B,cco .e
12, Rajasthan Fleeds 332 797 10,4¢0 9'r8  w.acc ..

18. Tamil Nadu . Cyclone 3'05 20°31 1000 10,CO0 1440 .. -

14. Tripura Floods 111 . e M

15. U.P. Floods 11'25 10700 10.cCO £4°22  FO.CC( -

1 6. West Bengal Floods 4*41 gj0,cc0 - f8c3 recoc 45 o
sco Dald
mascer

(b) and (c). The existing policy case of natural calamities. For this

and arrangements for financing the
expenditure necessitated by natural
calamities are. based on -the recom-
mendations of the Sixth Finance
Commission. According to these
arrangements, the States are primarily
responsible for provision of rellef in

purpose, the Sixth Finance Commis-
sion has provided amounts by way of
margin money. If the expenditure
necessitated by a natural calamity
exceeds the margin money, Central
assistance is given to the State In the
form of advance Plan assistance which.
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is to be utilised for accelerating on—
going Plan works or taking up ap-
prewed Plan works. The gquantum of
advance Plan assistance is determined
.on the basis of the on-the-spot assess-
ment by a Central Study Team and the
recommendations of the High Level
Comamittee on Relief. Under the
existing policy and arrangements,
expenditure of non-Plan nature is not
eligible for Centra] assistance. How-
ever, adequate care is taken to see
that the tempo of development in a
State is not impaired on account of
occurrence of natural calamity.

s feerw drward

163. &Y TAAr WHE wWEAY:
Frr foar, A wsaw qgr qEpfa
T 7z I w0 oFW A fF oo

(%) #r ag 5= & f& wawre 7
M H A AT 67 A1 fawra qA1AAG
wIEN 77 71 407 far & A

(') aizgi,ar K:4F UAH IF
TATF ATH #I7 E IAH T AIEAFC
IR F1 ATA A(AT § W KT AN
fagra TraarAl T4 W WTTA
F&x wtr <& Frawdi 9¢ g7 fFad g-
ufw &q £ Fqdr ?
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frr, o weaer A w@epta
WATRT A wv WAy (A Toper
ATETOY: (F) A (F) 16T T
= aafsa  «re faera & & #=E0
AN F1+ & HIAT AT 1978~
79 FAaa 67 7§ fammg v
FA 71 favmg frar 1)

63 af@ e F wrai 1 faavm
derr & afwewry, F1 oW afe-
GIHFIAT F1 7T F 1T H w1 fvwy
W ogwr 21

63 7% ofqTsHIHTI FT 1978 —
79 ¥ IrqA drea feg ag g 94-
Zig F&r Tfor 14253 &\ w97

g

aufsa a7 fasra ®ardi &
weaqd  eqree, qEre wye fer
HAC 6 IY F FH A & 51, AHAAT
feagi s gu fasrs arsly svardi w1
TR F AT 1 IAH T TR,
sfacqon, @ w9, AIF  ¥ar,
qIeEgre S Tarey fugr qar ¥7-
arrarfes A qd fomir & s=feaa
Far@ wmfes

faraw
A gafsa ara fasra afzaransi 1 g@r (27.10, 1978 *7 fegfyr)

%7 /a9 wfgada  afgrse I §q WTF fsrer
¥o ®T AR B FT TFIT T A4

1 2 '_1;- 4 5 B

1. wrg w2w wifcardl—2  agfaeht dwgm &' warad

wwta
wi—2 arhre

eI araw
Tl
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2. WEH, AHIT—— 1 feredf foramr TRUTET
mifan#i——2 &t FIHEY
FEAT | FE HAA
3. fagre qrAIoT——1 fevaemT =TT
mfedl—3 W® TS
FTEIA 1R HATH T
aferar <
40 AT TR -1 EUECH gEE I
sfeardl—-1  fawrel FHATY
wRO—1 EHITATS
5. gfegrom AT ——2 TTqYT AT T AT
FIHAA g
6. fmes s #Arr—1 ATTETATE Fiwer
7. Y AT FEATL AT——1 faeena 55T
S, FAEH AT 3 ATHTET FoqUH qrETT
TTq=T FATIH
FAFYTT FAIT
grfeardt-—-1  farrsde FTEM
9. Fva . AT 2 AT T
REEEIES faaz
e fl—1  ATARSIEET FAMIT
10, ®EeT ARA qrHTT——1 FHAT LUETES
wifgardfi—3  7rar AIAT
g7 ELG
CETARS THATAIE
11, TATITES gifeardr—--2  arsrETd o
AT qu
wE—2 4t Fare foe 907
Arq7 wAT frmw AT
12, =fgT Frefror——1 AT afaqr 4=
13. JIST srfearat—1  wzfeus $rz gnit fgesn-
14, ATIITAAY wrfemdl-—1 W% CiE
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15. gm0 FIHTT -] AT Fre UL

aifzardi-—-3  FFT=1ET FxTeE
Arerfary AW,
qrzen FIYT
16, 94 AIH =2 g wfzoer
SiE= 11 sirET e
17. 7IAEQIA FrHTT——1 BT FreT
qifeard——2  faearer fatmEY
B 72T faaem
18. fafszw ATHOT— 1 Hq7 wog faen fae
19, whrery T2\ anitaw adi gy
mgi—2 f :
20. fagzr aifeardi—1 =T AT arq fagn
21, IOT %W qrATT—2 frafimy T LIEIRs
AT HEITAYY
wg{r—2 g ted
aryT faey
22, of\m Fmrm  WET—1 g 11 AEE
srfeardr—1 famgr I fazary
TE—2 EAranc 24 TOCAT
Feafam FAEAl
23, wWoEHTA qql WrHO—1 Y HqUSHTA qUETH
faamart ("o o)
24, wenTae w3w wfeaHt—1 (e ferrg
25, @yza1 nF g7 arfeardr——1 faearan (9w &9 mfaa &= )
gadr
26. faedT MglI—1 A (UG H gearAILy F &)
27, AT, TWA AT AHT——] fastfe  (a7mmm)
fes
28, w@ilw mfendi—1  wadw
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30, qife=y Freor—1 qifeadr #§—

(1) fafemaraz wrqa

(2) 7o wmqa
(3) Azrossw 1y
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Laying of Sewers in Pitampura
Residential Scheme

164. SHRI PRADYUMNA BAL:

SHRI SHANKARSINHJI
VAGHELA:

Will the Minister of WOPKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION be pleased {o state:

(a) whether it is a fact that the
trunk sewer in the Pitampura Resi-
dential Scheme is not yet complete;

(b) if so, the reasons therefor;

(¢) whetker it is a fact that the
residential plots of land in Pitam-
rura Residential Scheme were allot-
ted as long as 1975 and 1976 and the
full cost thereof has also been realis-
ed; and

(d) whether thy new contract for
the construction of trunk sewers line
has since been awarded and if so,
the person to whom awarded and
when the work is likely to be com-
pleted?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) Becausce the matter has been
under dispute.

(c) Yes, Sir.

(d) The contract has not yet been
awarded,

Implementation of the Local Com-
missioner’'s Report in regard to the
DSTCHB Society

165. SHRI MAHI LAL: will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether the Local Commis-
sioner, appointed to decide the mem-
bership of Delhi School Teachers
Cooperative House Building Society
Ltd. for the purpose of election to
the Managing Committee of the

Society has stated in hig Report that
the present Managing Committee of
the Society has agreed to accept the
membership of 129 persons out of
those who have submitted their affi-
davits before him,;

(b) if so, full details of the Ra-
port submitted by the Tommissioner
along with details of aforesaid 129
persons; and

(c¢) the reasons for which the pre-
sent Managing Committee of the
Society, even after giving its accep-
tance, has now not included the
names of all these 129 persons in the
List of Members prepared by it as
declared in the Registrar of Coopera-
tives Notice appearing in the Hin-
dustan Times dated 4th June, 19787

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI STKANDAR
BAKHT): (a) to (c). The Local Com-
missioner appointed in this regard by
the Delhi High Court has submitted
his report to them. The Iigh Court
has passed an interim order on 26-5-78
laying out in detail the procedure to
be followed by the Society for resolv-
ing the issue of membership. The
matter is, still before the High Court
and hence sub judice.

Recommendations of the Enquiry
Officer in regarq to the Membership
of DSTCHB Society

166. SHRI MAHI LAL: Will the
Minister of WORKS AND FOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether the Enquiry Officer
appointed by the Registrar of Co-
operative Societies, Delhi, in 1972 re-
garding the affairs of the Delhi
Schoo] Teachers Cooperative House
Building Society Ltd., called for affi-
davits from the members of the said
Society by 16tk April, 1974 vide
Notice No. F.054(H) /42 dated 2-3-74
with a view to prepare g list of
genuine members of the Soclety;
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(b) whether the list of genuine
memberg was finalised by the Enquiry
Officer, if 0, the details in regard
thereto;

(c) if not, the reasons therefor;

(d) full details of the observations,
suggestions and recommendations
made by him, particularly in regard
io the members of the Society;

(e) the steps taken so far to im-
plement those recommendations re-
garding the membership; and

(f) the steps now proposed to be
taken in that regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT) : (a) No, Sir. The Joint
Registrar of Cooperative Societies
issued a notice in this regard.

(b) to (f). No list of genuinz mem-
bers was finalised by the Enquiry Offi-
cer as the entire membership lacked
the backing of the bye-laws. The
Government was initiating appropriate
action when the membersnip issue
became the subject matter of 3 civil
writ petition in the High Court of
Delhi. The matter is still sub judice.

Affidavits by the Members of Delhi
Sclool Teachers Cooperative House
BuiMing Society

167. SHRI MAHI LAL: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether the Registrar of Ca-
operatives Delhi called affidavits from
the members of Delhi School Teachers
Cooperative House Building Society
by 16th April 1974, but went on
receiving them till 30th October, 1974
or 18th November, 1974;

(b) if go, the reasong for which the
Secretary of the present Managing
Committee, issued further notices
asking for affidavits from new persons;
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(c) the total number of affidavits
received by him from those who were
not teachers in 1974 but claimed to
be teachers;

(d) the total number and particu-
larg of affidavits received by him from
those whose names did not appear in
the list of 1482 persong but now ap-
pear in the list of 839 membery sub-
mitteg by the present Managing
Committee to the Registrar in May,
June, 1978; and

(e) the time by which and the
manner in which the above infor-
mation woulq be made available?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) to (e). Informa'ion is
being collected and will be laid on the
Table of Sabha.

Tribal Land under improved Agricul-
tural Technigues

GANGADHAR APPA
Minister of
IRRIGATION

168. SHRI
BURANDE: Will the
AGRICULTURE AND
be pleased to state:

(a) how much tribal land has been
brought under various improved agri-
cultural techniques till thig date; and

(b) the details thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). The
information is being collected and will
be laid on the Table of the Housc in
due course.

Development of Tribal and Folk Art
and Culture

169. SHRT SUBASH CHANDRA
BOSE ALLURI:

SHRI D. AMAT:
Will the Minister of EDVJCATION,

SOCIAL WELFARE AND CULTURE
be pleaseqd to state:

(@) whether it is a fect that a
Nutional Committes hes been get up
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to advise the Government on the
development of Tribal and folk Art
and Culture; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Yes, Sir. An Ad-
visory Committee for the preservation
and promotion of Tribal and Folk Arts
in the country has been set up under
the Chairmanship of Education Minis-
ter, which may make recommendations
in the matter, with the following terms
of reference:—

(1) To advise Government on the
methodologies by which the sucio-cul-
tural fabric of tribal India can be sav-
ed from the traumatic shocks of indus-
trialisation,

(2) To advise Government on the
steps to be taken for develovrmental
programmes so as to maintain the in-
tegral link between art and life style.

(3) To advigse Government lo launch
pilot projects for evolving a planning
strategy on a Janapada specially in a
fribal belt.

(4) To advise Government on a pro-
gramme of documentation of iribal and
folk arts and crafts in the institutions
and individuals who may undertake
these.

(5) To advise Government on the
setting up of museums and other insti-
tutions which may focus attention om
the collection, preservation and docu-
mentation of the tribal and folk arts.

(6) To advise Government on the
introduction of content relating to
ethnic and cultural diversity of t:ibal
society in the educatiomal curricula
specially at the elementary sni secon-
dary leyel,

(7) To advise Government on the

b cvolution  of  information material

which may be widely disseminateq at

the urban and international level on

; the rich cultura) heritage of tribai and
rural society,
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Linking Fducation with Culture

170. SHRI SUBHASH CHANDER
BOSE ALLURI:

SHRI D. AMAT:

Will the Minister of EDUCATION,
SOClA1 WELFARE AND CULTURE
be pleased to state:

(a) whether a proposal is under
consideration with Government for
linking education with culture;

(b) whether it is a fact that a com-
mittee has been set up tp examine
this; and

(c¢) if so, the details of the proposal?

THR MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, sir.

(b) Yes, Sir.

(c) A Committee for Linkage bet-
ween Education and Culture has beer:
set up uwnder the Chairmansh'p of
Education Secretary with BEducation
Secretarieg of all States/U. Ts. and offi-
cials of the Departments of Education,
Culture and a representative of the
Planning Commission as members.
The Committee would evolve the ope-
rational strategy of linking education
and culture with the objective of incor-
porating a greater cultural content in
educational curriculae,

Indo-Pag Agreement on sale of Wheat
to Pakistan

171. SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHRI D. AMAT:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased {o state:

(a) whether Indo-Pakistan agree-
ment has been concluded in Sept.,
1978 to sell wheat to Pakistan; and

(b) if so. the main features of the
agreement?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). There was
no agreement for the supply of wheat
to Pakistan. However, an agreement
was concluded between the Govern-
ment of Pakistan and National Seeds
Corporation Ltd.,, in September, 1978
for the supply of 5270 tonnes ot certi-
fied wheat seed at the rate of Rs. 3000/~
per tonne,

Target for Total Prohibition

172. SHRI HITENDRA DESAI: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE le pleased
to state:

(a) what is the target for achiev-
ing total prohibition in tie waole
country; and

(b) what progress has sc far heen
made in that direction?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) The target date for achieving
prohibition as reafirmed by tha Cent-
ral Prohibition Committee, is March
31, 1982,

(b) Guidelines for implementing
total prohibition by the States have
been given to States and Union Terri-
tories. The States are taking steps to
implement the programme in phases.

Common Pattern for Primary
Education

173. SHRI HITENDRA DESAI: Will
the Minister of BEDUCATION, SOCIAL
WELFRE AND CULTURE he pleased
to state:

(a) whether there is going to be a
common pattern for primary educa-
tion in the whole country; and

\b) ¥ so, what are its essential
features?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). There is no pro-
posal at present to have a uniform
pattern of primary education through-
out the country. The immeriate ob-
jective of the Government is to achieve
universalisation of elementary educa-
tion for children of the age-group
6—14, in line with the Constitutional
Directive. The States/Union Territo-
ries have been requested to draw up
programmes for achieving this within
the next 10 years. The EAducation

Ministers' Conference which met in
July 1978, recommended that the
school education should comprise

Elementary, Secondary and Higher
Secondary stage of 12 years’ duration.

Restriction on Expansion of Secon-
dary and Higher Education

174. SHRI HITENDRA DESAI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Governmenrt arc con-
sidering putting restrictions on the
expansion of secondary and higher
education; and

(b) if so, the nature of these res-
trictions?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). No such proposal
is under consideration. However
taking into account the fact that in-
crease in enrolment in higher educa-
tion during the past few yeirs has
only been marginal and that a lorge
number of colleges continue to funec-
tion with uneconomic enrolments the
University Grants Commission has
suggested that no new college sbould
normally be established during the
next flve years. However, ‘n the case
of backward areas where there was a
lelt need for opening such colleges it
should be done after a proner survey
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of the available facilities and their
utilisation. The Commission has zlso
suggested that admission to each de-
partment/college should be related to
the available facilities and the increase
"in demand for admission should be met
through alternative means like corres-
pondence courses or permission to stu-
dents to appear privately in examina-
tions, etc.

Proposa] to re-builg Canal System
and Embankment of Rivers in West
Bengal to avoid Flood

175. SHRI SAMAR MUKHERJEE:
Will the Minister of AGRICULTURE
AND IRRIGATION be plcased to
state:

(a) whether the Centre is having
any proposal to re-build the entire
canal system ana the embankments
of the rivers in West Bengal after
the bitter experience of national dis-
axter due to flood; and

(b) if so, the details thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b).
There is no proposal to re-build the
entire canal system and the flood
embankments on the rivers of West
Bengal. However, the State Govern-

ment will carry out restoration of the

damaged portion and accelerate the
plan schemes in the gffected areas.
Advance Plan Assistance of Rs, 8893
crores has been allocated to the State
Government to meet the increased ex-
penditure due to the flood damage
caused this year.

Proposal for controlling rivers ema-
pating from Nepal causing floods
176. SHRYI CHITTA BASU:

SHRI R. V. SWAMINATHAN:
SHRI A. R. BADRINARAYAN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

_(a) whether the Government have
%ince taken up the matter of con-

KARTIKA 29, 1900 (SAKA)

Written Answers 274

" trolling the rivers emanating from
Mepal which cause floods in the ter-
ritorieg of both States with the Gov-
ernment of Nepal;

(b) if so, whethey any specific pro-
rusal is under the consideration of
two Governments: and

(c) if so, the details of the propo-
sal and the stage at which such pro-
pusal rest now?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (c). Yes,
Sir,

His Majesty’s Government of Nepal
has been requested to cooperate in the
joint studies and discussions regarding
development of the rivers common to
India and Nepal, keeping in view flood
control and other benefits. Agreement
has also been reached with HMG of
Nepal for joint investigations of the
Rapti (Bhalubhang) multipurpose pro-
ject in Nepal benefitting India and
Nepal, and Pancheshwar Project on the
India-Nepal border. With regard to
the Karnali Project jn Nepal, it hag
heerr agreed to establish a committee
to examine preliminary issues concern-
ing execution df thig project, including
carrying out wanting investigations,
assessment of costs, etc,

Damage to Houseg due to Floods

17%. SHRI CHITTA BASU: Wwill
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHA-
BILITATION be pleased to state:

(a) the number of houses damaged
and destroyed due to the recent floods
in different States; and

(b) the manner in which the Gov-
ernment propose to offer assistance to
the owners of the damaged houses to
repair or rebuild them; and

(c) details of the assistances givem
to the State Governments in thie«
behalf?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SKANDAR
BAKHT): (a) The number of houses
damaged/destroyed in the recent
floods, as reported by the affected
Stateg on the basis of their prelimi-
nary assessment is given in the en-
closed statement,

(b) The Central Government has
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allocated, on the basis of receznmen-
dations of Central Teams/High Level
Committee, Advance Plan Assistance
to the affected States for housimg sub-
sidy generally tg the extent of
Rs. 200/- per house/hut damaged/
destroyed.

(c) The advance plan assistance
allocated to the affected States is
given in the enclosed statement,

Statement

Number of houses damaged |destroyed in recer( floods ard quontin of assistanceallocated

Serial Name of the State

Number of houses
No. damaged/destroyed

Quantim ¢! Advence Flan A=
tance allocated,

in the recent fluods

as reported by the
State Govts. on the
basis of preliminary

assessment.
(Rs. in crores)

1 Andhra Pradesh . Not reported Reports of Cential Tazn:e are
awaited,

a2 Bihar . . . ‘ . 2,24,000 4'46

3 Gujarat . . 1,908

4 Haryana . . . 77,000 1" 50

5 Himachal Pradesh . . 6,778 o-12

¢ Jamwu & Kashmir . " 88 18,000

v Kerala . . E . . 1,47,248 A Central Stvdy Tesm is cur-
rentlyon visitfrem 14-11-1¢58.

8 Madhya Pradesh . . . 50,000 A Central Team is visitirg
shortly,

9 Orima . ‘ . 27,431 Reports of Central Team« are
awaited.

10 Punjab . . . 20,000 o 40

11 Raijastban 1,56.r08 3'58

12 Uttar Piadesh . . 11,88,cco 8-00

13 Woest Bengal . . 10,04,411 18+ 00

e
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Cogperation from Bangiadesh do tame
Brahmaputra River

178, .SHRI CHITTA BASU: Wiil the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Government have
sought co-operation from the Govern-
ment of Bangladesh to- tame the
Brahmaputra river; and

(b) if so, the response from the
Bangladesh Government?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHR1 SURJIT
SINGH BARNALA): (a) The Indian
proposal for Augmenting dry season
flows of the Ganga envisages a barrage
across the Brahmaputra and a Brahma-
putra-Ganga link canal, suplemented
at the appropriate stage, by the con-
struction of large multipurpose storage
damg on the Dihang (Brahmaputra),
Subansiri and Barak rivers. ‘The con-
struction of these storages will apart
from providing large blocks of hydro-
v ectric power and considerable
augmentation of dry season flows, will
also enable substantia] moderation of
the floods and appreciable lowering of
the floed levels all along the Brahma-
putra-Meghna,

(b) The Indian proposal has been
placed before the Indo-Bangladesh
Joint Rivers Commission. The Com-
mission hag undertaken the preliminary
study of the Indian proposal as well
as the proposal of Bangladesh envisag-
ing slorage reservoirs on the Ganga
and its tributaries,
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Unauthorised Struciureg in Deihi

183. SHRI R. V. SWAMINATHAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that 8,000
houses are ripe for demolition in Delhj
since June 30th last year;

(b) whether there is equal number
of unauthoriseq construction of shops
in Delhi also;

(c) whether it is a fact that owners
of these houseg and shops are paying
taxes to the Government;

(d) if so, what is the total amount
being collected as taxes from them;
and

(e) whéther some of them have
;een given number of N.D.M.C. also?

THE MINISTER OF WORKS AND
HOUSING AND SUPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Information
is being collected and will be laid on
the Table of the Sabha,

(c) Yes Sir, wherever the property
has been assessed.

(d) The accounts for collection of
house-tax in respect of unauthorised
construction is not maintained separa-
tely. It is, therefore, not possible to-
furnish this information.

(e) No, Sir,

New Job Oriented Education Policy

184, SHRT RAJKESHAR SINGH:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are going
to announce a new job-oriented edu-
cation policy in the near future; and

(b) if so, the time by which it. is
likely to be announced?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Based on the
recommendations of the Kothari Com-
mission, a Natienal Peliey on Educa-
tion wag enunciated in 1968, Govern-
met have, after extensive consultations
prepared a new Draft Policy which is
expected 10 be placed before the Par-
liament soon,

Wheat for China

5. SHR] RAJKESHAR SINGH:
‘Will the Minister of AGRICULTURE
AND IRRIGATION be pledsed to state:

(a) whether his attention hag been
drawn towards mnews item entitled
“China wantg India’s Wheat” pub!lish-
ed in the National Herald dated 13th
October, 1978; and

(b) if so, reaction of the Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). Ycs. Sir,
Howaver, the Government of India
have not received any specific request
from the People’s Republic of China
regarding purchase of wheat from
India,

Demolitions during Emergency in
Delhj

186. SHRI KISHORE LAL: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether Shah Commission has
recommended rehabilitation of those
persong whose houses were demolished
during the period of Emergency in
Delhi;

(b) how many such
have been received; and

applications

(¢) how much time the Govern-
ment will take to allot them plots and
extend other facilities?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir,

(b) 12, 318,

(¢) This will be done with all possi-
ble speed but no time limit can be
indicated.

Provision of Marketing Facilities pt
Pitampura Residential Scheme, Delhi

-187. SHRI DALPAT -SINGH
PARASTE:

SHR1 KACHARULAL HEM-
RAJ JAIN:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the progress so far made in
constructing shopping centres and
community centres in the Pitampura
Residential Scheme of the Delhi
Development Authority;

(b) when the said construction is
likely to be completed; and

(¢) in case no progress has since
been made, the reasons therefor and
when the work ig likely to commence?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT). (a) Layout plans/detailed
drawings of a fruit and vegetable
market, shopping centres in Pocket ‘J’
and a shopping centre in Saraswati
Vihar have been finalised for Pitam-
pura Residential Scheme. The work
of construction of community centre
in Pitampura Residential Scheme is
at planning stage.

(b) and (c): Detailed estimates and
drawings are under finalisation. 1t is
expected that the administrative ap-
proval will be issueq in the current
financial year and that the commercial
areas would be fully developed by the
end of 1979-80,
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Commercial areas are developed
after the residential areas have been
fuliy developed,

Grant of House Building Loang by
DD.A.

188. SHR1 KACHARULAL HEM-
RAJ JAIN:
SHRI SHANKAR SINHJI
VAGHELA:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that Delhi
Deselopment Authority grants house
building loans to the general public
for constructing residential houses on
the plots allotted to them by D.D.A.;

(b) if so, the amount of loan thus
sanctioned by D.D.A. to each category
of persons and the criteria followed
for sanctioning loan to the public;

(c) the number of persons to whom
D.D.A. hag granted house building
loan during the year 1978 so far and
the amount involved; and

‘d) how many applicationg are still
pending with the D.D.A. for house
building loans and when they are
likely to be disposed of?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) to (d). Do not arise.

Slower Progress for Implementation
of Total Prohibition by States

189. SHRI P. M. SAYEED:
SHRI ISHWAR CHAUDHRY:
SHRI A. R. BADRI NARAIN:
SHRI MANORANJAN
BHAKTA:
SHRI DURGA CHAND:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that Central
Plan for total prohibition by 1981 is
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making slower progress than what
was envisaged in July last year;

(b) if so, whether only four States
have so far committed themselves to

go dry under four year phased pro-
gramme;

fe) if so, what are the reactions of
other BStates;

(d) how many States have informed
their intention to implement the
programmes; and

(e) what actien Governmeat pro-
pose to take against the States who
have not so far implemented the
programme?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) The policy of prohibition
envisages the introduction of prohibi-
tion by the Stateg in a phased manner,
over a period of four years ending
March 1882, Ne rigid stages of the
phases have been laig down, as such,

(b) to (d). As many as 12 States
have accepled the policy and the time
‘rame, The policy is under considera-
‘ion by 6 States, and 2 States have
taken some measures but have not
indicated a firm policy. The remaining
‘wo States are dry (Tamil Nadu and
Gujarat).

(e) The responsibility of imple-
menting the prohibition policy rests
clusively with the States under the
provisions of the Constitution,

Award of Tribunal en Narmada
Waters Issue

190. PROF, P, ‘G. MAVALANKAR:
Will the Minister vf AGRICULTURE
AND IRRIGATION bhe pleaseq to
slate:

(a) the reaction and response to
the Award of the Tribunal on Nar-
mada Waters Issue by the Govern-
ments of Gujarat, Madhya Pradesh,
Maharashtra and Rajasthan:

(b) the steps taken by the Gov-
ernment to follow the direections and
orders contained in the said Award;
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(c) whether Government have
set up a board of Engineers for the
purpose and if so, full facts regard-
ing personnel, etc.;

(d) if not, why not;

(e) whether Government have
sllotted special additional financial
resources to the four State Govern-
mentg concerned for the current finan-
cial year in this regard;

(f) if so, details thereto; and
(g) if not, why not?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHR] SURJIT
SINGH BARNALA): (a) The Nar-
mada Water Disputes Tribunal sub-
mitted its report to the Central Gov-
ernment on 16-8-78, According to the
provisions of the Inter-State Water
Disputes Act 1956, if, upon considera-
tion of the decision of the Tribunal
the Central Government or mny State
Government is of opinion that any-
thing therein contained requires ex-
planation or that guidance is needed
upop any point not originally referred
to the Tribunal, the Central Govern-
ment or the State Government, as the
case may be, may, within three months
from the date of the decision, again
refer the matter to the Tribunal for
further consideration, and on such
reference, the Tribunal may forward
to the Central Government a further
report giving such explanation or
guidance as it deems fit and in such
a case, the decision of the Tribunal
shall be deemed to be modified accord-
ingly. The Act further provides that
the Central Government shall publish
the decision of the Tribunal in the
Official Gazette and the decision shall
be final and binding on the parties to
the dispute and shall be given effect to
by them, Accordingly, the Central
Government and the State Govern-
ments of Gujarat, Madhya Pradesh,
Maharashtra and Rajasthan have made
referenceg to the Tribunal on 15-11-78
seeking clarifications/guidance, The
turther report from the Tribunal
giving such explanation or guidance
is mwaited,
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(b) to (d). The question of constitu-
tion of a Narmada Control Authority
and execution of projects in Narmada
basin will be taken up when the
further report of the Tribunal becOmes
available,

(e) to (g). The projects formulated/
finalised by the State Governments in
the light of the Tribunal’s decision
have not so far been received. The
question of their inclusion in the
developmental plans of the States will
be considered after receipt of the pro-
jects from the States keeping in view
the likely available resources etc.

Rurai Housing Schemes by States

191. PROF. P. G. MAVALANKAR:
SHRI BIRENDRA PRASAD:

Will the Minister of WORKS AND-
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether one or more State
Governments have formulated and
submitted to the Central Government
the schemes for rural housing during
the years 1977 and 1978;

(b) if so, full facts thereof:

(c) whether Government are giving
financial assistance by way of grant
or loan to the concerned State Gov-
ernmentg in this regard;

‘d) if so, broad detailg thereof; and

(e) if not, reasonsg therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (e). Housing is a
State subject. Central financial assis-
tance to the State Governments for all
their State Sector programmes, in-
culding ‘housing’, is released in the
shape of ‘block loans’ and ‘block
grants’ without their being tied to any
particular scheme, project or head of
development. The State Govern-
ments are free to utilise the block
assistance on their Plan schemes in-
cluding rural housing according to
their needs and priorities,
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However, Housing and Urban Deve-
lopment Corporation—a Government
of India Undertaking—is giving loan
assistance to the State agencies like
Housing Boards etc,, for implementa-
tion of their rural housing schemes.

Housing and Urban Development Cor- -

poration has sanctoned loan amounting
to Rs, 1128.22 lakhs for seven such
schemes during 1977-78 and Rs, 547.38
lakhs for nine schemeg during 1978,
upto 31st October, 1978, Housing and
Urban Development Corporation
generally provides Joan assistance upto
50 per cent of the cost of a project of
the States housing agency at the net
rate of interest of 5 per cent. The
repayment period is 10 years,

Indian Delegation at U.N.ES.C.O.

Confercnce

192, PROF. P, G. MAVALANKAR:
Will the Minister of EDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether he led the Indian Dele-
gation to the UNESCO Conference in
Paris recently;

(b) if so, full details thereof, in-
cluding the names, designations, quali-
fications, experience of all the official
and non-official delegates who were
selected and who actually attended;
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(¢) the decisions and/or resolutions
passed at the said conference, and
main indication of Indian's contribu-
tion to the topics and subjects sug-
gested and discussed at Paris; and

(d) the duration of the conference
and the total expenses in both Indian
currency and foreign money incurred
by the entire delegation?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) The composition of the Indian
Delegation together with- the dates of
expected attendance of each member
is attached,

(c) The decisions and/or resolutions
finally passed at the Conference and
the contributions made by India on
various topics will be known from the
final Record of the General Conference
and the Approved Programme and
Budget which will be brought out by
Unesco after the conclusion of the Con-
ference.

(d) The Conference commenced on
the 24th October and is scheduled to
conclude on the 28th November 1978.
The details of expenditure incurred
both in Indian and foreign currency
will be compiled after the conclusion of
the Conference,

Listof ths Approved Delegates to the 2¢ th General Confirerce (S UNEECC . Fevie Octebor 24
November 28, 1978.
—

t Dr, Pratap Chandra Chunder, Minister of Education,
Social Welfare and Culture, and President, Indian

National Commission for Co-operaticn with Unesco.

2. Shri L. K. Advani, Minister of Informaticn and

Broadcasting,

23-10-5F—1-11-%F

11-11-5E—18-11-%§

3. Shri P. Sabanayagam, Education Secrctary, Ministry

of Education & Social Welfarc; and Secretary-General,
Indian National Commission for Co-cperaticn with
nesco. . .

- . -

4. Shri N. Krishnan, Ambassador of India in Yugoslavia
5 Dr. S. Gopal, Member, Exccutive Board of Uresco .
6. Shri A, S, Gill, Additional Secreta
- 3. Gill, ry, Department of
Culture, Ministry of Education & Social Welfare
7- Shri G. 8. Bh va, Principal Information Cfficcr,
ment of Indi .

31-10-58—11-11-58
25-10-5F—cfPy1.0f

23-10-50— <Py A
8-11-98—18-11.58

11-11-78—18-11-78
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4. Sbri Mahoshwar Dayal, Deputy Permanent Ropecsen-
tative of India to Unesco, Embassy of India, Paris . 24-10-78—28-11-78
9. Shri P. K. Unvshankar, Joint Secretary, antry of
Education & Social Welfare . 23-10-78—8-11-78
10. Sh-i Hir Prakash, [>int Secretary, Ministry of Informa-
da & Bmdcnmg ; . . . . 11-11-98—18-11-78
11. Shri D R. Mankekar, Chairman, Commupication
§:15-Com-nission for Co-operation with Unesco, and
Chairman, Noa-alligaed News Agencies Pool " 11-11-78—18-11-38
i2. Dr. Gurbaksh Simgh, Vice-Chancellor, Hyderabad
University, Hyderabad . " . ' . 23-10-78—8-11-78
13. Prof. Obaud %iddiqi, Professor of Molecular Bialogy, Tata
"astitute of Fund \mearal Research, Bombay 1-11-78—11-11-78
‘i4. Shri Purmendu Sckhar Pattrea, Member, Indian
National Commiwion for Co-operation with Unesco,
139, Bangur Avenur, Block B, Calcutta-70005 7-11-78—1g-11-78
15. M=, Ela Bhatt, Gandhi Mazdoor chalaya, Ahmeda-
bl . . 12-11-78—24-11-78
16, Sari G. N. Tandan, Specal Assistant to Minister of
[afyrmation & Broadcasting . 11-11-78—18-11-78
17. Shri A K Basu. So=cial Assistant to Minister of Educa-
-ion, Social Welfare and Culture; and Secretary, Indian .
National Com-aission for Co-operation with Unesco 23-10-78—1-11-78
18. Dr-. ]. Dhar, Principal Scientific Officer, Deparl:mcnt
af 3tience& Terhnology 1-11-78—11-11=78
1y. ShriG.R. Gunta,Undsr Secretary (Unesco Division),

Ministry of Education & Social Welfare

Cultural Delegation to Foreign coun-
tries during 1978

193. PROF, P. G. MAVALANKAR:
Wil the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether one or more cultural
delegations were officially sponsored
or sent to visit one or more foreign
countries during the year 1978;

(b) if so, full details thereof, in-
cluding cost and benefits;

(¢) whether such delegations were
recently sent to China;

(d) whether Government gave any
assistance to the cultural teams which
visited <China and other countries
during the latter half of 1978; and

(e) if so, broad details thereto?

23-10-78—29-11-78

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir,

(b) A statement js laid on the Table
of the House, [Placed in Library, See
No. LT-2776/78].

(¢) Yes, Sir,

(d) and (e). Apart from the afficial
delegations shown in the gtatement
attached against reply (b) above
during the latter half of 1878, certain
cultural groups/individuals were grant-
ed financial assistance to the extent of
50 per cent return economy class air
fare as in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-/18].

’



299 Written Answers KARTIKA 29, 1900 (SAKA)

Recongistution of Agricwmitura) Price
Commission

164. DR. BAPU KALDATE:
SHRI R, K, MHALGI:
SHRIMATI MRINAL GORE:

Will the Minister of AGRICULTURE
AND TRRIGATION be pleased to state:

(a) whether it is a fact that the
Government propose to reconstitute
the Agricultural Prices Commission;
and

(b) if so, the reasons thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) There is, at

present, no such proposal,

(b) Does not arise.
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Reguiarisation Fee Charged by D.D.A.

197. SHRI HALIMUDDIN AHMED:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the D.D.A. asked the
residents of unauthorised colonies of
Delhi in general and trans Yamuna
area of Delhi in particular to deposit
Rs, 5 per sqr, Mtr, alongwith the
map to regularise the colonivs;

(b) the number of such colonies
which deposited the amount and
number of those colonies which could
not deposit the amount due to flood
in the area and whether again any
order has been issued to the people
of the colonies; and

(c) if so, the details of the order
and whether the Map of the colenies
have been given to the people so
that they can see the map and depo-
sit the required amount thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir,

(») Some residents of 47 such colo-
nies have deposited the amount. Neo
deposits have been received in respect
of 166 such colonies under the charge
ot D.D.A, who are extending the date
for this purpose upto 31st December,
1978. No fresh order has, however,
been issued by the DD.A,

(cp The sum of Rs. 5 per square
metre has been called for by the
DDA, as first instalment of develop-
ment charges. The maps of the colo-
nies would be prepared after physical
and socio-economic surveys have been
completied and made public thereafter,
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Per Capita Consuruption of WWheat,
Milk and Pulse in Bihar

198. SHRI HALIMUDDIN
AHMED:

Will the Minister of AGRICULTURE
AND IRRIGATION
be pleased to state:

(a) the per capita consumption of
wheat, milk and pulse in Bihar in
particular and India in general;

(b) whether it is a fact the per
capita consumption of the above items
is the lowest in Bihar; and

(c) if go, the steps to be taken by
the Union Government to improve the
situation thereof?

NOVEMBER 20, 1878
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The consumption
of wheat, milk and pulses is elastic
to a considerable extent and is depen-
dent on a number of factors such as
level of income, comparative prices of
various food articles, availability of
substitutable food stuffs, food habits
and climatic conditions, c¢te. How-
ever, according to data available in
the *‘Diet Atlas of India, 1971', pub-
lished by the National Institute of
Nutrition (ICMR) Hyderabad, the
consumptlion pattern in respect of
these items was estimated as under: —

{(Grams per person  per day)

Wheat Milk & Pulses

Milk

products
Bihar 97 20 42
All Ind ia . . . B4 69 34
(b) No, Sir.

(c) Does not arise.
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Slum-Clearance Sclicmes

200. SHRI B, C. KAMBLE: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) the details of the gchemes for
the purpose of slum-clearance out of
the finances of Union Government,
during the last year;

(b) whether such schemes are form-
ed bv Union Governinent or by State
Governments with the Finaneial aid
of Union Government;

(¢) what is the State-wise progress
of implementation of such schemes;
and

(d) whether Government propose
any schemes for slum-clearance in
the ensuing Five Year Plan; and

(e) if so, the details thercof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR!I SIKANDAR
BAKHT): (a) 1o (c). The Slum Clear-
ance/Improvement Scheme is in the
State sector. Planning, funding and
execution of this scheme is the respon-
sibflity of the State Governments, No

TR Wl aw oam wdi fam sy 2

direct financiul assistance is provided
by the Central Government for imple-
mentation of the scheme.

idy and (e), While the Slum Clear-
ance/Improvement Scheme will con-
tinue during the Plan period 1978—83
as part of the social housing schemes
in the State sector, increased -mpha-
sis will be laid on the improvement of
slums and provision of sites and ser-
vices to the economically weaker sec-
tions of society..

12 hrs.

MR. SPEAKER: Papers to 'be laid.
Please do not record.

(Interruptions) **

MR, SPEAKER: Mr. Saugata Roy,
I have considered the motions that
have come before me. Whatever [
thought necessary I had allowed, I
have got some calling attention mo-
tions. Whatever has not been allowed
is not allowed. Please do not record.

(Interruptions) **

MR, SPEAKER: Do not record any-
thing, I am not allowing now, I am
on my legs. I have a right to say. This
Bill is before the House. It is up lo
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you either to accept it or reject it or
amend it How can 1 allow an ad-
journment motion about a matler
which is already pending in the
House? The matter is pending before
the House, I have allowed 377,

(Interruptions)**

No further discussion. Please do not
record anything.
(Interruptions)**

12,2 hrs.
PAPERS LAID ON THE TABLE

WATER (PREVENTION AND CONTROL OF
PoLLUTION) 2Np AMDT. RULES, 1978

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT;: 1 beg to lay on the Table a
copy of the Water (Prevention and
Control of Pollution) (Second Am-
endmer.t) Rules. 1978 (Hindi and Eng-
lish versions) published in Notification
No. G.SR. 515(E» in Gazette of India
dated the 30th October, 1978, under
sub-section (3) of section 63 of the
Water (Prevention and Conirol of Pol-
lution) Act. 1974, [Placed in ILabrary.
See No. LT-2755/78]

FERTILIZER (CoNTROL) AMENDMENT

ORDER, 1978

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): I beg to
lay on the Table a copy of the Ferii-
lizer (Control) Amendment Order, 1978
(Hindi and English versions) publish-
ed in Notification No, G.S.R. 426(E) in
Gazette of India dated the 23rd Aug-
ust, 1978, under sub-section (6) of sec-
tion 3 of the Essential Commodities
Act, 1955, [Placed in Library. See
No. LT-2756/78].

REPORT AND REVIEW IN RESPECT OF
VICTORIA MEgMORIAL HALL, CALCUTTA
FOR 1977-78

THE MINISTER OF EDUCATION,
________ﬁSOCIM.-M\_VhELFARE AND CULTURE

**Not recorded.
2962 LS 19,

KARTIKA 29, 1900 (SAKA)

Papers Laid 30

(DR. PRATAP CHANDRA CHUN-
DER): I beg to lay on the Table:—

(1) A copy of the Report (Hindi
and English versions) of the Execu-
tive Committee of the Trustees of
the Victoria Memorial Hall Calcutta
for the year 1977-78 together with
the Certifled statement of accounts,

(2) A copy of the Review (Hindi
and English versions) on the work-
ing of Victoria Memorial Hall,
Calcutta, for the year 1977-78.

[Placed in Library, See No, LT-
2757/78].

PaymMENT oF BonNus (AmMDT.) ORDI-
NANCE, 1978 ADDITIONAL DUTIEs OF
Excise (TEXTILEs AND TEXTILE ARTI-
CLES) ORDINANCE, 1978 AND SUGAR
UnDERTAKINGS (TAKING OVER OF
MANAGEMENT) ORDINANCE, 1978

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): 1 beg
to lay on the Table a copy each of the
following Ordinances (Hindi and
English versions) under article 123(2)
(a) of the Constitution: —

(1) The Payment of Bonus
(Amendment) Ordinance 1978 (No.
3 of 1978) promulgated by the
President on the 8th September,
1978. [Placed in Library, See No.
LT-2758/78].

(2) The Additional Duties of
Excise (Textiles and Textile Artic-
les) Ordinance, 1978, (No. 4 of 1978)
promulgated by the President on the
3rd October, 1978. [Placed in
Library. See No. LT-2759/78].

(3) The Sugar  Undertakings
(Takings over the Management)
Ordinance, 1978 (No. 5 of 1978) pro-
mulgated by the President on the
9th Novemb%er, 1978. [Placed in Li-
brary. See No. LT-2760/78].

PRESIDENT'S ORDERS IN RELATION TO THE
UnioN TERRITORY OF MIZORAM AND
PONDICHERRY

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
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(SHRI DHANIK LAL MANDAL): 1
beg to lay on the Table copy each of
the {following Orders (Hindi and
English versions) issued under section
51 of the Government of Union Terri-
tories Act, 1963: —

(1) S.O. 644(E) published in
Gazette of India dated the 11th
November, 1978 notifying President’s
Order dated the 11th November,
1978, in relation to Union territory
of Mizoram, [Placed in Library.
See No. LT-2761/78].

(2) S.O, 645(E) published in
Gazette of India dated the 12th
November, 1978 notifying President’s
Order dated the 12th November,
1978, 1978 in relation to Union terri-
tory of Pondicherry. [Placed in
Library. See No, LT-2762/78].

NoTtrFICcATION UNDER ESSENTIAL Com-

MODITIES ACT. 1955 AND SUGAR UNBER-

TAKINGS (TAKING OVER OF MANAGEMENT)
Rure, 1978

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SNGH): I beg to lay on the
Table: —

(1) A copy of Notification No.
G.S.R, 438(E) published in Gazette
of India dated the 30th August, 1978
containing corrigendum to Notifica-
tion No, G.S.R. 414(E) dated the
16th August, 1978 under sub-section
(6) of section 3 of the Essential Com-
modities Act, 1955. [Placed in
Library. See No, LT-2763/78].

(2) A copy of the Sugar Under-
takings (Taking Over of Manage-
ment) Rules, 1978 (Hindi ®nd
English vessions) published in Noti-
fication No, G.S.R. 552(E) in Gazette
of India dated the 13th November,
1978, under section 21 of the Sugar
Undertakings (Taking Over of
Management) Ordinance, 1978,
[Placed in Library. See No. LT-
2764/18].
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RePORTs ETC., UNDER BANKING Com-
PANIEs (ACQUISITION AND TRANSFER OF
UNDERTAKINGS) AcT, 1970 NoTIFICA-
TIONs UNDER GoLp (CoNRTOL) AcT,
1968, Customs Tarirr Act, - 1975,
CeENTRAL ExcisE RuULEs, 1944, aND
Customs Act, 1862

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFQUARULLAH): I beg to lay on
the Table:—

(1) to relay on the Table a copy
each of the following Report* (Hindi
and English versions) under sub-
section (8) of section 10 of the Bank.
ing Companies (Acquisition and
Transfer of Undertakings) Asct,
1970: —

(i) Report on the working and
activities of the Central Bank of
India for the year ended the 31st
December, 1977 along with the
Accounts and the Auditor’s Report
thereon,

(ii) Report on the working and
activities of the Bank of Indi®
for the year ended the 31st Decem-
ber, 1977 along with the Accounts
and Auditor's Report thereon.

(iii) Report on the working and
activities of the Punjab National
Bank for the year ended the 31st
December, 1977 along with the
Accounts and the Auditor’s Report
thereon.

(iv) Report on the working
and activities of the Bank of
Baroda for the year ended the
31st Dececmber, 1977 along with
the Accounts and the Auditor’s
Report thereon,

(v) Report on the working and
activities of the United Commer-
cia] Bank for the year ended the
31st December, 1977 along with
the Accounts and the Auditor's
Report thereon,

*The Reports were previously laid on the Table on the 4th- August, 1878.
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(vi) Report on the working and
Activitiegs of the Canara Bank for
the year ended the 31st Decem-
ber, 1977 along with the Accounts
:and the Auditor’s Report thereon.

(vii) Report on the working and
-activities of the United Bank of
India for the year ended the 31st
December, 1977 along with the
Accounts and the Auditor's Report
thereon.

(viii) Report on the working and
Activities of the Dena Bank for
the year ended the 31st Decem-
ber, 1977 along with the Accounts
and the Auditor’s Report €hereon.

(ix) Report on the working
and activities of the Syndicate
Bank for the year ended the 31st
December, 1977 along with the
Accounts and the Auditor’'s Re-
port thereon,

(x) Report on the working and
activities of the Union Bank of
India for the year ended the 31st
December, 1977 along with the
Accounts and the Auditor’'s Report
thereon.

(xi) Report on the working and
activities of the Allahabad Bank
for the year ended the 31st Decem-
ber, 1977, along with the Accounts
and the Auditor’s Report thereon.

(xii) Report on the working
and aclivities of the Indian Bank
for the year ended the 31st
December, 1977 along with the
Accounts and the Auditor's Report
thereon,

(xiii) Report on the working
and activities of the Bank of
Maharashtra for the year ended
the 31st December, 1977 along with
the Accounts and the Auditor’s
Report thereon,

(xiv) Report on the working
‘and activities of the Indian
Overseas Bank for the year ended
‘the 31st Dececmber, 1977, along
with the Accounts and the
{&uditor‘s Report thereon. [Placed
in Library. See No. LT-2554/178.
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(2) to lay on the Table—

(2) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
section 114 of the Gold (Control)
Act, 1968: — :

(i) The Gold Control (Speci-
fications of Standard Gold Bars
and Conditions of Refining)
Amendment Rules, 1978, 1978
published in Notification No.
5.0. 493(E) in Gazette of India
dated the 5th August, 1978,

(ii) The Gold Control (Specifi-
cations of Standard Gold Bars
and Conditions of Refining)
Second Amendment Rules, 1978
published in Notification No.
S.0. 494(E) in Gazette of India
dated the 5th August, 1978,

(iii) The Gold Control
(Forms, Fees and Miscellaneous
Matters) Second Amendment
Rules, 1978, published in Notifi-
cation No. S.0. 496(E) in
Gazette of India dated the 5th
August, 1978. [Placed in
Library, See No. LT-2765/78].

(b) A copy of Notification No,
G.S.R. 441(E) (Hindi and English
versions) published in Gazette of
India dated the 2nd September,
1978 together with an Explanatory
memorandum regarding levy of
export duty of Rs, 50.00 per tonne
of barytes, under sub-section (3}
of section 7 of the Customs Tarifl
Act, 1975. [Placed in Library.
See No. LT-2766/78].

(c) A copy of Notification No,
G.S.R. 463(E) (Hindi and English
versions) published ijn Gazette of
India dated the 20th September,
1978 to ether with an explanatory
memorandum regarding exemp-
tion of certain brands of Cigars
and Cheroots from Excise Duty
issued under the Central Excise
Rules, 1944. [Placed in Library,
See No. LT-2767/78],
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(d) A copy each of the following
and English
versions) under section 159 of
Customs Act, 1962: —

(i) GS,R. 445(E) published
in Gazette of India dated the
6th September, 1978 together
with an explanatory memoran-
dum regarding increase in export
duty on Coffee,

(ii)) G.S.R. 447(E) published
in Gazette of India dated the
7th September, 1978, together
with an explanatory memorn-
dum regarding reduction in ex-
port duty on Tea,

(iii) G.S.R. 448 (E) published in
Gazette of India dated the Tth
September, 1978, together with
an explanatory memorandum
regarding reduction in import
duty on electrical insulation
paper board,

(iv) G.S.R. 449(E) to 451(E)
published in Gazette of India
dateq the 11th September, 1978
together with an explanatory
memorandum regarding reduc-
tion in import duty on certain
items imported for the manufac-
ture of certain electronic com-
ponents.

(v) GS R, 455(E) to 458(E)
published in Gazette of India
dated the 16th September, 1978,
together with an explanatory
memorandum regarding reduc-
tion in import duty on certain
items import for the manufac-
ture of certain electronic com-
ponents,

(vi) G.S.R. 464(E) published
in Gazette of India dated the
20th September, 1978 together
with an explanatory memoran-
dum regarding rate of exchange
for conversion of Swis Frances
into Indian currency or wvice-
verse, .

(vii) G.S.R, 465(E) published
in Gazette of India dated the
2oth September, 1978 together
with an explanatory memoran-
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dum regarding rate of exchange
for conversion of Canadian
Dollars into Indian Currency or
vice-verse,

(viii) G S.R. 485(E) publish-
ed in Gazette of India dated the
1st October, 1978 together with
an explanatory memorandum
regarding rates of exchange for
conversion of certain foreign
currencies into Indian currency
or vice-versa. [Placed in Library.
See No, LT-2768/78].

CONSTITUTION (FORTY-FIFTH
AMENDMENT) BILL

RETURNED BY RAJYA SABHA WITH
AMENDMENTS

SECRETARY: Sir, I lIay on the Talble
of the House the Constitution (Forty-
fifth Amendment) Bill, 1978, which
has been returned by Rajya Sabha
with amendments,

ASSENT TO BILLS

SECRETARY: Sir, I lay on the
Table the Press Council Bill, 1978
passed by the Houses of Parliament
during the last session and assented to
since a report wag last made to the
House on the 31st August, 1978,

2. sir, I also lay on the Talbe copies
duly authenticated by the Secretary-
General of Rajya Sabha, of the follow-
ing five Bills passed by the Houses of
Parliament during the last session and
assented to:—

(1) The Maintenance of Internal
Security (Repeal) Bill, 1978,

(2) The Passports (Amendment)
Bill, 1978,

(3) The Indian
(Amendment) Bill, 1978,

(4) The Metro Railways (Cons-
truction of Works) Bill, 1978,

(5) The Delhi Police Bill, 1978,

Explosives
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12.10 hrs.

RE. DISCUSSION ON THE COMMU-
NAL SITUATION IN THE COUNTRY
—Contd.

MR. SPEAKER: We shall now take
up the Call Attention ....(Interrup-
tions). So ar as Aligarh is concerned,
it is under judicial proble. I have
sllowed a common gquestion which in-
ciudes Aligarh because it covers
throughout India, which is not under
judicial probe. Moreover Aligarh is a
State subject....(Interruptions) So far
as the other thing is concerned, I have
disallowed and my order stands.

SHRI C. M. STEPHEN (Idukki):
May I make a submission on this?
This is a matter on which your Secre-
tariat must have received a long num-
ber of motions. It shows the concern
widely felt in  this country on this
yuestion. I am not pointing out Ali-
garh only, communal tension is surfac-
irg throughtout the country which
could not be covered by call attention.
Call attention has got its limitations.
Different aspects of this question will
have to come in. Therefore, a full-
fledged discussion on this matter is
necessary whether on adjournment
motion or 184. So kindly see that an-
cther opportunity is given to the House

to have full fledged discussion on this
‘matter.

SHRI YESHWANTRAO CHAVAN
(Satara): Mr. Speaker, we raised this
question with you  yesterday in the
meeling with leaders of opposition
parties and  groups. You were kind
enough to agree to allow some sort of
a long.time discussion on this issue.
It is not only what has happened in
Aligarh. The technical part of it, the
judicial probe etc., is only about the
first part of it. After the appointment
of a commission also, later on certain
events have taken place which are
certainly painful. Aligarh certainly
underlines the communal situation in
the whole country. It is a matter of
concern to every Member here, cutting
Across party lines. I think it is na-
tional issue angd it should be very pro-
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perly considered and examined in that
proper perspective. It should be dis-
cussed on a long term basis.

(Interruptions)

12.13 hrs,

RE. PRESIDENTS ORDER IN RE-
LATION TO THE UNION TERRITORY
OF PONDICHERRY.

SHRI A. BALA PAJANOR (Pondi-
cherry): In the midst of all this noise,
you allowed the Minister of State to
lay item No. 7(2) on the table of the
House. He has conveniently put it
without referring what it is. He has
stated that on 12th November an Order
was passed to dismiss the Pondicherry

Ministry and thereby Assembly there
was dissolved

They are the great protectors of
gemocracy in this country. When
Assemnbly was called for to meet on the
24th they dismissed it without any
sense of shame in the selves. You
belped them also.

MR. SPEAKER: No.

SHRI A, BALA PAJANOR: Because
there was such an amount of noise.
Under item 7(2) he says that an Order
dated 12th November, 1978 by the
President of this country. What is it?
It is for dismissing an elected Govern-
ment and too much backed. He prov-
ed majority there. If there i any
corruption charge, if there is any alle-
gation against it, you must have given
them an opportunity. But, on the con-
trary, you have listened to the bureau-
crats there and dismissed the Assembly
without any consideration for these
people, After all, you know, Lt. Gover-
nor had called for the Assembly to
meet on the 24th 10 or 12 days are not
going to matter much. What prompt-
ed these people to come and dismiss
this Assembly and this Ministry at all,
1 cannot understand. These people are
proclaiming themselves the greatest
defenders of democracy. They were
hooting just now before that. Where is
the evil, I want to know it?
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+ You know for 3 1/2 years Pondicher-
ry was under the President’s rule.
We are the Dbitterest part of it. 19
months of emergency-these people are
talking a lot about it. For 3 1/2 years
we have been under the cudgles of cer-
tain individuals there. 1,500 miles
away, being in Delhi, you are not able
to follow...

MR. SPEAKER:
make a speech.

You have not to

SHRI A. BALA PAJANOR: It is a
very important matter. He is laying
cn the table. I am opposing his laying
cf this matter on the table.

MR. SPEAKER: You have mention-
2d that.

SHRI A. BALA PAJANOR: Item
No. 7(2)—laying by the Minister of
State Shri Mandal. Without knowing
where is Karikal, where is Pondicher-
ry, be comes forward and says it is
dismissed. So, I object to it.

MR. SPEAKER: So far as Aligarh is
concerned...

(Interruptions)

SHRI BALA PAJANOR: I call for a
division. I am opposing this. I call
for a Division. I oppose its laying on
the table. In that noise and shouting
you allowed them to lay on the table.
If lung power is going to be the order
of the party, then my performance, my
party’s performance will be different.
1 oppose item 7(2). I ask for a divi-
sion.

(Interruptions;

12.17 hrs.

re. DISCUSSION ON THE COMMU-
NAL SITUATION IN THE COUNTRY
—contd,

SHRI K. LAKKAPPA (Tumkur):
You hear me. Then you can give &
ruling.
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MR. SPEAKER: I am not giving any
ruling whatsoever at all. 1 am merely
informing  you. Yesterday, at the
leaders’ meeting it was agrred that
there should be full term debate on the
communal tension in India and in
particular about Aligarh.

SHRI K. LAKKAPPA: Role of R.S.S.
(Interruptions)

MR. SPEAKER: That had already
been decided yesterday. We are giv-
ing you full debate on that subject.
Therefore, there is no point ..

(Interruptions)

SHRI K. LAKKAPPA: I am on a
point regarding  procedure. I would
like to submit that I quile appreciate
the point,..

MR. SPEAKER: But I do not appre-
ciate interfering in the matter.

SHRI K. LAKKAPPA: Rule 56 is re-
garding motion or adjournment. But
Rule 60 is very clear—

“Provided that where the Speaker
has refused his consent under rule
56 or is of opinion that the matter
proposed to be discussed is not in
order he may, if he thinks it neces-
sary, read the notice of motion and
state the reasons for refusing consent
or holding the motion as being not
in order.”

Even in Assemblies....

MR. SPEAKER: Assemblies are not
precedent for me.

SHRI K. LAKKAPPA: I will read
out the latter part. After the judicial
enquiry was ordered, the resultant in-
cident....

MR, SPEAKER, 1 see no point,

SHRI K. LAKKAPPA: Please read
our adjournment motion,

MR. SPEAKER: Shri Unnikrishan,
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SHRI K. P, UNNIKRISHNAN (Ba-
dagara; I hope you have read my
motion,

MR. SPEAKER: I suppose you have
read my Order also.

SHRI K. P. UNNIKRISHNAN: It has
only been vrally communicated to me.
It is a wiser question regarding the
failure of not only the Government of
Uttar Pradesh but the Lreak down of
the constitutional machinery in the
State of Uttar Pradesh. Aligarh is
only a symptom. It iz only a conclusive
evidence. Minorities in Uttar Pradesh
feel insecure. It ijs not onlv in Aligarh
but a number of incidents have taken
place throughout the State and this
Gevernment has completely failed to
provide any democratic administra-
tion under the provisions of the Con-
stitution.

It is a very serious matfer. It covers
a wider ground. That is why [ was
drawing your attention to jt. It is not
only about Aligarh bhut covers a wider
issuc. You should not have admitted
this motion of calling attention.

Mr. sSPEAKER: Calling attention is
a different matter. It was admitted
earlier. Thereafter the other notices
came.

SHRI VAYALAR RAV] (Chirayin-
kil): If we discuss the calling atten-
tion, the relevance of a further discus-
sion will not be there. So, you must
say now that the calling attention may
be dropped.

MR. SPEAKER: Yesterday at the
leaders’ meeting we had agreeq that
there will be a discussion on this
matter of communal tension through-
out India. Admission of the calling
altention  does not preclude further
discussion. In the past also, we have
admitted calling attention and later we
have discussed the matter on wider
¢ )ssues. I will certainly persuade the

Business Advisory Committee. I do
j ot see any gifficulty in the Business
i Advisory Committee agreeing to the
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proposal. (Interruption). Nobody will
dictate to me nor will I take orders.
This is a very important matter and
there are other important matters, I
am placing it before the Business gdvi-
sory Committee,

SHRT SHYAMNANDAN MISHRA
(Begusarai): When such an occasion
arises, when there is pressure for ad-
mission for a full-fledged discussion,
would not the Chair consider it appro-
priate not 1o allow a calling attention
so that there is no repetition? Even
if it had been allowed, there can be ai
amecndment of the agenda at the ins-
truction of the chair. There is absolu-
tely no  difficulty about it. What
difficulty can arise? At any moment,
it is in the powers of the Chair to
amend the agenda of the day. There-
fore, when such an woccasion arises,
my submission is that the Chair should
take pains to amend ithe order paper
of that day so that a fuller discussion
is allowed on the subject.

MR. SPEAKER:
tion will not come
fuller discussion.

SHRI SHYAMNANDAN MISHRA:
It may not, but for future guidance of
the House ] would like you to see that
there is no repetition about it .

MR. SPEAKER:
the calling attention.

SHRI A. BALA PAJANOR:
about the point I traised?

The calling atten-
in the way of a

Now we take up

What

MR. SPEAKER: So far as Jaying a
paper on the Téble is concerned, there
is nothing like having a division. The
paper is laig on  the Table; nothing
more than that. If you want anything,
you must give notiee uynder rule 184
or 193 for discussion.

SHRI A. BALA PAJANOR: I am
bringing to your notice the manner in
which they have done it. They are
very eloquent about saving democracy.

MR. SPEAKER: You have already
mentioned all that. If you want you
can give notice under rule 184 or 193.

T T : .
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SHRI A. BALA PAJANOR: We will
do that. For that we do not require
any encouragement from them! (Inter-
ruptions).

12.24 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC
IMPORTANCE

COMMUNAL RIOTS IN THE COUNTRY

SHRI M. V. CHANDRASHEKHARA
MURTHY (Karnataka): Sir, I call the
attention of the Minister of Home
Affairs to the following matter of ur-
gent public importance and ] request
that he may make a statement there-
on:—

“The increasing trend of commu-
nal riots in the country, and in Ali-
garh in particular where riots have
been continuing for the last two
months.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL):
Sir, Government apreciates the concern
about the situation in Aligarh and I
feel | should deal with it before I come
to the general situation,—the subject
matter of this Motion. So far as Ali-
garh is concerned there can scarcely
be any doubt that it must cause all of
us deep anxiety and apprehension, It
arose out of a prevalent state of ten-
sion owing to a rivalry in_a wrestling
bout. It resulted in the stabbing of a
rival wrestler who belongeq to anti-
social elements and his death on 5th
October, 1978. When his dead body
wag taken away in a procession, anti-
social elements resorted to arson, lo-
oting and stabbing. 11 persons were
killed "and 34 injured 56 shops/houses
were set on fire/looteq and the loss of
property was about Rs. 3.5 lakhs. The
officers on the spot who allowed the
dead body to be taken away have been
transferred pending further action.
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U.P. Government has appointed a
Commission of Inquiry with Shri S. K.
Verma, Retired Chief Justice of- the
Allhabad High Court as its Chairman
to inquire into the riots. Its terms of
reference are as follows: —

(a) ascertaining the facts regarding
the incidents including the number
of casualties and the causes which led
to those incidents resulling in inju-
ries to public servants and others.

(b) assessing the manenr of handl-
ing of the situation by local autho-
rities concerned ang ascertaining
particularly, whether adequate steps
were taken and also whether the
force used (including firing) was jus
tiied and commensurate with the
requirements of the situation.

(c) assessing and fixing the res-
ponsibility, and the extent thereof,
relating to the said incidents. The

Commission shall complete the in-
quiry within a period of {four
months,

The report of the Commission is be-
ing awaited. In the meantime, on
6th November 1978, consequent to ru-
mours spreading over a stabbing in-
cident between two persong both be-
longing to the minority community,
communal trouble again flared yp. On
8th November, there were several
incidents of stabbing and firing by
members of public. Police had to open
fire. 16 persons lost their lives in
these incidents and the number of in-
jured is 32. 34 houses were affected
by arson and looting and the Ioss of
property is about Rs. 1. 75 lakhs,

U.P. Government has decided to ex-
tend the term of the Verma Commis-
sion to cover these communal riots as
well.

The Central Govt. rendered appro-
priate assistance to U.P. Government
at their request by despatching units
of CRPF and BSF to Aligarh.

-

The Chief Minister, UP has announc-
ed financial assistance up to Rs. 5,000
for each person killed and Rs. 500/ and
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250/- respectively to each idividual
who received a serious or a minor
injury. It has also been decide to
-give financial assistance to those whose
property was destroyed/ looted. The
Prime Minister has also contributed
Rs. 75,000/~ from the National Relief
Fund.

Although there have been no inci-
Jdents since the 8th November, the
‘situation is still tense. The present
need therefore is to ensure by vigi-
lance and deployment of security for-
ces {c defuse the situation and this is
hbeing attempted by the U.P. Govern-
ment agnd local authorities. It is upto
us also to ensure that nothing is said
or done which would feel the fire of
.communal feelings in the area. I would
appeal to all sections of the House tO
-exercise thejr restraining influence on
‘various elements both local and out-
:side.

The Government has to await the
report of the Commission regarding
‘the incidents and the cases leading to
‘them, the manner of handling of the
‘situaticn by [ocal authorities, and
assessing and fixing the responsibility
relating to these incidents. I would
dike to assure the House that neither
dhe Central nor the State Government
will shirk their responsibility for deal-
ing adequately with those responsible,
‘whoever they may be.

As regards the general] communal
=situation, while there is no cause for
romplacency, it appears that overall
«onditions are somewhat improving
and the situation appears to be under
control. I would not like to enter into
comparison with past figures, on the
basis of which the position is not un-
favourable, but the fact remains that
even a gingle incident is a matter that
should be classified as disgraceful.

This problem was discussed by the
Prime Minister with the leaders of
‘the Opposition parties in Parliament.
The Chief Ministers’ Conference held
An the month of September also dis-
Cusseq this question and the need for
Taking a strong and deterrent measures
#o stop communal riots occurring any-
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where in the country was highlighted.
Suitable guidelines have been issued to
Government both officially and demi-
officially from the Prime Minisfer to
the Chief Ministers. There is reason
to believe that generally the overall
situation is under control and even the
expected repercussions of the most
regrettable communal incidents in Ali-
garh have been avoided.

SHRI RAJ NARAIN (Rae Bareli):
Sir, on a point of information,

MR. SPEAKER: Where js the ques-
tion of point of order?

SHRI RAJ NARAIN: I am going to
give you a point on information.

MR. SPEAKER: Mr. Raj Narain, it
is not allowed under the rules; it is not
allowed.

SHRI RAJ NARAIN: I is perfectly
parliamentary.

MR. SPEAKER: It is Parliament.
That is why we are governed by rules.
The rules do not permit it. If I al-
low you, I must allow others also.

SHRI RAJ NARAIN:: You are not
understanding my point of order.

MR. SPEAKER: Thers is no point of
order. You are giving a point of in-
formation, There is no point of
order in that.

SHRI RAJ NARAIN: Sir, may I
submit. . .,
MR. SPEAKER: Please quote the

rules. Please tell me what is the

rule that is breached?

SHRI RAJ NARAIN: It is a point
of order.

MR. SPEAKER: What is the rule
that is breached?

W W ATOAW AT WTE
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MR. SPEAKER: No, it is not a
puint of order. A point of order should
be about the breach cf either a rule
or a constitutional provision. Unless
you tell me what is the rule that is
breached, I cannot allow it.

SHRI RAJ NARAIN: It is the most

important breach of the rule-—giving
wrong information about dcath,

MR. SPEAKER: No, it is not.

| T ATOW® : §71 T IT 3
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MR. SPEAKER: Mr. Raj Narain,
you are a very senior member. You
must know the rules,

SHRI RAJ NARA'N: Because I
know the details, that is why I am
saying all this.

MR. SPEAKER: I am sorry, 1 can-
not allow it.

SHRI M. V. CHANDRASHEKHA-
RA MURTHY: As the Janata Party
came to power at the Centre, the
communal riots in the gountry is
rapidly increasing; more particularly
it is frequently occurring in the States
where the Janata Party is in power.

SHRI RAM DHAN (Lalganj):
What about Andhra?

SHRI M. V. CHANDRASHEKHA-
RA MURTHY: I will come to that.
During the emergency actually there
was no communal clash in the count-
ry. Then the communal organisa-
tions like the RSS were totally ban-
ned. Evep Shri Ram Naresh Yadav.
the Chief Minister of Uttar Pradesh,
admitted that after the lifting of
emergency and Janata Government
coming to power, communal riots are
rapidly increasing in the country....
(Interruptions)

MR. SPEAKER: Please do not in-
terrupt.
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SHRI M. V. CHANDRASHEKHA-
RA MURTHY: It is a crying shame
that communal riots are breaking out
in Aligarh frequently. In the first
riot on 5th October, which left be-
hind a dozen dead, the curfew was
imposed indefinitely in a part of the
troubled town. After three weeks the
trouble starteq again and the situation
continued to be tense, I appeal 1o
the Government to try honestly to
find out some permanent solution to
put an end to all communal clashes
throughout the country,

As reporteq by the pres; and in my
opinion, the RSS is responsible for all
these communal riots in Aligarh. ...

(Interruptions)

MR. SPEAKER: Please do not inter-
rupt him. He has a right to give his
point of view. The Minister would
deny it, if he is wrong....(Interrup-
tions)

SHRI M. V. CHANDRASHEKUA-
RA MURTHY: Evein a scnior Janata
Party leader and former Health Min-
ister, Shrj Raj Narain, had also ac-
cused the RSS of fomenling commu-
nal unrest in Aligarh and other parts
of the country. It is reporterd in the
Newspapers. ... (Interruptions) 1 ap-
peal to the hon. Prime Minister, Shri
Morarji Desai who is in charge of
Home Affairs, a real Gandhian and a
lover of secularism, to ban the RSS
immediately throughout the country to
prevent further communal riots in the
country. By mere stopping of drilk
and sakhas in Aligarh town, it will
not yielg any better results. At least
I request the Home Minister to ban
RSS in Aligarh on a trial basis....

(Interruptions)

Further, I plead through you that a
full-fledged debate is essential op this
senstive ang important subject.

MR. SPEAKER: That you have al-
ready mentioned.

SHRI M, V. CHANDRASHEKHARA
MURTHY: I want to put some specific
questions to the Minister:

(1) Whether RSS is responsible
for all communal riots in the
country? '
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(2) If so, what action the Govern-
ment propose to take?

(3) Is Mr. Navaman, the former
Janata Party President, who is said
to be responsible for all these riots
in Aligarh, has been arrested? If
not, why is the delay in taking
action?

THE PRIME MINISTER (SHRI
MORARJI DESAI): If the anxiely of

-the hon. Member is only to
damn the Janala Party Gov-
ernment, he can doso, [ have
no gquarrel with him. He can do

whatever he likes. But to say that it
happens onlv where the Janata Party
Government is there, is not true at
all'and is far from truth. I do not
want to recount incidents elsewhere
because that does not{ mean that I want
to justify any incident anywhere, and
I do not want to blame those govern-
ments. But these incidents are wrong,
they are a matter of shame for all.
That is what we are saying. It was
not .said before by them at all when
it was their concern. But I have no
hesitation in saying it. We have got
to stop it, I have no doubt about it.
And what happened in Aligarh is a
matter now ynder judicial inquiry. I
cannot, therefore, discusg it here and
give a view which might prejudice it
and which will not be fair either to the
inquiry or to the House. It is not,
therefore, for me just now to say
any thing, but. any way it
has been said that the inquiry will be
over soon. We have said it must be
finished within four monthsg and who-
ever are responsible will be dealt with
strongly. That I can say and I do not
think anybody will have to complain
about it. Beyond that, I do not wish
to say anything.

SHRI M. V. CHANDRASHEKHARA:

MURTHY: He has not answered my
guestions.

., MR, SPEAKER; He has answered
tully your quesfions. He said, the
matter {5 under judicial inquiry. Who-
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ever is responsible..
(Interruptions)

MR. SPEAKER: Do not record.

MR. SPEAKER: I am not allowing
anything except under the rule.

(Interruptions)

SHRI C. M. STEPHEN = (Idukki); I
rise on a point of order. The point of
order is this. Under the rules govern-
ing Call Attention notices, the Member
who has given notice is entitled to ask
a question and a reply has got to be
given. The question was asked, the
reply has not been given saying that
because of the judicial inquiry he is
not able to give the reply. You allow-
ed this question after considering the
fact that there is a judicial inquiry
pending. The rules contemplate ask-
ing a question and giving a reply.
Regarding the judicial inquiry, the
terms of reference to the judicial
inquiry which were reag out by the
Minister in his answer {o the first
question do not cover the question as
to whether the RSS is involved in U.P.
or not. Therefore, the question put
by the Member will have to be answer-
ed. The Minister is violating the
rules if he ig avoiding the answer to
the question.

MR. SPEAKER: I have overruled
the point of order. The Prime
Minister has said, as to the persons
responsible is one of the terms of
reference.

(Interruptions)
SHRI C. M, STEPHEN: This is a
very important matter and there is no

use in our remaining, We are walking
out.

Shri C. M. Stephen and some other
hon. Meémberg then leff the Lok Sabha.

(Interruptions)
MR. SPEAKER: Don't record.
WY AR ATOAN : JA QITE A
2 fF =gt o< ux qAfmos swrad &
@ g S

rmp—

**Not recorded.
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[s T ATiqer)

Judicial enquiry is legal action, and
there is also political action. There
‘are two parts of it
/| T w1 A o fmar argar
otz gfifgs gaAEd 3¢ F1 a9
FUNT AFT A qALFT TET
IFFT Fqrd  IAEFH fzar wgar
T AT qg 74l #§ &6d f& THAT
IAif T A4 T AT 1 g, WTE
faiz 2 fs e A7 adrEs T
%A ¥ I OAKRE §, 57 9 & A7 A@S
gEydE & 98 A1 AT FAOH 41T A
FaTar 2, a3 fearss 71 i s w1 7ar
4 ar 77 f5a w1 T3 740 a0 Ffw= F
qarAifzsa weywe § s a7 374 A9
NAEFACAATERII A, I8 &
far waddz #1771 & A @Y
g ofzar #ar £ G & T8
art qare wa Tfeq )

MR. SPEAKER: I do not think there
ig any point of order. He has answer-
ed the question.

WY A ATA@A : GTT A [FTA
®1 SRAT AT

SHRI MOHD. SHAFI QURESHI
{(Anantnag): He had asked the Prime
Minister ior the terms of reference of
this inquiry and whether they include
the involvement of the R.S.S. Till
such time as the R.S.S. is banned—
Government might in its wisdom
take its own time—will the hon. Prime
Minister say that the drills or shakhas.

MR. SPEAKER: That was not the
question put. No point of order,

ot fawa gare wwpan  (zfaw
fzedfl) : werq wgiza, arsarfas @
MNAMF LN R L, TG WM& ATR
9T a8 g1 w5 ¢ W 1afe %A
| BT A7 T QUL & GAUH § WA
ANT £, 7 F A F1aard K Ay

wifgr | & arew fafaeet siga &
FgAT g § v o\ sw Frargw
fE &w & w=C OF §2 27 93 THCAEAY
& w9a qr9i 97 93f reA ¥ foq w0
¥ At w1 91 ferg-nuemrAl s w4
o< fgg-feai & 17 o &4 9T gzard
F4 F1 qfowm sT @ € ? w0 %8
a1 ¥ T 17 far s wFar  fr faell
# W 13 fgg-fewai w1 ®wagr sa¥
# Fifow &4 ®1 7 | FiT oF §z
9zd g7 AR fggeara § «1 qoe wrE%
FT daTE FT 24 &1 a7 W arfsw s
Wr g A zx arfsw & w27 95 #)
aTAT FT KA AT TFT 70 W I§ H1
TR 3a F AR FI O IAT AT Y
agfaad &t o a1 art fegears § 39
Gara & fea, a1 58 F1 7990 aga
T OAFAT & | FqT I§ «rq H B
TFHIC FC gvar & e fom feq war
TEAATA F) GV HEYATH & TiogH AN
& &M ¥ W, 91 I8 aww T ®@T AT
a7 W@ 7\ T F0w A1 ogRar gfma
widh & awd 7 ¥ agi @Y ¥ W% oA
® zqrag ¥ wrfaw 7, 7 38 F1 s
FT1 IJr T F AT A §IT Mg K
“omar odl, gIWT' ¥ S1¥ 4y
@ ;T IF X AIE FA qId FIOWY
e ¢ f& 7 ol ¥ fami
agh § X T I5AT 41 KR AleTAAN
® 1 M 9 47 I8 F WAL 25 A
T¥ ¥ 91 KR F I 7T FAF T a7
Al 9, ag & Sy WgAT g 1 ww @
T I@HT WA WmwA A F ¥ 47,
AT A I AT IA X ITHTAH AGT A
a7 afew & Ia 1 I7 qET F F AW,
gt AW e qaeE g g &
ArAr AT § fr s 9gAe qaEw w7,
i awifas gt §1 9o wor
arer | AT AT F A Tg@A Ay

**Not recorded.
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g i & fasrs w= sTaad #1 aE
W % & red Fo-agh w5 & | @
TFT @7 A TA &7 agF T JA7
WEFTH T THWT aqi & wE, ag #
XL HAT AT F GO TTEAT F |

§ g W STAETdY T ATEA B
ff w193 & W< 5 WA A1 IAT FT
feafa 921 g1 @ & ®ix I4 F faw A
§® IIEAT A MToTHOGAO FT ATH ATH
FY FIOT FY §, T AR FY 51y T2
¥ wead ) seArE WA 39 fax aglh
Az 4 /T I Z8 419 F A0
#I 41 fF T4 § WrToTHTHo T 1Y
g 1 ¥ & merar 12 fRawmT @Y
at Mfew gd, fou # fadsra stfww
# adl s wifas go @, 98 difen &
w7 Wt @2 fegAi AT quwwAi
7 fam £7 ag 7@ f* 38 & wva g-
e gAIHTH F1 19 & AT ZH S A
ferg Wi AweaAi @1 FE I A E
weqy RER4, FfHar w7 § fggeaa 1
Tiw famesa & fwo, fggearn & amge
s1 %7 fgegraty &1 3w fames &
faa ag wa wifsim &1 s =& &0
weE wERA, WG @ F o o F
wRT /g {68 & FqT, WG F HRT
avs fwg ¥ FU¥, Wy T_W F,
R[arE §, wervre ¥ & fry & A7
¥ Wy ER A Ao T § Fi W gfear
¥ fergear= #Y g9 @vra FIHT AEA
€ W gfvay & oy & WIS q TH AE
F AT FT AT FCR E |

I AW | g7 fgrgears § w1 W
TF Wl ATsAdET & wiEHy 1 AFETH
UEHAAT & A ag gw & & fow & o
I A1X G 1 AT AW & WEC, GHHYT
¥ W= g i ¥ wew arei § fggsl

—
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®Y HeAT SA1RT § | K AT A ¢ wwfe
T2 & Sv¥ WY fggwi &1 wiofa wfas
H2Y | ww 9g FEAT {7 Faw qregAd @
F st o Y wears fea s @

AT ag @1a gfea 9T ®T AvEET
(Interruptions)

MR. SPEAKER: No. I do not allow
any reference to Pakistan.

i faor T Ao ¢ W ST
fe fefmas Sxaradr g1 @ & a=
fT g ww Fwr 51 fg=s =i 1 @V
2?7 & wwd § fF sEifmae dEarat
¥ 7 AW & TEY F7 G2RT &7 7O
st qfifmae sFaad & w@ ard
SIEE R G

weqer warew, & FEgHT WvEgar €
f wa et ofF w12 frgears & wwae
TY wa1w #1 2@ Wi ag W) ¥4 iy fFa

A7 § ¥ AW TuF HE FIA FI W@
& | (Interruptions)

MR. SPEAKER: Don't record.

SHRI MORARJI DESAI: As I said -
in reply to the previous question—
since a judicial inquiry is going on, F
cannot give any opinion about who is
responsible for this until that opinion
comes—the same thing applies to the
question of my hon. friend. I cannot
give any opinion about the stalement
he has made. That is why an appeal
was made when the statement was
made that let us not say anything
which will increase the tension or in-
crease this malady further. That is
what I would like to appeal to all con-
cerned.

Y woiw feg walfar (z=iam)
swd, sav 93w F wrewarfaw anrs,
farce gd w1 oz wrETay feafa w17

**Not recorded.
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st si Fag weifaar | _

I8 ¥ AW WA w1 o= 9 Wi
HFT OF &I WAFT T & | FqT I
2w & warg wal o A, fom ¥ ge F
wiwFw g fawm oY &, gar saa F
sfmsr g & g8 T F1 T
FITE 7 W& aF TH TN FT FT700 750
E31 SreAT aq aF Arwifas a9 F7
&Y & oY A1 qow wrE &1 fawer
g§ feafg ot 2r 5§ g

TNT gEIA  NOF HET HIT T
war & fac fF 9= aF IqAT AWM F
9= § azi & Wrio STo &1 74T gavaT
sirar a7 as gg feafa qued arshr =8
2\ 9@ % IAL TIT FT MAT TH wEw
dim ¥ gl § )@ fead wmsfas
gwar At ¢ a«% as axa faq 9fq
fex feafa famzdy & @A | X waY
g1 a1 f& 9g@arT &1 @w 69 F
FaxFrF e EAE fF 38 F fag
wia fame 8 7 #1135 & fwo T
N ofem fodmrzafi 7 s as &
fag agi 1 faq A faa s gra &
agi F gwrafaF  saedr g, foriee
adt 2 ? % ardt F1 518 qEEA
fag—arg @ mag ¥ g% &, a9a9x
# g% & a1 F179T 1T F@+F F fory-
gHt T ANTT FAT &1, T IAT A&W
1 gL famrare w4 8 7

ITTF AT I & HAF AW
FV g1 TG AU AT AT A g4
st M & wgar wgar § w5 7 @A
g wh | mfan @3 frweq S0
FV "9 FZr37 AT TR FATT HF IT*
A 97 fasrgd | a4 W Ey
AFr AFFT Y AFAT 1 SALA A
31 B8 N gfeqrs Ay & o oy 737t
qq 10T §, ¥ 5qr faw @ §
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Procedure Re, C.A. 328
(Announcement)

SHRI MORARJI DESAI: The hon.
Member has made a suggestion about
the I.G., Police there......

SHRI RAJ NARAIN: And the Chief
Minister too.

SHRI MORARJI DESAI: The same
reply I have to give. Unless the judi-
cial inquiry fixes the blame on some
persons, I cannot say anything. In the
meanwhile, I suggested to the Chief
Minister to see that any officers who
ar not capable of dealing with the
situation should not be allowed to deal
with it,

MR. SPEAKER: Shri Faquir Al
Ansari—not here.

RESIGNATION BY MEMBER

MR. SPEAKER: I have to inform the
House that a letter was received in
Lok Sabha Secretariat on 16 November,
1978 from Shri S. D. Somasundaram,
an elected Member from Thanjavur
constituency of Tamil Nadu, resigning
his seat in Lok Sabha. I accepted his
resignation with effect from 16 Novem-
ber, 1978.

12.52 hrs.

ANNOUNCEMENT RE: PROCEDURE
FOR DEALING WITH CALLING AT-
TENTION NOTICES

MR. SPEAKER: Members will re-
call that on the 6th December, 1977 1
had made an announcement regarding
the procedure to be followed for deal-
ing with Calling Attention notices. In
accordance with that procedure, Call-
ing Attention notices received upto
10.00 hours on a iay, in case not select-
ed by me on that day, lapse under
provisions of rule 197(5). Any Mem-
ber whose notice had not been select-
ed had, however, the right to revive
his notice for a subsequent day by
giving a fresh notice and such notice
was considered by the Speaker along
with other notices received for that
day.
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A number of Members had sent
suggestions to the Rules Committee
that in view of the difficulties ex-
perienced by them in repeating the
Calling Attention notices on the same
subject from day to day, when a Call-
ing Attention on a subject was select-
ed, notices on the same subject
received earlier might also be taken
into account for the purpose of ballot-
ing names of Members for inclusion in
the List of Business. The Rules Com-
mittee considered the matter at its
silting held on the 28th October, 1978.
It was decided that Calling Attention
notices might be kept alive till the end
of the week.

In view of this decision of the Rules
Committee, I propose to follow the
following procedure:

(i) All Calling Attention mnotices
received in a week will be kept
alive and placed before me from day
1o day along with notices received
upto 1000 hours on the day on which
the notices are put up to me.

(ii) On the last day of the week
on which the House sits, the notices
received upto 1000 hours on that day
will be considered by me and all the
notices which are not selected shall
he deemed to have lapsed and no
intimation about this will be given
to the Members.

(iii) Notices received after 1000
hours on the last day of the week on
which the House sits will be deemed
to have been received for the day on
which the next sitting of the House
is to be held and these will be valid
for the following week.

In other respects the procedure
announced by me on the 6th December,
1977 would continue to be followed.

12.54 hrs,

STATEMENT RE. IAF PLANE
CRASH AT LEH ON 19-11-1978

hMR- SPEAKER: The Defence Minis-
T to make a statement regarding IAF

KARTIKA 29, 1900 (SAKA)
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Plane Aircrash on 1_9th November,
1978 in which a large number of lives
were lost.

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): Mr. Speaker,
Sir, with sincere grief and the deepest
of regret, I have to communicate to the
House the very sad news that an Air
accident occurred at Leh yesterday
morning in which 78 valuable lives
were lost.

A transport aircraft of the IAF was
engaged in an Air Maintenance
Mission to Leh from Chandigarh on an
airlift operation of the kind which is
routine between Chandigarh and Leh,
specially during winter months. The
aircraft had FIt. Lt. A. M. S. Tanwar
as Captain, and six other members of
the Air Force crew, and 70 Jawans of
the Army as passengers.

When the aircraft was approximate-
ly about two kilometres short of the
touch down point at Leh airport, it
reportedly spiralled down sharply to
the right and struck the ground short
of the runway. As a result I the
accident, the plane caught fire and
suffered total damage, but what is
more grievous, all the 77 persons on
board lost their lives on the spot.

In addition, one civilian lady was
hit by the crashing aircraft on the
ground. $She suffered serious injuries
to which she succumbed sometime

later.

The weather en route and in Leh
was satisfactory. The flight appears
to have been uneventful until just be-
fore landing. The crew of the aircraft
were fully qualified and competent to
fly the mission; in fact, all of them
had carried out similar missions a
number of times before.

The exact cause of the accident is
not known on account of the serious-
ness of the accident anq the large
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number of valuable lives lost, a
high level Court of Inquiry has
been ordered under the leader-
ship of an Air Vice Marshal. The
Court of Inquiry will comprise
flying and technical members with
considerable experience in operation
and maintenance of this type of air-
craft, a representative of the Directo-
rate of Aeronautics belonging to the
Defence Research and Development
organisations; and the Director of Air
Safety in the organisation of the
Director General of Civil Aviation.
The Court has already been put to-
gether and is being flown out to Leh
today. It will go into the case or
causes of the accident.

Soon after receipt of the report of
the accident, the Air Officer Command-
ing, Chandigarh visited Leh. The Air
Officer Commanding-in-Chief, Air
Marshal Dilbagh Singh, Western Air
Command, hag also left for Leh.

Under the recently revised arrange-
ments, every member of the Air Force
crew, as also all the Army Jawans who
have lost their lives in this unfortunate
air accident, will receive  ex-gratia
assistance of Rs. 1 lakh per family.
Arrangements are being made to dis-
burse this assistance as speedily as
possible.

It is my painful duty on behalf of
the Government to express sincere
sympathy for the bereaved families,
to whom our hearts go out in sym-
pathy. May I also take this opportu-
nity to express Government's deep
appreciation of the dedication and
commendable sense of duty with which
the Army and Air Force personnel
concerned have laid down their lives
in the cause of the Nation.

May I request the House to express
their homage to the departed Jawans
in this regard?

The Members then stood in silence
for a short while.

12.59 hrs.

KHADI AND VILLAGE INDUSTRIES
COMMISSION (AMENDMENT) BILL

EXTENSION OF TIME FOR PRESENTATION.
OF REPORT OF JOINT COMMITTEE.

SHRI NARENDRA P. NATHWANI
(Junagarh): 1 beg to move:

“That this House do extend up to
the last day of the first week of the
next Session the time for presenta-
tion of the Report of the Joint Com-
mittee on the Bill further to amend
the Khadi and Village Industries
Commission Act, 1956".

MR. SPEAKER: The question is:

“That this House do extend up to
the last day of the first week of the
next Session the time for presenta-
tion of the Report of the Joint Com-
mittee on the Bill further to amend
the Khadi and Village Industries
Commission Act, 1956".

The motion was adopted.

The Lok Sabha agdjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at eight minutes past Fourteen
of the Clock.

[SHRI N. K. SHEJTWALKAR in the Chair}

MATTERS UNDER RULE 377

(i) REPORTED GRANT OF PAPER CON-
VERSION LICENCE TO SEHGAL
PAPERs L.

MR. CHAIRMAN: Shri Dhirendra-
nath Basu.

SHRI DHIRENDRANATH BASU
(Katwa): Sir, 1 want to draw the
attention of the hon'ble Minister of
Industry that the paper conversion
licence granted to a giant unit like
Sehgal Papers Ltd. has threatened to
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the very existence of whole of the
small scale sector of paper convertors.
Many of the small scale industries of
paper convertors would practically be
closed down as a result of which
thousands of employees would be laid
off or thrown out of employment. The
federation of Association of small
industries of India and the small
paper conversion units of India have
protesied against the decision of the
government {o grani licence to a large
unit for the paper manufacture pro-
ducts when the item is reserved for
manufacture in the small scale sector.
According to the Paper Convertors'
Ascociation the total requirement of
the country’s paper convertor is 150
to 200 tonnes and the capacity of the
piant unit to which the licence has
becn issued is 10,000 tonnes of paper
and the licence is for 900 tonnes for
paver conversion. If this firm is
allowed only 5 per cent of its produc-
tion for conversion, it will work out to
50( tonnes of converted products with
the result that even the small scale
sector will be thrown out.

The Federation has argued that a
giant should not be allowed to go into
the field reserved for small scale
sector. Representations in this regard
were made 1o the Indusiry Minister
and it has been explained that unless
it striclly implements its own reserva-
tion policy for small units, the small
sector would not be able to grow on
healthy lines. In this particular case
why there should be a different
policy? The Federation also wanted
to know the grounds on which the
licence was granted to the giant unit
without protecting the interest of the
small units. The Small Paper Conver-
tors’ Association also feel that if a
sole manufacture of soft tissue paper
becomes a convertor he will not give
the right material to other convertors
who might be competing with the firm.
The Association feels that their cases
have been ignored and they have sent
2 number of complaints which have
not been replied to, neither a chance
has been allowed to the Associatien for
Meeting the Enduséry Minister. With
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these words I request the hon. Minister
through you, Mr, Chairman, Sir, that
he should look into the matter and
maijntain the policy already announc-
ed.

(ii) FUNCTIONING OF THE FiLM Fin-
ANCE CORPORATION, THE INDIAN MoTIiON
Pictures ExpoRT CORPORATION AND THE
HinpusTAN PHOTO FILMS,

DR. VASANT KUMAR PANDIT
(Rajgarh): Under Rule 377, I raise the

following matter of urgent public
importance in the House,
Since the last one year, the func-

tioning of the Film Finance Corpora-
tion, the Indian Motion Pictures Ex-
port Corporation and the Hindustan
Phote Films have not catered to the
requirements of the Film publicity and
production units in India, the critical
observations by the Film Production
Industry, the establishment of National
Film Development Corporation, the
damage done to Film Industry, the
various criticism appearing in the film
journals and the processing in Labora-
tory units by the Film Division, the
confusion Created thereby in the Film
werld by undecided policies of the
Government, and the consequential
loss of confidence on Government
policies by the film production and
distribution units and the action taken
by the Government to remove the
fears of the film industry and produce
a homogenious, co-operative, policy
vertaining to the Films  Division,
Exhibition and its Distribution. With
these words, I request the hon. Minister
to make a statement.

(iil) STRIKE BY PHARMACISTS

Wt waweT fum  (g@mEIEE)
garafe <, 12 @O 1974 #r
TERTAI €qTEq Hell GTU BRG] Y
THRRON FY AFAATA 425-700 WY
20 sfawe omer @€ ox e
Ewf ¥ waex fag s 1 wmawER
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faar wrar @7 fag TS aw R AT
am 7 feg 9@ & wrew fraw
wrRfgEE 1 geaT F1 AmA, A fw
I qTHA AT ITW & €9 FH @ 1A
qT, WOATAT TT | 6 T, 1978 T
FEAT 9T & | T B W HfeArE
B @ &\ A 7w T E
qT fFT Y FFR F &7 = F{ 7@ W
w & Wk " A g oo & wrg
3 wew g1 33141 4w § Faad ggar
AT FE AT JE |

Fgoa § Trgw s ag aga F g
g feafa 1 e F@ gu IwA
q\

(iv) REPORTEB RESENTMENT AMONG
THE WORKERS AND EMPLOYEES
OVER THE INDUSTRIAL RELATIONS
BILL.

SHRI SAMAR MUKHERJEE
(Howrah): Under Rule 377, I raise the
following matter of urgent public im-
portance in the House.

There is widespread resentment pre-
vailing among the workers and
employees throughout the country over
the attempt of the Government to
get enacted the Industrial Relations
Bill which will endanger the basic
rights of the working class and toiling
people of this country.

To voice their protest against this
anti-labour attitude of the Govern-
ment, thousands of workers and em-
ployees from all parts of the country
kave come to Delhi to pass a resolu-
tion urging the Government to with-
draw this draconian Industrial Rela-
tions Bill in a convention arranged
jointly by several trade union centres
on 19th November, 1978 at New Delhi.
They are also holding a procession
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already at Boat Club today, just now.
I would therefore request the Minister
concerned to make a statement there-
on announcing the withdrawal of the
Bill. Sir, the resolution was passed by
the delegates numbering more than
7,000 employees of trade unions, in-
cluding the trade unions which are
connected with the Janata Party.
And in this Resolution passed unani-
mously they say as follows:

“This Convention is firmly of the
view that the Bill, if enacted, will be
a death knell to democratic trade
union movement in the country. It
is also of the opinion that the basic
frame.work of the Bill is such that
any attempt to amend it will be an
exercise in futility. The Convention,
therefore, demands the withdrawal
of the Bill and the enactment of a
new legislation on the basis of con-
sensug of the Central Trade Union
organisations, which will guarantee
the fundamental rights of all em-
ployees to form trade unions and to
strike without any restriction, which
alone will ensure collective bargain-
ing.”

Sir. the who'e  atmosphere is surged
with a strong feeling and unanimously
they have raised the demand that this
Bill should be withdrawn. So, I re-
quest the Labour Minister to make a
statement to this effect. The deputa-
tion will meet the Speaker today at
2.30 P.M.

14.15 hrs.

BOLANI ORES LIMITED (ACQUI-
SITION OF SHARES) AND MISCEL-
LANEOUS PROVISIONS BILL

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): Sir,
I beg to move*:

“That the Bill to provide for the
acquisition of shares of the Bolani

*Moved with the recommendation of the President.
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Ores Limited in public interest in
order to serve better the needs of the
natien and to facilitate the promo-
tion and development in the interests
of the general public, of national
steel industry and for matters con-
nected therewith or incidental there-
to. be taken into consideration’.

Sir, in this connection I also move an
amendment to the Bill that on page 2.
line 28, for ‘mineral’ substitute ‘mine-

rals....

MR. CHAIRMAN: I think it will be
done at the stage of clause by clause
discussion, At the moment you have
to move the Bill. Now, Mr. Vinayak
Prasad Yadav's amendment can be
laken. Is he here?

AN HON'BLE MEMBER: He s not
hore.

MR. CHAIRMAN: But if you want
to speak on the Bill you can do so.

SHRI BIJU PATNAIK: Sir. as I
explained at the time of the introduc-
tion of the Bili, this mineral ore area
ig required as a captive mine to the
Durgapur Steel Plant. It  originally
was held by a private company and
leter on the Government held 50.5
per cent share. The company has in-
curred heavy losses and is on the point
of closing down, which will, of course,
throw thousands of employees out of
employment. We have assessed that
the ore property is good. There are
still over 300 million tonnes of deposits
in that area. The iron ore is of good
quality and it will serve the purpose
of Durgapur Steel Plant at the present
stage and also in the future as and
when it expands. Because of the
losses incurred by this company, which
Even today supplies nearly a million
torines of iron ore to Durgapur, it was
felt necessary in public interest to take
over this company in SAIL and make
It a captive unit of Durgapur Steel
Plant. The total assets of this com-
Pany have been estimated at Rs. 520
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lakhs and the liabilities Rs. 562 lakhs.
The private share-holding in Bolani
Ores Ltd. of the Orissa Minerals De-
veiopment Company which was origi-
nally a private company is about
Rs. 40 lakhs. Because of this losses.
we have proposed in this Bill to value
the shares at a nominal price of one
rupee per share, that is, for 49,000
shares, the payment that would be
made would be Rs. 49,000. It is around
Rs. 49,000 shares. This needs to be
taken note of and I am sure the House
and the persons concerned in that area,
involved in the Durgapur Plant and
its prosperity are quite well aware of,
that this will have to be further de-
veioped. The machines that have been
plannad for this area to make sized-
ore are virtually lying idle because the
company has no money. I have from
time to time authorised Durgapur Steel
Plant to advance large sums of money
to these mines in order to enable them
to go ahead. But, it cannot go on at
this rate. Therefore, we have decided
to take over Bolani Ores as a part
and parcel of SAIL and have it as a
captive unit of Durgapur Steel Plant.
In view of this, I would request this
House to take this Bill into considera-
tion,

SHRI P. RAJAGOPAL NAIDU
(Chittoor): 1 would like to know why
the company was running into losses
and when it is taken over by the Gov-
ernment how will it improve?.

MR. CHAIRMAN: Not now; you can
speak later.

Motion moved:.

“That the Bill to provide for the
acquisition of shares of the Bolani
Ores Limited in public interest in
order to serve better the needs of the
nation and to facilitate the promo-
tion and development in the interests
of the general public, of national
steel industry and for matters con-
necteq therewith or incidental there-
to, be taken into consideration.”
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S$HRI DINEN BHATTACHARYA
(Berampore): Mr. Chairman, Sir, I
support the taking over of the mana-
gement of the Bolanj Ores, but at the
same time I have certain apprehen-
sions. This is because our experi-
ence shows that many plants, tke
management of which was taken
over by the Government, after
swallowing the money that 15 is in-
jected by the Government—the whole
nmoney is eaten up by the told manage-
ment in any shape—again become sjck.

Here, in this case, it is good that in
arder to ensure regular supply of iron
ore to Durgapur Steel Plant, Bolani
Iron Ore Mines are being takea over
ang these would be treated as a subsi-
dairy or a captive mine of Durgapur
Stzel Plant. It is good that it will
come under the management of the
Durgapur Steel Plant, but notiing is
mentioned in the Bill, how this unit
w.l. berun. How will it be contro'led
both on the financial gide a: well as
technical side? Nothing is indicated
there. I will be grateful if the hon.
Mirister woulg clarify the wnosition.
Whv are we taking over this company?
Why not nationalise it? Why is the
term ‘nationalisation’ not used? This
company has taken 2 big amount of
money from the Government. Who i-
responsible for that at the present
moment. as the company is an the
verge of closure or is ractically closed
down. If you want to revive it, you
have got to inject money, near about
250 lakhs. One of the clauses pro-
vides that the gld Directors of the com-
pany wiil be removed. but the old offi-
cers will be there. These officers are
the main henchmen of the Directors
who are responsible for the sickness of
the iron ore mines. You have got eno-
gh powers. What steps or action are
you taking to penalise those people
who are responsible for the sickness of
these iron ore mines? The old officers
will continue even after taking over
the management. What ig the guaran-
tee that they would have no connection
with the old management? It is seen
in many cases that when the manage-
ment is run under the supervision of
the Government, some under-hand
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machinery works to the detriment of
the Company, It is not strictly a
Government undertaking, Just as the
SAIL, Durgapur Stee] is a Govérnment
undertaking. But will this Bolani
Iron Ore Mines be of the same stature
or position as the Durgapur Steel, in
respect of financial administration and

other incidental matters?

Mr, Patnaik is a wvery jubilant
Minister, At least he poses to pe very
jubi;ant, I ask him whether the
officers will continue as they are, but
the Directors wil] not, What is the
guarantee that there will be no under-
hand connections? The Minister has
to answer why he is not nationalizing
it. and why he is keeping the services
of the officers jn tact, when he is not
ailowing the Directors to continue.
Wno wi.l be responzible for the mone
that has been swailowed by the old
mucagement?

In niz Statement of Objects and
Reasons the Minister hag said that the
<hare:. have no value at all, strictly
speaking. As a nominal, token money

= i: giving Re. 1/- for a Rs, 100/-
<hare, Why has this happened? It
is not as if this situation has cropped
Lp suddenly on a day. It was deterio-
rating over a very long period of time.
He was; there to look after; but he
did not take any stzps. These bhig
sharks; are now very glad that they
are being left free, without any punish-
ment for their misdeeds or misappro-
priation of funds. Hg is now coming
forward with ~ bpill. providing oni¥
for the acquisition of shares; nothing
more than that, You already Fave
51 per cent of the shares; and you
are taking 49 per cent now. Why don’t
you turn jt into a full-fledged Gov-
ernment undertaking? Where is the
bzr? T am raising this question
because at my experience, So many
companies have been taken over. But
the old managements, who were res-
ponsible for the sickness of the com-
panies, are continuing merrily, They
go round the world with the money
that they got or misappropriated from
such companies,

With these reservations I extend my
support, because after all the Minister
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has thought it prudent to acquire the
shares that are gtill in the hands of
sume private persons. Government 15
now keeping a real control over the
management of the iron ore mines.

You have to see the Durgapur Steel
rlant from that angle whicn requires
so much iron ore, My only appeal to
you would be to serutinise the persons
0 the fellows who will remain there
10 manage the affairs of the P.ant.
You should always remember that the
meney that you give is public money
and you must not allow anybody to
nisappropriate even a gingle  penny
~hicn is invested by way of rehabilita-
tion of the plant which is not only
sick but aiso dead, From the state-
menl, it appears that a share of Rs. 100
has got no value; it is almost nil,

With these words, 1 hope ihat Mr.
Biju Patnaik wil] r:larify the po-ition
and take the House into confidence,

SHRI P. RAJAGOPAL NAIDU
{Chittoor):  Sir, I will say only one
thing and that is this. Now the Com-
pany has not worked well. It is evi-
dent; and also from the compensation
baid, we can easily understand that it
his done very badly. Now the Gov-
trnment is taking over the Company.
I want {o know what are the steps
that the Government is going 1o lake
0 that the rcgular supp'ics are made
to the plant and also the losses are
averted. If he clarifies this, it  will
be better.

SHR] K. A. RAJAN (Trichur): 1
Tise to support this Bill. The objec-
tives which have been laid down in
this Bill are quite clear, This Steel
Plant js a very important unit in the
steel complex in this country. But I
would like to point out one or two
things on this particular matter. Re-
Zarding the take gver, I would fully
agree. This being a captive, a feeder
unit of the Durgapur Steel Plant, the
cfficient management of this particu-
Jar unit is an important thing because
it has got its bearing on Durgapur
Steel Plant. T would suggest that it
Would be better in the larger interest
of the regular supply of ores if the

etc. etc. Bill 342

supervision of the whole establish-
ment is done in a proper manner. Why
should it not be treated as a subsidi-
ary of the Durgapur Steel Plant? I
hope the hon. Minister will see to it
also. Whenever such steps are taken
by the Government or there is taking
over of the shares, normal compensa-
tion is paid. Even though normal vom-
pensation has been paid, of course,
this is quite understandable—but why
shoulg we pay compensation at «ll?
Whenever we come inio the picture
for taking over such companies, when
they are thrown out as sick units, then
it creaies an unfortunate situation. In
vour life time, it has come up. I anp-
lecinie it

Now I woulg like to point out surae-
thing regarding its management. Ly
vutting the same people on the mana-
rement who are managing the whole
wlair. 1 very much doubt whether
they will be able to cope up with the
whele atmosphere. With all the back
history and the whole tradition, how
far they will be avie to cope up with
the attitude psychology ang the work-
ing of such an undertaking? So. that
point has to be taken tinto considera-
t'on hecause we have to control a very
important Plant. So, this management
iden has to be made very clear. The
Directors who are handling the whole
thirg could not be able to cope up
with the whole problem. So, the ques-
tion of the Directors and the manage-
ment has to be taken up very care-
fully,

Then there is a question of indus-
trial relations. When this system comes
up, the workers will be very anxious
about their service conditions and
other things. But their anxiety has
been met in this Bill because their
service conditions and other things are
all right. But still I say that when
this n~w set up comes up. the workers
should be made conscious of the
psychology and the understanding of
the new set uo; and their handling of
the whole affair in the stee] plant is
very important Witk that point in
view, 1 appreciate if they are made
more conscious of the new set up.
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up, the workers should be made con-
scious of the psychology and the un-
derstanding of the new set up; and
their handling of the whole affair in
the steel plants is very important.
With that point in view, I appreciate
if they are made more conscious of
the new set up,

Then an atmosphere of good indus-
trial relations should be created and
proper men should be put there. The
old people who did not do the things
properly or in a proper manner should
not be put there. With these reserva-
tions. I support this Bill.

SHRI SAUGATA ROY (Barrack-
pore): When I rise to speak on this
Bill, it is not with a mind to oppose
the Bill because in our country, in
this parliament nobody generally goes
on record that he opposes acquisition
of shares of taking over of any com-
pany. the private enterprise are so
badly managed and they are sc unfair
to scciety at large and to the workers
that whenever the government comes
forward with a Bill to take over a
particular undertaking it is welcomed
by all sections of the House. It is in
that spirit that I rise to support this.

The Bolani ores were f:.rmerly own-
ed by Bird and Company and then
later the government took over the
management. Now it has acquired all
the shares of the Bolani Ores. With
regard to Bird and Company there
had been a lot of complaints in the
past; there was an allegation of mis-
arpropriation of money by this com-
any, an enquiry by the company law
depertment was there into the activi-
tieg of Pran Prasad, former r~hairman
of Bird and Company; it should be
completed as early as possible,

This Bill points out the very sad
state of affairs in the steel industry
in the eountry, especially after Mr,
Patnaik has taken over. Bolani ores
are to supply iron ore to th: Durga-
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pur Steel plant and if I may say so
Durgapur steel plant has now touched
the nadir in several years. Mismana-
gement and mishandling of the affairs
there had been the worst in recent
years. Not only that. The other steel
plant near Durgapur, ISCO, Burnpur
is also unsatisfactory; three custodians
have come and gone; it continues to
be in such a sad state. There had
been a large number of complaints
about various deals entered into by
SAIL, by the various steel plants and
companies, There are allegations even
against the Minister himself; there is
an allegation that his son is in Birm-
ingham doing some deal for SAIL. I
do not know the facts ....(Interrup-

tions)

SHRI BIJU PATNAIK: He is talk-
ing of Indira’s son.

SHRI SAUGATA ROY: It seems
that all politicians in the country, I
mean their sons are doing something
or the other....(Interruptions) I urge
on the hon. Minister to deveote more
time to this very important ministry
and keep away rom hig efforts at peace
making in his party, because steel
industry is really in a mess. This is
not the occasion and I have not brou-
ght the facts and figures: on another
occasion I shall tell the House of the
very bad deals that had been entered
into by the Steel Ministry and SAIL
in various flelds, whether it is steel
ingots or stainless steel or other

things.

The time has now come for iaking
over the iron ore mines from private
mine owners; some of them are Mr.
Patnaik’s friends. They are the worst
offenders. For satisfying whose needs
was there a price increase last year?
Price increase was granted to the
entire iron ore mine owners. We
should have complete control over the
mines. In Bihar their exports are chan-
nelised through MMTC but in Goa
Chowgules, Dempos and Salgaokars
are free to export iron ore. Those peo-
ple are looting the country. Industrial
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relations, conditions of workers there
are the worst. The Minister has come
with piecemeal legislation for a limited
purpose, for taking over one particular
captive mine for supply of iron ore
at cheap rate to one particular steel
plant at Durgapur, which is in itself
in a bad shape, We urge upon the
government to take over all private
iron ore mines and root out this thug-
gery and corruption that takes place
in them along with the corruption
that enters the body politic. With
these words I support this Bill which
has a limited objective.

SHRI A, ASOKARAJ (Perambalur):
Mr. Chairman, Sir, on behalf of my
party, the All India Anna DMK,
while extending my support to Bolani
Ores Ltd, (Acquisition of shares) and
Miscellaneous Provisions Bill, I would
like to say a few weords.

The very introduction of this Bill
by the hon. Minister of Steel and
Mineg, hailing from Orissa, has evoked
an impression that he wants to bail
out the Orissa Government which
has got its funds locked up in a los-
ing concern. In the Statement of
Objects and Reasons, it is mentioned
that the Orissa Minera] Development
Corporation has no further resources
to make investment in this mine.
Since the Durgapur Steel Plant can-
not be deprived of the ore from this
mine the Central Government has
come forward to buy the shares which
have no value at all in the market. In
~ther words, the Central Govern-
ment is relieving the OMDC of its
financial constraints. In the interest
of Durgapur Steel Plant and also in
the interest of the nation, this has to
be done and I welcome it.

Here 1 would like to point uot that
when such losing establishments are
taken over from the hands of private
sector, the Central Government are
very considerate in the matter of giv-
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ing compensation to the erstwhile
management, I wonder why the
Government in this case should con-
fine itself to the purchase of shares
and why the OMDC should not be
given compensation,

I would like to point out that
the hon. Minister should endeavour
to give an impression that he is a
Minister of the Government of India
and the interests of the nation are
uppermost in his mind and not the
interests of any particular segment.
I say this because of the need for ex-
pediting the execution of Salem Steel
Plant in Tamil Nadu. He should give
his personal attention to this matter
and ensure speedy execution of this
Steel Plant in Salem.

I would also like to take this op-
portunity to say that whenever such
a step is necessarily to be taken in
any other party of the country in the
interest of nation, the hon. Minister
should be ready to initiate legislative
formulations.

As has been pointed out by the
hon. Member Shri Saugata Roy, I
would stress that efficiency should not
become the victim of any hasty tak-
ing over. In fact, when a losing estab-
lishment is taken over, there is great
need for revamping the entire ar-
ministrative set-up. I am sure that the
hon. Minister known for his flair for
innovation will do everything to see
that the Bolani Ores yield profitable
returns at the earliest.

In conclusion, while welcoming
this legislation, I would request the
hon. Minister to take effective steps
for expeditions execution of Salem
Steel Plant and for removing what-
ever hurdles are there in this matter.
I would also point out that he should
come forward to take over wherever
such losing establishments are there'
in public interest.

—

*The original speech was delivered in Tamil.
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SHRI BIJU PATNAIK: I have care-
fully listened to my calleagues here..

MR. CHAIRMAN: I find that I did
not call Shri Dhirendranath Basu.
Let Shri Dhirendranath Basu speak
first.

SHRI DHIRENDRANATH BASU
(Katwa): I support this Bill. This Bill
is, no doubt, acceptable. But I would
like to point out to the hon, Minister
that in the past few months or years
so many units have been taken over—
all the units are running at a loss.
I have seen this from the notes given
in the Finance-Revenue & Banking-
Consultative Committee. For instance,
1 would like to say—Indian Iron and
Steel Company are running at a huge
loss. Jessops & Co. is also running at
a loss, It is not under him. I want to
say that almost all the public under-
takings are running at a loss. As a
result of it Government is losing over
Rs. 900 crores a year. National Jute
Mills, although it is not under him,
that is losing Rs. 1 crore a month.

As has been pointed out by Shri
Dinen Bhattacharya there is no proper
manazement. Government takes them
over Government puts money there.

I have seen that in the case of 33
undertakings of which there are three
or four Iron & Steel Companies, they
are all running at a loss. Some LA.S.
officers are there as Incharge., They
have no technical know how.

As a result, losses are increasing
day by day. The Minister should ap-
point such persons who can run these
concerns more efficiently and who
have the knowledge to run them.
Some of the persons who were guilty
of misappropriating funds and who
had taken out all the resources are
gtil) in the Board of Directors, They
should be removed. Only such per-
sons should be selected as Directors
who have the imowledge to run them.
Taking over of industries or national-
isation we certainly welcome but at
the same time, we should see that the
management is run properly and
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efficiently, The Minister will agree
that the Indian Iron and Steel Com-
pany is running at a huge loss, You
should remove the people who are
in charge because they cannot run it
properly, I am surprised to find from
the Report of the Public Undertak-
ings Committee that the guests and
entertainment charges of Jessops &
Co. exceed Rs. 87 lakhs a year and
the guest charges of Indian Iron and
Steel Co, exceed Rs. 21 lakhs a year!
They are draining out the money. This
should be checked. That is why peo-
ple of high integrity, who have the
technical knowledge to run them
should be put in charge of these con-
cerns, That is my appeal to the hon,
Minister.

SHRI BIJU PATNAIK: I have
listened, to my esteemed colleagues
and I woulg like to reply to the points
raised by them. Some pertained 1o
this Bill and some were about my son
going to Birmingham. Talking about

Birmingham, it seems that in this
country, national sports seems {o be
going the way of the weekly or

monthly ‘Surya’ which I do not read,
but of which I am told Shri Saugata
Roy is the Joint Editor and which
he and his associates publish, I would
not bother much about it. My son
does not go to Birmingham. He has
nothing in Birmingham. (Interrupe=
tion). 1 was all over the world when
these people tried to pull me down
without success. This Minister does
not have a son for that, I can assure
you, nor a son-in-law for the phobia
from which some of my friends are
suffering.

The question raised by Shri Bhatta-
charya is, why don't you say
‘nationalisation’ and why do you say
“take-over”? I have already owned
505 per cent shares, When 1 take
over the balance 49.5 per cent shares,
I have de facto and de jure nationa-
lised it. The Board of Directors are
going to be removed automatically
and the Board of SAIL which has
only technocratg will be in charge of
it
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IR DINEN BHATTACHARYA:
You have not mentioned it anywhere,

SHRI BIJU PATNAIK: It does not
need to be mentioned, because when I
say SAIL will take it over, the pro-
perty of SAIL will naturally come
under the Board of Directors of SAIL.
Secondly, just as Kiriburu is the cap-
tive mine of Bokaro and Goa is the
captive mine of IISCO, this will be
the captive mine of Durgapur under
the direct management of the Durga-
pur steel plant. I do not agree with
Shri Saugata Roy that steel
industry is doing  badly. when
Durgapur had been running Ludly
they were running the Govern-
ment. I do not know whether in con-
junction or in opposition to my friends,
they just did not run that plant and
they just played joke with that plant.
It has now gone up with the coopera-
tion of the workers and the manage-
ment, to 73 per cent capacity as against
50 per cent capacity. In ‘{wo or three
vears, it will reach 100 per cent capa-
city.

Secondly, this property is very use-
ful to the nation. It has got more than
323 million tonnes of proved recerves.
Apart from that, it has manganese
mines. We have not taken these into
account for the purposes of assets be-
cause these are leased areas. The
losses occurred to these mines especial-
lv in 1975 when purchases by Durga-
pur were low and that is why, this
company got into difficulties. Since
1 took over this company, we have
been fingncing these mines. We have
financeq more than Rs. 2 crores.

My friend from Tamil Nadu said
that I have not been looking after the
Salem Steel Plant. I am surprised
that he does not seem to have followed
that the Government before me, had
more or less dropped this steel plant.
Under our care, it is picking up. In
another two or thrée years. more than
34,000 to 35,000 tonnes of steel will be
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produced by it. And in znother two
years, we should double this. For its
raw material, we have revemped the
Durgapur Alloys Steel Plant. The
billets or the slabs will be rolled into
hot-bands at Durgapur ang given to
this steel plant at Salem. We will be
saving many hundreds of crores 3 year
in foreign exchange. It is a technical
re-arrangement which I have made for
Salem Steel Plant.

SHRI A. ASOKARAJ: I do not say
yvou are not doing anything. 1 said, we
want more funds.

SHRI BIJU PATNAIK: Funds will
not solve the problem. It will need
technology.

(Interruplions)

My friend seems to forget thai Kalinga
is the crown of South India. I said
Kalingg is the south. The Orisca Gov-
ernment has no investment in this. So,
there is no question of bailing cut the
Orissa Government.

As far as the point of Shri Bhatta-
charya is concerned, all T would say
is that the Board of Managcmeni is
going to be changed; it will naturally
be with the Board of SAIL. The local
managers will continue; but if they are
foung to be inefficient and not coming
up to the standards of SAIL, raturally
they will be changed. You need not
have any doubt about that, beacuse I
am very fast in doing it. Sometimes
I am obstructed by my colleagues.

In this context, it was mentioned
that IISCO is losing money. It was
Rs. 30 crores last month... (Interrup-
tions) Never mind having even two
custodians, because in TISCO 42,000
employees were producing half 3 mil-
lion tonnes only. The cost of wages
was Rs. 52 crores a year, which comes
to Rs. 1,000 per tonne. In anv modern
plant it should have been very much
less. You have been pumping man
inte this plant, Mr. Bhattacharya.

SHRI DINEN BHATTACHARYA:

Your top mhansmgement is responsible
for this.
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SHRI BIJU PATNAIK: It is the same
in the coalfields, in Jessops; and in
HEC you are thinking of a strike in
which all your unions have comhined;
thank God. I hope there will be one
union for the whole country. That
would be the best day for the labour
unions in this country. The Jznata
Government would be happy to move
out from here if all the trade unions
organise into one union for tkbe whole
nation. But they will never do that.
So, we will continue to ne here..
(Interruptions) George will be the
leader there and he will be here also.

In one of the biggest engineering
factories in this country, the IIEC, you
have 23 unions. Can the union leaders
tell me how they can run it? Can God
run it? We have had g mini-Parlia-
ment of workers for the steel industry
where we had unanimously agreed to
have elections and the method of lahour
management, method of participation
at the highest level, everything was
arranged. This hag been reflected in
this Bill. Some things need correction;
that is why it is going to the Select
Committee. But if you say that I jpust
withdraw this Bill and come forward
with a Bil] afterwards, which has in-
corporated all those suggestions, 1 do
not think either you want it or it is in
the interests of the nation that it
should be done. Nevertheless, these
are matters for discussion.

If you say the Janata Government is
anti-labour, well, God help you.

SHRI DINEN BHATTACHARYA:
Your Industrial Relations Bill exposes
you like anything,

SHRI BIJU PATNAIK: The Indust-
rial Relations Bill has gone through
the Joint Committee... (Interrup-
tions) We have seen many Boat Clubs,
It the point about avoiding multipli-
city of unions is conceded, then you
can have the freedom to strike, of
course as the last resort. This Govern-
ment will concede you everything. It
is not anti-labour. This Government
gave you 8-1/3 per cent bonus restor-
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ing what was stopped earlier. This
Government had negotiateq with the
workers many times, instead of sup-
pressing them, as was done In the rail-
way strike. Therefore, you cannot call
this Government anti-labour. We have
restored many of them to their jobs.
It will be unfair and uncharitable if
you describe us as anti-labour. You
are doing it at your own peril at the
risk of the next Government. Now the
lady has come,

AN HON. MEMBER: We are not
taking that risk.

SHRI BIJU PATNAIK: So, you see
how pro-labour this Government is.

SHRI DINEN BHATTACHARYA:
You are sure the lady will come to
power?

SHR] BIJU PATNAIK: No, I am not
sure. I only say that you do not pave
her way with rose petals, if you wish
to survive as labour leaders.

I do not wish to take more time. I
think I have replied to most of the
points raised by the hon. Members. I
woulq request that this Bill he taken
into consideration,

MR. CHAIRMAN. The question is:

“That the Bill to provida fer the
acquisition of shares of the Bniani
Ores Limited in public inlerest in
order to serve better the needs of
the nation and to facilitate the pro-
motion and development in the inte-
rests of the general public, of nation-
al steel industry and for matlers
connected therewith or incidental
thereto, be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We will now take
up clause by clause consideration.
Clause 2—  (Definitions)

15 hrs,

SHRI BIJU PATNAIK: Sir, I beg
to move:

“Page 2, line 28,--

for “Mineral” substitute “Mine-
rals” (8)
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As I said in my statement, it not
only includes iron ore, but also man-
ganese. Therefore, the amendment is
to substitute “Minerals” for Mineral”.

MR. CHAIRMAN: It is just a cleri-
cal amendment.
The question is:
“Page 2, line 28,--
“for Mineral” substitute “Mine-
rals” (3)

The motion was adopted.

MR. CHAIRMAN: Now, I put clause
2, as amended, to the vote of the

House.

The question is:

“That Clause 2, as amended, stand
part of the Bill.”
The motion was adopted.
Clause 2, as amended, was added to
the Bill.

MR. CHAIRMAN. There are no am-
endment!s to clauses 3 to 28 of the Bill.
So I put Clauses 3 to 28 to the vote
of the House.

The question is:

“That Clauses 3 to 28 stand part
of the Bill.”
The motion was adopted.
Clauses 3 to 28 were added to the Bill.

MR. CHAIRMAN Now, I will put
Clause 1 and the Enacting Formula
to vote of the House.

The question is.

“That Clause 1 and the Enacting
Formula stand part of the Bill,”

The motion was adopted.

Clause 1 and the Enacting Formula
were added to the Bill
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Preamble

MR. CHAIRMAN: To the Preamble
there are certain amendments,

SHRI BIJU PATNAIK: Sir, I beg
to move:
“Page 1, line 7,--
“for Mineral” substitute ‘“Mine-
rads' (1)
“Page 2, line 1,--
for “Mineral” substitute “Mine-
rals" (2)
MR. CHAIRMAN. The question is:

“Page 1, line 7,—

“for Mineral” substitute “Mine-
rals” (1)

“Page 2, line 1,--
for “Mineral” substitute “Mine-
rals” (2)
The motion was adopted.

MR. CHAIRMAN: Now, I put the
Preamble, as amended, to the vote of
the House.

The question is.
“That the Preamble, as amended,
stand part of the Bill.”
The motion was adopted.

The Preamble, as amended, was added
to the Bill.

The Title was added to the Bill.
SHRI BIJU PATNAIK: Sir, I beg
to move:
“That the Bill, as amended, be
passed.”
MR, CHAIRMAN: The questiop is:

“That the Bill, as amended, be
passed.”
The motion was adopted.

—
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PRIZE CHITS AND MONEY CIRCU-
LATION SCHEME (BANNING) BILL

THE MINISTER OF FININCE
(SHRI H. M. PATEL). I beg to move:

“That the Bill to ban the promo-
tion or conduct of prize chits and
money circulation schemes and for
matters connected therewith or in-
cidental thereto, be taken intp con-
sideration.”

This Bill seeks to ban the promotion
or conduct of prize chits or money
circulation schemes and deals with
matters connected therewith.

Government had constituted in
February, 1969, the Banking Com-
mission. One of the terms of refer-
ence of this Banking Commission was
“to review the role of various classes
of non-banking financial intermedia-
ries, to enquire into their structure
and methods or operation and recom-
mend measures for their orderly
growth.” This Commission hag made

_ certain recomendations in its Report
submitted to the Government in Jan-
uary, 1972, for the restructuring of the
existing scheme of control over the
miscellaneous non-banking companies.
After examining the recommendations
of the Commission, Government deci-
ded in principle that the existing sta-
tutes and directions issued thereunder
to non-banking companies may be re-
viewed to plug loopholes, if any, which
were being taken advantage of parti-
cularly by private limited companies.

With a view to examining this mat-
‘ter in all itg aspects, a Study Group
was constituted by the Reserve Bank
of India under the chairmanship of
‘Shri James S. Raj to make specific re-
commendations for taking further
action to implement the decision of
Governmesit. The Study Qroup sub-
mitted its report to the Reserve Bank
in July, 1975. It recommended that
the conduct of the prize chits or be-
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nefit schemes, by whatever name cal-
lec, should be totally banned in the
larger interests of the public and that
suitable legisiative measures should
be taken for the purpose if the provi-
sions of the existing enactments are
considerej inadequate.

Miscellaneous non-banking compa-
nies are of two types, namely. (a)
those conducting prize chits, benefit/
savings schemes, lucky draws etc.. and
(b) those conducting conventional or
customary chit funds. The present Bill
is cocerned with the banning of the
promotion and conduct of prize chits,
benefit schemes ete. The activities of
the chit fund companies conducting
conventional chits arc proposed to be
regulated throughout the countrv for
which a separate Bi'l will be introdu-
ced,

For the benefit of this House, may
I explain the difference between these
two kinds of chits. “Prize chits" would
cover any kind of arrangement under
which the moneys are collected by
way of subscriptions, contributions
etc., and prizes, gifts etc.. are awar-
ded. The modus operandi is that the
company acts as the foreman or pro-
motor and collects subscriptions in
one lump sum pr by monthlv instal-
ments spread over a specified period
from the subscribers tp the schemes.
Periodicaly, the numbers allotted to
members holding the tickets or units
are put to a draw and the member
holding the lucky tickets gets the
prize either in cash or in the form of
an article of utility, such as a car, sco-
oter etc. The “prize chit” is really a
form of ottery. There is an unlimi-
ted number of members bearing no
relation to the number of instal-
ments in a scheme. Once a person
gets the prize, he is very often not re-
guired to pay further instalments
and his name is deleted from further
draws. The schemes usually provide
for tee mpturn of pubscriptiong paid by
the members with or without any ad-
ditional sum by way of bonus or pre-
mium at the end of the stipulated per-
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iod in case they do not get any prize,
Such schemes are known by various
names such as prize chits, benefit/sav-
ings schemes, lucky draws etc. The
companies conducting prize chits have
very liltle, if any, financial stake of
their own in the business they con-
duct. They almost solely depend on
the funds they colect from the public
for which they offer no security.

15.09 hrs.
[Mr. DEPUTY SPEAKER in the Chair]

The ‘conventionzl chit fund, on the
other hand, is an old indigenous finan-
cial institution involving regular per-
iodicai subscr.ptiong by a group of
persons. It is, in law, a contract bet-
ween the subscribars and the foreman
or manager in-charge of the chit. The
contrart generaly provides that the
subscribers shall subcribe a certain
surn bv periodical  instalments for a
dofinite period and that each subscri-
Ler. zhall, in his turn, as determined
by let or by auction of in such man-
ner as may be provided in the agree-
meni, be enlitled to the prize amount,
There will be as many periodical in-
stalments as there are members. The
prize amount is the sum total of the
~ontributions payable by all the sub-
scribers for any one instalment less
the riscount angq commision perscri-
bed by the rules. The prize-winner
is, thereafter, ineligible for any fur-
taer prizes although he has to continue
to make the stipulated instalments for
the duration of the chit. These con-
ventional chit funds, therefore, are
essentially of a self-liquidating nature
and since there is a mutuality of in-
terest among the small number of
subscribers to each scheme, these con-
stitute convenient instruments combin-
ing savings and borrowings.

According to the Study Group,
most of the prize chit companies
whose business is sought to be banned
by the present Bill are private lmi-
ted companies with a very low capital
base amounting to a few thousand
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rupees contributed by the promoters/
directors of their close relatives.
Under the facade of inculcating say-
ings habit among the public, these
companies collect small amounts from
the gullible members of public with
promises of awarding prizes at per-
iodical intervalg besides refunding the
actual subscriptions contributed by
them at the end of the stipulated per-
iod of schemes. Of late, there has
been a mushroom growth of such com-
panijes which are doing brisk business
in several parils of the country especial-
ly in big cities like Ahmedabad. Bang-
lore, Bombay, Calcutta and Delhi.
They have also established branches
in various States. Cases have come
to the notice of the Reserve Bank,
where these companies, after collect-
ing, sizeable amounts, by way of sub-
scriptions have gone Into liquidation.
In several cases, these companies have
transierred their prize chit business to
partnership concerns so as to escape
the restrictive provision of the direc-
tions of the Reserve Bank.

The inspection of a few companies
conducting prize chits’/benefit schemes
cerried out by the Reserve Bank has
revealad, inter qlia, the following
features:

(a) The companies had advanced
sizeable amounts tg the directors
or relatives or firms in which they
were interested as partners, direc-
tors or as Commission agents and
there wereparticularly no repay-
ments of the loans,

(b) The Books of accounts had
not been maintained satisfactorily.

(c) Close relatives of the direc-
tors had been employed in the com-
panies as members of the staff
or as agents on high salaries.

(@) In one case, it was observed
that a scheme announced by a com-
pany in which collections had been
made was withdrawn subsequently
without notice to subscribers and no-
refunds of the subscriptions already
received had been made to the
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subscribers. Prize money had not
been paid to all the subcribers who
had won the prizes; and

(e) Subscriptions had been shown
to have been refunded in the books
of accounts of a company but doubts
had been expressed by the inspect-
ing officer about the genuinenss of
the payments in view of certain at-
tendant circumstances. There have
also been allegations that some com-
panies resorted to certain malprac-
tices in drawing the names of prize

winners.

(6) The Study Group came to the
conclusion that prize chits or benefit
:schemes benefit primarily the promo-
ters and do not serve any social pur-
pose. On the contrary, they are pre-
judicial to the public interest and also
adversely effect the efficacy of the
fiscal and monetary policy. There has
also been a public clamour for the
planning of such schemes. This stems
largely from the malpractices indulg-
ed in by the promoters and also the
possible exploitation of such schemes
by unscrupulous elements to their own
advantage. Accordingly, the Study
Group recommended that the conduct
of the prize chits or money circulation
:schemes, by whatever name called,
should be totally banned in the larger
interests of the public. The Bill seeks
to acheive this object.

(7) Under the prposed legislation,
the existing promoters of the schemes
will be allowed two years’ time to
wind up their business and the State
Governments have also been vested
with powers to grant extensions of
time in consultation with the Reserve
Bank. It provides for severe penalties
for those who contravene this ban.
Provision has also been made for any
police officer not below the rank of an
Officer in-charge of a police station or
any officer authorised by the State
Government to enter into and search
the premises which are suspected to
have been used for purposes cannected
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prize chit or money circu-
lation scheme. The Central enact-
ment would have the effect of

repealing the existing State legisla-
tion in Andhra Pradesh and Madhya
Pradesh and in the Union Territory of
Chandigarh.

Sir, I have already taken much time
of the House but I thought I should
place all facts before the hon. Mem-
bers for their consideration,

With these words, | move.
MR. DEPUTY-SPEAKER:
moved :

“That the Bill to ban the promo-
tion or conduct of prize chits and
money circulation schemeg and for
matters connected therewith or in-
cidental thereto, be taken into con-
sideration.”

Shri Vinayak Prasad Yadav--he is
not here.

There are ng more speakers.

SHRI LAXMI NARAIN NAYAK
TOS€=-=

Motion

MR. DEPUTY-SPEAKER: You want
to speak. All right.

sft |t TTC@EW AOw (FAET) ¢
AEAT IqTEA "gIeg, wWT faw Har
wErag A At gAY Fae v gF ofr=mEe
=& () fadaw, 1978 weqa
frar &, & 97% @ werg w7 FWEA
FEATE I TP ATAzg A A Hag
ot frdza w7 wTgaT g frgad @ 12
F I&T ¥ wgr T ¢ fr we & awy
qTgaT & At 2 AW A wafw & s FwA
g | 9T WA gEEY @ q7 qEwaAr
2 o< xud uraw & fad 3ay fagaw
ﬂﬁam%a}#mmg f&
7z 2 aF ¥ wafy ;= gad fqqg &
€ ¥ ? wad A faoww ff aww A
T wifgr, wifs wma ol o
foa e ® 70 Tawdt § Wik g5
X g # gz o0 § O wa
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g 1 gurw s Wiy, feet o
aOF ¥ gaw " qa F foy w

Fug g AT AfEgE

ITEHET 12 F I7@T (2) 7 #A0
Fg1 mar § & wraw T @Y aww R
FHAT WY T ATRAT &Y g T, TOH
Y WIWTa WY qerara grm 0§ gwmar
g f& Y SquTad gad @ adY 2, 3AHt
Y AT FT AT ATMEA FAIfF T
QAT q@A qAT &

¢ q3W ¥ @19 FT AT 927 H
Azt faamar star & s oot gEE
#iafx &y o€ ofr 1 FA A AT AW
AN g, TAT alF § FAAT § IT TFET
FIA qray A1 ¥, AT WY fEe o
77 fraza & 5 g awg & o dar
$FgT fwar SraT 8, I gTa g
FIAT ATfET W Y AT Y =N §,
Iz WY gATT gray w4rfgd « FF wEA
qRqT WYX FATAATE FT 919 FE@T
Tt UF g Aor F waA L OF €TIAT FAT
FTZ AT IAFT | qAT@ 10 FTG AT
25 T %947 fasr o717 €1 98 FE A5\
AT 7 ar@ AN g A =g g o
57 a2} ¥ sy w71 foeew FTaw B
T ATET IFHT SeqTEA a7 §, I Y
TRl FTAT AMEA | W ALEF ¥ A
TAT FOF § AT AR @R F €A

| AW A A §, AEA Fi gL qE@ &

- IAFT I FT AT Afgy | ofoww F

310, qfg i faga @ ot wra grerdt
# 3% FX w1 AOFT QAT ALY |

T ATE F A FAEA @7 AT R
IZ A9 qrdw gvrr wq guy frare A
WY Jy | g| frarz Y gTA qATA
FTRTT wrfgd ) O gad A faww

X3 Wi oY e e § ) ag wEA e ol

T & e st ot ¥ e &
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% o gura faar @ fF 2 af &Y wafg
g @A =fgd, T¥ 9 g W
FTT )

At a7 w5 & wrgar fE faer waly
i AT F A7 ot dar & qdus
frdra®s o3 | g7 wIw & A1 A4 E,
TAY qAC FT (@ H=\T TG T7aT ¢ |
Fufrigad frsaaga ot laq #am
I THIH 2, AR TG FEAT I |

aqq &9 fa=re & qrg & =rgar 2
f& 21 a9 # 97 wafy v 0 2 a7
AZT TgAT ArfEd AT A1 w1 o7 quTa
F7a1 T1fed | 37 9FT 7 fagaw
ddT qgieg Wy qE |

;> T Fg o (wmeEgR)
3IInAy Ageg, 38 fagaws &1 gega
FEF for & fau #d #1 gzm @
g+qqT { 397 ATEAT §, FIH IrgiA wIA
gg-nTe & &a § Afawar &1 grguia
fear & 1| ot o Afgwar 93
wasifad 781 &, 98 wY-wred g1, afew
gAg-wred g | gud fqud iy et F
gfagm woAr Tadfa 5 s w9-
da ®1 Afawar & fadw @ W@T R
forg g & oF g9 § wOE F1 qaw
g1 ¥1T g8 g1a § 9@ A fewz, Ay
# fepe ar gAY fere Y Swaw e &
Afawar 1 ez 78 A AT qFAT G 1

qg F9 A7 HI-ATE §, A AT Y
Afawar #1 Frug g gafa s@ w1 2 av
FaTg ? waA faa ad & 6y
¢ fr ag Faw wfas s & ff amaw
& &, afew arafors s & o TTEw
W wg-wTex g & fgm w0 gfee §
AEY AT &, IT WE-UTEA T 47 AW
27 W NHT KT IWT FHA WI@AT F
ST gug # o [T §, oW gdATw
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[81o WY fag)
I AETRE F IT F A aw A
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afea gx o 2 I+ fa= " =
37 Tereg § 9 A faww w17 famge
g F1 mravrERAT 2 3afAc geer
g1 B =7 faggw o1 =619 A= SR
STTF FATAT FAT W17 THA ATZLT FT
Y wrfae 7 frgr amm ) g A
fagre Fravg AT A 7 A1 20
AfF 727 oY weg e # Arzfrar
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oF fxfaas vaz 2, @Y 747 A1z F1
AqzTAI7 2 7 3AfAU #qvETT &1 UOTE
F a7 qra v, M A7 zand oz
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FET AF @ 7 T 9% g, & AWAAT
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F9 A w1 fammw 79 a@
F f77 &7 7 F1 sgaear g Tfgm
qg g7 AMAVAT 2, FIF TH IF17F
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- aEy v aFar g fow I oAy
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T 31 wifg?, afww o e & oF
HETF ATHT AT A gAY e nfe
ot W wfeary s afge, foe ¥
gt ¥ foag afesw 2 qearg #v
1 TqTa A AT & ) we ¥ Avefuat
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@1 | gEIfeT gz /199wy a9 & fE
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o T g1 fFEy Wit S #+
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2 & g 7 qewrd # fegren fage
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guv dfaum # 99 gwr9ae &1
garga faar & a1 ag srawas & fv gearg
& AT 9T Y WeiTeA &1 ST
grT =fge | srefarst 1 Y 78 9H%
Faa qifafas a1 Ju & wmET 9%
grar & s B A1y wd Dar ¢
wafae 3@ g faduw & fav & oar
avaat § & s=ar awwre w7 g @
T RN TarE) AY My 14 N N
waft § o 9T AT @t ¥ o ol
TET SETTFTA | Tl F Ay on
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grfcawar J7ar qrEf & T WK §
71X & gwgar g i @ qoger q37 &7
3% awga faemm o

SHRI A. BALA PAJNOR (Pondy-
cherry): Mr. Deputy-Speaker, Sir, I
do not want to question the intention
of the hon. Minister in bringing for-
ward this Bill to ban the entire prize
chits. But at the same I want to say
that they have not gone deep into the
matter at all.

If you see the origin of these chits
in the country, you will find that it
goes back to Kerala—from the word
‘chitty’ it started. Naturally it has
come to the neighbouring States like
Tamil Nadu, Pondicherry and other
southern States where rural financing
is met by the chit companies. But the
sulution found out by the hon. Mini-
ster for Finance to regulate these chits
or to curb these looterg is more like
removing the very pockets when you
find the problem of pick-pockets. In
stead of regulating these chits, the
Minister has come forward with this
Bill to abandon it compleilly forget-
ting the simple fact that banking has
not gone deep into the village system
of our country.

1 am not agreeable with the second
part of his statement—where it is
complete lottery. Of course, Mr. James
Raj, with his experience in the bank-
ing field would have understood this
difficulty that they were not getting
those funds for their deposits like
Unit Trust. But they have failed to go
into the other question—the question
of people’s requirements in the rural
areas. The chits in small villages are
not prize chits. Some 20 or 30 people,
joined together, contribute a portion
of their savings month-wise or week-
wise, and the first man who is lucky
enough to get the first turn in the auc-
tion gets the share. If 20 persons,
joineq together, put Rs. 20 each, the
amount comes to Rs. 400, and the
man who gets Rs. 400 in the first
month, has to. continue paying his in-
stalments till all others get their turn.
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It is not completely a lottery. For
conducting this, the management used
to collect a commission of, say, Rs.
3/-. When this got some impetus, some
big people got involved in it. They
wanted to cater to the needs of big in-
dustrialists and they suggested Rs.
500, Rs. 1,000 and like this it went
upto Rs. 1 lakh. In any field, you have
some bad elements also. Some people
got in and suggested this kind of prize
system. For this the Government of
Tamil Nadu, some years back, and
subsequently the Pondycherry Gov-
ernment and the Kerala Government,
passed Acts to regulate these. He js
saying that these must be regulated
by the State Governments or the Acts
must be repealed completely. I fail to
understand how this is going to solve
the problem of the needs of the soci-
ety as it is constituted now. The
Janata Government may say that the
entire janata is with them, but they
have failed to see the feelings of the
Janata in this connection,

Secondly, Sir, you are giving very
large powers to the police officials. our
country is full of villages and small
hamlets and in those places the incha-
rge of the police station is a Head
Constable or a Sub-Inspector, Now,
through this Bill he will have the po-
wer to enter into and take eut the do-
cuments and things like that. You
have made it a cognizable offence. But
I would like to say that you are trying
to check it by giving a very bad wea-
pon ipn the hands of the police.

Further, Sir, this evil is only in the
cities and not in the rural areas. I
may also say that in North it is taken
as lottery whereas in the South jt is
not that. People especially during the
time of agricultural needg join together
say thirty or forty—and pool the re-
sources. They are very honest people
So, I want you to consider that you .

cannot simply ban the entire
prize chits. If you ban in
one line and give powers

to the police as if it is a crime like
murder, then this will be a very dras-
tic measure which may affect the very
needs of our people in the rural areas.
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With these coments, I do not say 1
am opposing the Bill, we are agree-
able to the evils explained in the
statement of objects and reasons but
I would like to say that the solution
is not correct. 1 would like the hon'ble
Minister to take up the matter and re-
gulate the Bill by which you can
control it. The very idea of prize
chits has developed from ‘chitties’. It
is called ‘prize’ because the man who
is contributing a portion will get the
chance—it can be either first, second,
third, fourth or the last one but he
will continue the contribution to the
last. As per this Bill wvou take it as
complete lottery and at the same
time you are not prohibiting the State
Governments to continue with the lot-
teries. I am sorry to bring to the no-
tice of the hon’ble Minister that there
are lot of complaints against our pub-
lic organisations, such as, LIC, etc.
80, I would like to request the hon'ble
Finance Minister, to take note of the
problems of the small men and look
into it.

wet yva o (giferee) -
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PROF. P G. MAVALANKAR
(Gandhinagar) Mr. Deputy-Speaker,
Sir, I welcome this Bill. I only wish
the Hon'ble Finance Minister and the
new Government had come forward
with this Bill earlier than today, be-
cause the new Government had come
with a promise for betterment of the
weaker sections of the Janata in gene-
ral, commoners and common people
in particular. If that was the objec-
tive, I do not know why the Raj Study
Group recommendations which were
there from June 1974, had to wait all
these years. All the same, it is never
too late, and, it is better late than
never, and therefore, ] welcome this
particular Bill. I welcome it because
of several reasons. First, many
friends have already spoken of this
Bill that it gets rid of one of the worst
social evils and economic exploitation
this country has seen in recent years.
Sir, this operation of Chit Funds nee-
ded a lot of control and curbing and
one wonders why the successive Gov-
ernments went on allowing, not only
at the federal level but at the State
level, this kind of exploitation, It is
a natural desire get extra money
somehow, anyhow, if possible through
some kind of gambling. That instinct
has been there in human beings. In-
stead of regulating that thing, the
Government at the federa]l level as
well at the State level went on en-
couraging this! Therefore, I hope that
it is only the first major step in the



37 Prize chits and

[PROF. P. G. MAVALANKAR)

right direction and the Hon. Minister
will come forward and see to it that
further stringent measures, legislative
a- well ag regulatory in terms of ne-
cessary rules and regulations will be
taken by him and the Government so
that this is put an end tp once for all.

Mr. Deputy-Speaker, I am glad that
the Minister’s Statement of Objects
and Reasons is very well worded and
puts the matter succinctly. In this con-
text, he refers to the Report of the
Raj Study Group which was submit-
ted in Julv 1975, 1 quote:

“In its report submitted to the
Reserve  Bank in July 1975, the
Group observed that the prize chit/
benefit/savings schemes  benefit
primarily the promoters and do not
serve any social purpose.”

I think nothing is more true than this
and that is why I am wondering why
we should have taken time in order
to understand this. Now. Mr. Deputy
Speaker, you will see what the promo-
ters do. What have they beepn doing
all these years? They are not only col-
lecting small amounts from a large
number of people but thev give the
prizes to a fraction of people from
whom they have taken the collections.
Therefore, it is not even a prize. I
am not here to go into mathematical
calculations, If a promoter collects
from 500 people a certain monthly
instalment of a certain small amount
of one rupee or five rupees, then over
a period of flve or 10 years, he will
collect more than enough to get back
his money and the people who have
been paying willingly and regularly
all the time would get only fraction of
it by way of prizes or benefits. So, I
feel that the Bill is in the right direc-
tion. But I am an expert in law mak-
ing to point out lacunae in the Bill As
a lay man, as g Member of Parliament,
plus the Law Ministry. I do not have
I can lovk at the Bill. The Minister
gets the assistance of his Ministry
either, but I hope that the lacunae
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which I see from the layman’s point
of view will be filled up by further
legislation if necessary on the same
lines and in the same direction.

Mr. Deputy-Speaker, Sir, the Mini-
ster of Finance also said in his state-
ment and I quote:

“Prize chits would cover any kind
of arrangement under which moneys
are collected by way of subscrip-
tions, contributions, etc. and prizes
gifts, etc. are awarded. The prize
chit is really a form of lottery.”

Sir, I am glad that this point has
dawned upon the Government that
these Chit Funds are nothing but a
kind of lottery. All life is lottery, of
course! There is an e'ement of gamb-
link in every thing. Where we go and
what we do is also g part of
gambling, perhaps, but that is a
matter of natural destiny and what-
ever comes by way of our natural des-
tinv. we accept that, but whatever is
gambling in terms of human instinct,
should Government and should social
legislation and should social sanction
and should public opinion -encourage
and promote these .elements of gamb-
ling” This is the question to he asked.

1 am glad that this legislation is
step in the right direction in which the
Government is now telling, and the
Parliament is also telling the people
that gambling, though natural, is not
necessarily justifiable. It ig a natural
instinct like many other natural ins-
tincts, but this instinct hag to be regu-
lated, curbed and controlled and, there-
fore, let the Minister go ahead with
policies and programmes of habits of
small gavings. habits of thrift habits
of economy, habit of putting part of the
little money that a small farmer or a
commoner earns in small savings. The
fixed wage-earners, the middle clasg
men in the urban areas all should de-
velop habits of saving, whatever they
can, Even {f a man getting Rs. five per
day can save twenty pase per day and
use that in Government national saving
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scheme or some kind of other saving
scheme, that would be indefinitely
greater in benefits, and indefinitely
deeper in terms of benefits to him and
the community than all the chit funds
and the benefit companies that are
giving all kinds of prizes in lotteries.

The whole point is that poor people
and the middle class people have been
continuously at a loss. I am ashamed
to admit that some of us, knowingly or
unknowingly, have been perhaps a
party to this kind of situation wherein
promoters come in the name of helping
the poor, hospital or other services etc.
and, therefore, some of us, willingly or
unwillingly, T would say, knowingly or
unknowingly—but some of us complete-
ly unknowingly—habe lent our bless-
ings and good wishes to some of these
promoters because they said that they
would take small amounts from the
people and the money that is collected
would be used for hospital or other si-
milar purposes. All that is bogus. The
promoters are exploiting the ignorance,
the poverty, and as I said, the natural
pambling instinct of human beings, All
these people are exploited by the pro-
moters, who are clever people and thev
ang their family members amass, grab
the lion's share, rather much more than
that. A paltry sum is distribution
among fifty or hundred people out of
one thousand, two thousand or five
thousand persons who contribute the
whole fund. I feel, we must put an
end to it.

I wonder, if Shri H. M, Patel would
recali that in Gujarat particularly,
there have been, I am sorry to say, a
large number of such benefit compa-
nies, They were not, in fact, benefiting
anybody except the promoters and I
have gone on record in asking several
questions in practically every session of
Parliament on the steps to be taken by
the Government to see that these chit
fund and benefit companies are put an
end to, Shri H. M. Patel will recall
that in Gujarat—I do not want to give
all the names—there are companies
like Santosh, Vijaya Bond and many
others. The fact that I am giving only
tWo names does not mean that there
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arc only two, there are many more in
Guijarat and still more in the whole
country. All these need to be effective-
ly controlled and curbed and banned, 1
am glad that necessary steps are being
taken in this direction. I hope the Min-
ister will see to it that the operation of
chit fund companies which has been
going on in this country for so many
vears is properly contirolled. In fact,
one might say that the tribe of chit
funds has been increasing in geometri-
cal progression, one after the other,
'Irh-is was because there was no social
law,  no control and no legislation. The
Reserve Bank was helpless and the
banking operationg were helpless and
the people and the public opinion were
unfortunately helpless. I am glad that
the public opinion, the people and the
Parliament have been awakened to the
problem and the challenge, Let us hope
that the Government will go further in
this direction in greater detail so that
if there is any lacune in this bill, that
is removed, public opinion is created
and Government sees to it that instead
of the people going to these chit funds
and iotteries, they think in terms of
hard work. Sir, as a matter of fact,
unforiunately, in cur country  hard
work is never rewarded. People who
work hard do not get any reward, no
matler in whichever walk of life they
are, What we want is more hard work
and more hard work to be rewarded
more and not giving some prizes to a
few gamblers here and there by throw-
ing chits and prizes, That must stop
and people must know that hard work
is the only way through which to be-
come prosperous in terms of the wel-
fare of the individual, in terms of the
good of the families and in terms
of the strength of the State and of the
whole country, People should work
more, and do more hard work, If that
is so, all aspects and avenues of gamb~
ling and other forms in which lottery
is there and easy money, quick money
and cheap money is there, all that
must be eliminated altogether go that
only hard work is rewarded. The peo-
ple may be rewarded through habits of
small savings and such other proposals
which, I am sure, the Finance Minister



375 Prize chits and

[PROF. P. G. MAVALANKAR]

with his expert knowledge in banking
and financial operations will be a%le to
bring forward, Through them, he can
enable the poor man living even in a
jungle—not to talk only of urban areas
—country-side and far-offi places to
obtain such rewards by encouraging
habits of small savings and thrift in
him and by using the funds so created
for national purposes.

It is from these angleg that I warm-
ly welcome the Bill, I only hope that,
though he could have done this earlier,
at least now he goes faster,
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SHRI H, M. PATEL: I am glad that
this Bill hag received virtually unani-
mous support. One hon. Member criti-
cised it and said that the Bill would hit
the smail man, villagers and so on. I
am afraid that perhaps he hag not given
full thought to what I said in my
initial observations, that this is to be
followed by another Bill which will
deal with conventional chit funds;
those were the ones which my hon,
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friend had in mind. What we are now
trying to tackle are different kindg of
funds, +which use the name of chit
funds,

More than one hon, Member referred
to clause 12 which gave two years for
the purpose of winding up. I am afraid
that a certain amount of time is neces-
sary in order to safeguard the interests
of those whose moneys had been col-
lected, to return those moneys and to
complete all those transactions. To put
a ban with immediate effect would
only result in many small people losing
their money. May be, it may not take
two years, we have said upto two
years. The additional clause says that
the state government may in consulta-
tion with the Reserve Bank give more
time if necessary, These provisions are
really intended not to give them more
time than the maximum of two years
that we have prescribed. Sometimes
for some technical reasons or other
reasons, certain things may not be
completed in time in which case it is
desirable to have a provision of this
kind. I should like to assure the House
that very clear instructions would be
issued that this is the inteniion and
that every state government and the
Reserve Bank sghould see to it that
these are wound up in the shortest pos-
sible time. In the legal provision it
is desirable to give a little more mar-
gin.

As regards the suggestion that we
have not gone far encugh I think that
so far as this particular type of eévil
is concerned, we have gone as far as
we can because we have banned them.
Whether we should have at the same
time dealt with lotterles and other
things, is a separate matter, I shall
certainly consider various observations
that have been made including the sug-
gestion that we ought to stop gambling,
bridge and other games which are in-
dulged in., How far that is a practical
proposition I do not know, because that
is something which will mean a kind
of encroachment on people’s private
lives, etc, It may be somewhat difficult
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to enforce. But we shall certainly ex-
amine how far it could be made prac-
ticable.

Shri Mavalankar said that we ought
to have brought this Bill earlier. I can
assure him that the government tried
to bring it as quickly as possible; this
was introduced early this year, In fact
certain amount of time ig necessary,
even for the purpose of legal drafting
of Bills so that loopholes are not left;
therefore certain amount of time is in-
evitable, Speaking for this Goverrment,
1 can say that we have not wasted
much time in bringing thig Bill before
this House, I do not think there is any
other point which calls for a reply
from me.

MR. DEPUTY-SPEAKER: The ques-
tion js:

“That the Bill to ban the promo-
tion or conduct of prize chits and
money circulation schemeg and for
matters connected therewith or inci-
dental thereto, be taken into consi-
deration.”

The motion was adopted,

MR. DEPUTY-SPEAKER: Now we
take up clause by clause consideration,
Clauseg 2 to 11.

The question is:

“That clauses 2 to 11 stand part
of the Bill.”

The motion was adopted,

Clcuaes 2 to 11 were added to the Bill.
Clause 12— (Transitional provisions
Amendments made:
Page 6, line 45—
for “or document” substitute— “or
arrangement” (2)
Page 6, line 47,—

for “ghall refund” substitute—
“shall, within such period as may be
prescribed, refund” (3)
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MR. DEPUTY-SPEAKER: The ques-
tion is:

“That clause 12, as amended, stand
part of the Bill”

The motion was adopted,

Clause 12, as amended, was added to
the Bill,

MR. DEPUTY-SPEAKER : Now
Clauses 13 and 14. The question is:

“That clauses 13 and 14 stand part
of the Bill.”

The motion was adopted,
Clauses 13 and 14 were added to the
Bill,

MR, DEPUTY-SPEAKER: Clauge 1.
The question is:

“That clause 1 stand part of the
Bill.”

The motion was adopted,

Clause 1 was added to the Bill.

MR, DEPUTY-SPEAKER: The ques-
tion is:

“That the Enacting Formula and
the Title gtand part of the BilL”

The motion was adopted,

The Enacting Formula and the Title
were added to the Bill.

SHRI H, M. PATEL: I beg to move:

“That the Bill, as amended be
passed".

MR, DEPUTY-SPEAKER: The q
ticn is; Co

“That the Bill, as amended %e
passed.”

The motion was adopted,
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BRITANNIA ENGINEERING COM-
PANY LIMITED (MOKAMEH UNIT)
AND THE ARTHUR BUTLER AND
COMPANY (MUZAFFARPORE) LI-
MITED (ACQUISITION AND TRANS-
FER OF UNDERTAKINGS) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): I beg to
move®:

“That the Bill to provide for the
aequisition and transfer of the right,
title and interegt of the undertak-
ings of Britanpia Engineering Com-
pany in relation to the Mokameh unit
owned by it and the rinht, title and
interest of Arthyr Butler and Com-
pany in relation to the undertakings
owned by it, with a view to ensuring
the continued manufacture of rail-
way wagons and other goods essen-
tial to the needs of the country in
general and the Railways in parti-
cular, and for matters connected
therewith or ineidental thereto be
taken into consideration.”

The Bill which I want to move deals
with the nationalisation of the two in-~
dustrial units—Britannia Engineering
Campany Limited (Mokameh Unit; and
the Arthur Butler gnd Company (Mu-
zaffarpore) Limited.

Britannia Engineering Company Li-
mited was incorporated in 1917 with
itg registered office at Calcutta, It
owned an Engineering Unit at Titagarh
in West Bengal and thig unit manufac-
tured road rollers, jute mill machinery
and other industyial machinery.. This
company also owned a steel foundry
at Titagarh; which is now being manag-
ed by LR.CI  Britannia Engineering
Ccmpany Limited algo set up a third
unit in Mokameh in 1980. Mokameh
Unit manufactured Railway wagons
and stee] structurals, etcc The Engi-
neering Unit at Titagarh closed down
in 1970 and its management was taken
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over by the Central Government and
entrusted to Saxby Farmer Limited,
Calcutta—Government of Wegt Bengal
Undertaking, in which they have 87.75
per cent share-holdings. The Govern-
ment of West Bengal have taken over
all financial responsibility, As I have
already said, the steel foundry is now
being managed by IRCI

The Mokameh unit closed down in
March, 1973. The Central Government
took over the management on 15th
February, 1974, The unit was set up
with a gross investment of Ry, 46.17
lakhs without separate capital struc-
ture, The number of its employees,
when it wag closed down, was 888 gnd
at present 831 persons are working in
this unit.

Arthur Butler & Co. (Muzaffarpur)
Ltd, was incorporated in 1919 with its
registered office in Calcutta. It has
only one manufacturing unit in Muza-
fiarpur. In the pagt Arthur Butler and
Company manufactured various types
of industrial machinery, When it clos-
ed down in 1972 it was one of the only
two manufacturers of metre gauge rail-
way wagons. The management of this
company wag taken over by the Cen-
tral Government on 14th December,
1873 and it was reopened in August,
1974. At the time of its closure the
number of employees was 667, Now
650 persons are working there.

Now it ig in public inlerest that hoth
the units continue their manufacturing
activities beaause they provide substan-
tial employment and the closure would
render a large number of laboyirers un-
employed, th the units are located
in the backward apeag af Bikar. Se,
it is not possible ton hand over thase
two units to the private management
as substantial Government Jogng have
been given to these units. There is no
such manner in which these can be
protected by private management. It
ig, therefore, necessary that these units
be acquired by Governmemt by pay-
ment of compensation, Since the
take-over of their management, Yoth

*Moved with the recommendationof the President,
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the units have been performing satis-
factorily. They have also taken steps
to diversify and maximige their pro-
duction, Recently a study group has
been appointed by the Department of
Heavy Indusiry to suggest ways and
means for fuller utiligation of the ca-
pacities of the fabrication units under
the administrative control of the de-
partment, The study group has also
carried out an in-depth study of thege
two units and their report is nearing
completion. We are hoping that fur-
ther action will be taken for improve-
ment of the functioning of these two
units after we receive their report.

When we nationalise any unit we
have to pay compensation In these
two cages, the compensation fund is
not sufficient to meet all the liabilities
and a part of it has to be written off.
So, it is proposed that a part of the
Central Government loan be written
off, The first tw> priorities for pay-
ment out of compensation fund would
be employees dues and post-takeover
secured loans from banks and IFCIL
These liabilities total Rs. 94.99 lakhs
thus leaving a balance of Rg 195.56
lakhs for payment of Government dues,
Therefore, out of total Central Gov-
ernmental loan only Rs. 195.568 lakhs
would be paid to Government and the
balance of Rs. 230.75 is to be written
oft

I hope, this Bill will receive gupport
from al] sections of the House,

With these words, I move the Bill
for consideration of the House.

MR. DEPUTY-SPEAKER: Motion
movedg

“That the Bill to provide for the
acquigition and transfer of the right,
title and interest of the undertakings
flf Britannia Engineering Company
in relation to the Mokameh unit own-
ed by jt and. the right, title and in-
f.erest of Arthur Butler and Company
in relation to the undertakings owned
by it, with a view to ensuring the
tontinued manufacture of railway

wagons and other goods esgential to
the needs of the country in general
and the Railways in particular, and
for matters connected therewith or
incidental thereto, be taken into con-

sideration.”

SHRI DINEN BHATTACHARYA :
(Serampore) : Mr. Deputy-Speaker,
Sir, I support this Bill, but while sup-
porting I have got some observations
to make. While concluding the Minis-
ter stated that the Mokameh unit is
being nationalised, but from the Bill, it
does not appear so. You are acquiring
the shares: you are not nationalising.
the unit.

Long back, the same company had
their uint in Titagarh in West Bengal
which was recommended by the Cem-
tral Government to be taken over and
afterwards, the West Bengal Gowvern-
ment was to be made incharge of it.
The Saxby Farmer which is a Wedt
Bengal Government concern is looking
after that Titagarh unit. Since then, it
was naturally expected that the other:
units belonging to the same company
would also be taken over. I do not
know why sp much delay is there in.
taking over these units.

There are some alarming fegtures..
Although the Mokameh unit and Bri-
tanpia Engineering Works are engeg-
ed in manufacturing rajlwey wagoms,
steel structurals, under-framses, suger-
mill machinery, agriculiurel jmple-
ments, efc. yat these are incursing
lossgs. Iis main custpmer ig the Rail-
way. Why should it run at a loss I
do not understand, Not only in this -
case but in other cases also, it has:
been foung that the Reilway while:
purchasing wagong from different wa-.
gon producing units does not pay the
actual price. So, those units also run at
a loss like. Burn & Co., Breithwaite,
etc. When the. Government conoern is
the main purchased of the produets of
a company, how that eompany can
suffer loss, is beyond my knowledge to
understand. So, there ig something
wrong in it. It should be clarified by
the Minister.
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‘Coming to the question of compensa-
tion, I do not understand how this
Company management become eligible
for compensation. This Company was
earlier running at a profit. Because of
‘the mismanagement and corrupt prac-
tices of the managment, it had become
sick and ultimately the Government
are coming in as a saviour. I do not
know whether the Government are
coming as a Saviour of those persons
who deflacted and who were respon-
sible for making the unit sick. In
every case it is found that the compa-
nies manage their affairs in such a way
that ultimately they have to incur
losses and thep in the name of saving
the employment of the workers and in
the name of production, Government
come forward to take over manage-
ment and, while doing so, they pay
compensation to the same persons who
have eaten away the entire capital as
also the aid or loan given by the Gov-
ernment. So, there is absolutely no
justification for giving the management
of the Mokameh Unit Rs. 1.95 lakhs as
compensation. So, I cannot support
this provision.

1 do not want to go into the details.
There are some lacunae which should
be looked into. But I want to make
one point very clear., Those persons
who were at the helm of affairs when
this mismanagement took place, those
who were responsible for making these
units sick, should be -categorically
made clear that they will have no
access to the accounts or books of this
-company.

Then the conditions of service of
those employees who were in service
prior to the take over shouM be fully
guaranteed. It is my experience that
whenever Government take over any
unit, they do not want to take res-
ponsibility' for the pre-take-over liabi-
lity to the workers. The workers
should not be made to suffer merely
because a unit has been taken over by
the Goweanment.
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The Minister said at the end of her
speech that this unit is being natio-
nalised. In that case, I am grateful
to her. But the present title 5f the
Bill, Britannia Engineering Company
Limited (Mokameh Unit) and the
Arthur Butler and Company (Muzaf-
farpore) Limited (Acquisition and
Transfer of Undertakings) Bill does
not give that impression that it is
being nationalised. So, I would request
her to make a change in the long
title so that there may not be any
doubt about the performance of the
Government.

And it becomes very
clear that the Government is really
and sincerely taking over this Com-

pany to run it properly and the entire
management who were running it for
a long time will have no chance to
come back.

With these words, I support the Bill.
16.32 hrs,
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_[SERDMATI PARVATHY KRISHNAN in the

Chatir]
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MR. CHAIRMAN: I do not think it
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® eSHRI K. A. RAJAN (Trichur) :
While supporting the Bill I would like
to make a few statements in my own
language. Normally nationalisation of
such organisations are supported by
the workers whichever Government
does it. But I am sorrv to say that
quite often it so happens that the Gov-
ernment takes over such organisations
after a great deal of delay. Generally
speaking the Government comes for-
ward to take over an institution after
the private management has played
ducks and drakeg with institution,

Often the Government chooses to ig-
nore the warning given by the wor-
kers of such institutions through agita-
tions. They draw the attention of the
Government from time to time to the
miserable conditions prevailing in
those institutions well in advance. But
unfortunately,r the Government does
not pay any heed to their warning.
The result is that when it takes over
this organisation what the Govern-
ment inherit is its liabilities. The
factory would have been reduced to
mere junk by continuous exploitation
and through mismanagement indulged
in by the private owners. And these
organisations will be utterly useless.
Therefore, while supporting this mea-
sure I would like to tell the Govern-
ment that they should see whether
these organisations which depend upon
the jnstitutional finance for its capital
are running properly and efficiently
and alsq whether the management is
capable of discharging its responsibi-
ties towards the workers. In fact,
during the last 10 or 20 years the capi-
talists in our country have ruthlessly
exploited many private organisations
and drained them of their pith and
marrow. The result is a sector of sick
units have grown up in our country
over the years . Then naturally the
Government has to stop in angd take
them over and put them on even keel.
Therefore I hope that whep the Gov-
ernment takes over such mismanaged
institutions they will see to it that
these institutions work properly and
efficiently. Otherwise this will be a
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drain on the public exchequer and the
worker will also suffer. In many cases
the Government steps in after much
procrastination. As a result of this the
workers starve and the production
suffers.

Another point I have to make is
about the post-take over management
of these organisations. Only those
people whgp have sufficient experience
in running them and above all those
who keep the interest of the country
and the workers uppermost in their
mind should alone be entrusted with
the new management. If on the other
hand the Director Board is packed
with the agents of the capitalists who
have mismanaged and ruined these
institutions we cannot expect any good
result from this new set up.

Another point in this connectiop is
that the Government should see to it
that the employer-employee relation-
ship should be put on g healthier
plane. When the Government take
over a private institution which has
been mismanaged, a new approach and
a new perspective should be adopted
in respect of labour relations. The
Government should project itself as a
model employer and the public sector
institutions should be areas where
model employer-employee relationship
does exist. I cannot help saying one
thing in this connection. That is, that
whenever the Government takes over
an organisation the general impression
is that that organisation will be ruined
at the hands of the Government. I am
sure it is the management which is res-
ponsible for creating sueh an impres-
sion in the public mind.

Now, a word about compensation
and I have done. As I have already
pointed out these organisations have
been ruined beyond redemption by
the private management. But the
Government . proposes to pay them
compensation. I must make it very
clear that I am totally opposed to this

*The original Speech was delivered

in Malayalam.
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step. Therefore I request the Gov-
ernment to rethink on this step even
ai this late stage.

With these words
measure.

I support this

A aswT g (gif wmieye)
aarifs  =wZiar, ¥ awm # w40 wr )
& & & g4t wZizar #1 g771T g
g ar 3 faw &1 WA= 78 | ga-
fer fF s ars o0 9um & 547 wid
f @4 &1 /w0 a0 g4l g qigw
7w g 3w s Aifga 4t g
ag A1 FT7AI7C F g 1Ak frawr
& 1T FHrAT AT I8 GH &1 F FT
ARIF ASFRIANAT | wd IeEH
Tar f5 wiogwer w0w A S9M AT
IZi AgT & =7 w7ar fasre faar
AT wd FZ TFNTA 9 AT TG
gl HIFTC AFWA T AHA a1
T AN AT IaF (o dur oy ar
TIM 1 AT AL § IR T AT Fifww
qFiC g |iC Ia 9T &7 qur A4
I70 9347 T4 fRe A1 4% 3 Fre@H-
a7 wlrrafa T % 35 qr & Aifun
i FqRiT gi? fozd iy w1 as
Fa qrft Iay dur A @Y IA
FILARAL F1 72 FAaT @1 A0E
73 9% yewafs M gweld w5
T AP 3 a7 w8 AfE o 58 e E
n3 1 swAY zfFRTr aidY grw @Y 3w
w1 F qrE § o< aqr #4F qrsr & 240
FAY FY AF-MITFTA N IEA

A1 A1 5 wdrqr gy Ty A FHifET

TFET F¥q 1 wzdy wrazra a7 dfer
AR F 1 QF w1 w=rar var Afww
A AT F arx & IEF fag gaAr
MITHIFFA WYL qudfeni a=r Ay 7 fw
Z RIIAFT 1A FTAH & A FIHT
TE AT
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T F4 W F Swar qrEf FT HHIR
w1 & SuEi q1% & aTe g1 e §,
TH TR § YAy AW gHIw &
samafagi 97 ®E difsw g s
% Al g SwaT § W1 T T HE
faaigs ?  wrw feardl § |@a & feg
g zufee fy ag difsn § sarar
TAH 7l T GFAr WX ag AXT 719
fsio &1 w1 39 &1 ¥ vFq § ofFkw
gamafasi & a7 difsn @i =&
®OAT? %A FOTH ACTHIH § IH I
W ar gz wFfr @ srd =nfge
gwav fe@dl & qra 2 &7®, 4 &T@, AT
T HrA@ §, AT IH K BE FT HAT
frdr Fory Ta § SATer g, AV SA AT
gz fedt aoad & ¥ = afgg )
|| AT & A1 G183 ®1 Fafqar §,
fagis avgx & =87 /1 T £ 7 q€
frm w1 faamr e a%d @, gz HN
wq, WT AT IA FT Ar3ArET Yy AT,
I FT AT 95 FT AW, IA & faq
W1 Z9 394 F( 9571 ¥ ——g a1d O
ang Tafis T & X g g fs
WTZA 9T a1 fqaria? fr ggdar
g7 #7137 Jfge a1 58 &= =fag

WIS gF 57 THTA{TTAE FTFT ATH
ax %, gt wfm Fraas@ E—
afew  ag wqt wfa g-—we 7
g5 IAmIfagi ¥ g% A1 ¥ @ §--3I&
#1 dar ¥ @ g-—-mg w0 wha
Fg & |qur &Y avara & ere ey,
g ar warmfafrafi &1 ag a&
Y ) ard g-—wg q Hifsd fE
g wrardar faar sraTd, a8 fru feg
foar sTR1 & 7 ST FTT@IAT IRiA
STaT 4T, IF FT ALY JHATRT F A9,
dT §9 Fa ¥ FAv 41, Ig W T FIHA
TA WY T AT TH-HIAT FTT>IAT &7
2 fow ag mo & g9d wT AT § Wiw
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IG &1 W 57 ITH T @ §-—ug wa
wow ¥ i@ g g e IA
® %5i fem A—%® a1d@ 9T WA
et ¥ Fra-faayz grar =feq 1 &=
1 goEd A Wy EI-wE g A%
—wHt a% g g5 st-ag samefagi
qT, w858 F<re-qfagi 9¢ Qe
T wW R, ®IE g% qEHIW AT 7Y
W% | 99 a% g9 gT AH I Wl F0 —
qAT aF AAaT B AHTE FT T1T Fga WIT
¥R A PRI AT W
faagas & fr ag dar wiv S=®Y 7
T, a XX f g T wT T 3T §,
WA A< T6 q o1 A §, @) 57 @ €y
WA FW T

fgiw ot s A gfw
wit prafe Wt (Wt et wwn):
WY R gaaz At fear

. W wwlie fog : & g7 oW
g7z | f—tefey fs o= &
q foar 3, Afew w=z® # dar W[/ oh
aTd aa® ¥ Aftar & g

SHRI DHIRENDRANATH BASU
(Katwa): I would like to point out to
the hon. Minister that almost all the
government undertakings are now
running at a loss. From the statistics
supplied to the Consultative Com-
mittee on Finance I found that the
government undertakings have given
a loss of Rs, 9850 crores. If such losses
continue, I do not know how the gov-
ernment will run. '

Now what I want to suggest is that
the management should be reshufled
and the Board of Directors reconsti-
tuted with persons of technical know-
bow and men of high integrity.
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It has been seen that man; of the
undertakings like the Heavy Engineer-
ing Corporation, the National Jute
Mills and the textile mills under the
National Textile Corporation and other
undertakings are running at a  loss.
Mainly they have explained, ‘We are
running at a loss due to shortage of
power and shortage of raw matarials.’
That is not the only case. Tlie case is
that most of the resources have been
pumped out by the previous manage-
ment_ I want to point out in this
particular instance that when the
Britannia Engineering Co. Ltd., West
Bengal was taken over, the promoters
had got Rs. 16 crores as ~ompensation
by way of assistance from tte Central
Government. The value of the assets
should not exceed Rs. 11 crores, When
discussions were going on, after one
year, it came to Rs. 18 crores. Almost
all the assets or almost all the resourceg
were taken out by the management.

17 hrs.

Now these should give us a wam-
ing and the Government should come
forward to see that the management
runs the concern—the public sector
undertaking—properly. We welcome
the nationalisation of industries; we
welcome also the taking over of indus-
tries. But at the same time, we have
to see that the management runs it
perfectly well and runs it efficiently.
In the Thrteenth, Fourteenth - and
Sixteenth Reports of the Committee on
Public Undertakings, they have men-
tioned that many of the public vnder-
takings like the Indian Iron and Steel,
Britannia Engineering Co., Heavy
Engineering Corporation etc. are also
running at a loss, The Britannia En-
gineering Company, within a short
time, spent over Rs, 8 lakhs for enter-
tainment expenses, and for {ravelling
expenses. And Jessops i{s also running
at a loss. If such big units are run at
a loss and if they spend monaey extra-
vagantly, how can they run efficiently?”

Therefore, Madam Chairman I
would like to suggest that the mana-
gement should, at once, be reshuffled
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and persons having technical knowled-
ge, persons having administrative
knowledge only should be givea the
powers to manage these concerns.
Otherwise, these will also be run at a
loss. The hon. Minister will bear me
out that after the sick taxtile mills
were taken over by the Government,
they have become sick. Doctors are
generally called for recovery of the
patients. Why are they callei after
they die? So, to stop such thing, we
should in the beginning, after taking
over the Mokameh Unit of the Brita-
nnia Engineering Co. as also Arihur
Butler & Co., try to see whether they
are running it properly or not. We
must not only look to the interests of
the employees but we have also to sce
that the moneys are not extravagently

spent. This has to be czeen. With
these words, Madam, I suoport this
Bill.

SHRI VINODBHAI B. SHETH (Jam-
nagar): Madam. Chairman, I am very
happy to learn that the Government is
taking over the management of the
Britannia Engineering Co. as also the
other one. I have to pose scme prob-
lems. When the sick units are taken
over, why the tax concession, deprecia-
tion and other benefits are taken only
by the healthy units—I do not know
this, I do not know whether Govern-
ment has given the option to hand
over these industries to the private or
over these industries to the private
company or to take them over straight-
way because in the past, the perfor-
mance of the company has not been
very good. Whether the Government
‘has obtained the project report or
whether it is going to be a viable unit
or not—the memoranduc does not
throw any light on that.

What was the final valuation of the
shares on the appointed day and whe-
ther the valuation of the shares was
‘taken on the asset backing method and
it so, what are the agsets of the comp-
any? Such balance aheets should ac-
company in future. This is my sug-
®@estioh When compahies are taken over
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by Government. I want to know
whether such an exercise has been
done or not, Whether this unit will
be profitable in future has to be seen.
Then, Madam Chairman, when this
urit is  manufacturing metre-gauge,
railway lines and we are turning our
railway lines into broad-guage, I hope
Government will consider into tha as-
pect of manufacturing the required
gauge. These are some of the problems
which are posed. Likewise, some of
the companies were taken over in
Bhavnagar, namely, Alcock Ash Down
although in this case the labour had
taken an important part and there was
encouragement from Member of Par-
liament Shri Prasannabhai Mehta also.

Now, Mr. Chairman, the past mana-
gement of these companies does not
give a good picture to us and Ciovern-
ment has taken enough care for pay-
ment to the labour and other creditors
in the Second Schedule and before
giving compensation—which will be
coming from government coffers—
Clauses 25, 26 and 27 are acquite satis-
factory but I would like to request the
fFon’ble Minister to see that such per-
sons do not go to the court of law. If
an amicable settlement can be arrived
at across the table, it will be good.
dhere were serious charges that some
items from the inventory were missing
Heavy penalties are purposed to be
imposed on such persons.

So, Madam Chairman, in general, I
support the Bill anq hope that what
is often said that the nationalised com-
panies have a ight to enter into losses
will be belied and this company having
fine units and manufacturing essential
commodities will ultimately be profit-
able and declare some dividend in the
near future.

MR. CHAIRMAN: The Minister

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCAION, .SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATAKI)
Madam Chajrman, the Minister is not
feemis well. Can we pmme this
ltem for some tlrne up tﬂ
next item on the u&:ﬁ

i
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MR. CHAIKMAN: If all members
agree, we can hold over the discussion
and take it up tomorrow and mean-
while take up the next item on the
agenda.

SOME HON'BLE MEMBERS: Yes.

MR. CHAIRMAN: The Minister will
repiy to the discussion tomorrow and
then we will take up Clause-by.Clause
consideration.

17.10 hrs.

WATER (PREVENTION AND CONT-
ROL OF POLLUTION, AMENDMEN]
BILL,

MR. CHAIRMAN: The Hoyuse wilil
now take up the Water (Prevention
and Control of Pollution) Amendment
Bill.

Shri Sikandar Bakht.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): Madam Chairman I beg to
move:

“That the bill to amend the Water
{Prevention and Control of Pollution)
Act, 1974 be taken into considera-
tion."”

As hon. Members are aware, Parlia-
ment passed the Water (Prevention
and Control of Pollution) Act, 194,
with a view to protect the whoiesome-
ness of water and to control the pollu-
tion of rivers, etc.

For that purpose, Central and Stale
Boards for pollution control have been
established in most States to imple-
ment the provisions of the above ct.
Industrial units and local bodies have
been asked by the Boards to treat their
effuents and sewage to prescribed
specifications before they are let out
into the rivers. The Boards have also
gtarted prosecutions of defaulters.

. As a result of the operation of the
above Act, certain .drawbacks have
scene fe the notice of the Government.
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These amendments are meant (g r:—
move those shortcomings.

It is hoped that once these amend-
ments are passed. the Boards will be
in a better position to discharge their
functions and control pollutior.

During the last session, the HYouse
had the opportunity to considar the
Air (Prevention and Control of P‘llu-
tion) Bill, 1978. At that time it was
mentioned by many hon. Memkters,
and also by me. that an integrated ap-
proach is being adopted 1o control
environmental problems. Accordingly,
the Water Pollution Control Boards,
established under the 1974 Act, are
being authorised to perform the func-
tions of air pollution control also.

For this purpose, it is necessary 1o
amend Sections 36 and 37 of the 1874
Act to enable the Boards to spend for
air pollution work also. These amand-
ments have heen included in the pro-
posed Bill.

Besides this, as per Seclivn 4 of the
1974 Act. the State Govecnmenis have
to constitute their State Boards with-
in six months of the coming intp Inrce
of the Act in their States. But un-
fortunately some States could n.t cons-
titute the Stale Boards. They have
not done it. Some other States did
set up the Boards but this was after
the expiry of the time-limit.

Therefore, to enable these Bgards to
come within the orbit of legality, some
amendments are proposed in ‘he exist-
ing Bill. The other amendments are
only minor and consequential. Hence,
I would request the hon Members 10
permit consideration of the Bill.

There is one point which is very
important which I should like to clari-
fy. Many hon. Members hive expres-
sed the view as to why there should
be piecemeal legislations wi'h regard
to different types of pollutions, and
that there should pe one comprehen-
sive legislation to cover all forms of

‘environmental pollution. We have con-

ceded the point, but there have been
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some constitutional difficulties. (Inter-
ruptions) There is no doubt that it is
a very desirable thing to have one com-
mon legislation to cover ail furms of
environmental pollution. Bu: there
are some constitutions] difficulties
which are coming in the way.

Now, water is a State sul:ject. The
Water (Prevention and Control of Pol-
lution) Act, 14974 was passed by Par-
liament.. .

SHRI P. VENKATASUBBAIAH
(Nandyal): There is no quorum in the
House.

MR. CHAIRMAN: T2t the hon.
Minister resume hig seat.

The quorum bhell is being rang.—

Now, there is quorum. The Hon'ple
Minister may continue.

SHR] SIKANDAR BAKHT: Madam,
I was pointing out that the :ccessity
was felt and wvery rightlv so that
there should he one comprehensive
legislation for all forms of environ-
mental pollution. But as 1 :aid, there
was a constitutional constraini{ in en-
acting one comprehensive legislation
on this subject. Water i in fact a
State subject and the Water (Preven-
tion and Control of Pollution) Act, 1974
was passed on behalf nf the State
Governments under Article 252 of the
Constitution. However, as Air Pollu-
lion is not conflned to any one State
boundary and as the U.N. Conference
on Human Environment called on all
member countries to take steps to pre-
serve the natural resources including
clean air, we have brought in the Air
(Prevention and Control of Pollution)
Bill 1978 under Parliament’s own
power,

‘MR. CHAIRMAN: 1 would like to
remind the Members and would draw
their attention to the fact that when
they are requested to come here for
quorum purposes, they are not sup-
posed to make it a noisy affair. Now,
the hon. Minister may please continue.

KARTIKA 29, 1900 (SAKA and C0

Pollution) Amd4, Bill

SHRI SIKANDAR BAKHT: 1 was
pointing out how the Bill was passed
on behalf of the Stale Governments
and in what manner the Air (Preven-
tion and Control of Pollution) Bill wa8s
introduced in this Parliament in 1978
and this was done within the power of
the Parliament itself under Article 253
of the Constitution. The matter was
examined by an Expert Committee in
my Ministry with the representatives of
concerned Ministries, and it was decid-
ed that for the present the integrated
approach can be achieved by a single
implementing authority drawing autho-
rity from separate laws. Though a
single law would have been most de-
sirable, hecause of the Constitutional
restraints, we cannot but have different
laws but the implementing agency is
one and the same. This is how we
propose to give effect to the integrated
approach.

With these words. ] move that the
Bill to amend the Water (Prevention
and Control of Pollution) Act, 1974
may be taken up for consideration.

MR. CHAIRMAN: Motion moved:

*That the Bill o amend the Water
(Prevention and Control of Pollu=-
tion) Act, 1974, be taken into €onsi-
deration.”

MR. CHAIRMAN: Mr. Vinayak
Prasad Yadav has tabled an amend-
ment. He is not here. Mr. Raja-
gopal Naidu.

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Madam Chairman, I want
to know why this Bill is being piloted
by thig Ministry instead of entrusting
it to the Health Ministry because it i8
a technical subject pertaining to health
and it is better if it is transferred to
the Health Ministry.

MR. CHAIRMAN: The Minister can
reply to this point at the end.

SHRI P. RAJAGOPAL NAIDU: The
hon. Minister has said that it is a
comprehensive Bill because the Air
Pollution Bill has also been introduced.
Then what about sound pallution?
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AN HON'BLE MEMBER:
the Lok Sabha.

It is in

SHR] P. RAJAGOPAL NAIDU: Es-
pecially in Delhj, it is very difficult
to bear the sound created by the vehi-
cles, trucks and other things. Here,
it is said that this Bill is brought for
three purposes. One is to legalise the
State Boards which have been consti-
tuteq after the time-limit. The second
point is to appoint a Chairman on a
part-time or full-time basis because
some State Governments have said that
it is difficult to appoint a full-time
Chairman. The other thing is that the
various State Boards will not only
perform functions relating to the pre-
vention, control and abatement of water
pollution, but they would do so with
regard to air pollution also. These
are all good things, for which we
congratulate the hon. Minister. But
what about the implementation part of
it? There are many Acts on the
Statute Book without proper imple-
mentation. As we know, this Act is
not being properly implemented and
the industrialists are bypassing this
and are polluting the river waters.
Here pollution has been defined:

“  ‘Pollution” means such conta-
mination of water gr such alteration
-{ the physical, chemical or biologi-
cal properties of water”.

We have to prevent this pollution. But
the fact is that the industrialists are
polluting the river waters without any
action being taken against them. For
example, at Chittoor in Andhra Pra-
desh, there is a factory manufacturing
alcohol and they are allowing the
industrial effluent to go in the river and
it is causing much harm to the people.
It is emitting a bad smell and it s not
possible for the people to take river
water. There is no provision for suffi-
cient drinking water in Chittoor town.
Even after five years’ agitation, the
Government is not taking any active
steps. Even after the Colléctor having
issued them a notice, they continue to
pollute the river water and are going
scot-fres. There are many cases like
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this. I would, therefore, request the
hon. Minister to see that this measure
is properly implemented and these
effluents are not allowed to be dis-
charged into the rivers.

Due {p urbanisation, the difficulty is
becoming more and more. All the
night-soil is being dumped very near
the rivers and when the rain comes,
evervithing flows into the rivers. Even
the sewage water and the ditch water
is being let into the rivers which are
not perennial. These rivers flow only
for one week or ten days and all this
contaminates everything and the water,
I would like to know, what steps are
being taken by the Central Govern-
ment or the State Governments with
regard to this.

In Section 16 of the 1974 Act, under
powers and functions of the Board, it
is stated that it will:

“provide technical assistance and
guidance to the State Boards carry
out, to sponsor investigation and
research relating to problems of
water pollution”.

What about the research? What is
being done in the States or at the
Centre. Is it not possible to encourage
the Universities to conduct research
with regard to these things and ap-
point some of the trained personnel
in the Universities for this purpose?
What is being done in this respect, I
would like to know.

Then further, it is stated:

“organise through mass media a
comprehensive programme for the
prevention, control or abatement of
water pollution”

Further,

“The Board may establish or re-
organise a Laboratory or laboratories
to enable the Board to perform ia
functions under thig Section”.

Though the Act specifies so meny
things—all these are quite ambitiousr—
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yet these are not being translated into
practice. My question is that what-
<ver has been stateq in the Act must
be fulfiled. It is said that there must
dbe instruments or a machinery to
treat the effluents: but the instruments
which have been kept there, are noth-
ing but show pieces. They are plac-
ing these things, only because it is so
provided in the Act. They are not
able to treat the water. In many pla-
«ces we see that aquatic life is destroy-
ed: in addition, the cattle which dring
the water also die. Such water be-
comes injurious to health. Though the
Government is having a very good
scheme, it is not being implemented.
So, ] request Government 1o imple-
ment the Act, so that the objects for
which the Bill has been introduced,
are fulfilled.

o A Fag  (worE3yT ) ¢
Famfa A10341, 77 AF-TIA0 £ gFAT
AeaId # 437 TARLEALE ) wAT
gw Ai A 9 Frfas 9@ Arg-wgam
T w:rg ¥ fa=r fwar ar ) afFq
FZ AR AX-AZTT FT I § ——

“A World Health Organisation sur-
vey in 1976 indicated that more than
half of the inhabitants of the Third
‘World are not served by any regular
water supply system. Even the
capital city of Delhi, pampered as it
is in many ways, faces a water crisis
every summer.”

EATU FZN T AAHq g ¢ s
w7 fog sa-2g90 7 aweqy w1 FAT
IR X sqra & fqar @ 98 9T &ET®-
B wrewd & WY Ty 9t g€ g Al
78 I AncfAni A aFAvAT S0t
FIFRW g T aw-wgI0 F qwear &
qaram g fow ag wC asx T |
nIqd ¥ wysi 9K17 ¥ v
I FIgr M I I A I X
AR wrg @ owg “fgg” w13
WRET w1 AMTAIC R -
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“POLLUTED STREAM PARALY-
SES CATTLE

Environmental containation by the
effluents of the lead-copper project
has resulted in a peculiar disease to
cattle—paralysis of limbs followed in
some cases by death—in a village in
Vinukonda taluk in Guntur district,
Andhra Pradesh. This is the conclu-
sion of the scientists who investigat-
ted the phenomenon. The State
Board for Prevention and Control of
Water Pollution has directed the plant
authorities to treat the effluents, to
conform to safety standards.”

awiafa  wgrzar, s oa {1 Sq1-
ST AR 14T FTAM AT o
HOTAT FT AAOFOT Z0TT FFAT TGT
GraFT§ w@ §Arardt aqaEfa & dop
FAG FIT qHATH FTeqTH H @A, wTd-
SfE ATW ®Y eara F w7 @A AT §9-
a9 ¥ o wgfed gom AT gar W
ggfea g1 1 sTo uw Ty wa oW
AT TZ7 W10 4 HIT IFi+ a8 A
FAFA F1 gar w1 §v9e faar 911 I36%
arz 3@ aarar 91 f& agr aw=f
1T FAF9 F1 arq Iadr & gloa 2
faadr f& gz & #r & 1 g feafy
ar wreaas & war 78 oré g S fw
srave ¥ g wiet f ofes arei 1 o=
% wIT @aT & FH WvE faw
7T @AY &, 9 g9 &7 Ay
AR FIAFATILAT &1 Tg A |=BT
gur fF gar sradir gar o ogy @
qraurT g AT | WAL KE NFWO BT
AFF  #T LxAw ) gur O faehh
Trarg, WERATATE WX FAFH ST gt
¥ qfee & ST wY W wa AEy &
Wt w0 7 AV FrRrar O ety
w1 fafeec sT v EvaT |

TgE W F T AT ATy ww g
w ¢ o g arx wrar ¥, ofew waw
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AEA FAIHAT AT A7 &S F 3.¢ A€
A7 q AT AZT R A6 fEA | aF g
&1 9 facgw 3% a4 | afas s
T w® #|T, &9 FET W Wl &e
qF WHILHT WITE | T AT TZAT
FT 99 & IHFARITWE L TF
@t wmd =1 sfaafsa fezar i
gat #fasa wlzamgad o7 dfrzargey
& T T A1, 9@y 97 wATST Ay fE
uF FT7@IAT A Gizenga oz dfgwen
1 #1897 {3y mar & == ardraz
FIATE H JIAT £ ¥ mzAgraIz Wl
TqT g1 AYT AT WY AT ATAT TFTA)
(AN CANE

€1 1962 ¥ UF FHEr a1 wE
@t fF 9gTo0 1 q1 AwIAT g 9H
qeag famz ®£31 1974 # fyqww
W% SEEH R AT ZHT A AIT
wal wEEm § A1 dwnigws Jufeqa far
§ T wawEw )

g A% BT JEH FTAW & F3
Bz FEradd 7 WG+ TTAr8 4@ g
g Mz ag W fawr7 375 a1 €2

Text of resolution adopted by the
West Bengal Legislative Assembly
on 15th March, 1978.

& nfaw faced @ q@ g

“Now, therefore, in pursuance of
clause (2) of Article 252 of the
Constitution of India read with
clause (1) of the said Article this
Assembly hereby resolves that the
Water (Prevention and Control of
Pollution) Act, 1974 (6 of 1974) be
.amended by Parliament.”

< H'zﬁar szr-mfmwmm%
@  gwma orw e 3 0 49 g
fedft T w2w w7 wvA W @ afew
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T OH wu Ut &1 gur &m
gvi g qufwq ghaaron fams awr &t
w1 frieqd g agEa WFT E ¢

“Now, therefore, inpursuance of
clause (1) of Article 252 of the
Constitution........

S®iT ag W FEr & f¥ gz gwraw
gt wfze 0 AT gwmivo§ owEw
afseafes ssast a1 ge7a oY
2 THiET gWT W17 MTEw A I
g w7 ¢ fx sga fosma & @ s1m
T2

Zw = Ed fF qdT A1 TH 99 5@
a7 % fa=iv 7% o7 wifwifye
afsdms wid | arEv SEeE § g
ox7T qEwa 9 g1 fawm owwmv @
wrifas fazarv g0 721 & SF F17w
weli ¥ e wwAT wT @y & afe
ANT AT AL H HIGF HIRA HES
@ fx qm ¥ ox weT & fEad
fafegs vz aeaz 73 wrar &0
AT qIAT 0 ZW FH1A FF E HIC 34T
QAT T AT E | wAT g AT G -
qq @ FT T GRT F EA AT A%
gerzfes A&7 wa7i Ffoarfrar Tar gafr
T gATLT A InF forr7 &

Sar f& wrag #wrgw 7 gaa faa
2, ¥E Fu% wiars nasg &) & @
=@t & T AA\AT ¥ W19 WY gEET
qgAT =ifgn wifE TAd w7 Tave
afers ¥eq &7 A9+ wiaT g | ZEEQ
TEF! THIEA KA\GT F weaa gt
@ifgg) #@1T gw wvwmy E f5 oan¥
e & fag uF F1A+ awnt =few o
M9 X U ¥ fqu @z avd qard
F1 Wiaaiw fear § W &ogw TR
I W1, 1@ g g fwa ol & st
TEwt ey g wfee )
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T Wi ¥ w19 § 18 g faw &
g4 § aWYA FIATE |

DR. SARADISH ROY (Bolpur):
Mr. Chairman, 1 support the Water
(Prevention and Control of Pollu-
tion) Amendment Bill. According to
the reasons stated here, it has become
necessary that this Bill may be amen-
ded in order to implement it in the
States. There are certain lacunae.
After the adoption of this Bill, they
have not constituted their State Boards
as per the provision within six
months. So. this requires that this
provision of six months should be
deleted and amended on the original
Bill.

Regarding the appointment of a
Chairman, So it provides for a full
time Chairman. But some _ States
which have got the financial capacity
or do not require such full time
Chairman, there is a provision that
they can have a part-time Chairman.
1 fully agree with these amending
provisions in this Bill.

Sometime back they also intro-
duced a Bill for air poliution; where
a provision is there for the committee
for state boards a central boards for
water pollution, they will also look
iffer the implementation of provisions
in regard to air pollution; that also
requires to be implemented in this
Bill. As such we support the amending
Bill. But the principal Act was
passed by this House in 1974. It would
have been better if the Minister had
come out with a note enlightening us
how that Act had been implemented
till now. Water pollution has not
decreased. Industrial houses have
given no attention to the provisions
of water pollution Act and we have
not heard of a single case where in-
dustrial house had been taken to task
for violating the provisions of the
Act. You have not mentioned Birla’s
factory. I was one of those in the
Select Committee ‘'on water pollution.
We had been there recently. The
same condition prevails over there;
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no improvement has taken place.
Cattle that go and dring the water
in the rivulet polluted by the water
from the factory die even today.
Nothing has been done. I want to
know how that Act is being imple-
mented, whether anyone had been
taken to task. It is four years since
it was enacted.

Take Calcutta and West Bengal and
the Ganga waters, especially now-a-
dayvs after the development of indus=-
tries in Durgapur, There is the Damo-
dar river. Government undertakings
are also polluting the waters of the
river. On both sides of Ganga in-
dustries are there; everyday they are
polluting. Some steps should to taken.
I want to know what steps
the industries have taken; what
steps central boards have taken,
The Bill refers to laboratories,
we want to know how many labora-
tories suitable to do this work are
there? What antipollution measures
are to be taken. They should advise
the industries regarding the treat-
ment of polluted affluents. What
attention has been given to this as-
pet of the matter so that pollutents
are treated by the industry. On
many occassions industrialists say
that there is no technology to treat
the water. Before the establishment
of an industry, they should advise the
industry to make provision for the
treatment of polluted affluent. It
should not be after the establishment
of the industry. Before the grant of
licence, government should insist on
provision of treatment of polluted
affluents, 1 think certain dilution is
being made in Clause 10 seeks to am-
end section 2] of the principal Act. It
refers to samples being taken and
placed in a container and sent for ana
lysis and so on,

But this amendment as provided .is
like this. A proviso has also been
given:

“the cost incurred in getting such
- sample analysed shall be payable
by the occupier or his agent and
in ase of default of suh payment,
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reveﬁue or of public demand:

case may be, as an arrear of land
revenue or of public demand:

Provided that no such recovery
shall be made unless occupier or, as
the case may be, his agent has been
givn a rasonabl opportunity of being
heard in the matter.”

The original Act provides ‘wil-
fully’. But here it provides:

“in case of default of such pay-
ment, the same shall be recoverable
from the occupier or his agent, as
the case may be, as an arrear of
land revenue or of public demand.”

Then the proviso is there which
says—

“has been given a reasonable op-
portunity” Though provision has
been made for realising the
amount, its effect has been diluted
by this provision to (b).

Is it not giving some leniency again
to the big tycoons?

I wounld request the Minister to let
us know during the last three years
how many cases have been detected
and brought to book in which there
has been non-implementation of the
provisions of this Act. How many
well equipped laboratories, as pro-
vided in the principal Act, have been
established throughout the country so
that this polluted water can be ana-
lysed and treated in a short time and
remedial measures an be taken. What
scientific arrangements have been
made to treat the poHuted affluence.

et xwf fog (grforarege ):
samfa wgiea, fw & gF oA o
T qea & AR 17 wrzAr § feg
mﬁﬂﬂqmmﬂ%%m

1 ards Y alefY O 97 ww
quﬂimm ar whw
e W fas o o gwr wwr

NOVEMBER 20, 1978

and Control of 420
Pollution) Amdt. Bill

fasdr ot afes wa ardT YT gar W
qis 21 % FT faar war § WX I8
qrAY # w1 §© fasar o g
" gar § gaar g9 fagar o= @
g1 g fw mradY &1 tomait gae &
Fr e 1 TF TG "5IAHT FRTE KT
93 17 9T UL 7 7 aF, ar qrAr 719
g A1 wg fasdr arfgg ) w1 SE
# " qreaws g1 ST, a1 oF 70
AT FZT AF AFTAF AN T AEST
gar adt § fx agi 97 fuqeeT aga
T nEw1as Farfzar Wz 9w @ oA
w7 Zar wr% g1 arear | ag f5w
feagrara &1 wgar =i 1 @g @
w147 gfqar w1 mEsT § A ORI
AR Afam e AT IR F AL A R
atz 9T fa=rr =@ fear am, AR
A F1 3rF adf faar mar, ar ggr 9
FTAA 91 FX WG €A F1 31 F 9,
az a1 4% g1 arAr g WIS W9
23 fx mafsr & frdl fet ot 7
axat gar g ar s fear Ay araan
# frdr fatacgiar g ar <l &
faht fax qrg@ar & ar g &
Wegrafmar gt § aF ogr 97 gar
w1 A1T g1 agr o< faz a€ 1 fgg-
TR X FAT Fr AT AT AT GG 9T
faz #€\ gaFT AOF U F4T EWIH
&7 W9 FAA a1 &4T @ & AfEA
ag I {uzzﬁ'wa'w q5aT EE LAY
FRTAMATHT T T J&T § |
X M A JEA AT 7CE, AT wiE
# qwm mAar §, oA Tw & IET
srar &1 wdvFare Aoy A qadr
ey & #¥ waw ¥ gEr qIaAT
g1 1Z sl ad  qzaifesafes
wixdfaxr ¥ £t §1 g St wEw
wm WY mtﬂmﬂtmﬁw’rd
g37d Ot ot gur ghra g A ?
yx a% wwddzr Paw 9T T8 IS
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w7 & JOGT a9 aF FEL F
Wi AA TS g @ § Sw aog ¥
AT Tg 9T gAT WX QAT H I W
@ E S &1 W oAl UF arET )
ga gl 9T AT FIH TI
g gwd za¥F fanr wv§ wew og=w
AT AFT R 1 FE FTTF gu?
W & A9 araw@ £ QLT Fww
QT =fgw |

agr ¥ fremadr qw W g
foad arowEw & ®167 = &1 T
fean€ a1 &1 TE Aywl ¥=e Aqq
nH A 2w fegemw & ar
ity aw @, wT Ig & QA
ot g A dw w wfeo moa
arew gEAw e Tg w1 § Y viferw
g gt Ax g At e W wTRT AET R
ot fwm 9T § R wiaw #
SR HAT | IEFT AT AT QAT AT
g QIR INISTAT G| T8
71t ofry ¥ oF &Y ¥ a% & «1U
It A @A gfea g om0 awd
30~40 T T AHE ®WA ST 4 |
™ W & A g2 aw qd U g
Ty | FAF S ToTw AR H1 e
T 1 IyA AGT GTEGwAcE w1 MEL
Tz € vz xefee 88 R &
¥ fey 2g &a WRAww IS B gE @
21 N et fr e I® A €Y R
g woA &1 &) Kaww g1 fyew
f& fofr oew) & dgw @y 7€)
SR ¥ A v qA frEd SEwr va
W ¥ fadty e &3 fowk fw M
oAt gfgq & g7 a% | Tg g

L LU
L |

I T EI M T | WA
¥ wra waw w8 e
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SAFT B1F § QEw Agl (Far Sar |
wx1 &1 faadt faadt s g sifge,
TEN( T@T ATHI FE M@l &1 WIGH
ot gedweT § ot w Ty &1 @A
F1 &, IAET FNT Fw A% g7 A€ ar
foe fagdt fiF swgov &1 waw
4T Jq wH AF g€ A <0

%3 & fas1s e {awg &1 wie
w3 w12 ¥ w7 9w gi qf a1 {RT 52
fe «we w@ritw & sl af
qg TF T WEH HEEr g\

Wy wEsT EAEd fr oy mew
# uF O®T oW W A4, SIGE &
wTa1 4T FE ¥ WA, TH E o Flo
¥ fagred A 1 ca &
e mA A w1 oW IOw
gt T F 1 SywEr OwE & gEil
qE AE G| W aF FW IR
s ® Yy ot =Y w7 oad ) W%
TW 2w ¥ QAT w7 gar ®@Iw AT
wE g1 TIT AT cH¥TAINEkILa
WZH! FT wwIq & AT | BEX
atx & wE S G ST AT § Sfa
oY gx o dfr F7 @I @ <F av
ga wdr o & oFEr oo
o weET § TERT Sl AT WICHE
qUH W4 9T E§ FA FI W06 @
vewY wiv fggems & faw 97 3w
wfw, fegears # faedt arga §
IaAT ATFT AT FT A TERIEH HL
Wix wgi a% (EF! LTTANAE qAW
9T B FT& KT A7 § IE 9 W W
A B @ WY Iy AT T WY gENY
Nw  wuF w sow w1 arfe qe-
aradratr geda dar 7 g Tay
& awwar g fF & W Bw v
qrer Y & 1 faw & @@ craw it
¥ @ ward wT 97 AfET gE JET
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(ST wwdre Fug)
QA IIAITAIN FCHEAT 1 EF
FJITA I3 AL F WT FrAAAA
FWM I T K A2 IF AL GC AT
T FE R FiATRL
& wier qafesarg Jar §
f& =wrax g3 aF Faw Israr T 0
# qa7Fear g f5 53 #4397 #1 W/
T WETF Arg IS0T AFF F1 0Py
Faztr & qiqa 5§ favars 7 7¢
H|€% )

g0 g Mux W (fraem-
Tx) : gRfamsraq &fqr &
®AT agza w1 qafesa @ s
g\ ardY, gar 140 &0 q_AT g3
FA Y1 F3 41 T AT R a3
I ¥ ITECFL LT g 0 XAy
% ¢% fewq W g fam & 337 Qlsgma
& aw B @7y v wowf @,
IaF AL H WI.IAG FF A
Tufg 1+ & 81 a3 a7 gafqe
3@ § {5 ag sFrrafl 5 15 7T
rEF § |

ot amfte fag : fEm wred se
wa gwWFE

=t gR> TR mua P 9@

Zad # 5% 71 FO 1 w7 AT

gy Tt gLty A fewr @
AN qAr IFW qAT AT Y, A g2
Wt ag 0

At _f& wadr &1 g7 wCA
g1 a8 31 TIF Frewr g fF
faay S gm M A ACRE IAX&
25 Sfawa tr FA7 A DY F
7@ & 1 a8 Fem®d 1 qEFW
fea wams & Frar 2ifgy A feg
w1 74t g wefgy, €7 N & q9sr
aft arar=arfgy | ag @ wadde v
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F7 % TR IS W X A
gra w1 ya gr3fan faizedr
¥ qrsr 737 A6 w@r g &
gazar g 5 ag w97 agy asar
9 7 <4 & falgze W1 ofenz
§1ITF FIT AT KA I AT,
T gR 3eqIT R

& 3ier 3viAr gw g 5
Tar # AL Aiar oA A ® 2
& qarew §oagrw & far warary
IRY oF g fagFra s &
grA AT qlwra oA 0 X
Tg XFAT ¥ 30 AT IA AX
Faq fF g ar A wd Wl
WIE W [ ¥ ¥X alqm)
qg A1 IAT ATE § & KT AR qAL
Hag 7@ 31 39 feem @ Wi
TR w7 @ 1 A § gl
|4 9T IR0 TF F00A7 A0f3,
g86r 77 veii wfgr 1 g wE
ffmay g 1t v fggrua
# fggqi® ffas s agr
LT AT AA(A &K 1 FQ AN
qC HITAT qair & Tt sardAr iz

2 72 AT FrIAT ¥ ITFITIY
X A F3 4t grary RZITAZINAT
f& w=dt 1 Ts7 § fag a2 o
F@AT MT GHITF A F &5
FArg s AT IE TATF gTF7 FY
F g orerarg |l mMary fygar
# o5 i dfasa $4fr 31 e
i # ot forsraq gEdr 1 & agi war
qr1 IFiR qavar fs guerarqw At
gfEazas w7 ardr 1 I
TP 7 1F FOL w137 AT FH
arara & wa@ad " s IaF
agr &1 9rAr ars fear.ar @r g
& gwmar § fs Sa wrarar qqar
g TAY FITFA F AU AT FT A6
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F& Ffqd 7 g wrx 71 Aifges
FT7RE & arg & ar Frfge
feaT 7t i & ssardr F1 sratEE
dt orer srar Arfgg 1 SE ars &Y
TF ATErF T4 F2 99 ¥ qrfi 1 7wg
% AT ArAT H BIEr ArAT A gy
frar o7 & T F1 {7 AZEE 2
a1 sus1 3fgee wear wrfge ar dT
FI AT FIMT § SE 1 I@A &F A
71 Ias &ipfr 35 & ago ag T sT
wrfge oY% gfez wear =fze fr o
qrdr 1 3% A fwar war & oar
afi e &1 ww aw R A
# wednz wt ot awer 5 @ I
a9 a% 38 GEIFIIN Frgga =47
gar =ifge  #gifF geede & W
F1 awng gAr rfge 5t 2w &1
Fwq wr qAar wfge Afwr gas
Qrg-5(9 AUTT FT Tqreeg A1 Q4T
gt rar =rfge | WA w@a gUT
T wE T wT TS AAT |

g9 98 § Fza Wl @ g fw waw
fray #Y geq maz g af a1 w7
Ttara wrar wfvws 0 ¥/ arex
3 ¥ AT F T K FI
WIZER 37 a7 @A qrfgg 1 wroF
RAHT FT FAN ITRAN AIIHAEAS
97 w®arT § a1 =&t AfEw wagET
UF U g Jg TN &7 qUE FrAv
qrfgg 1+ ga ArER wrw WD &7
IRgaws NHfag | oq a5 A F
% FW FT I7% 975 3F § 5a0H
T g aY a7 gt 7 gi ar #r§
gvarg wdl, ag feegrars sanar few
fa=r @ wvar & waT waw g
[T F7 Feq @A &Y AE, FIA FA
EI¥ wEAIT Z AT, g7 AA AT {0
TFIT AT 1 OF WEHY AT FIA
FW & Frfaw grar § IWILRAFT
TGy dar &S FET e & IR
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T3-fa@®T a8 awT &Y, TfaT
ar AFRIG | IS FT 90§ 9T FgT
dgr @9 glar & A1 fF Jwae oag-
IFT FTIEN AT E 1 WA@Y
AT TFAFIHT T AT WIT 984T §,
IGF AL AN FT L AE &
grasr arfgg

qgdr wAA¥e H §9 537 fwar,
a1 @ F1d &1 wgr Agf dar wrfgg )
feg g7 A UFeaqq, w1z T ¥ aF
0T WE AFAAAT § FIH AT Iy
w®R #aw o adl @ § afew
AARAT FFIH W@ W EA K W
qE ATTH! AarIFarg 2av g |

# gg W wgar Argar g fE T aE
WIT FTIH FF q4X § IuH Tifewfe-
drgF TIrAT 918y § AT W oeifwae
qifadfogs 1 Iud 73157 | EIF
A ATA1E a7 @ &, W7 IT €ETHF W
feqar 95T o1q ¥&3 & qT IaWN
a wrasr  fragdr w3 arfag o
9S8 FMi F! g\ Fg I3 &
FH WD M , IaF A9 WS
fasaa

wt g fmg o (qgaAT )
garafa wgey, 78 fagas fag= &
rarar g1 a9 (g@W fraror
qqr fagam) garas fagas, 1978
q131 OgA HIaT AT AV gIaT | FHA
ar fedaz qrd a wiT IAFT G FA
¥ fwg a1 awwrr Savas wd §,
qg &gd g wWra al w=S( WEav |
w9 AU F fRarr # wgfwad
FH A8 T

g yAm T REfF wre-
At & AN S & wgli ¥ Y



27 Water (Prevention

[= sfrg-w fag)

¥ Frar 2, g A § dfww gaF
Wt T v ag g fr foms st wmex
¥ go ¥ T w fedr v et ot
% femt ey go &+ R AW
& ar swAT &, ¥ & AT vIF Y,
adar gr ared g1 ar g g1, faaR
Wt wg g s F arfwdiwr wg fegi
¥ axe g THwET ¥ sl &
aar ¥ AF< faed¥ 30 awt aw
o ff mgzss @ & a1 T
faert fomr o wr 8, S weT
ifeat o1 g dwwEr B W@
a1 # 2 w0 wiE wfafes &=
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W £ 50, 60 ATH WTANW! AAT
FT oAl @ O 1 WY FRAAT
Frfo ff g8y S+ TATET FT 3AT
gt | fom oW ¥ @i} wET &1
qrawaT, dwma, st aifedi d fraw
&d faedlt @ agi 1 *T_ W WA
3
MR CHAIRMAN: If he likes to
continue his speech, he can continue

tomorrow. The House stands ad-
journed till 11 A. M. tomarrow.,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
November 21, 1878/Kartika 30, 1900
(Saka)



